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 ̂ I
MR. DEPUTY-SPEAKBE: Next

question—Question No. 693. Along
with that we will take up Question No. 
706 also as they are identical.
Reduction in Production of Wagons 

in Railway Workshops
+

•693. SHRI INDRAJIT GUPTA: 
SHRI M. KALYANA 

SUNDARAM:
Will the Minister of RAILWAYS be 

pleased to state:
(a) whether Government have re

duced the production of wagons in 
Railway Workshops;

(b) Whether Government have 
increased the orders for wagons with 
the private wagon builders;

(c) if so, the reasons therefor and 
the names of private wagon builders 
with whom orders have bean increas
ed; and

(<*> what is the capacity of these 
private wagon buildta*?

THE MINISTER OP RAILWAYS 
(SHRI L. N. MISHRA): (a) to <d).
A statement is laid on the Table of 
the Sabha.

Statement
(a) No, Sir.
(b) to (d). There has been no 

increase in the overall orders placed 
on private vragon builders during 
1973-74 as compared to previous 
years. However, m view of their 
better performance leading to less 
outstandings, the following five pri
vate wagon builders have received 
increased orders:—

1. M/s. Texmaco.
2 M/s. Cimmco.
3. M/s. Bralthwaite
4. M/s Modern Industries.
5. M/s. Jessop & Co.

The capacity o£ these wagon 
builders is as under:

(Figures in terms of 4-wheelers)

Licenced
capacity

Installed
capacity

M 's. Texmaco 3600 3600

M's. Cimmco 2000 2000

M/s. Braithwaite 3000 3000

M/s. Modern Ind. 2000 2000

M/s. Jessop & Co. 3279 3279

Agreement in regard to Formula for 
Wagon Prices

H:
•706. SHRI P. M. MEHTA:

SHRI TARUN GOGOI:
WiU the Minister of RAILWAYS 

be pleased to state:
(a) whether any agreement has 

been reached in regard to the formula 
for wagon prices;
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ME. DEPUTY -SPEAKER: The
point is, if I allow a question on a 
particular project, then I will be 
opening the door for Questions in re
gard to all the projects in India. There 
will be no end to it.

SHRI SAMAR GUHA: I would like 
to know, whether it is in the know
ledge of the Government that a spe
cial plan to produce power from city 
waste and garbage was purchased 
from Skoda & Company by West 
Bengal Government before the War. 
This has not been made use of. If it 
is not within the knowledge of the 
Government, will they enquire into 
the matter and see that this is utilis
ed for making power from city waste 
and garbage of Calcutta?

SHRI K. C. PANT: I shall have to 
enquire into it.

DR. MAHIPATRAY MEHTA: In 
the context of shortage of power, may
I know whether it is a fact that many 
State Governments placed orders for 
power generation equipments with 
BHEL Hard war, but they are still ly
ing with the manufacturers as they 
have not been lifted. If so, may I 
know what action is being taken to 
see that this machinery is lifted and 
utilized for power generation to re
lieve the shortage of power?

MR. DEPUTY-SPEAKER: That is 
a separate question.

DR. MAHIPATRAY MEHTA: If
the machinery is lifted, more power 
can be generated.

MR. DEPUTY-SPEAKER: Regard
ing the lifting of machinery you have 
to ask a separate question.

PROP. MADHU DANDAVATE: 
May I know whether it is true that 
in the wake of increasing coal and 
keros*at shortage ajnd ttie power
crisis, scientists have new come out 
with techniques to e*ptadt aim jight 
as an alternative source of energy

and, if so, whether this solar energy 
will be used to energise solar water 
heaters, solar dryers for agricultural 
produce, solar stills and also for do
mestic lighting?

MR. DEPUTY-SPEAKER: It is a 
suggestion for action.

PROF. MADHU DANDAVATE: 
Will they take solar energy as an 
alternative source of energy?

SHRI K. C. PANT: There is a 
Power Group which is going into the 
question of non-traditional sources of 
energy. Solar energy being one of 
them, this subject is certainly under 
study in India. A small beginning 
was made years ago. But, then, in
terest flagged. Now we are trying to 
revive it.

SHRI R. S. PANDEY: It has bt-en 
suggested on the floor of the House 
many a time that the crisis can be 
overcome by having pit-head power 
generating plants, especially in areas 
like Madhya Pradesh which have 
abundant supply of coal.

MR. DEPUTY-SPEAKER: It is
mentioned in the statement. It is a 
suggestion for action.

SHRI NAWAL KISHORE SINHA: 
May I know whether the recommenda
tion of the Energy Commission 
appointed in 1965, with which 
foreign experts were associated, is 
being kept in view, particularly in 
the case of setting up power stations 
in areas where the actual supply has 
to be made so that there would not 
be long transmission lines?

MR DEPUTY-SPEAKER: In the 
statement the Minister has mentioned 
that he will do it.

SHRI K. C. PANT: In reply to
a supplementary I have already 
stated that in the matter of location 
of thermal units both these factors,
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namely, the proximity to the coal- 
bearing area and the distance to the 
consuming centre have to be kept in 
view.

Demand for Enerease in Price of erode
oil by Burmah Shell and Caltax 

.+
*690. SHRI V. MAYAVAN:

SHRI DEVINDER SINGH 
GARCHA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state;

(a) whether Government fears a 
further increase in the prices of the 
crude as a result of revision of the 
participation ^agreement between 
Western oil companies and the Gulf 
Countries;

(b) whether in the wake of this 
agreement the Burmah Shell and the 
Caltex companies have demanded a 
raise in the oil prices with retrospec
tive effect; and

(c) if so, the reaction of Govern
ment to their demand?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) to (c). The revi
sion of the Participation Agreement is 
still under negotiation between Wes
tern Oil Companies and some of the 
Gulf Countries. Any final agreement 
that may be reached in this regard is 
expected to be made applicable re
trospectively from 1st January, 1974. 
The precise impact of the final agree
ment on the per barrel cost to the oil 
companies will become known only 
when the agreement has been finalis
ed. However, Burmah Shell and Cal
tex have intimated increase in their 
prices provisionally in anticipation of 
the revision of this Agreement. 
Exon have also asked for price in
creases on this basis, but only with 
effect from 1st March, 1974. Thin mat
ter under the examination
of th* Government

SHRI V, MAYAVAN: May I know 
from the hdn. Minister the reaction 
of the Government. The Burmah 
SheU and the Cfcltex have intimated 
increase in their prices provisionally 
in anticipation of the revision of the 
Participation Agreement Did the Gov
ernment persuade these two Compa
nies not to raise the prices unless and 
until the negotiations between the 
Western Oil Companies and some of 
the Gluf countries are finalised?

SHRI D. K. BOROOAH: I would 
like to know the exact position about 
the Participation Agreement between 
the oil companies and the oil pioduc- 
mg countries.. . .

SHRI V. MAYAVAN; What is the 
reaction of the Government?

SHRI D. K. BOROOAH: Wc are 
asking them to reconsider it.

SHRI V. MAYAVAN: Whether these 
two Companies will be taken ovei by 
the Government of India as the 
case of Esso Company.

MR DEPUTYY-SPEAKER: That
is a separate question. I think, a po
licy statement was made and it came 
out in the papers.

SHRI IK K. BOROOAH: The Gov
ernment will take over these Compa
nies as early as possible.

sftsnraro rm  fa *  . m -
srnpr ^ tt tfssmrTafT srrfaT 
f* r  % *srr !*t vr m z  for % 
iT^r <rr ^  ts?tt | $t,
<ft fare sntf star ft

*>wrf?r«nrv m t  arffr m sm  
sp fr^ rr fc. ?

SHRI D, K. BOROOAH: Tt* ett
prpducing countries are selling oil
on the basis of their formula accept
ed by them on 1st IMuuqr, 1974 and 
they have increased wtaft i t  known
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as the posted price to weound 11-57 
dollars. Out of that, the price that 
we have to pay is 98 per cent of it 
That is the price they have fixed to far 
as the sale by the national companies 
is concerned.

So far as the Oil Companies are 
conccrned, they still continue to stick 
to the Agreement which they have 
arrived at between them and the oil 
companies. That is why the oil com
panies are in a position to charge a 
lower price than the national com
panies.

SHRI INDRAJIT GUPTA: It 1 un
derstand the Minister aright, he said 
that the Burmah Shell and Caltex 
have already asked the Government 
for an increase in prices in anticipa
tion of an increase which may be 
sanctioned by the Agreement bet
ween the Gulf countries and the Oil 
Companies. .So, I would like to know 
from him, firstly, what is the extent 
of the rise in price per barrel that 
the Burmah Shell and Caltex h8ve 
asked for in anticipation and, second
ly, why it is that m his original reply 
to Mr. Mayavon’s Question, he did 
not mention the fact which he said 
later in repty to his supplementary 
that the Government have askei thesp 
Companies to recognise their demand.
I would like to know specifically, 
when the Government have known 
them not to ask for anticipatory 
rise in price but to wait, whether the 
reaction of the Companies has been 
available or what they have said to 
the Government about it. I have 
never heard of an anticipatory rise 
in price. They arp not preparai to 
wait even.

SHRI D. K. BOROOAH: I have al
ready said that it is under considera
tion. We are unwilling to pay. We 
have told them that we are not to 
pay. They have proposed it. We 
have not accepted it

mm INDRAJIT GUPTA: What is 
the eaUeftTtif rift in price per ham ! 
that they hare asikti&Hftfrf

SHRI D. K. BOROOAH: From 1st 
January, 1874, they have intimated 
the revised price. The Caltex have 
asked for 8.97 dollars per barrel and 
the Burmah Shell have asked for 9.12 
dollars per barrel

SHRI INDRAJIT GUPTA: What is 
the extent of rise in this?

SHRI D. K. BOROOAH: It is the 
price that they have asked far.

MR. DEPUTY-SPEAKER: You
are given the absolute figure. He 
wants to know what is the extent of 
rise from the old price.

SHRI D. K. BOROOAH: 1 cannot 
give in terms of percentage. I can 
give the exact figures.

MR. DEPUTY-SPEAKER: Let him 
work it out.

SHRI D. K. BOROOAH: So far as 
Exon is concerned, we have been 
paying 8.29 dollars per barrel; they 
have now asked for 9.27 dollars per 
barrel. Caltex has asked for 3 97 dol
lars and Burmah-Shell has asked for 
9.12 dollars. The price that we have 
been paying them should be of the 
same order—8.29 or 8.30 dollars.

SWR35 tflT % Wta qST WfafoRT
star stercr

*692. WGfm :
srrrw €r frqr f a :

f r  trreft vrm %

fWrcnftf $ ;

( * )  ^r, fft
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) No, 
Sir.

(b) Does not arise.

t w s f f c r  s f t  §  s r m r  ^ f r  g  

fa r  t e f t  fisFsflr £

enp ewr w r i i  
s r n r  « rr? ft ^rrflrqrT

Trrf̂ 5'cft ^  |
ME. DEPUTY-SPEAKER: That is 

a different question. Th*l main ques
tion is about an additional Fast Train 
Now you are asking about the num
ber of trains running between Luck
now and Delhi.

g * *  im sm

far *̂r m i  fT9jV sryr I
? r h : 3 t r c ‘V
*  f e r r  fc r^ r $  s t r ^ t ^ r r  s  

irrfw  7^  I,
fspcr-fft f ^ r  ^  ^  t ,  * r< r r e  

* r  -3*  ^ r r  |  cr«rr srfer-

f ^ f  f r c f ^  * m t  fS R T  w ir  %  •??

| ’

jfc ft  • f e f r  w
^? ^ T 3 5  c w ^ f r  * r r f o r T  £  #

I — 29-30  <*W35 %<*, 83-84
<5f?sf*f3» tnpr^T— % sfnfr ’TTfrqT ’*VT
jpt ^ f r  $ 1 %«rrr2rr 5 5-56  
faFfr «nr5rr w f t  | qfr
f a r  % w $ t  t  e ra ?  £  ^  

i n f w r  f , T ie r  ^  » n fa r >  ^  

s w  *ftf ?£fcfY t  aiw ft? fm ft 
Tm ^r #  *ar *n# ihbt- 

^  | 1
t  f r  w  < r d v T o f  4 f t fo £ t  * r ( t  

t ,  t * 3 f a » r r f f c r t

wr *w*ff i

*  f « «  * *  qnprc* : *wfir
^ftVlX ftRT f̂ f*p TRT1̂  W
SWTCT TW ftflT I  I 79—80 *N’- 
fafr %f*wff % 300wrf*fr w t 

1 1 w  wn ^srm ^tgm reRvr-
**r % 3J*fT(H% SfgST 'Wl'rti
sftor *k  arft % fm  £
sfrrt * t  3Tf ^ cft $, ®PT̂  «TPC«fte

sfcr fsRT 3PH?
^  f^r^- t  i

«ft^w nr s n ft jM  #sr «r %
% ^errf̂ -rff (ft * 5  ^rr^r

t , 3ft ^rnn
| 1 srr̂ V ^  arru* ^  r f^

w  t  fsTT
5fft ^7% apt y tf^T 5^ T̂ V ff, 
^3fr? frst ^Tl% VtfiHT ?ft I  !

«ft w  v^rnr irm-^r 
^  sn?*r m  nit wvt.

MR. DEPUTY-SPEAKER: You
asked about pick-pockets. How can 
the Minister give a reply about it? 
He is not in charge of pick-pockets.

* f t  f & t  W T O T W  ^  « [« t  « rr 
f% WfX «F«r ^  sprr
grrt̂ rqft nmtt wfo | «rr 
r̂rf«ifT ^  %

aprr *fm r |— vr 
^en: w rt >«rrf̂ r 1

SHRI MOHD. SHAFI QURESHI: I 
have already stated that in these two 
trains, vis., 29-30 Lucknow Mail, 83- 
84 Lucknow Xbcpress, the capacity uti
lisation is; 109-119 per cent in Third 
Class, 9* par emt In AC sod 98 par 
cent in the Ftesft Class. ISmm It • 
little over-CMfartttaff.
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tftwnnft ?ft m
*P??r i

aft m  «pt <t̂ tt so t |, 3  t
^ r f  * rr  f«F t t w t  y r v i t f  %

^  T m  m x tfi % f^r *r *ft | fa  # 
3f5?ft $  3PF# V* 3̂PTT«ff ^t^CT *f3
s r k  f i r a t f t  t o r  % f a *  « fr*ft 

qr® ^  7*rr 3rr% |
f o  ^  spt f f f f l w  ^  f*T^rarr 5tt  * r? to r  

7f$ f̂ m̂ rr, fsrcr %
1 1  v* wta'» 

s j f t ^ f V ^ R T  < r? *rr, S r fa R  #  * r w r r  

g  f«p T r s R t  T ^ ^ f t q - i f m r  3  t r z t  

T̂TSPT̂T ^  tfk  iFJ f̂t T«T qr f w  
PTFT T̂Tft*TT ?rV, w t  T f # T  
j f f a r e r  % s f t  5 W 7  f r ,  3 v t * tt < fc r ^ ? r  

% W  *  T5ITT I

SHRI D. D. DESAI: Sir, the hon. 
Minister has mentioned low rates of 

hydel power and the present question 
also refers to cheap power. He also 
referred to cost impact of transmis
sion and distribution lines. In these 
respects, Narmada hydel project with
1.5 million KW capacity would be 

the cheapest. Submergence in every 
hydel project is there, and is unavoid
able. Therefore, will the Minister 
take up the work of Narmada hydel 
project at the earliest date so that 
the whole ready market of Western 
India, with 1.5 million KW of power 
from Narmada...

MR. DEPUTY-SPEAKER: This is 
a specific case.

SHRI D. D. DESAI: We are talking 
•boat cheap hydel power.

UBL DEPUTY-SPEAKER: This is 
9  §m m A  VMsttflBL You are going 

* 0 9  details o f a specific cate.

SHRI D. D. DESAI; Let me put a 
general question. WiU the hydel 
power projects be completed, wher
ever it i$ possible, including Narmada 
or not?

MR. DEPUTY-SPEAKER: WiU
you emphasise on hydel power genera
tion including a particular project?

SHRI K. C. PANT: I do not think 
he is interested in a general answer. 
So far as the particular question is 
concerned, it is a subject of Inter- 
State dispute, as rny friend knows.

SHRI J. MATHA GOWDER: May
I know from the hon. Minister, how 
many generating projects are under 
consideration and which are the 
States?

SHRI K. C. PANT: The question
is, how many projects are under con
sideration. The number is not given. 
But, the general picture is given in 
the statement there.

MR. DEPUTY-SPEAKER: I think 
you require notice for this.

SHRI K. C. PANT: I require no
tice in regard to the names of the 
States. Part of the information is 
given.

MR. DEPUTY-SPEAKER: He has 
given the volume of generation.

SHRI VAYALAR RAVI: May 1 
know from the hon. Minister, a* 
Kerala is one of the cheapest electri
city producing States, whether it is 
a fact that the Idifchi project, which 
is under completion has suffered re
cently due to lack of funds which 
have not been allotted from the Cen
tral Government. If po, what step* 
have hhen taken/ to expedite the 
completion of the project?
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(b) if so, the salient M ures 
thereof; and

(c) when it is likely to be intro
duced?

THE MINISTER OF RAILWAYS 
(SHRI L. N. MiSRA): (a) to (c). In 
consultation with the Ministry of 
Heavy Industry, an agreement has 
been reached in regard to the prices 
for wagons. Some of the important 
factors which are borne in mind 
while computing these prices are as 
follows:—

(i) cost of steel.
(ii) cost 0/  bought out compo

nents.
(iii) conversion cost.
(iv) profit at 15 per cent of con

version cost.

Orders for wagons against 1973-74 
Rolling Stock Programme have al
ready been placed on the basis of the 
above agreement.

SHRI INDRAJIT GUPTA: Accord
ing to the statement, there are five 
private wagon builders who received 
increased orders during 1973-74. I 
would like* to know from th? hon. 
Minuter as to vihat is the extent of 
these increased orders placed on these 
five firms durmg 1973-74 and how 
many extra wagons they were asked 
to supply.

SHRI L. N MISHRA: In 1972-73,
M/s. Texmaco supplied 3280 wagons 
and this year orders for 5655 wagons 
were placed on them. M/s Cimmco 
supplied 1770.5 wagons in 1972-73 and 
this year the order is for 3817 
wagons. In th cast of M/s. Braith- 
waite. it was 1950.5 and this year it is
3478.5 and then Modern Industries...
J have got a long list—supplied 395 
and orders placed this year are for 
850,3. Jessops it was 18.05 and now 
it is 900.

it is not strictly correct for him to 
call Braithwaite and Jessops as pri
vate wagon builders....

SHRI L. N. MISHRA: They are
not.

SHRI INDRAJIT GUPTA: But you 
have put them in your answer as pri
vate wagon-builders. I find from this 
list that two major waxon builders, 
namely, Bum and Company and Indian 
Standard Wagou Company have been 
excluded. I would like to know whe
ther it is a Ca< t that the prices of 
wagons which were fixed with these 
two companies in the previous year, 
that is, 1972-73 according to them 
were too low to make up th*» back
log or the outstanding and they ask
ed for higher prices. If *?o, may I 
know whether the refusal to agree 
to the higher prices is the reason why 
these two companies have not been 
given any increased orders?

SHRI L. N. MISHRA: Shri Indrn- 
jil Gupta knous in the first place that 
wagon building, manufacture and pro
duction of wagons come under the 
purview of the Ministiy of Hem’y In
dustries Previously it was with us 
but after the Heavy Industry Ministry 
was created it was transferred to 
them. Therefore the direct respon
sibility is that of the Heavy Industry 
Ministry. And, at the moment 1 have 
no information, but I may say that 
they got bigger orders mainly beca
use of their performance. That was 
due to better performance and qaulity 
also. That is the main reason for 
this thing and there was no other 
consideration.

SHRI INDRAJIT GUPTA: Were
ofrders not placed by the Railways 
but by the Heavy Industry Ministry?

SHRI L. N. MISHRA: We Indent; 
we give out our demands and they 
on our behalf place the order on both 
private and public sector units.

SHRI mDRAJIT GUPTA: Although SHRI P. N. MS8 TA: 1 WoUld like 
X just would like to point out that to know whether Was AH? dlf-
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terenee of opinion regarding the for
mula lor wagon price between the 
Heavy Industry Ministry and Railway 
Ministry? Who had demanded more 
price lor wagons and when? When 
was this agreement reached between 
Heavy Industry and Railways? What 
is the shortfall of the wagon produc
tion during the year 1971-72?

SHRI L. N. MISHRA: Sir, so far 
as the first question is concerned, 
namely, demanding higher prices, I 
would say that almost all the private 
units as well as public sector units 
demanded higher price because of 
the rise in the cost of steel and also 
other components and labour costs 
etc. This demand for increase in 
price therefore came from both the 
sectors, private as well as public sec
tors. We have given them quite a 
big rise in the price of wagons. About 
the production figure of 1971-72, I 
would require notice. The other ques
tion he asked was whether there was 
any difference There is no difference 
at all. we work unitedly. We have 
had discussions 1 myself had three 
meetings with Mr. Pai, So there is 
no difference between us.

SHRI P. M. MEHTA. When the 
proposal was mooted? When did they 
arrive at the agreement*' Thut is the 
major point.

SHR'I L. N, MISHRA: Sometime in
August or September.

SHRI DlflJESH CHANDRA GO- 
SWAMI: What is the normal cost of 
production of wagon in the railway 
workshop and also in private wagon 
company? If there is difference what 
is the extent of the difference?

SHRI L. N. MISHRA Shri Goswami 
is a clever m an....

MR. DEPUTY SPEAKER: You
i should have a clfcver man in yeur

SHRI L. N. MISHRA: It is not ad
visable for any manufacture to give

out the cost of producton. And so far 
as the Railway units are concerned, it 
will not be in the public interest to 

give out our cost of production.

SHRI S. M. BANERJEE: Sir, ac
cording to the figures supplied by the
hon. Minister, it seems that produc

tion has gone up. I would like to 
know from him whether it is a fact 
that we were exporting wagons to 
various socialist countries. If so.
what has happened to that? If so, I
would like to know the figures ot ex
ports in 1971-72.

MR DEPUTY-SPEAKER: How do
the exports come m? The question 

here is about the cost of manufacture. 
Export is a different question. Please 
do not bring in the exports here. You 
put that question to the Minister of 
Commerce. You may put some other 
question Shri Bhatia.

SHRI RAGHUNANDAN LAL BHA
TIA. Amritsar Railway Workshop 
was producing 3,000 to 3,500 wagons a 
year Now, they are producing only 

1500 wagons or so. May I know from 
the Minister why the Amritsar Work
shop is not being utilised to its fuU 
capacity ? Why was the order placed 

with a private company?

SHRI L. N. MISHRA: It is not a
question of placing order with the pri
vate sector or public spator. We have 
got tnree units at present. In the 
Fifth Five Year Plan, our programme 
is tor doubling the capacity of these 
railway units m Amritsar, Samastipur 
and Golden Rock Workshops. We 
have got the capacity in the plants to 
douMe the wagon manufacture.

SHRI DINEN BHATTACHARYYA:
I have seen the statement given by the 
Minister. May I know, at the present 
moment, what is the actual require
ments of railway wagons and whether 
there is any gap between the supply 
and the demand position in the Rteil* 
ways?

SHRI L». N. MISHRA: In the Fifth 
Five Year Han period there c a n  be a
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gap. At present we are not in diffi
culty so lar as wagons are concerned. 
Of course there is no physical problem 
at all as far as manufacture of wagons 
is concerned. Our problem is with re
gard to movement of wagons. So far 
as number of wagons to be manufac
tured is concerned, we have no prob
lem at all.

SHRI DINEN BHATTACHARYYA: 
Sir, we have got our experience. 

That is why I want to. know what is 
the actual requirement of wagons in 
the Railways.

SHRI SAMAR GUHA: May I
know from the hon. Minister that be
fore placing an increased order with 
the private sector company like Jes
sops Company, whether the Gov

ernment has made an enquiry to find 
out whether the Government factories 
are utilising their installed capacity 
in the matter of production of wagons 

or not. Also have they gone into the 
costing?

SHRI L. N. MISHRA: We have
gone into the question of rising prices. 
Costing question was gone into before 
placing an order with the private 
company. So far as the capacity of 

the plants is concerned in the matter 
of wagon manufacture, we are trying 

to utilise them to their full capacity.

SHRI SAMAR GUHA: My question
has not been answered. Before plac
ing an order with the private company, 
whether any examination has been 

made to find out that the full utilisa
tion of the installed capacity of the 
Government companies has been made 
use of.

MR. DEPUTY-SPEAKER: He said
‘Yes’.

jasar war : sWfWTW
*£T5nr;r %

z m  $  ^ ftr ^  «rrr%
$  f®  5rt$r, jsr f , #  
a r p r r r  ^ m re rr  £  fa r  fa s r a ?  f f fo r r  

*wr?rrt, sr*rifr $ «rYr ot-

f*rr t  ? 3 ?  vMt
f*wi% Jf fa ir p it  % ftK  *rr 

3crcr f t  vntfz  Jf *r
<nrar | ? *rr̂  wt % 
fasrcr 'PFtrr |  ?
ME. DEPUTY-SPEAKER: I think

he will require notice for all the de
tails.

( f t p 'W W I f W  : irsft

•*0^  1

MR. DEPUTY-SPEAKER: He has
not got the figures ready with him. 
He has to get them. Figures are made* 
in the Rail Bhawan and he has not got 

them.

aft jaw  atq ara : r̂efr
*fV % TFT WSr SRTIT Sffr 3TR«prrt % 
SrfaR srg ^ R r ?r̂ r

1 r̂nr-
m h  ^  pft far

strsfrV % srrc ir s ^ r  1
. . . .  (m * m )  . . .  ft 3rrn«ri 'Y

^ r r  ft i % *FtT3rRT Jf
wrrcr t*rr *rwr §, *  tnr
?=nr?rr | —  (a w w ) ...........
MR. DEPUTY-SPEAKER: If you

go on like this I shall be very shy of 
asking you from now. You put a 
separate question and the Minister 
will give the reply. Kindly sit down. 
(Interruptions)___

Please, sit down. Order, please. 
Order, please. I am hearing anything 
except Mr. Sathe and the Minister.

SHRI VASANT SATHE: In view
of the Minister’s reply that there is 
no shortage of vregona but actual diffi
culty is created on account of move* 
ment, what steps are being taken to 

se» that the wagons are not detained 
at a particular station for a longer 
time and they are kept rolling?
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SHRI I* N. MISHRA: We ham a
programme to keep the wagons always, 

moving but there has been a shortfall 
in movement of wagons mainly on ac
count of the fact that larjte number 
of wagons have been declared side and 

because of pilferage going on, wagons 
have broken and that percentage has 
gone up. We are short of wagons in 

that sense. But we cure making a spe
cial effort to see that the ride vretgons 
also come and as Mr. Sathe is aware 

last year the demurrage charges had 
bedh doubled so that wagons are not 
kept waiting by the private people.

«ft Twwwrc siroft:
f a  ftrsff % 3?qrr<r r ?r f f e  

% srfTO % WT*fr *n*Ht

iffprergT fwcriforr
f ^ ? T  if fa w r  * t  t o t r  % 

w ftvrirt*  mx ^  ®frr faqrr £ ’

w  ft  afnrsr^ft *  %

f w f  srt^ *rr vnr #  srrcwr
ftorr q h : srrfcpF fa - f t  f ^ r f  *rr 

9̂TR*T ?

^  fa *  : ar$T*R7*TPfa
t o r  T r m t  ^nwn: *f?tfqr§r 
fm r $ * t r
I  SffaiT W  % 5TT% JTTfaV fr f ^  

^  «fh:
v t  T ta  7$ f  1

^  vr | vtnrtqfstro

#f€< if It %faq; fpr %4RJd’
VFTfft faWT £>T*t

I  *»rfaq *r* t t  *rk t o  
t  fa  'T oTf Tt? 4  f^r 

#%* ft  9ft *rt #  1

«ft t wwwn  siroft Tfhrnrr 
*n*r?ft %?ft srnr tft s tf 37?:fem 
% (wtarar )

Fer Capita Diesel Engines cost pro
duced in Deisel Locomotive Works, 

Varanasi
•694. SHRI SAKTI KUMAR SAR~ 

KAR: Will the Mmister of RAIL
WAYS be pleased to state:

(a) the number of diesel engines 
produced in the Diesel Locomotive 
Works, Varanasi during the last three 
years; and

(b) per capita engine cost in this 
unit and its comparison with the pro
duction cost of other units and im
ported diesel engines?
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). A statement is laid on the Table 
of the Lok Sabha.

Statement
(a) The total number of diesel-elec

tric locomotives produced in the Die* 
sel Locomotive Works, Varanasi dur

ing the last three years is as under*—

Yeaw B.G. M.G. Total

X97I-7*

1973-73

*973-74

70 35 195

<0 35 95

54 33 17
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(b) (0 The average cost of main faranaai during 1070*71 to 1972-73 is
line diesel-electric totomotlves produ- as under:—
oed at tibm Diesel Locomotive Works,

CcJit pet dteifel fllcctiifi toootnotivM-
(Figures in. lakhs of Rupees)

Total Cost
Years Kxdtiding Proform* lociuding

Ch*rge* Chaise*Proforma

B.G. M.G. B.G. M.G.

1970-71 • • • • • • • 2344 18'12 26-86 21*24

1971-73 • • • • • • ♦ 22-59 1790 25*08 20 01

1972-73 27-13 *7 93 30*46 20*12

(ii) The type of diesel-electric loco
motives produced by the Diesel Loco
motive Works, Varanasi is not being 
produced elsewhere m the Railway 
Production Units, or in the Public/ 
Private Sector Production Units, and 
hence no comparison of production 
cost is possible.

SHRI SAKTI KUMAR SARKAR: 
Whether it is a fact that the Auditor 
and Comptroller General severely cri
ticised about the functioning of the 
Diesel Locomotive Works. How did 
the question aiise? is it because of 
the fart that the cost had not been 
calculated properly?

(iii) Main line Diesel-electric loco
motives of the type manufactured at 
Varanasi have not been imported dur

ing the last three years and as such 
the comparative cost of similar impor
ted locomotive is not available.

SHRI SAKTI KUMAR SARKAR’: 
The Minister has scrupulously avoided 

the answer. It is a vital question of 
a vital industry In India. I would like 
to know whether hc is importing any 
diesel engines or imported any diesel 
engines within Ine last three years. 
Then you can easily give the compari
son for the cost.

SHRI MOHD. SHAFI QURESHI: 
Import of diesel locomotives of the 
type manufactured by diesel work
shops has not been resorted to for the 
last three years. Therefore, as I have 
already said no comparison of produc
tion coat is possible.

SHRI MOHD. SHAFI QURESHI: I 
do not have any information with re
gard to the criticism mnda b> the 
Auditor and Comptioiler General. J 
will look into it and give the informa
tion to the hon. Member.

SHRI KRISHNA CHANDRA HAL- 
DER; From the answer given it ap
pears that the total production of die
sel engines in Varanasi Workshop in 
the year 1971-72 was 105; 1972-73 it 
was 95 and in the year 1973-74 it came 
down to 87 I want to know from 
the Minister the reasons for this gra
dual fall in production. Also, why the 
cost of production of the engine gone 
up?

SHRI MOHD. SHAFI Q0B8SHI: 
The installed capacity of DLW i« 1® 
locomottves per year. But as the fig 
res read out by the bon. Membwwou^ 
show, we have been able to produce
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1971-72, 105 locomotives and in 1973-7~
the production has come down to 87;
possibly it may go up to lOO, because
the figures are not up-to-date .... the
main reasons are labour indiscipline ..

SHRI KRISHNA CHANDRA HAL-
DER: Question.

SHRl MOHD. SHAFI QURESHI:
The main reasons are labour indiscip-
line, power cut and the non-availabi-
lity of some spares and components
which we have had to import from
outside.

SHRI JYOTIR'MOY BOSU: And ter-
rific corruption.

"
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Empto,.,. of Coehla BdbIeI7

·695. SHRI VAYALAR llAVI:

saar RAMACHANDRAN
KADANNAPPALLI:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:,

(a) whether the pay of the ~
loyees of the Cochin R'efinery was de-
ducted for one day for their partici-
pation in the Kerala Bandh;

(b) whether the Cochin Refineries
Employees' Union expressed its willing-
ness to work and asked for adequate
production and transport facilittes from
the management; and

(c) if so, what are the reasons for
deducting their wages tor one day?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K.
BOROOAH): (a) to (c). During the
Kerala Bandh on 21st December 1973.
out of 339 workmen in . the Cochin
Refinery, 69 were absent from duty
without leave. Subsequent to the
Bandh, the managernens of the Refi-
nery permitted those employees who
were absent on the day to adjust the
absenca against their casual leave. Out
of the 69 absentees, 26 adjusted leave
and did not suffer a wage cut. The re-
maing 43 employees did not wish to
avail of leave adjustment and, there-
fore su'hered a wage=cut for the day.

For fear of untoward incidents,
Company's transport was not operated
on the day of the Bandh. The Em-
ployees' Union was advised of this
prior to the Bandh The Union had
not insisted on provision of transport
facilities by the management as pre-
condition for attending to work. In
spite of the Company's transport not
being made available, majority of the
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workers attended to their work and
those who cUsi not attend were' ,given
the (acUity of adjustment of leave.

SHRI VAYALAR RAVI: It is
"usual for us to hear evasive anSWcTS
from the Ministry of Petroleum and
Chemicals. The only difference now
is that it has shifted from Shti Shah-
nawaz Khan to Shri D. K. Borooah.

MR. DEPUTY-SPEAKER: His ques-
tion has been upgraded.

SHRI VAYALAR RAVI: My ques-
tion was very specific. The union had
requested the management in writing.
I want to know whether it is a fact
or not, that the union had told the
management in writing that they were
prepared to work and they would
come and the management should run
the buses. The hon. Minister has said
that the management had advised the
workers. I would like to know whe-
ther the management had informed
workers in writing that it was not
possible to run the buses. When the
workers were willing to work, what
was the justification for the pay cut?

SHRI D. K. BOROOAH: The hon.
Members knows about the conditions
in Kerala better than I do. But cer-
tainly on the eve of the bandh they
tbought perhaps that it would be un-
safe to allow the buses to operate on
the street, becaUse any untoward inci-
dent during the bandh might result in
loss of property,

SHRl VAYALAR RAVI: Why did
they not inform the union in writing
that they were not able to run the
buses? When the union had taken the
stand that the workers were willing
to come and work if the buses were
run, how was this pay cut imposed?
It was not the mistake of the union.

SHRI D. K. BOROOAH: I have
just now replied that for fear of un-
toward incidents. the company's trans-
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port was not operated en the day of
tlie bandh and the employees' i.nion
was advised of this prior to the bandh.
'Advised' means informed. "-SHRI VAYALAR RAVI: Advice
can be interpreted in many ways. Did
you give it in writing?

',.

SHRI D. K. BOROOAH: 'Advised'
means informed.

SHRI VAYALAR RAVI: No. Did
you put it on the Notice Board? That
is the way of doing it.

~~
SHRI D. K. BOROOAH: I haVe no

real acquaintance with the procedure
by which the Labour Union is inform-
ed by the management. Ceztainly
they must have followed the usual
procedure. I will find out and let the
hon. Member know.

-

SHRI VAYALAR RAVI : On the
basis will the hon. Minister ask the
management or the Ministry to re-
consider the whole matter?

MR. DEPUTY-SPEAKER: It is a
suggestion for action.

SHR'I VAYALAR RAVI: Ft is a
specific question; will be ask the
management to reopen the whole
issue?

••

SHRI D. K. BOROOAH: I think it
is a good suggestion. Labour prob-
lems should be sorted out by discus-
sions between labour and manage-
ment.

SHRI RAMACHANDRAN KADAN-
NAPPALLI: Will Government restore
the pay cut considering the fact that
the employees are not at fault?

.·t~

SHRI D. K. BOROOAH: As I said.
certainly the suggestion made by Shri
Ravi is a gOOdsuggestion. This should
be negotiated between the Union and
the management.
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THE DEPUTY MINISTER IK* THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to
(c). A statement is laid on the Table 

•of the Sabha.
Statement

(a) No. However, cases of ticketless 
■travelling in that section have been 
reported but they have no relevance 
to late running of trains.

(b) No such incident has come to 
notice.

(c) (i) Measures taken to ensure 
punctuality of trains.—-All cases of 
avoidable detentions, where the Rail
way stall is at fault, are taken up 
'with the staff concerned and necessary 
punitive action is taken to improve 
the running of trains.

(ii) Measure* taken to prevent 
Ticketless Travel,-—Apart from effec
tive propaganda against such social 
<evilft, the following steps are taken to 
^eliminate ticketless travel:—

(l) Penalties for ticketless travel 
were enhanced with effect 
■from 30th June. 1969. The

minimum penalty for travell
ing wtthttit tfitket ̂ s  faised 
Jxyxytm  pfjb* to Bfc. 10/*

(?) In addition to regular and 
surprise ĉhecks, massive
checks by mobilising a large 
force of ticket checking staff, 
Railway Protection Force and 
Government Railway Police 
Magistrates are conducted on 
vulnerable section*.

(3) Joint drives with the co
operation of State Govern
ments are carried out; and

(4) A system of punishment for 
erring employees and rewards 
for those rendering exemplary 
service is followed to ensure 
effective staff participation.

(ill) Measures taken to prevent crime
against person and property of
passengers.

(1) Important night passenger 
trains are being escorted by 
armed police.

(2) Regular beat duties by Gov
ernment Police Staff are ar
ranged to keep surveillance 
over criminals and known bad 
characters.

(3) Plain clothed Policemen ane 
deployed to collect informa
tion and to watch &e activi
ties of Criminals*.

(4) A working group consisting of 
senior officers ;of State/Cen-

' tral Government (including 
Railways) has been formed to 
thoroughly examine the posi
tion and to suggest measures 
for effectively tackling the 
problem of crimes on Rail
ways.

(5) Strict instructions have been 
issued to RPF staff on duty 
in Yards and Station Plat* 
forms for guarding railway 
property, to rush to the scsne 
of such crimes when sum
moned and render all possible 
help to victims.
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SHRI SAMAR OUHA: He says
that tile question he put has been 
changed. How could it be changed 
without informing him?

MR. DEPUTY-SPEAKER: 1 am not
•ware how it is changed. I will look 

into that
4V <J|*W IflfV ffWlf i m m  

$9T m j *r vr $rr fort
w  It \ f-ar̂  vr fspp Tg
(  ;*« a *  w$ wwft *r* vt *r 
<n*r f w m  jt ^  ŝr ?pp $*$1 *m  ws 

?rr sf#f <rpr w f t  % \ StM  *t 
irrfarr t ft  *r w f f  | «r?rr <rt *Tfsr«ff 
^  % W  ^cr *m r
f w  ^rar 1 1

MR. DEPUTY-SPEAKER: The
question hour is over. Short Notice 
Question.

9Te iM lW P W  *Ttf*T :
tft, *rr$ wr*r Jffftfrsff' % m  roesnr 
$*rr n m ft <rrf % fsrfTO

$ w  % wrrcrc vx mm ftw  m  w r 
z r x $ * * im v t wt* wet? irt H i f  
f^rr wtm wif&  1

MR. DEPUTY-SPEAKER; You. 
please write to the Minister about thi*. 
particular matter and the Minister 
wttl look into it. You have said it 
on the floor of the House and thr 
Minister will examine it and see what 
lie can do in the matter. Why cannot 
members understand certain things? 
AH these things are said on the floor 
of the House. They have a weight 
and value of their own. But you 
cannot add to it or force your view 
by using your lung power.

SHORT NOTICE QUESTION
Text of the Letter Written by the 
Minister t» mattom vktaam aaim ia 
tioas for showing longer version o f 

documentary itm os Netaji

S. N. Q. 8. SHRI SAMAR GUHA: 
WiU the Minister of INFORMATION* 
AND BROADCASTING be pleased to
state:

(a) whether he bas written to dif
ferent Motion Pictures Associations for 
showing the longer version of the do
cumentary film on Netaji Subhariu 
Chandra Bose produced by Ashisfe 
Mukerjee;

lb) if so, the text of the letter; and

(c) the response received so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM 
BIR SINHA: (a) and (b ;. Yes, Sir. 
A copy of the letter is laid on the 
Table of the House,

(c) The South Indian Film Chamber 
of Commerce, Madras, have stated* 
that they have requested their consti
tuents to screen the four-reeler Him 
on Netaji Other response* are await
ed.
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Copy of appeal No. 3S/3/69-F(P) 
feted the Iftlfe March, 1914, issued 
by the Minister #or I*#>rttui«d» 
and Broadcasting to the Secreta
ries of Cinematograph Exhibitors 
Associations.

Dear Friend,
Shri Asbish Mukherjee, an enter

prising producer, has made a four- 
teeler documentary feature on Netaji 
-Subhash Chandra Boae, 1140 metres 
(3800 ft ) long and with an exhibition 
time of 38 minutes It nas been cer
tified by the Central Board of Film 
Censors as "Predominantly Educa
tional”.

This is the first film on the life and 
work of Netaji using actuality to make 
the people share some important mo
ments of the saga of our great patriot, 
Netaji. I am sure the film would 
particularly appeal to our youth born 
after the country attained Indepen
dence My Ministry is writing to the 
State Governments/Union Territories 
Administrations to exempt the exhibi
tor from showing an approved film on 
a day when he screens this documen
tary m full I  appeal to you to ex
tend your cooperation and request all 
cinema exhibitors of your association 
to show this documentary feature as 
a tribute to the memory of Netaji.

Thanks,
Yours sincerely, 

Sd/- 
(I K GUJRAL)

SHRI SAMAR GUHA: Sir, I am
sure the whole country will appreciate 
thf| initiative taken by the Hon Mini
ster for making this film for the first 
time, a full film on the life and work 
of Netaji, and I hope the producers 
will also share the saga of Netaji

Now, although a letter has been 
written to the Secretaries of Cinema
tograph ^Exhibitors Associations-^ is 
a very good letter—there is one mis
take which I think is inadvertent. It 
says, “ ..to  show this documentary 
feature as a tribute to t. 3 memory of 
Netaji” The word “memory" has been 
inadvertently introduced, because the 
3*ete$i Inquiry Commission is «tiU it

work to decide about the disappea
rance of Netaji. Therefore, the word 
' ‘memory”  is wrong. Again, I have 
not iota of doubt that Netaji did 
not die in that air crash—

MR. DEPUTY-SPEAKER* Don't you 
remember a living person? l can re
member you You may be living and
I may be, doing something in your 
memory.

SHRI SAMAR GUHA: You are a 
professor of English and I am a stu
dent of science So, do not try to 
embarrass me’  But the word 
“memory” has got a meaning and, 
therefore, I think it will be corrected 
as the hon Minister assured me m 
the Consultative Committee It should 
be corrected in his next letter

Now, may I know whether it is a 
fact that the documentary film on Ne
taji and the activities of INA that was 
produced by the Azad Hind Govern
ment itself was shown by Sardar 
Patel—it was a four-reeler film— 
all over the country, and about Rs 3 
lakhs were collected, but that valu
able documentary film is mjssmg I 
want to know from the hon Minister 
whether special efforts will be made 
for using even the services of the 
Intelligence Department so that the 
valuable historic document which is 
missing may be found out That is 
my first question

Secondly, may I know whether the 
hon Minister, the Government will 
try to find in the archives oi West Ger
many East Germany, Japan, Burma 
and Philippines the existence of some 
documentary films on the life and acti
vity of the INA, and whether, with 
the help of the External AtTatrs Mini
stry, write to those Governments to 
find out if there are any documents 
still there7 Because, Ashish Mukher
jee has reported, and he went to the 
USA where there were scone docu
mentaries also, and there were sime 
films also on the INA and Netaji. I 
want to know whether he will try 
to use the services of the External 
Affairs Ministry to collect those docu- 
ments on the INA from the foreign 
sources also.



THE MmiSTiaa OF in fo rm a tio n  
AND BROADCASTING <SHRl L K. 
GUJRAL): As my hon. triend knows, 
In this particular context, both he and 
the Ministry have been working in 
dose co-operation and whatever sug
gestions have cone from him, they 
always received very respectful con
sideration from us, because we are 
aware and conscious of his dedication 
to Netaji like all of us in the country. 
Re naturally leads us In this, and 
therefore, ii the hon. Members sug
gested something we have always been 
keen to follow it. This suggestion also 
will receive the usual consideration 
as is always received from us.

SHRI SAMAR GUHA: According to 
the letter, it is seen that the Central 
Board of Film Censors has certified 
the film as "predominantly educa
tional film it should be exempted from 
humble suggestion to the hon. Minis
ter. It is this: whether it will be 
possible to write to all the State Gov
ernments, particularly the history of 
the freedom struggle—-not only the 
saga on the life and work of Netaji— 
be shown to all the educational insti
tutions, school boys, college students 
and university students, etc., and 
whether arrangements can be made 
—and should be made—for this pur
pose.

SHRI I  K. GUJRAL: I have already 
written to the State Governments that 
because it is a predominantly educa
tional film it should be exempted from 
entertainment tax. But this sugges
tion is very good. I will again write 
to the various Information Ministers 
and Education Ministers to show it to 
the various educational institutions 
because naturally a film on Netaji will 
be very inspiring.

SHRI VASANT SATHE: I have seen 
this film in Nagpur, and I found it to 
be really not only educative but very 
Inspiring. Therefore, I should like to 
know whether the Government would 
consider giving a suitable award which 
we give for other films also, to the 
producer Asish Mukberjee in view of 
the excellence of this film? 

gfjft1 1  K. GUJRAL: My hon. friend 
have seen the shorter version
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of this film fey Mr. Mokhertee which? 
was released in cinemas. There is »  
longer version of it also.

SHRI VASANT SATHE: 1 saw the- 
longer version lasting about 48 minu
tes.

SHRI I. K. GUJRAL: It is a very 
good film. Awards are given, institu
tionally in our country; there are* 
award committees. Naturally Mr. 
Asish Mukherjee will be welcome to 
enter his film and if the award com
mittee so desires it may do so. It is 
not for the Government to decide 
about awards.

SHRI S. M. BANERJEE: I have see* 
the documentary—I do not know 
whether It is the short version or the 
long version. I want to know whether 
when this documentary was being pre  ̂
pared some of those who were very 
close associates of Netaji were not con
sulted. I want to know whether those 
people will be consulted again and 
something will be added to this film. 
Will this documentary be sent abroad 
to show how we fought the British 
Imperialism.

SHRI I. K. GUJRAL: So far as 
consultation is concerned, I do not 
know the full facts. I am aware that 
when Mr. Asish Mukherjee prepared 
the script he was la dose touch with; 
Shri Samar Guha.

SHRI S. M. BENfiRJEE; He ig an 
admirer of Netaji. What About per
sons who were closely associated with 
him? We axe followers. I can never 
claim to have been associate.. . .  (in
terruptions).

MR. DEPUTY-SPEAKER: You are 
provoking Mr. Samar Guha.

SHRI SAMAB GUHA: I fried to 
consult all the elders like Dr. R. c  
Mojumdar and others who were 
closely associated with NefcalL

SHRI I. K  GUJRAL: Snthanonnal 
course we do send awne doatfMnta- 
ries to our aOMtom abroad and we

4 < » * » '
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shall try to include this also. 2 shall s 
try to explore the possibility of offer
ing it to some TV systems outside the 
country.

SHRI N. K> P. SALVE: May I 
through you crave the indulgence oi 
the limitless magnanimity of the 
Minister of Information and Broad
casting to exhibit this film to Members 
of Parliament on due payment from 
the Members of Parliament?

SHRI I. K. GUJRAL: May I submit, 
through you. Sir, that my hon. fnend 
generally remains ignorant of what 
happens outside Parliament. This film 
was shown thrice and he had not 
chosen to find time to see it. If he 
wants it to be shown a fourth time, I 
shall do it again.

SHRI P. G. MAVALANKAR: The 
hon. Minister says with regard to film 
awards that the producer of this film, 
Shri Ashish Mukherjee will have to 
apply in tne presscribed form, etc., 
because the awards are institutiona
lised here. May I know whether the 
Government have any other means in 
their possession whereby they could 
give an award or a certificate of merit, 
and thereby honour sach a producer 
because sometime a jjood producer 
does not like to be an applicant for an 
award like this.

MR. DSPUTY-SPEAKER: The ad
miration of the public is a good enough 
award.

SHRI L K. GUJRAL: This film has 
been commissioned by the Govern
ment Mr  Mukherjee was commis
sioned to do the film. Secondly, no 
good producer hesitates to enter his 
fUm tor awards when national awards 
are available.
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1. in*w *fcr 2 1 . 9 54.5 8. 5

2. 0.4 49.3 11. 9

3. fw$n: . 2. 7 74 .1 3. S

4. 40. 2 46. 8 ; 6. 1

5. ^ * «F r? jrh : 5. 8 34. 9 37. 6

<6. *Rfe*F . 6. 7 77. 1 8. 2

7. 14. 4 83. 4

8. TPTFTS- 8 .6 51.7

9. T W 26. 8 59. 9 7. 7

10. fTfosHTr 27. 7 54. 1 6, 9

11 . f* irr . 2 . 8 20. 0 54. 0

12. TFrrjT^r 17.0 63. 2 9. 2

13. 0. 4 < 9. 3 12. 9

Government's Share in Mcleod—A 
Concern of Martin Burn running 

Ahmadjmr-Kaiwa Karrowgange 
Line

*607, SHRI GADAHAK SAHA: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) the percentage of Government's 
share in the Company Mcleod—a con
cern of M/s. Martin Bum and Co., Ltd. 
running and managing the Ahmadpur- 
Katwa (narrow gauge) section of 
Eastern Railway; and

(b) whether there is any proposal 
under consideratidh of Government to 
acquire greater control over it to 
imptw » its working and if so, the 
salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY Or RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Prior 
to 1st July, 1967, Ahmadpur-K&twa 
Railway (a narrow gauge line) was 
being owned and run by the Ahmad- 
puxwKatwa Hallway Co*, Ltd., With 
effect from 1st July, 1967, the work
ing of the Railway baa beam taken 
over by the Ministry Of Railways 
who own about 11.6 per cent shares 
of the Company.

(b) Since the Ministry ot Railways 
(bewe alreaidy ae<*uired control by 
taking over the working of the Rail
way, there appears to be no need to 
purchase more shares of the Com
pany at present
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Cut in Oil Supply to Dhuwaran 
Power House

*899 SHRI D D DESAI Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state-

(a) whether Indian Oil Corpora* 
tion has imposed a cut m the supply 
of residual fuel oil to Dhuwaran 
Power House,

(b) if so, the reasons therefor, and
(c) what steps have been taken to 

restore the supply’

THE MINISTER OF PETROLEUM 
AND CHEMICALS {SHRI D K  
BOBOOAH): (a) No, Sir

(b) Does not arise;
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(c) It has been decided to move 
additional 25,000 tonnes of furnace
oil to Dhuwaran Power House during 
April, and May, 1974 in addition 
to RFO supplies from Koyall Refine- 
r y

Hydro Power Potential of Braltnpu- 
tar» Blver in Jkm tm

*700 SHRI DHARNIDHAB DAS* 
Will the Minister of IRRIGATION 
AND POWER be pleased to state

(a) what is the hydro power 
potential of Brahmputra river m 
Assam and the proportion of it 
harnessed so far,

(b) whether Government is con- 
tempdatmg any big plan for hydro 
power generation by damming some 
tributaries of Brahmputra, and

(c) if so, the outlines thereof and 
the financial implications involved'’

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K C. PANT)
(a) The total hydro electnc poten
tial of the Brahmputra and its tribu
taries has been assessed as 6 25 
million k.w continuous Of this total 
potential the potential within Assam 
is estimated at about 3 21 million 
kw No part of this potential m 
Assam has been harnessed so far

(b) and (c) The Assam State 
Electricity Board are investigating 
the following hydro-electric projects 
in Assam/Meghalaya m the Brahm
putra Basin

(I) Lower Umiam and Umkhen 
Scheme with a likely instal
led capacity of 180 MW and, 
estimated to cost about! 
Rs 45 crores

(II) Kopili Hydro-electric Project 
with an installed capacity of 
360 MW approximately, 
estimated to cost about Rs 75 
crores.

It is also proposed to take up field 
investigations of a number of pros
pective hydro-electric sites m Aruna- 
chal Pradesh
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Assessment of Water Resources 

*70.1. SHRI P. GANGADEB: Will
the Minister of IRRIGATION iAND 
POWER be pleased to state: 

Scheme has not so far been submitted 
by the Government o:f Orissa to the 
Central Water and Power Commission. 

. The State Government have reportcrl
that the project has not been included 
in the State's Fifth Plan. (a) whether quantitative assess-

ment of available water resources has 
been made; 

(b) w�ther studies by various
agencies have yielded considerable 
data; and 

(c) if so, the main features there
of? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
(a) Yes, Sir.

(b) and ( c). The studies carried
out by various agencies place the total 
average surface water resources of 
the country between 1673 thousand 
million cubic meters to 1881 thousand 
million cubic meters and the ground 
water resources 424 thousand rr.illion 
cubic m"ters. The ut:ilisable surface 
and groundwater resources have bE:en 
assessed by the Irrigation Commission 
(1972) as 870 thousand million cubic 
meters. 

Clearance of Dhanel lririgation Project 
in O�a 

*702. SHRI D. K. PANDA: Will the
Minister of IRRIGATION AND 
POWER be pleased to state: 

(a) whether Second stal:(e o! the
Dhanei Irrigation Project in Ganjam 
District in Orissa has been dven clear
ance by the Central Water and Power 
Commission; 

(b) if so, whether the same is being
included in the Fifth Five Year Plan; 
and 

(c) when the work is likely to be
taken up? 

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT): 
(a) and (b). The project report on the
Second Stage of the Dhanei Irrigation

(c) Does not arise.

Target for New Railway Lines in 
Backward Areas of Orissa. 

*703. SHRI BANAMALI BABU: Will
the Minister of RAILWAYS be pleased 
to state: 

(a) whether Government have
finalised the target of construction of 
new railway lines in Orissa especially 
in backward areas duri� the Fifth 
Five Year Plan; and 

(b) if so the salient features there
of'! 

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA): ( aj and (b). 
Railway development is not envisaged 
on any State-wise or Region-wise con
cepts but on overall considerations in 
the National interest. As 1,uch targets 
for construction of new railwav lines 
are not fixed Region-wise or State
wise; However, in July, 1973 construc
tion of 84.31 kms. Ion,g Cuttack-Para
deep railway line in Orissa State has 
been completed during the Fourth °Five 
Year Plan at an estimated cost or 
Rs. 10.09 crores. 

Taking into consideration the back
wardness of Orissa, construction of 
176 kms. long Banspani-Jakhapura 
B. G. Railway line, estimated to cost 
Rs. 39 crores, is proposed to be taken 
up during the Fifth Five Year Plan 
and provision has al.so been made for 
the construction of this line in the 
Railway Budget 1974-75. 

.In addition, a proposal for the con
struction of 135.65 kms. long 1'alcher
Bimlagarh B. G. railway line in 
Orissa State, at an estimated cost of 
Rs. 16.79 crores, fs under considera
tion. 

48
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* ****  q<.. Addttlspil^^fciMBlttiit
Set at Trombay Thermal Station by

;; " r

•704. SHRI K. MALLANNA; Wili 
the Minister of IRRIGATION AND 
POWER be pleased to state;

(a) whether Tatas propose to set 
up an additional 50 MW generating 
set at Trombay thermal station at

; a cost o f Bs. $7.41 lafchs; and
(b) if so, the main features there

of?
THE DEPUTY MINISTER IN THE 

MINISTRY OP IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) and (b). Tatas have 
submitted a feasibility report for in- 
stalation of a 500 MW unit at their 
Trombay Thermal Power station at an 
estimated cost of Rs. 8741 lakhs. The 
feasibility report states that this addi
tional generating capacity will serve 
the needs of Western Maharashtra. It 
envisages the utilisation of sea borne 
coal from Bengal/Bihar areas and the 
use of sea water for condenser cool
ing.

It is claimed that this proposal will 
enable the necessary know-how fbr 
installation, operation and maintenance 
of 500 MW sets to be built up in the 
country for use on other future pro
jects.

The proposal is under considers* 
tion.
Nonufter of Appeals aid Cases filed 

In High Court of Orissa
•705. SHRI GAJADHAR MAJHI: 

Will the Minister of LAW JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) the number of appeals and cases 
filed in the High Court of Orissa during 
the last year; and

(b) the average disposal of cases by 
the High Court in a year?

THE MINISTER OF LAW, JUSTICE 
AMD COMPANY AFFAIRS (SHRI
H. R  GOKHALB: (a) The total num

ber of eases filed In the Orissa High

C©ui*>during 1978 was 4786 out of 
which 2282 were appeals.

(b) The average disposal of cases by 
Hie High Court in a year during the 
l*st three years has been 4890 cases.

Government Decision to Go Slow to 
Electrification of Railways

**707. SHRI RAM BHAGAT PAS- 
WAN:

SHRI YAMUNA PRASAD 
MANDAL:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government had deci
ded to go slow in electrification of 
Railways and to acquire more loco
motive engines? and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA): (a) No, Sir, 

On the other hand it is proposed to 
acquire more electric locomotives.

(b) Does not arise.

Impact of Energy Crisis on Caustic 
So£a Industry

*708. SHRI M. & PURTY: WiU thfr 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the energy crisis short
age of furnace oU and irregular supply 
of coal, is having an adverse impact 
on the caustic soda industry.

(b) whether all the units in the 
country use fuel oil for fusion to> 
make solid and flakes varieties; and

(c) if so, steps Government have 
taken to improve the position of fur
nace oil supply to increase the caustic
soda output?

THE MINISTER OF PETOOLBUM 
AND CHEMICALS (SHRI D. &  BO
ROOAH): (a) Yes, Sir. The utilization 
of capacity in the caustic soda industry 
has received some set back although 
12m overafl production In the yaihr IWfc
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has shown an increase <rf about 20*000 
tonnes over Hie production In the year 
1072;
(b) Out of the 20 units of caustic 

soda in production, only 12 units are
producing Solid and Flakes varieties 
and furnace oil is used fay them.

(c) All efforts are being made to 
meet the requirements of the industry 
within the overall availability of fur
nace oiL

v w m  jr o  vhr
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678T. SHRI K. S. CHAVDA: Will 
the Minister of PETROLEUM AHD 
CHEMICALS be pleased to state:

(a) whether most of the applications 
pending tar price approval belong to* 
small scale Indian sectors;

(b) whether a study group for the 
small acale drug manufacturing units 
appointed by Government submitted 
its report m 1971-72 if so. the salient 
features of its recommendations in
cluding those in respect of Drugs Price 
Control Order;

(C) whether Government propose to 
issue a notification to the effect that 
small scale/Indian firms can take the* 
price approval for granted if no reply 
is received by them within 45 days ot 
making the applications; and

(d) if not, the reasons therefor?

THE MINISTER OT STATE IN THE 
MINISTRY OF PETROLEUM ANX> 
CHEMICALS (SJffil SfiAK NAWAZ 

KHAN) (a) About 60 per cent of Che 
applications for price approvals/re
visions belong to the small sc&le sec
tor.

(b) The important recommendations 
made by the Small Scale Study Group 
have already been furnished in reply 
to the Starred Question No 417 ans
wered on 14th April, 1972 in the Lok 
Sabha

(c) There is no such proposal un
der consideration of Government at 
present.

(d) Units having an annual sales 
turn-over of not exceeding Rs 5 lakhs
are already exempted subject to cer

tain conditions from the requirement 
of taking Government’s approval of 
prices of their formulations under the 
Dsrugs (prices Control) Order, 1970. 
It has now been decided to raise the 
exemption limit to Rs. 10 lakhs.
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Report of Bureau of Industrial Costs 
and , Prices·· on·.· Cost Price 'Study i 

of Certain:'{ Drugs 

6788. SHRI K. S. CHA VDA: Will the 
Minister of PETROLEUM AND CHE
MICALS be pleased to state: , 

(a) whether a report of cost-price
study on Picolines Pyridine and 
its bases Methano, Formaldehyde and 

Hexamine has been submitted, by Bu
.reau of Industrial Costs and Prices; 

(b) if so, whether Government v.ill

lay the same on the Table of the 
House; 

(c) how many foreign dominated
firms are licencees for the manufac
ture of the above items, tµe particulars 
about their investment licensed capa
city, actual production achieved, items 
imported and repatriation of divi
dends; and 

(d) what measures .Government pro
.pose to take to break the monopoly of 
foreign firms in the manufacture of 
these items? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NA WAZ 
KHAN): (a) Yes, Sir. 

(b) Bureau of Industrial Costs and
Prices is a Government organisation 
.and the cost-price studies made by it 

at the instance of var10us Depart
ments/Ministries of the Government 
are in the nature of advice to the 
Government and its Reports are 
treated as confidential. It is therefore 
not proposed to lay the Report on 
the Table of the House. 

(c) and (d). The information is be
ing collected and will be laid on the 
Table of the House. 

Idle Locomotives 

6789. SHRI Y. ESWARA REDDY: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether some locomotives are
·Jying idle because of the lack of fore

ign exchange to buy essential spares;

(b) whether there has been a fall in
the earnings of the Railways on· that 
account after the presentation of ·bud
get; and 

(c) if so the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): {a) Some 
locomotives are lying idle for want of 

essential imported spares. These spa
res have however been held up not due 
to lack of foreign exchange but due 

to delayed shipments from the sources 
abroad. These spares have now star
ted arriving and locomotives are be
ing put back into service. 

(b) and _(c). No. However, there is
a shortfall in goods earnings which 
is attributed to less freight traffic be
ing lifted than antidpated owing to 
intermittent staff . agitation and un
rest. 

Tarret Fixed for Power Generation 
in Fifth Plan 

6790. SHRI DHAMANKAR: 
SHRI MOHINDER SINGH 

GILL: 

Will the Minister of IRRIGATION 
AND POWER be pleased to state: 

(a} whether to achieve the ambi
tious tragets of power generation 
fixed for the Fifth Five Year Plan, 
Government propose to make changes 
in the system of management, project 
construction, material handling and 
the financing of power projects; and 

(b) if so, when these steps will be
taken? 

THE DEPUTY MINISTER IN �HE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHW AR 
PRASAD): (a) and (b). To achieve 
the target of power generation 
envisaged in the draft Fifth Five 
Year Plan the following steps are 
being taken: 

(i) Restructuring of the electri
city supply industry with a

.. 

... 

-
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••' ,-view to improve the capacity
. to achieve targets and re-
move past short-comings.

I '. .

(iiJ Changing' procedures and.
priorities so as to. ensure
timely and adequate availabi-
lity of all required inputs
including funds.

(iii) Installing effective multi-
tiered monitoring systems so
as to watch performance. and
supply timely correctives
wherever necessary.
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0795* SH*S VAYALAR ftfcVl: 
WIU the Minister ot IRRIGATION 
AND FOWKR be please* to

(a) the important schema* to be- 
executed in the State of Kerala with 
the aatfrtwMe ot the Rural Electrifi
cation Corporation during the year 
1874-75, and a  brief outline of these 
schemes and the total amount sanc
tioned for the execution of these- 
schemes;

The DEPUTY MINISTER IN TOR 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDESHWAR 
PRASAD): (a) and (b). The pro
gramme of rural electrification is. 
formulated by the State Govern
ments and implemented through 
their State Electricity Boards, Addi
tive loan finance is provided by the 
Rural Electrification Corporation 
Ltd., for implementation of viable 
schemes of the State Electricity 
Boards Upto 31-3-1974, the Corpora
tion has sanctioned 10 schemes of 
the Kerala State Electricity Board 
involving a loan assistance of Rs. 
712,571 lakhs Details of the schemes 
are given in the statement laid one 
the Table of the Mouse. [Placed tn 
Library. See No. LT-6713/74f. these 
schemes are scheduled for comple
tion in a period of 3-5 years and will 
continue to be executed during the 
year 1974-75.

No details are available for the 
schemes which may bo sponsored 
by the Kerala State Electricity Board 
during 1974*75. The assistance would 
depend upon the number of schemes 
sponsored by the Kerala State 
Electricity Board and approved by 
the Corporation in accordance with 
the laid down norms and guidelines.

Amount recovered from Ticketless 
Travellers daring 1WM4

6790. SHRI SUKHDEO PRASAD 
VERMA; WiU the Minister of RAIL
WAYS be pleased to state:
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<«) The total amount recovered by 
the Railways from ticketless travellers 
in each Railway zone during the year 
1973-74; and

(b) how far the ticketless travel
ling in Railways have come doVm in 
each of the Zones as compared to 
that in 1972-73?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI

MOHD SHAFI QURESHI) * (a)
and fb). A statement is attached 
The monthly average of number of 
ticketless travellers detected during
1972-73 and 1973-74, (tip to January 
1974), shown in the statement, indi
cates that the ticketless travelling 
has generally come down during
1973-74 as compared to 1972-73, 
though no definite conclusion can be 
drawn only on this basis

Statement

Railway No. of Passengers Amount realised
<teterted Travelling from Tldoetlm 

without Ticket* Travellers during 
during 1973-74 (upto

January, 1974'

*972-73 1973-74(upto 
Jan. 74)

Central 2,56,400
(30,867)

*>96,555
(19̂ 55)

32*23,1097

Eastern • 3*28»478
(27*373)

2,61,874
(26,187)

3i ,7*^ao

Northern ■ *>92,328
(i6* »7)

y i,47»220 
(14*722)

23,99,631

N.E. • 1,42,603
( ii ,844>

98,186
(9,819)

13,60*98

N.P. . * 72,168
(6,084)

57,736
(5,774)

7»t*jSoo

Southern 1,83,702
(15.309)

M 5.058
(14,506)

22,18/39

S.C. • 1x35*56
(11,285)

1,20*54
(12,065)

16,88,010

S.B. • >162,653
(13,554)

1*224)38
(12,206)

14,13,199

Western . 2,72,*56
(22,680)

2,14,103
(2I»410)

26^438

T otal • i7»39-544 *3,63,444 i^ 7*33yoaa
(1,44,96*) (1,36,344)

Note Figure* in Bracket* indicate monthly averages. 
319 LS-—3.
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Black Marketing of Diesel in tM OA

91m. SHRI SUKHDEO PRASAD 
VERMA:

SHRI M. M. JOSEPH:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether Government are aw
are that many petrol pump owners 
in Delhi charge higher price for die
sel than the official rate;

(b) if so, the steps Government 
propose to take to check the black 
marketing in diesel?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH 
NAWAZ KHAN) (a) News reports 
about charging higher prices for High 
Speed Diesel Oil by the petrol pump 
dealers in Delhi have been received

(b) The Oil Companies have been 
instructed to ensure that their dea
lers charge the correct prices.
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6802 SARDAK SWARAN SINGH 
SOKHI Wffl tfa« Minister of RAIL
WAYS be pleased to state

(a) whether recently the fish 
plates, bolts and bearing of Railway 
track Were found removed at three 
places at Nellore on South Central 
Railway,

(b) whether Railway authorities 
took necessary action against the cul
prits;

(c) If go, the nature of action taken 
so far, and

(d) The nature of further action 
Government propose to take In the 
matter a&ainjt foe security staff tot 
negligence in discharging their duties?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHUT 
MOHD SHAFI QURESHI): ' (a) 
Yes

(b) to (d) Three incidents of re
moval of Qsh plates occurred os #lto 
section between 19-2-1974 to 22-2-74 
Cases were Immediately registered by 
the Railway poUet *nd investigation 
started. Some recoveries pf Rail
way material have been made from 
two outsiders, who have been detain- 
ed. Investigations are in progress 
There is no Security salt appointed 
specifically by the Railway Admlnis- 
tration for the protection of Rkilwcy 
track Sufch protection forms part Of 
the general law and o*der arrange
ments' made 1t*y the Stater {kwem- 
ments Wherever specific mifejafrjrt 
of oegUgeoce on the part of mtfafen. 
*nc* saft insulting in tampering 
the track come to POtice, tjiegr ate in
variably dealt vftth severely aoso^f- 
ing to the merits of the case
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Pamoate to Contractors for Works 
O aiiM  ovt by ttwn

6803. SHRI AMBES& WiU the 
Minister of RAILWAYS be pleased 
to state:*

(a) whether the payments have 
not been made to contractors on the 
various Railways for works being 
carried out by them, since October, 
1978 for want of funds;

(b) if so, what steps Government 
proposed to take to redress the grie
vances of the contractors on account 
of non-payments, and

(c) whether Government propose 
to close such contracts for which 
they have not been able to pay, 
since the contracts have become im
possible to execute on account of 
rise in labour and material rates?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
Yea I

(b) It is proposed to make these 
payments during the current finan
cial year,

(c) As legal and financial impli
cations are involved in this issue, de
tailed examination is necessary.

Shortage of Wagons in Nagpur Region 
for Orange Haulage

6804. SHRI VASANT SATHE: Will 
the Minister of RAILWAYS be 
pleased to state:

(a) whether acute shortage of 
wagons in Nagpur region has severe
ly affected the movement of oranges 
and other goods causing severe loss 
to the orange growers; and

(b) if so, the action being taken in 
the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). Ho. Adequate number of wagon

have been supplied so far for move
ment of orange traffic from stations 
on Nagpur Division.

Encroachment upon Railway uu) Pub
lic lands at Delhi Cantt Nangai taya 

Railway Station

6805 SHRI M DEIVEEKAN; Will 
the Minister of RAILWAYS be pleas
ed to state

(a) whether Railway and other 
Public lands have been encroached 
upon by squatters at Delhi Cantt 
Nangai Raya railway crossing caus
ing obstruction to road *nd raft 
traffic;

(b) the steps being taken to «lvHor 
this area of encroachment;

(c) whether there i« a proposal to 
construct fly-over at that point to 
ensure smooth movement of traffic* 
and

(d) if so, when the work for the 
construction of the fly-over would be 
taken up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI) (a) Yes 
There are two encroachments in 
the form of pan and beedi stalls on 
the Railway land in this area. In 
addition, vegetable and fruit hawkers 
also squat on Railway land which 
cause obstruction to road traffic. Rail 
traffic, however, is not obstructed.

(b) While eviction proceedings 
have been initiated against one of 
the encroachers, action a  being av- 
itiated under Public Premises (Evic
tion of Unauthorised Occunants) Act, 
1971 against the other As regards 
the hawkers, local poUce have been 
requested to take suitable iteps to 
check this nuisance.

(c) and (d) The proposal for cons
truction of a ftfad overbridge a! the 
Jail Road level crossing near Delhi 
Cantt. is in preliminary stage of if* 
vestigation in consultation with toe 
Municipal Corporation, DeOtt
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liftft to bear •  part of ttm coat aa 
per filia l It la not possible at this 
stag* to indicate any firm data for 
starting tha work.
n n w ia  far a Faat Train between 

Bombay V.T. ana Manmad
6806. SHRI Z  M. KAHANDOLE: 

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there has been a re
markable Increase in the passenger 
traffic between Bombay V.T. and 
Manmad due to development of tou
rist centres at Aurangabad, opening 
of various Central and State Gov
ernment offices and industries in 
the vicinity of Nasik and agricultural 
and general development of Nasik, 
lalgaon, Dhulia and Ahmednagar 
districts;

(b) whether the people of these 
areas have demanded introduction ot 
a new fast train (on the lines of the 
Deccan Queen between Bombay and 
Poona and the Flying Rani between 
Bombay and Surat) between Bombay 
V. T. and Manmad; and

(c) whether Government propose 
to introduce such a train and if so 
■when?

THE DEPUTY MINISTER* TN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) (a) and 
<b). There have been demaands for 
the introduction of additional trains 
between Bombay V.T. and Manmad

(c) No due to saturated line cap
acity enroute and limited terminal 
facilities at Bombay V.T. and 
Manmad.

tWiif ift
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Holding up of Coal Wagons in the 
Country

6808. SHRI M. M. JOSEPHr WiU 
tike Minister of RAILWAYS be 
pleased to state:

(a) whether 3,000 wagons ot coal 
are being held up everyday aH over 
the country;

(b) whether coal loading , during 
the months of January, February and 
March, 1974 has dropped by 29 to 30 
per cent;

(c) wheher in addition to U.P., 
Delhi and other northern centres and 
South India, the Railways have also 
been seriously hit as they rely on 
coal supply from Bihar and West 
Bengal coal fields; and

(d) if so, what action Government 
propose to taka in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) J (a) When 
Interruption to train movement takas 
place due to staff agitations, public 
disturbances and other extraneous 
factors, there is temporary Im
mobilisation of wfcgons Including
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these carrying coal. It is difficult to 
separately assets the immobilisation 
of coal wagons all over the country.

(b) Betwen January and March 
1974 coal loading dropped by about
12 per cent when compared to cor
responding period in 1973.

(c) On account of drop in coal 
loading due to staff agitations parti
cularly during the period December 
*78 to March '74, receipt o f steam 
coal for Railways was less Railways, 
therefore, reduced their requirements 
of steam coal and rationed the avail- 
able coal to all consumers ensuring 
equitable distribution.

(d) Government} is seized of tm* 
problem and efforts are being made 
to prevent staff agitations affecting 
railway operation, and improve coal 
loading and despatches.

Use of Government Machinery by 
the Prime Minister, Chief Ministers 
and other Ministers daring Election 

Campaign

6809. SHRI P. G. MAVALANKAR. 
WiU the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether the use to Air Force 
Planes, Helicopters and other stpte 
machinery by the 'Prime Minister, 
Chief Ministers and other Ministers 
in various parts of the country 
during the election campaigns 
amounts to an unfair practice;

(b) if so, the «teps Government 
are taking to put an end to such 
practice; and

(c) if rrt, the reasons therefor?

THE MINISTER OF LAW. JUS
TICE AKD COMPAQ AfTAirtS 
(SHRI H. R. G0KHALE): (a) to
(c). Primp Minute? fa entitled to the 
upe of tA.F. planes fpr non-official 

Tiu* is regulated by the 
ptangfa&ginductions which provide 
lor p&yruent being made for credit to

the Government Account wttafc in  
aircraft tit used for aOfc-oflfelH pur
poses. The facility is available t* fee 
Prime Minister as incumbbnt of tOKit 
office and not as leader of the ruling 
party.

Government has taken due 6**4 to- 
ensure that its macinery is not used 
by any political party to further tte 
prospects at the elections.

Employees of Eastern Region in I.O.C.

6810. SHRI BHOGENDRA JHA: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pieaseo to 
state:

(a) the total number of employees 
of Eastern Region (Calcutta) of the 
Indian Oil Corporation in the D.G.S.
& D. Billing and Accounts Depart
ment and how many of them have 
been charging overtime payment;

(b) what is the total monthly pay 
and overtime wages respectively in 
the two sections aatf reasons for 
such high overtime wa£M,

(c) whether it is proposed to hold
high level enquiry, preferably by the
C.B.I., unto such misw>«» of publi? 
maner, j

(d) if so, the facts thereabout; and
(e) if not, the reasons therofor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Out of the total 95-
employees in the DGS&D Billing and 
Machine Accounts Sections in the 
Eastern Branch of Indian Oil Corpo
ration, 93 employees are charging 
overtime payment.

(b) Rs. 64»Q00/- and Rs. 19,000/- 
respectively. The Branch has one shift 
working in its data processing dartre 
Machine hours available in one -shift 
are not however adequate <o take 
care of the existing workload. In 
addition frequent revision of retes;
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IA.C. lock-out; Railway locomen’s 
strike etc., disrupted the flow of des
patch and receipt of documents from 
locations spread over the entire East
ern Branch and created huge back
log in DGSfcD Billing and Accounts 
Sections, necessitating overtime work
ing. Moreover 10 to 12 hours per 
week are lost due to frequent load
shedding in West Bengal for power 
shortage.

(c) to (e). To reduce overtime 
work. Corporation’s proposals, to run 
a second shift; computerisation instal
lation of additional units record ma
chines or decentralisation of coding 
of documents to the various stock 
points, have not been accepted by the 
recognised unions. Overtime work by 
the staff is, however, being supervised 
by officers of the Corporation who 
are seized of the problem and efforts 
are being made to reduce overtime to 
the barest minimum required to carry 
out the jobs. No enquiry is proposed 
at a high level or by the C.B.I. in 
this regard.

BeneAeial Impact of Energy Crisis in 
Cue of Railways

6811. SHRI B. V. NAIK: Will the
Minister of RAILWAYS be pleased 
to State:

(a) whether Government have 
worked out the beneficial impact of 
energy crisis by way of additional 
traffic to be handled by the Railway?: 
and

(b) if so, what will be the net in- 
crease in revenue of the Railways iue 
to diversion of traffic to Railways?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAtLWAYS (SHRI 
MOHD. SHAFI QURESHI): La>
No.

(b) Does not aria#.

Wort! Study Teams on 
Various Terminal Services in 

AREA

6812. SHRI M. M. JOSEPH: WiU
the Minister of RAILWAYS be pleas
ed to state:
V (a) whether Government propose 
to constitute a Work Study Team to 
look into the question of rationalising 
various terminal services in Cochin 
area for the improvement of efficiency 
of Railways and also to look into the 
future of old Ernakulam goods shed 
area; and

(b) if so, the progress so far made 
in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
and (b). The Work Study has been 
completed and the Report is under 
finalisation.
Total Anests Tams over and profits 
<# Companies under the control of

Larger Houses daring 1971-72 awl 
1978-74.

6813. SHRI JYOTIRMOY BOSU: 
Will the MinM«r nf M W , JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a> the total assets, turn over and 
profits of companies under the con
trol of each large House as per pro* 
visions of the MRTP Act as m 1971-72 
and 1978-74; and

(b) how far the MRTP Commission 
has been able to check the growth 
of monopolistic trade practices is the 
country?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BKDA- 
BRATA BARUA): (a) Undertakings 
registered under Section 26 of the 
Monopolies and Restrictive Trade 
Practices Act, 1969, are considered as 
Large Industrial Houses according to 
the Revised Industrial Licensing Po
licy of February 1973, and they are
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*a»t 'Wquired to furnish information 
regarding the annual changes in their 
assets, turn-over and profits from 
year to year under the MRTP Aet.

(b) The Government have referral 
three cases to the MRTP Commission 
for investigation in terms of Section 
31 of Che MRTP Act which aims at 
controlling Monopolistic Trade Practi
ces. The main objective of the re
gulatory provisions of Chapter 111 of 
the MHTP Act is to prevent concen
tration of economic power to the com
mon detriment, through a process of 
regulation of substantial expansion, 
establishment of new undertakings 
and mergers The steps taken by the 
Government in this behalf are des
cribed in the Second Annual Report 
on the working and Administration o1 
the MRTP Act, 1969, which was laid 
on the Table of the Lok Sabha Iasi 
year.

Demand lor Higher Price of Crude 
By O and G.C.

6814 SHRI C K CHANDHAPPAN 
WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased tn 

.state:

(a) whether the O & N. G C ha<i 
demanded higher price lor their 
crude;

(b) if so, the facts thereof; and

(c) the decision of Government 
thereon0

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Si 1

(b) the O.N.GC. asked for price 
rise in its crude oil to correspond with 
the price of imported crude oil.

(c) the price of ONGC crude oil 
has been raised;

(i) from UJS Dollar 2.38 per bar 
rel to U.S dollar 2 48 per bar

rel for the period 
to 2-11-1073; and *

(ii) from U.S. dollar 3.41 per 
barrel to U.S. dolier 3J8 per 
barrel effective from Novem
ber 3, 1973.

Attack on Assistant Station Master of 
Athsarai

681$. SHRI M. S. PURTi': Will the 
Minister of RAILWAYS be pleased 
to state:

(a) whether about 40 persons tied 
up the Assistant Station Master of 
Athsarai next to the Sirahu station 
m U.P. and also disconnected the 
telephone on 5th March, 1974; and

(b) whether there have been cases 
of looting also; and if so, the Parti
culars thereof and the number of per
sons so far arrested in this connection?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). On the night of 4th/5th March, 
1974, about 20-25 armed persons, with 
their iaces covered with doth, ran
sacked the office of the Astt. Station 
Master, Athsarai Railway Station, 
situated on the Allahabad-Fatehpur 
Section of the Allahabad Division on 
th« Northern Railway in Uttar Pra
desh. The miscreants damaged the 
signal gear and other telecommunica
tion equipments provided af the 
station On the point of pistol, they 
took the Astt. Station Master on 0uty 
as also another Asstt. Station Master, 
who being off-duty w*& sleeping in 
that office, to a comer obtaining the 
key of the railway cash sale from the 
Asstt. Station Master on duty tcmoved 
railway cash amounting to Rs. $89.85 
Paise from the cash safe/ticket tube 
and also snatched away two wrist 
watches belonging to the Assistant 
Station Masters.
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A owe under Section 360/307 TPC 
has been registered by the Govern
ment Railway Police and is under 
investigation. No arrests have so fat 
been made.
Companies covered wider the Com
panies Act. 1956 as oa the 1st Septem

ber, 1973
6816. SHRI P. M. MEHTA: WiU

the Minister of LAW, JUSTICE AND 
COMPANY AFFIRS be pleased to 
state:

(a) the number of companies cover- 
<ed under the Companies Act, 1958 as 
on the 1st September, 1973-

(b) the number of those which aie 
private limited companies as defined 
under Section 3 of the Companies 
Act, 1956.

(c) the number of such private 
limited companies among them as 
have shown in their lest annual 
accounts accumulated losses exceeding 
Rs 1,00,000/- or amounts exceeding ten 
times of their paid up capital which
ever was less; and

(d) the number of such private 
limited companies which were incor
porated with the object of carrying 
on the Chit Fund and similar business 
as more particularly described in para
2 of the Miscellaneous Non-banking 
Companies (Reserve Bank; Directions, 
1973?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
-COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (b). As 
on 1st September, 1973, there were 
36,167 Joint Stock Companies limited 
by shares, both public limited and pri
vate limited at work and registered

under the Companies Act, 1986. Of 
these, 29221 were private limited com
panies as defined under Section t  of 
the Companies Act, 1956.

(c). The required information is 
not readily available. The collection 
of the said information will require 
examination of the Annual Accounts 
of over 29,000 companies.

(d) The information is being 
collected and it wiU be laid on the 
Table of the House.

Polyester Fibre Producing Firms
6817. SHRI K. P. UNNI- 

KRISHNAN:
SHRI VAYALAR RAVI:

WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) the names and number of 
firms which have been aUowed to 
import plants and machineries for 
the production of Polyester Fibres and 
the number of units which are at 
present producing Polyster Fibre to
gether with their production 
capacities and actual production of 
each unit;

(b) whether Government are aware 
that some of these firms have violat
ed Government regulation in4 this 
regard and exceeded their actual 
permitted production capacities; and

(c> if so, the broad features there
of and the actions taken against theee 
firms?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The details are as in
dicated below:—

SI. Neme of the firm 
No- Licensed Production Whether Plant and Machinery 

capacity daring 1973 imported or CG Ucencc 
(in tonnes) (in tonnes)

x. " M/s Chemicals & Fibres of 6100 
India Ltd. >547 Yes
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a. M/S. J. K. Synthetics Ltd. . 450

3. M/s. Indian Organic Chemicals 6100 
Ltd.

4. Ml*. Swadeshi Polytex Ltd. . 6100

5. M/s. Ahmedabad Manufactur- 6100 
mg & Calico Printing Co. Ltd.

6. M/s. Punjab State Industrial 6000 
Development Corporation Ltd.

913 Capacity for the manufacture 
of Polyester Staple fibre was 
established by diversifying a 
part of the capacity for the 
manufacture of Nylon Staple 
fibre. The firm was allowed 
to import balancing equipments.

B068 Yes.

2572 Ves.(April to
December
*973)
The firm Yes
have yet 
to estab
lish com
mercial 
produc
tion.
A Letter of Intent has been issued to btate - 

Industrial Development Corporation Ltd.. 
on 12th August* 1970. The C.G. and 
FIB proposals have been clcarcd by the 
Government. The Corporation »  at 
present negotiating; for foreign exchange

(b) and (c). Polyester staple fibre 
units are allowed to produce tipto 
129 per cent: of their licensed capacity. 
M/s. J. K. Synthetics have produced 
much above their licensed capacity 
This matter is being looked into by 
the Government

Composition of Development Ceonell 
(Drugs)

6318. SHRI BHALJIBHAI PAR
MA*: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) whether the Development 
Council (Drugs), D.G.T.D. is a re
cognised body appointed by 
Government;

(b) whether the ex-offlcio Member 
Secretary of the Development Council 
is a Development Officer ot the
D«.€i T T .

(c) whether the details about the 
foreign dominated firms contained in 
the 'Indian Pharmaceutical Industry, 
1973* were carefully scrutinised the 
said Officer before publication; and

(d) whether the Member-Seere- 
tary was present at the inaugural 
function of this book?

THE MINISTER OP STATU IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The Development
Council for Drugs and Pharmaceuticals 
was constituted by Government under 
Section 6 of the Industries (Develop
ment and Regulation) Act, 1951,

(b) The Development Officer* of 
DGTD (Drugs and Pharmaceuticals 
Directorate) who was an official mem
ber on the last reconstituted Develop
ment Council for Drugs and Pharma
ceuticals was also nominated M 
Member-Sec retary.
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(C) The information about firms 
published in the Publication “Indian 
Pharmaceutical Industry, 1973' is as 
have been received from the firms.

(d) Yes, Sir.

Rolette of a Booklet ‘Indian Pharma
ceutical Industry, 1973*

6819. SHRI BHAUIBHAI PAR- 
MAR: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) whether the Minister of Indus
trial Development released a book 
‘Indian Pharmaceutical Industry, 1973' 
which is compiled and published by 
the Development Council, D.G.T.D.;

(b) whether the information pro
vided in the book could be consider
ed as authorised details given by
D.G.T.D.;

(c) if not, why;

(d) whether this book was pub
lished by a private person; and if so, 
why the name of D.G.T.D. is used and 
who is responsible for it; and

(e) does the book contain some 
details to help foreign firms situated 
in India and whether these were not 
gone into before publication of the 
book?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (e). The publication 
'Indian Pharmaceutical Industry, 1973* 
was released by the Minister for 
Industrial Development on 24th 
December, 1973 on the request made 
by the Chairman of the Development 
Council- It was published by the 
Development Council Jp* Drugs and 
Pharmaceuticals. The information in 
regard to various firms contained in 
the publication Is as received from 
the firms.

Appointment of Harijans as Pitoet* 
in Temples

6820. SHRI M. KATHAMUTHU: 
SHRI S. A. MURUGANAN- 

THAM:
Will the Minister of LAW, JUS

TICE AND COMPANY AFFAIRS 
b« pleased to state:

(a) whether Tamil Nadu Govern
ment have asked the Central Gov
ernment to bring about an amend
ment of the Constitution to enable 
the harijans to be appointed as 
priests in temples; and

(b) if so, salient features of the 
decision of Government thereon?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): (a) Yes, Sir.

(b) The Government of Tamit 
Nadu has been requested to indicate 
the exact extent and scope of the 
amendments.

fW ro m w ff  MWfl f?

6822. m tarc warm t

(v )  m t form
«r'«T *  *cf*PF
t  o t  ’g fw t fort

v ftw  »rf |, 
wk 3rr | ,

(n ) w  ’Twrc «pt f w  < ^

(w) ft, ?fr w  f^rr $  w  
vnhnft fa* * t | ?

w it ) : (if) jrffa: (*sr). t*rf 
3 . 1 7  *rw w in r s lt w
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fajtfsrf 1 1 #r*rfwv *r*riflr ^  
wf̂  tfcrr «Ft srfa tI  fTTfacr <r*r t k  

* * &  k  f w  r̂r | 1

*<£rer«r frfcrfwr *  sTrfor
*  ?r* an% 3 fafa*P nft r*r

*?r% t  snrfacr | 1
*1*5*  v n r fft  v f y f r w  arcr unto 

srar irfirPm  % 
f'Tertfxer *rsr$$ ftRcft | i 

?<rvt vr <swr *m  t k  

w  foarr m  | *h: m  sp# *r»wv 
^ t e r r  | ,  ^  v s  fararr ^rp=rr
t  »

(*t) stw ?r  ̂ i
Supply of *0* and ‘E’ C im  Railway 
Wagon* to Pachpadra, Didwana and 
Sambhar salt Source in Rajasthan
6823. SHRI LALJI BHAi; WiU the 

Minister of RAILWAYS be pleased to 
«tate;

(«) whether supplies of ‘C’ and ‘E’ 
Class Railway wagons to the Pach- 
jpadra, Didwana and Sambhar salt 
.sources in Rajasthan is not uniform 
and timely thereby causing lot of 
difficulties to the manufacturers;

(b) whether uniform* standards 
are not being practised in supply of 
wagons for various salt manufacturers 
.in Rajasthon; and

(c) if so, the reasons therefor?
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFT QURESHI): (a)
to (c). Didwana is not a salt loading 
station Salt from this area is loaded 
from Mar war Balia.

The supply of wagons to different 
gait loading stations in Rajasthan 
including Pachpadra, Marwar Balia 
4114 Samluhar salt sources is made 
according to the availability of wagons 
"having regard to the demands placed 
« t  the stations, their priority and dates 
o f registration. It is, therefore, not

possible to maintain a uniform pattern 
of supply of wagons to differ**! salt 
loading stations.

As regards timely supply, due to 
various adverse features affecting 
train operation and creating an arti
ficial scarcity of wagon availability, 
loading of salt from this region could 
not keep pace with the dewands 
Every effeort is being made to step 
up loading.

wtfta s*fr«T f**m % fafcwft wwi 
w *  *fr«5 wfa^ifaorf *?> it

ar.tflr

6825. «ft arrow  m  tffeft .* 
vft ftrjrnfr wwfcft :

irp-#r fair* % airr ^  
%  srr>  i t  11 f o s T ^ r *

197 3 *  m m fo i 4188
% Tjnr % oTttfrsr *  «♦$
< r * r  f*tr :

(*) w -fta *sm? f̂ r<r*r s.n  
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gfrcs sfffWifrft ^  iTn <TR *T? *
wr «ror f t n i t

3?qr STft|«F *r<r T t ftRMT fw «T  m i
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(«r) aRfaR jfmT % SFcffa 
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i f r w r  %  im r t o r  ^

^sw r̂r t  ?

t h w  ttm rn %
x m * b h  ) : (v) #
<»r). #  wr A r f x

¥W 'T̂ T WftNft r
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Omtapi* Staffs « tm  to
Educate* Unemployed and Coopera

tive Societies

6626. SHRI DEVINDER SINGH 
GARCHA: WiU the Minister of RAIL
WAYS be pleased to state.

(a) the number of contracts for 
boofesUtUs given during the last 
three yeare to the educated unem
ployed, cooperative societies and wi
dows of the last Indo-Pak War 
heroes; and

(b) whether Railway authorities 
are aonsidering to give catering con
tracts also to these categories of per
sons at places where departmental 
catering &as not been introduced ao 
far?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a;
So far three bookstall contracts have 
been allotted, one each at Madras 
Beach, Machada and Chindwara 
stations to three Cooperative Societies 
of unemployed graduates, of which 
the one at Madras Beach has started 
functioning with effect from 10th 
February, 1974.

(b) The Question of allotment of 
catering contracts to unemployed 
graduates is under examination.

Quantity of oil found in Bombay
High and expenditure incurred 

thereon

6827. SHRI DEVINDER SINGH 
GARCHA:

SHRI P. M. MEHTA;

Will the Minister of PETROLEUM 
AND CHEMICALS be bieased to state:

(a) the estimated quantity of oil 
found in Bombay High area and the 
tim* by which it could be exploited 
on commercial basis; and

(b) the amount of expenditure in
curred so far and the amount expect
ed to be spent till the drilling opera
tions are to be carried out?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (StfRI SHAHNAWAZ 
KHAN): (a) It is too early to state 
anything Bbout the quantity of oti 
that may be obtained from Bombay 
High for exploitation on commercial 
basis.

(b) Total revenue expenditure in
curred upto 28th February, 1974 is 
Rs. 491,64 lakhs. On the basis of oil 
indications in one well it is not possi
ble to say as to how much more 
amount will be spent on drilling.

iw n f

6828. iff unm &($ : *rr
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Confirmation of Assistant OOeers 
n ertIM  through dfSC

6830 SHRI R. V. BADE: Will the 
Minister of RAILWAYS be pleased to 
state*

(a) whether 600 officers in Indian 
Railways recruited as Temporary 
Assistant Officers through U.£.S.C. 
still continue as temporary Assistant 
Officers even after putting in 10 years 
service; and

(b) if so, whether the Railway has 
got any plan to confirm these Officers?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a)
Out of 1069 Temporary Assistant 
Officers recruited directly from 1996 
to 1968, there are nearly 400 such Offi- 
cera who have put in more than 10 
years service and are still Temporary.

(b) The quota for permanent 
absorption in Class I Cadre of Tem
porary Assistant Officers has been 
increased from time to time and the 
present quota, for this purpose is
60 per cent of the actual intake 
through the Competitive Examination 
by the Union Public Service Commis
sion.

The question of further increase In 
the quota for absorption of Temporary 
Assistant Officers is under considera
tion of the Government in consultation 
with the Union Public Service Com
mission.

Wagon movement affected by foftt 
Strike in Caleitti

6831 SHRI SAKTI KUMAR SAR
KAR: Will the Minister of RAIL
WAYS be pleased to state.

(a) whether wagon movement was 
affected by the recent jutf strike In 
Calcutta; and

(b) if so, the number of wagons 
affected?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a)
Yes.

(b) The normal loading of Jute 
from stations on the North Eastern, 
Northeast Frontier, Eastern and 
South Eastern Railways which was of 
the order of about 240 wagons per day 
prior to the strike, was affected for 
a period of over one month. In addi
tion, during this period, nearly 4000 
wagons loaded with Jute were immo
bilised on the railways.

Railway Uses under construction fat 
West Bengal during hut three years

6832. SHRI SAKTI KUMAR SAR- 
KAR: WiU the Minister of RAILWAYS 
be pleased to state:

(a) the railway lines taken up for 
construction in West Bengal during 
last three years;

(b) the amount sanctioned in this 
regard and the amount spent so far, 
Jme-wiae; and

(c) when these lines will be com
pleted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) 
to (c). No railway lines were sanc
tioned for construction in West Ben- 
4jftl in the last three years. Construc
tion of Durgachak-Haldia portion 
(10.18 Km*.) of Parrskura-Haldia line 
(89.61 Kms.), sanctioned earlier is, 
however, in progress. Panskura-Dur- 
gachak portion of this line (59.43 
Kms.) was completed in 1969. Out 
0* the sanctioned cost of Rs. 8.75 
crores of this project, an amount of 
Rs. 8.05 crores has been incurred. The 
work of construction of Broad Gauge 
lines frpm Howrah to Amta and from 
Howrah to Sheakhala in the areas 
mrved'by the former Light Railways 
has also been approved. The details

of participation with the State Gov
ernment in the capital cost and opera
tion of this line are under finalisation. 
Construction work will commence 
after these are finalised.

Techno-Economic Surveys for Rail
way Lines in West Bengal

6833. SHRI SAKTI KUMAR SAR- 
KAR: Will the Minister of RAILWAYS 
be pleased to state:

(a) the number of techno-econo
mic survey for Railway lines con
ducted by the Railway Board in West 
Bengal including Sunderban area 
during last three years;

(b) names of the places where the 
surveys have been conducted and the 
salient features of reports of these 
surveys; and

(c) the reaction of Government in 
regard to these surveys?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
Surveys for four projects for ‘ tha 
construction of new lines, conversion 
from narrow gauge to broad gauge, 
and restoration of light railways as 
broad gauge, were carried out and 
completed in West Bengal in the last 
years.

(b) and (c). The names of the 
places and the present position of the 
proposals is indicated below:

(i) Krishnanagar City-Shanti- 
pur (Conversion from NG. to 
B.G.).

A traffic survey has been completed. 
The estimated cost of conversion pf 
this 15 km. long N.G. section to B.O. 
is Rs. 1.30 crores. As the conversion 
was found to result in a recurring 
loss, the proposal has been shelved 
after due consideration of the report.
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(ii) Pwrulia-Kotshila (Conversion 
from N.G. to B.G).:

Traffic survey has been completed and 
the report is under examination. 
This 35 km. long conversion is esti
mated to cost Rs. 1.54 crores.

(iii) Eklakht-Malda (new B G 
line):

A traffic survey has been completed 
and the report is under examination 
The estimated cost of this 90.0 km. 
long lu^ is Rs. 10 35 crores Accord
ing to Che Survey report, the line is 
seen to yield a negative return

(iv) Houmtfv-Anvta and Howrah- 
Sheakhala (Construction oj 
broad gauge lines in the 
areas served by former light 
Railways) :

Engineering and traffic survey for this 
work have been completed and the 
work has been approved through the 
Supplementary Demands for Grants in
1973-74 The details of participation 
with the State Government in the 
capital cost and operation of this line 
are under finalisation. Construction 
work will commence after these are 
finalised. The estimated cost of these 
projects is Rs. 13.5 crores. In so far 
as Sundarban area in particular is 
concerned, no survey were carried out 
in the past. A traffic survey is in 
progresss for the following B.G. lines 
in this area;

1. Lakshmikantapur to Kakdwip
via Kulpi.

2. Canning to Golabari
3. Hasnabad to Canning via pra-

tapadityanagar.
4. Sonarpur/Champahati to Dh-

amkhali.
In addition, a traffic survey Is also 

proposed to be carried out for a B.G. 
line from Budge Budge to Namkhana 
via Diamond Harbour.

These proposals will be further 
considered after the survey are com
pleted.

DocMon to connect Capitals of gptfe* 
with Railways

6834. SHRI SAKTI KUMAR BAR- 
KAR. Will the Minister of RAILWAYS 
be pleased to state.

(a) whether all the State capital* 
art connected with Railways;

(b) if not, the names of the States 
capitals of which are yet to be con
nected by Railways; and

(c) whether any decision has been 
taken to connect these capitals by 
the Railways and if so, the salient 
features of the decision taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (»\
No

(b) Jammu and Kashmir, Manipur, 
Tripura, Meghalaya, Nagaland and 
Arunachal Pradesh (all hill States)

(c) No.

Difficulties experienced by IflNte- 
at Quikwn

6835 SHRI VAYALAR RAVI:
SHRI RAMAGHANDRAN 

KADANNAPPALU:

Will the Minister of RAILWAYS 
be pleased to state.

(a) whether Government are aware 
of the difficulties experienced by (be 
students of Qullon and surrounding 
areas due to the stopping ot a num
ber of local trains in that area; and

(b) if vo, what steps Government 
propose to take to remove the diffi
culties of the students in this regard*

THE DEPUTY MINISTER JN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) and
(b). Out of 13 trains scheduled to run 
on Quilon-Trivandrum section, «  traiw
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cult coal position. Restoration of these 
trains will be considered when the posi
tion in this regard eases.
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Conversion of Kurmadanga Halt into 
a full Station

6837. SHBI GADADHAR SAHA: 
Will the Minister of RAILWAYS 
be pleased to state:

(a) whether there is demand for 
conversion of ‘Kurmadanga* Halt on 
the Ahmadpur-Katwa (narrow gauge) 
Railway Line into a full station with 
all its facilities; and

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (4) and
(b). Yes. The proposal for converting 
Kurmadanga halt into a flag station 
has been examined but the same is 
not found financially justified Hence, 
it is not proposed to take up this 
work,
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Supply of Bail Coaches to Pbillippines 
National Railways by I C.F., MaAras

6840 SHRI D D DESAI;
SHRI P GANGADEB.

Will the Minister of RAILWAYS 
be pleased to state

(a) whether Integral Coach Fac
tory, Madias had received a Letter 
of Intent for the supply of SO rail 
coaches to the Philippines National 
Railways,

(b) whether demands for the 
supply of coaches have also been 
made by other countries;

(c) whether these demands were 
met and if so, the salient features 
thereof; and

(d) production rate of coaches by 
Integral Coach Factory per year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QUERSHI): (a) Yes

(b) and (c) Bangladesh Railways 
have also expressed their desire to
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procure 50 coaches from India, but 
there are certain conditions which are 
under examination. The Phillippine 
order is under execution.

(d) During the fifth plan period In
tegral Coach Factory has planned to 
manufacture 750 coaches per annum 
subject to the availability of funds.

Project for extraction' of oil from 
Coal

6841. SHRI D. D. DESAI:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether a Japanese firm i«as 
shown interest in putting up a plant 
for the liquification of coal into pet
roleum;

(b) whether Government have ap
pointed a Committee under DGTD 
to identify industries which could 
change over from fuel oil to coal; 
and

(c) if so, the broad outlines there
of?

THE MINISTER OP STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Two Japanese firms, 
Mitsui Company and Mitsubishi Com
pany have given their ideas to the De
partment of Mines for the setting up 
of a coal liquification plant. Tests on 
Indian coal with the assistance of ex
perts from the two companies are in 
progress.

(b) and (c). A Standing Committee 
on furnace oil with Secretary and Di
rector ‘General Technical Development 
as Chairman and with representatives 
from Ministries of Petroleum rod Che
micals Railways, Steel and Mines, 
Central Water and Power Commission 
has been constituted. Industrial Ad
viser D.GT.D. is the Member Secre
tary of the Committee. The Committee

will, inter alia, recommend measures 
for reducing consumption of furnace 
oil in the country without inhibiting 
industrial production, lay down prin
ciples for allocation of furnace oil, 
oversea the implementation of the 
measures for curbing consumption of 
furnace oil; watch the progress of 

dvailabilitv of coal to industries which 
on technological considerations can 
switch over to coal in place of furnace 
oil; scrutinise all new demands from 
consumers for furnace oil etc. The 
Committee has formed a sub-committee 
on the substitution of furnace oil bv 
coal.

Agreement between O&NGC and 
N.O.C. of Iraq

6842. SHRI D. D. DESAI:
SHRI P. GANGADEB:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state:

(a) whether O&NGC is to render 
any kind of assistance to Iraq Na
tional Oil Company under the Con
tract signed on the 20th August, 1072;

(b) if so, facts thereof;
(c) whether Iraq National ’ Oil 

Company would bear all the cost; 
and

(d) if so, whether O&NGC would 
be paid for its services through its 
right to purchase certain specified 
quantities of crude oil at a conces
sional prices?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) to (d). Under the Con
tract signed on August 22, 1973, the 
Oil and Natural Gas Commission is to 
render specified technical, financial and 
commercial services to Iraq National 
Oil Company (INOC) in respect of the 
exploration for and the exploitation of 
petroleum in an area of 4175 kms. 
in Iraq, the marketing of petroleum 
produced therefrom etc. In the event
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of commercial discovery and produc
tion, all cost would be recoverable from 
INOC, and the ONGC will be remune
rated for its services through its right 
to purchase certain specified quanti
ties of crude oil produced from the 
area at a concessional “guaranteed 
sale price”.

Clearance of Major Irrigation Pro* 
Jectg In Orissa from C.WJP.C.

6843, SHRI D. K. PANDA: Will
the Minister of IRRIGATION AND 
POWER be pleased to state:

(a) the names and number of ma
jor irrigation projects in Orissa which 
are pending for clearance from the 
Central Water and Power Commis
sion with special reference to such 
projects of Ganjam District till 
March, 1974 and the new projects 
under survey;

(b) whether Jeran-Harabhanjr 
Irrigation Project of Ganjam District 
in Orissa has been given clearance 
by the C.W,P.C.;

(c) if so, wfren and if not, the rea
sons thereof; and

(d) whether any time limit hat 
been fixed or guiding principles laid 
for clearance from C.W.P.C. to ex*(| 
pedite speedy implementation of such, 
projects?

i
THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR TRA- 
SAD): (a) The following 2 major 
irrigation projects of Orissa were r end
ing with the Central Water and Poorer 
Commission at the end of March, 1974:

Name of Project District bene-]
. /itedj

Bagh Phulbanl.
Badanalla Koraput

No major irrigation project pertain >< 
fog to 'Ganjam District was pending 
witti tike Commission for clearance till 
the «iu! of Madt, 1974, u

26 projects are reported to be cur
rently under investigation in Orissa. 
A statement giving the names of these 
projects is attached.

(b) and (c). The integrated Joro- 
Harbhangi project which was earlier 
cleared by the Central Water and 
Power Commission and Technical Ad
visory Committee of the Planning 
Commission in 1970 has been freshly 
investigated by the Government of 
Orissa. The State Government have 
since split up this project into three 
medium irrigation schemes namely 
Joro, Harbhangi and Padma. The 
project reports of Joro and Harbhangi 
have been received in the Central 
Water and Power Commission and are 
under examination in the Commission 
in consultation with the State Govern
ment The project report of Padma 
project has not so far been received 
in the Commission from the Govern
ment of Orissa.

(d) No specific guidelines or time 
limit has been fixed for clearance of 
irrigation projects by the Central Water 
and Power Commission. Every effort 
is, however, made by the Commission 
to clear the projects in the minimum 
possible time depending upon their 
completeness in regard to the techno- 
economic and other details.

Statement

NAMES OF PROJECTS UNDER 
INVESTIGATION

1 Aunli
2. Tikara
3. Singadajore
4. Sunkharai
5. Lodani

6. Kansabahal

7. Barasua
. 8. Gumandi

9. Telengail
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10. Utkapadu

11. Lilllbadi

12. Bangri Dam project

13. Sund&l

14. Sundar (Indra St 1)

15. Norla

16. Sagada

17. Lower Lant

18. Titlagarh

19. Harharajore

20. Gajendra Dhar Dam Project

21. Bhalujhori

22- Budhari

23. Mohendratanaya

24. Ramanadi and Godahada Irriga
tion Project

25. Loharakhandi

26. Phirol

Cases Pending in High Courts for 
more than Five Yean

6844. SHRI D. B. CHANDRA 
GOWDA:

SHRI GAJADHAR MAJHI:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(*) the number of cases pending 
for more than five years in various 
High Courts State-wise; and

(b) the average yearly disposal of 
cases during the last two years?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) and (b). A state
ment is attached.

Statement

No. of Average 
cases yearly 

Name of High Court pending disposal for more of cases 
than five 

years
during 
the last 

two yean

1. Allahabad . 14,766 34,736

2. Andhra Pradesh 33 J 37,574
3. Bombay . 8,037 28,028

4. Calcutta . . 19,526 41,739
5. Delhi . . 2,633 15,565
6. Gauhati . . 307 2,803

7. Gujarat . 561 12,906

8. Himachal Pra 256 1,499

9. Jammu & Kashmir 76 1,683

10. Karnataka . 29 19,806

11. Kerala . . 41 3°,723
12. Madhya Pradesh 2,395 7,623

13. Madras . 959 48*347
14. Orissa 219 5>ogo
15. Patna . 2,507 9,406

16. Punjab & Haryana 5,889 28,856

17. Rajasthan . . 948 8,572

Target of New Railway Lines In
Fourth Five Year Plan for Orissa

6845. SHRI BANAMALI BABU: 
Will the Miniser of RAILWAYS 
be pleased to state:

(a) whether the target of construc
tion of new Railway lines in the 
Fourth Five Year Plan has been fully 
achieved in Orissa; and

(b) if not, the reasons for the 
same and what is the shortfall?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) an*
(b). State-wise targets for develop
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ment of rail facilities are not laid 
down. However, construction of Cut* 
tack-Paradeep rail link (84*31 Kms.) 
which falls in Orissa, has been com
pleted in the Fourth Plan.

Target of Irrigation Projects in 
Fourth Plan

6846. SHRI BANAMALI BABU: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether the target of irriga
tion projects to be set up during the 
Fourth Five Year Plan has been fully 
achieved by Government; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD); (a) and (b). The Fourth Plan 
envisaged the creation of an additional

* potential of 4.8 million ha. from the 
major and medium schemes with an 
outlay of Rs. 951 crores. The actual 
expenditure during the plan is, how* 
ever, likely to be about Rs. 1170 :rores. 
The actual additional potential is like
ly to be about 3.1 million ha. The 
reduced physical achievement against 
enhanced financial expenditure is pri
marily due to the steep rise in the 
costs of several projects. Apart from 
the increase in the cost of materials 
and labour, other important contribu- 
tary factors in a number of cases have 
been the lack of adequate investiga
tions and proper project formulation; 
changes in the scope of projects during 
the course of their execution and 
higher costs of land compensation and 
rehabilitation. The effect of the in
crease in the cost of projects has been 
to slow down their physical progress, 
and some projects which were earlier 
expected to be substantially completed 
in ^  fourth, Plan will now yield their 
bese&s only during the Fifth Flan.

Huge Accumulation at Salt Pans in
Sauraahtra due to Poox availability 

of Wagons

6847. SHRI K. MALLANNA:
SHRI C. K. JAFFER 

SHARIEF:

Will the Minister of RAILWAYS 
»e pleased to state:

(a) whether because ol poor availa
bility of wagons there has been huge 
accumulation at salt pans in Sau- 
radhtra; and

(b) if so, what steps Railway autho
rities have taken to provide box rekes 
to salt units in Sauraahtra for a 
speedier clearance of stocks accum
ulated there?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MHOD. SHAFI QURESHI): (a) and
(b). Due to civil disturbances, stall 
agitations etc. which frequently inter' 
rupted train running and created an 
artificial scarcity of wagon availability, 
loading of salt from stations in the 
Saurashtra region could not keep pace 
with the demands. Despite this cons
traint,. movement of higher priority 
salt, like programmed and industrial 
salt was maintained at a satisfactory 
level. Non-programmed salt is cleared 
under the lowest priority class ‘E’ and 
consistent with the commitments of 
the railways to move higher priority 
traffic, like imported foodgraas and 
fertilisers on preferential basis, every 
effort is being made to maximise load
ing of non-programmed salt. Box 
wagons are also being loaded wify) salt 
to the extent they can be spared after 
meeting the requirements of coal load
ing.

Clearance of Irrigation Schemes In 
Gujarat

6848. SHRI P. M. MEHTA: Will th- 
Minister oi IRRIGATION AND 
POWER be pleased to state:

(a) whether Government have 
cleared three irrigation sbfcetoes, one
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in Kutch district and two In Juna- 
gardh district in Gujarat State;

(b) if so, the main features of the 
schemes;

(c) the time by which these 
schemes are expected to be comple
ted; and

(d) to what extent Government 
propose to help in implementation of 
these schemes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHiU SIDDESHWAR PRA
SAD); (a) Yes, Sir.

(b) The mam features of the 
schemes are as under:

Name of Scheme District Estimated Imga- 
Cost non

benefits 
(In lakh (Inhec 

of Rs.) tares)'

Nara Kutch 77*97 n oo
Rival Junagaxh 207*78 4050

Machhundn Junagarh 17309  ̂ 4460

(c). The Government of Gujarat have 
reported that all these schemes are 
exp^ted to be completed by the mid
dle of 1976.

(d) Irrigation is a state subject an -1 
funds for execution of irrigation pro
jects are provided by the State Govern
ments within the framework of tht»u 
overall developmental plans. The Cent 
ral assistance to the State Plans 1 
given in the form of block loans and 
grants, not related to any particular 
sector of development or project.

Transfer of Staff dealing with con
tractor's Bill in Construction Accounts 

office, Kashmere Gate, Delhi 
(Northern Railway)

6846. SHRI PANNA LAL BARU- 
PAL: Will the Minister of RAIL
WAYS be pleased to state;

(a) total number of contractors 
Bills received In the Construction

Accounts Office, Kashmere Gate, Delhi 
from 1st January, 1973 to 31st Decem
ber, 1973 and passed on the same 
day;

(D )  total number of Accountants, 
Clerk Grade I, Clerk Grade U work
ing in Construction Accounts Office, 
Kashmere Gate, Delhi dealing with 
che contractor bills for more than S  
years on 1st January, 1074; ana

(c) what steps have been taken to 
replace the dealing staff who nas
oeen working in the Construction 
Accounts Ofhce for more than 3 
yeats, to root out corruption?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI). (a) 23 
Bills.

(b) Accountant Nil.

Clerk Grade I 3

Clerk Grade II 4

(c) The staff dealing with the Con
tractors bills are normally replaced by 
rotation duly keeping in view that thtre 
is no dis-location of work.

Final Payment to Subheads of Nor
thern Railway Accounts Department 
for Delhi Area due to Revised Pay- 

Scales

6851. SHRI PANNA LAL BARUPAL: 
Will the Minister of RAILWAYS 
be pleased to state:

(a) whether final payment on ac
count of Revised Pay Scales has net 
been made to the Sub-Heads of the 
Northern Railway Accounts Depart
ment of Delhi Area so far; and

(b) if not, what steps have been 
taken fcy the Administration to **- 
pedite their dues and the target d»t*» 
by which payment will be mad* to 
them?
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THE DEPUTY MINISTER IN T, h 
MINISTRY OF RAILWAYS iblUii 
MOHD. SHAFX QURESHI): (a) and
(b). No. The question of allotment ol 
revised scales of pay for Sub- Heads is 
under consideration. When their pay 
scales are notified, the staff will get 
three months' time to exercise their 
option to come over to the revised 
scales of pay. On receipt of their op
tions, the pay will be fixed in the re
vised scales of pay and arrear bils 
drawn. No target date for the payment 
of arrears can be fixed at this stage.

Formulation of a New Policy On Oil

6852. SHRI C. K. JAFFER SHA- 
RIEF: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) whether Government has for
mulated any fresh policy in view of 
the high increase in the prices of 
crude oil by the Persian Gulf coun
tries; and

(b) the steps tSken by Government 
to maintain the production level in 
the industrial belt in both the public 
and private sectors?

THE MINISTER Op STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (&> Government have set up 
a Fuel Policy Committee under the 
Chairmanship of Shri S. Chakravarty 
Member, Planning Commission which 
is expected to submit its report short
ly. This report should cover the entire 
gamut of energy sources, including oil* 
The policy in this regard will be deter
mined after Government have received 
and considered this report

(b) Government have taken a num
ber of interim measures which include, 
inter-alia, the following:—

(i) Maximum possible curbs on 
non-essential consumption 
oil products are being Impos
ed;

(ii) every effort is being made to 
maintain the supplies to the 
essential sectors of the econo
my;

(iii) bi-lateral contacts have been 
established with the oil pro
ducing countries in an effort 
to soften the consequences of 
the steep increase in prices of 
crude oil,

(iv) intensified efforts are being 
made to explore and develop 
crude oil production in the 
country both on land and off
shore; and

(v) a coordinated plan is being 
drawn up to develop alterna
tive sources of energy.

Display of Posters at Petrol Pomps to 
Check Adulteration

6853, SHRI RANA BAHADUR 
SINGH. Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state.

(a) whether Government had de
cided that posters with simple text 
should be displayed at the oil com
panies’ retail outlets with a view to 
helping the consumer to detect adul
teration;

(b) whether various petrol dealer 
associations have resented such a 
move and have advised their mem
bers to refrain from displaying such 
posters; and

(c) if so, further steps taken by 
Government regarding the implemen
tation of the scheme?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM nND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Yes, Sir.

(b) Petrol Dealers' Association of 
Madras and Bombay have sent repre
sentations against displaying posters.
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(c) The posters are being displayed 
at the service stations by a large num
ber of dealers in the country. It is 
being clarified through the oil com
panies, to the dealers who have repre
sented, that the displaying of posters is 
not intended to prejudice their interests 
but to inform the motorists of possible 
adulteration of Motor Spirit (Petrol) 
with kerosene.

Setting up of New Lines in Uttar 
Pradesh

6854. SHRI SARJOO PANDEY: Will 
the Minister of RAILWAYS be 
pleased to state:

(a) whether Government propose 
to lay new railway lines in Uttar 
Pradesh;

(b) if so, the salient features there
of;

(c) whether there is also a propo
sal to electrify the existing lines in 
Uttar Pradesh; and

(d) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). The following new railway lines/ 
restorations have been undertaken for 
construction, falling partly or wholly 
in Uttar Pradesh:—

(1) Construction of a broad gauge 
line in the area previously 
served by Shahdara-Saharan- 
pur Light Railway. The length 
of the new proposed BG rail 
link would be 161 KMs nnd 
the estimated cost is Rs. 17.42 
crores (approx.). The State 
Government have agreed to 
share 50 per cent of the cons
truction coat.

(2) 'Construction of broad gauge 
links to Ramnagar and Kath- 
godam from Moradabad and 
Rampur. (Cost Rs. 15.00 
crores).

(3) Restoration of the dismantled 
line from Dalmau to Darya- 
pur. [Length-26 kms. (BG), 
cost Rs. 1.48 croresJ.

(4) Restoration of the dismantled 
line from Chhitauni to Bagaha. 
(Length-28.4i Kms., cost Rs.
6.74 Crores).

(c) and (d). The electrification of 
Tundla-Delhi section, at a cost of 
Rs. 22.19 crores, is presently in pro
gress. This is a double line section of 
259 route Kms., on Howrah-Delhi
Trunk route. Major portion of the 
Tundla-Delhi section lies in the U.P 
State.
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srfcm *?t ĉf*fcr *rr% % fa.r 
*i*ff jft'irTr *r s 57^ % 'TfVs i ii q>r 
s r r w M  f ^ T f  *rnrr «rr i

(^r) t t t t t  3rrfa*r % vffihr



H i Written Answers APRIL 16, 1974 Written Answers 112

yr fiwfor sftr y refonre xm wxftttij 
xrm  fsrsrsft srtif fr o  f w  TOr | i 

fsnjrfcre«r fw r  srcr

| i f ^ f v  sffcrf s r o  srr-jftRsicr 
^^ff%?rrErTT «rr 86i<7 
SfccTlff ̂  $  49,523SffecWf ^
szTETptrr ^  31- 3-74

cT¥ 367. 305 WW ift <C«T

f ^ t r r 4t W^w w m tff t  f  1 
i ,8i 6 * to r f % faircftw

^ r t  foefr |  1 firiw JRT
^r*ft vr w h t r  wfar *rk

ST? cT£ #  ^mfaT faTBPCOT
*r^ «rt i\

fw « r

<?t% #  fa^ftesr *rm % arff srfoTTf % fw ffa r«r  % *r 
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Introduction of Trains during the 
ensuing Summer Season

6858. SHRI NAWAL KISHORE 
SHARMA:

BHRl 6. N. MISRA:
Will the Minister of RAILWAYS 

be pleased to state:

(a) -whether Western Railways have 
decided to run more trains during the 
ensuing summer season;

(b) if so, the number and particulars 
of such trains to be introduced and the 
destinations thereof, and

(c) whether some more bogies would 
also be attached to the regular trains 
to meet the load of traffic, and if 
so, the number of such trains to be 
run on metre-gauge lines from Delhi 
to Ahmedabad?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) to
(c) It is proposed to run the follow
ing special trains for clearance of extra 
rush of traffic during the summer of 
1974, on the Western Railway

BROAD GAUGE

Bombay-Ccnt ral— Jammu 
Tawi 7 cacli way

Bombay Central— New
Delhi 2 each way

Bombay Central— Gan-
dhidham . 7 each way

Bombay Central— \ 1-
ramgam 31 ea«.n wav

Ahmedabad— Howrah . 2 cach way

METRE GAUGE

Ahmedabad— Ajmer . 2 each way

Ahmedabad— Abu Road 29 each wav

Viramgam— Rajkot . 31 each wa>

In addition it is proposed to augment 
the loads of existing trains on various 
routes to the extent justified and ope
rationally feasible. On the Delhi- 
Ahmedabad Metre Gauge line, in addi
tion to the special trains proposed to 
be run between Ahmedabad and Ajmer 
/Abu Road, the loads of 3 Up/4 Dn 
Ahmedabad-Delhi Express is being 
augmented by an additional coach.

New Variety of Second Class: on 
Indian Railways

6859. SHRI NAWAL KISHORE 
SHARMA Will the Minister of RAIL
WAYS be pleased to state*

(a) whether in place of old second 
class compartments a new variety of
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second class compartments have been 
introduced; and

(b) the extent to which the newly 
created second class compartments 
would prove economical than the pre
sent ones and would meet the load 
of the tiaffic on Railways?

THE DEPUTY MINISTER IN THL 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) Yes. 
With effect from 1-4-1974 the earlier 
third class of accommodation in the 
trains has been renamed as second 
class.

(b) The compartments of the old 
second class were converted into third 
class which is now renamed as second 
class. This has resulted in increase in 
the marked carrying capacity ot the 
second class compartments by about 
25 per cent. Considering the better 
utilisation of this class of travel and 
increase in the carrying capacity by 
about 25 per cent the revenue earning 
capacity of these coaches is not likely 
to be appreciably different, even though 
the old second class fares were higher. 
The new second class is also more eco
nomical to maintain

Doubling of main Broad-gauge line 
between Delhi and Bombay

6860. SHtfJ NAWAL KISHORE 
SHARMA Will the Minister of 
RAILWAYS be pleased to state

(a) whether the work for doubling 
the mam broad-gauge line between 
Delhi and Bombay has been taken up,

(b) if so, when the remaining track 
between Ramganj Mandi is expected 
to be completed and the amount to be 
spent on the same,

(c) whether some branch lines con
necting main junctions on Delhi- 
Bombay Broad-gauge with the junc
tions On the metre gauge lines would 
also be doubled; and

(d) if so, the salient features there
of together with the broad outlines of

doubling Jaipur-Sawai Madhopur 
metre-gauge line connecting Jaipur and 
Swai Madhopur?

THU DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b) On the Delhi-Bombay (Western 
Railway) line, double line to the extent 
of 1030 km is already available. Doubl
ing of about 352 km is in progress and 
expected to be completed in stages by 
1977-78 subject to the availability of 
the requisite funds and materials. An 
amount of Rs. 30 46 crores is cxpected 
to be spent on this doubling

(c) No
(d) Does not arise

Producing oil from Coal by Engineers 
India Limited

6861 SHRI NAWAL KISHORE 
SHARMA Will the Minister of PET- 
.ROLEUM AND CHEMICALS be plea
sed to state

(a) whether Engineers India Limited, 
a public sector undertaking is engaged 
in producing oil from coal in India;

(b) whether there is a proposal 
under the consideration of Govern
ment to set up a plant for the purpose,

(c) if so. the location of the plant 
and the expenditure to be incurred 
thereon and the time by which it is 
expected to produce oil;

(d) the extent to which the oil so 
produced would meet the domestic 
requirements and would be cheaper 
than the imported oil, and

(e) the foreign exchange likely to 
be saved’

THE MINISTER OF STATE IN THE 
MINISTRY OF PETTROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN)* (a) to (e). Engineers India 
Limited are not engaged at present tn 
setting up a plant for producing oil 
from coal. To examine the possibili
ties of establishing a plant to produce
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one million tonnes ot oil products from 
coal, a Committee consisting of repre
sentatives from Engineers India Limit
ed, Central Fuel Research Institute 
and Regional Research Laboratory, 
Hyderabad has been constituted. This 
Committee .is now exploring the avail
ability of proven technologies for this 
purpose. It is premature, at this stage, 
to indicate the location, estimated capi 
tal and operating costs or the quantum 
of foreign exchange savings from a 
commercial plant for conversion of 
coal to oil.

Construction of Overbridge at Maihar
Railway Station (Madhya Pradesh)

6862. SHRI NARENDRA SINGH: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether a proposal for construc
tion of an over bridge at Maihar 
Railway station in Madhya Pradesh is 
under the consideration of Govern
ment,

(b) if so, whether Government pro
pose to undertake the construction 
work during the financial year 1974- 
75; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN I HE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
It is presumed, the reference is to pro
vision of a foot-over-bridge to connect 
the two platforms at Maihar Station 
between Katni and Satna Stations on 
Central Railway. If so, the position 
is as under:—

Foot over bridges to connect one 
Platform with another for the use of 
passengers are provided on program
med basis and subject to availability 
of funds after taking into considera
tion the traffic offering and facility of 
operation. So far it has not been possi
ble to provide the foot-over-bridge at 
Maihar station due to paucity of funds 
for such works.

Reports of Investigation into the 
Monopoly and Restrictive Trade 

Practices of Foreign Firms
6863. SHRI J YOTIRMOY BOSU: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to refer to the reply given to Un
starred Question No 886 on the 26th 
February, 1974 regarding Foreign Com
panies charged with the Monopolies 
and Restrictive Trade Practices and 
state:

(a) what action, if any, has been or 
is being taken on the report submitted 
by Inspectors in respect of Cadbury- 
Fry Limited; and

(b) when the reports of investiga
tion in respect of all other companies 
are expected to be submitted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) The action taken 
on the report submitted by the Inspec
tors in respect of the Cadbury Fry 
(India) Private Ltd was given to the 
House in reply to Unstarred Question 
No. 5401 on the 2nd April, 1974

(b) As already reiterated in reply 
to Unstarred Question No. 5400 on the 
2nd April, 1974, what the Commission 
had stated in paragraph 5 of Chapter 
IV of the Annual Administrative Re
port on the Working of the MRTP 
Commission for the year ended 31st 
December, 1972 namely that, the Com
mission has undertaken some research 
studies to locate existence of restric
tive trade practices in different fields 
as indicated in the said Chapter. The 
Commission has, however, pointed out 
that these studies are quite time con
suming and it would not be in the inte
rest of investigation to disclosed details 
about such studies till sufficient mate
rial has been collected and the Com
mission takes a decision to institute 
formal proceedings.

'Government have made a reference 
on the 28th March, 1974 to the MRTP 
Commission under sub-Section (J) of
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Section 31 of the MRTP Act, 196s), the 
ease of the Colgate Palmolive (India) 
Private Limited for inquiry and re
port, as it appears to the Go\ernment 
that the Company is indulging among 
others, m certain trade practices such 
as—

(1) Earning a very high gross rr0* 
fit rate on sales around 31 per 
cent a gross profit rate of 42 
per cent to 44 per cent on cost 
of sales as against a reason
able return of 5 per cent on 
cost of sales,

(u) earning exorbitant rate of pr°~ 
fit at the rate of nearly 118 
per cent m 1970 and o\er 1*>8 
per cent m 1971 on capital 
employed,

(111) earning unreasonable net pro 
fits, after paying taxes < f 
over 50 per cent m 1970 and 
46 per cent in 1971 on the 
average capital employed b\ 

the company to the ’•etriment 
of the consumer

( i v ) reaping profits without making 
any large investments in India 
as fixed block in buddings 
etc, and in not incurrig subs
tantial expenditure on research 
and development in India with 
a view to produce consumer 
items of better quality at chea
per rate for the benefit of the 
consumers, and

(v) selling not only what the com
pany produces, but also a lew 
products which it gets manu
factured in other units and al
lowing such products to be 
sold under its own brand 
name—while these products 
are manufactured for Colgate 
by outside agencies with indi
genous raw materials and 
know-how, the Company reaps 
unreasonable profits to the 
detriment of the consumer and 
the smaller units who produc
ed such products, whicn tnav 
be considered as monopolistic

trade practices as a revolt of 
which the cost relating to the 
production, supply and distri
bution of the products manu
factured by the Company has 
unreasonably been increased

Anti-Social Elements on Sealdah-
Diamond Harboiu^Lakshmikanta- 

pur Line (Seaidah Division)
6864 SHRI JYOTIRMOY BOSU 

Will the Minister of (RAILWAYS be 
pleased to state

(a) whether his attention has been
drawn to the fact that anti-social 
elements are veiy active on the 
St alduh Diamond Harbour-Lakshmi-
kantour line of the Sealdah Division 
uf Eastern Railway,

(b) whether these anti-social ele
ments enter the railway compartments 
tml snatih away money bags from 
tht passengers m the broad day light, 
a id

(c) if so, what steps are being taken 
to put a stop to such anti-social acti
vities and restore confidence m pass
engers’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SKRl 
MOHD SHAFI QURESHI) (a) and

(b) Some cases of robbery/dacoity 
involving passengers’ property have 
occurred during the day time in this 
section This problem is already en
gaging the attention of Government of 
West Bengal, and as a result of the 
measures taken by them, the incidence 
of such cases in this area has come 
down from 41 in 1972 to 26 in 1973.

(c) In addition to the conventional 
methods of crime control, the State 
Police authorities, who are closely 
watching the situation, have taken the 
following special steps to prevent such 
occurrence in the area —

1 Notorious criminals are being
detained under the Mainten
ance of Internal Security Act

2 To the extent possible, night
passenger trains are provided 
with Police escorts
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3. Investigations into important
cases oi heinous crime are 
controlled by the State CID.

4. The special Railway Intelligence
Cell staff collect intelligence 
about the movement and acti
vities of criminals and make 
efforts to round them UP.

Shortage of power supply laced by 
States

6865. SHRI J YOTIRMOY BOSU: 
Will the Minister of IRRIGATION 
AND POWER be pleased to refer to 
the reply given to Unstarred Question 
No. 55 on the 19th February, 1974 
regarding shortage of power supply 
faced by States and state:

(a) the total deficit of power faced 
by such State, month-wise from 
August, 1973 to December, 1973; and

loj whether power shortage con
tinues unabated in spite of repeated 
assurances by Government to tackle 
the issue on a war footing?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) The requisite information 
is given in the statement attached.

(b) Power shortage continues to 
persist in many of the States, as the 
availability has not kept pace with the 
demand despite a number of steps 
taken to relieve this situation includ
ing maximisation of generation from 
thermal stations and inter-State power 
exchange. The shortages can be eli
minated only through commissioning 
of additional generating capacity. 
This takes time but is being accele
rated as much as possible.

Statement

Power shortage experienced during August —December,
1973

State (in million units)

August September October November December

Northern Region 
Haryana . 3-io 3-00 5100 37*82
Punjab . 990 16-20 63-24
Uttar Pradesh . 15500 180*00 186-00 21000 120-91

Southern Region
Andhra Pradesh 46*50 36 00 31-00 14-10 2-48

Karnataka 31-00 41 18 62-00 6600 66 96
Tamil Nadu . • 79 80 62-00 101 10 50-14

Eastern Region
West Bengal . 2542 37* 50 38*75 29-10 88*35

30*69 16.43
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Memorandum from All India Alembic 
Employees Federation

0866 SHjRI JYOTIRMOY BOSU 
Will the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state.

(a) whether he has received a me
morandum dated the 6th September,
1973 from the All India Alembic Em
ployees Federation, Somani Bhaban, 
Station Road Jaipur-6, containing cer
tain allegations of oppression, mis
management and anti-labour practices 
against the Alembic groups of com
panies,

(b) if so, the gist of the contents 
thereof, and

(c) the action taken thereon, if any7

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRL BEDA- 
BRATA BARUA) (a) A memorandum 
dated the 8th December, 197J was 
received from the All India Alembic 
Employees Federation;

(b) The Federation has alleged 
mtcr-alia, that by virtue of their con
trol over Alembic Chemical Works 
Co Ltd and Alembic Glass Industries 
Ltd Shri Ramanbhai and his family 
relatives have been 0 ) floating sub
sidiaries (ii) diverting the funds of 
these two companies to other com
panies m which they are interested,

(111) making purchases of law mate
rials through the firms of relatives at 
excessive prices without calling for 
tenders, and (iv) diverting raw mate
rials, plant and industrial licence to 
new floatations

(c) On the basis of some complaints 
received m 1970, inspection of the 
books of account of Alembic Chemical 
Works Co Ltd and Alembic Glass In
dustries Ltd was undertaken undei 
section 209(4) of the Companies Act, 
1956 Some of the points now agitated 
by the Federation were looked into 
during the course of inspection Such

of those points now made by the Fede
ration as were not covered dming the 
course of the said inspection, will be 
further looked into

The Federation has already sent a 
representation dated 1-9-1973 to the 
Hon’ble Minister of Labour Employ
ment and Rehabilitation in regard to 
anti-labour practices allegedly indulg
ed by the Alembic Chemical Works 
Co Ltd

An extract of the relevant points 
dealing with the alleged anli-laoour 
practices set out in the Federation's 
memorandum dated 8th December 1973, 
is also being sent to the Ministry of 
Labour

Mass* Sick Report movement by All 
India Switchman and Leverman 

Association, Dhanbad Division 
(Eastern Railway)

6867 SHRI RAMAVATAR SHAS- 
TRI Will the Minister of RAILWAYS 
be pleased to state

(a) whether there was mass Sick 
Report movement by All India Switch
man and Leverman Association 
Dhanbad division, Eastern Railway 
from 1st December, 1973 to 8th Decem
ber 1973 due to refusal of Divisional 
Authority, Dhanbad to talk with the 
representatives of the Association 
regarding their demands.

(b) if so, the policy of Government 
regarding the Association/Coundl of 
majority of Railwayman;

(c) total number of Switchmen and 
Levermen in Dhanbad division and 
the number of participants in this 
movement; and

(d) action taken on the respective 
demand and expenses incurred during 
this movement for deploying Territo
rial Army, deputing staff from other 
divisions and rewards to the loyal 
workers?
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6868. SHltt RAltAVATAR SHAS- 
TRI: Will the Minister of RAILWAYS 
be pleased to state:

(a) how many High Schools, Mid* 
die Schools, Primary Schools sad 
Austerity Type Schools are function
ing on Indian Railways; and

(b) the particulars of thes? schools 
indicating. State-wise zones-wise lo
cation thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 54 
High/Higher Secondary, 33 Middls, 1X6 
Traditional Primary and 545 Austerity 
Type Primary Schools were function
ing on the Indian Railways as on 
31-3-1073.

(b) The particulars of Railway 
schools are as under;

1806 (SAKA) Written Antwen ia6
i

Number of Railway Schools
Railway — ..—......... . ....................................

High/ Middle Primary Schools
Higher Schools —.......  —............

Secondary Tradition- Austerity
Schools al Type

Gfcntral t X IO 3»
Eastern 6 7 12 109
Northern 2 NIL 4 95
North Eastern 3 NIL 3 49
Northeast Frontier 7 NIL 2 40
Southern 5 5 XX 22
South Eastern H 9 »5 94
South Central 6 10 5 26

Western 5 X 26 n
" * Chfttarenjin Lotaotite Works 4 NIL *4 NIL

Diesel Locomotive Works" f NIL 4 NIL
TT""*i..... . ................ .......................... ........... .. .... * .......  ....- ........ —
Now.—-The infonnatka i| sustained Railway-wise and not State-wJae, and the coBee- 

non of fafototSUta* StatMriie will involve too much time and labour.
819 LS—6

TH* DEPUTY M1NMTBR IN THE 
MIKIW»Y ° *  HAlLWAYfl (SHRI 
MOHD. SHAfl QURfiSHI): (a) and 
(Ig. The Switchmen and Levermen of 
Dfeanbad Division submitted a memo
randum to the Divisional Superinten
dent, Dhanbad In September, 1973. 
They were given an interview by the 
Divisional Officers on 26-10-1973. While 
action on their demands was being 
processed, the stall threatened to para
lyse railway working from 1-1M 973. 
They were jtafosnaed on 20*11*1018 to 
come to Divisional Office for a talk. 
Unfortunately, they did not turn up 
and instead resorted to reporting sick- 
en-mass from 1-12-1973.

Representations coming from any 
source including unrecognised unions 
are given due consideration and action 
as deemed fit is taken.

(c> and (d). Information is being 
collected and will be laid on the Table 
of the Sabha soon.
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6872. SHRI S. N. SINGH DEO: Will 
the Minister of IRRIGATION AND 
*OWEfc be pleased *b State*

(*) the total 'financial assistance
«Wen to the&tite ofWeSt Bengal 
lor irrigation during the last three 
**«■, yemMltim «nd scheme-wise; 
and

<*» the names ef the scheme* 
whleh ttwre tia** utilised the M l 
amount sanctioned so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OP IRRIGATION AND 
m m m  (Sh&i s is m b s h w a r  p«a- 
SAD): (a) and <b>* Central financial 
assistance to the States in the Fourth 
Plan was provided in the form of 
block loans and, grants as a whole #nd 
if was not relateable to any particular 
project or head of development

Generating Units lyjsg Hie in UP 
with State Electricity Board

8a?3. SIptI E V. VIKHE PATDL: 
PROF. MADHU DANDAVATE:

Will the Minister of IRRIGATION 
AND POWER be pleased to state.

(a) whether Government are aware 
that 56 generating units in Uttar 
Pradesh are lying idle with the State 
Electricity Board;

(b) if so, the reasons therefor; and

(c) the steps Government propose 
to take to put these units to effective 
use?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) to (c). It is understood 
from the Uttar Pradesh State Electri
city Board that they had 58 old end 
obsolete generating units com
prising of one 800 kw steam turbo 
generating set and 55 small diesel 
generating sets which were not being 
utilised by the Board. The Uttar 
Pradesh State Electricity Board con
sider! that these set* cannot be kept 
in repair and operated economically 
any more. Tine State Electricity 
£o$rd Jis, therefore, disposing of these 
eat* with the soproval of the State 
Government. Wive of these seta *a*e 
already been sold.
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6874. SHRI S. N. MISRA-

SHRI BIRENDER SINGH 
RAO;

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether there is any proposal 
under consideration of Government to 
take up generation and distribution 01 
power under the Central Control;

(b) if so, the reasons therefor; and
(c) the States which have favoured 

and opposed this proposal?
THE DEPUTY MINISTER IN THE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) The Government of India 
are actively considering rationalisation 
and re-organisation of the Electricity 
Supply Industry in the country. This 
envisages the Central role in establish* 
ing generating stations as basically 
supplemental to the efforts of the state 
Governments. The distribution of 
power would continue to be under the 
State "Governments.

(b) Supplemental Central generation 
will assist greatly in integrated opera
tion of power systems in mitigating 
power shortages In more needy States 
and building up economical large scale 
power generation facilities.

(c) The States are being consulted 
in the matter.

Damage to Hardua-fanJ Thermal 
Power Station

6875. SHRI DHAMANKAR: Will the 
Minister of IRRIGATION AND 
POWER be pleased to state:

(a) whether he is aware that most 
of the faults and breakdowns in 
Hardua-ganj Thermal Power Station 
are due to deliberate carelessness and 
inefficient handling of the highly 
sophisticated machines;

(b) whether a team of highly quali
fied engineers from Delhi has been 
assessing the extent of damage caused 
to the Station; and

(*) If 1 he main fthd&gi of theix 
report and til* acfcwa taken tfeeseon?

THE! DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) In the opinion of the Con
sultants of the Ministry ot Irrigation 
and Power, who have visited the Har- 
duaganj Thermal Power Station in 
Uttar Pradesh, the faults and break
downs in the Power Station cannot be 
attributed to deliberate carelessness 
and inefficient handling of the highly 
sophisticated machines.

(b) and (c). Senior Engineers of 
the Central Water and Power Com
mission visited the Power Station on 
the 15th March, 1974, consequent on 
a forced shut down. They have re
ported that the shut down was caused 
by inadvertant flooding of the Ash 
Pump House. Various measures for 
bringing the Power Station back into 
operation, including those suggested by 
the Central Water and Power Com
mission, have been promptly Imple
mented.

Suggestions of O.P.P.I. on production 
of Drug Industry

6876. SHRI DHAMANKAR: Will the 
Minister of PETROLEUM AND 
CHEMICALS be pleased to state*

(a) what steps have been taken by 
Government to ensure that the phar
maceutical industry fulfil its compul
sory export target keeping fa view 
the streamline^ licensing ,j»pHcy for 
starting new units and expansion of 
existing ones;

(b) whether the Organisation of 
Pharmaceutical Producer* of India, 
have stressed the need lor removal of 
constraints that impede production;

(e) if *0, the reaction of Govem'- 
ment to the suggestion of O.PP.I.?
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TBS MIK3ST8R OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The current Import
Trade Control Policy provide* for a 
compulsory export obligation of 5 pet 
cent tor the industry. This obligation 
will however not be applicable to small 
scale sector and other unit? which 
have not completed 5 years in produc
tion. For the units which export less 
than 5 per cent of their production a 
cut is imposed on their entitlement for 
imported raw materials required for 
the manufacture of products listed in 
Annexure to Appendix 10 of the Im
port Trade Control Policy Volume 1 
for the year 1974-75. This cut will 
not apply to the raw materials re
quirements in respect of other end 
products in this industry. However, 
if a unit in this industry is unable 
to export at least 10 per cent of its 
production it will not be eligible to 
import its requirements from preferred 
sources of sufptfj

(b) and (c). Various organisations 
including O.PP.I. have made sugges
tions for improving the performance 
of the industry. It is the constant 
endeavour of the Government within 
the framework of its industrial policy 
to remove constraints that impede 
production.

Inquiry into theft of Steel Pipes from
Hindustan* Organic Chemical's 

godown

8877. SHRI PRABODH CHANDRA: 
SHRI R. S. PANDEY:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government had insti
tuted an inquiry by the Central 
Bureau of Investigation into the theft 
of steel pipes from Hindustan Organic 
Chemical** godown;

(b) if so, the findings thereof; and

(c) ,tjhe total loss incurred due to 
♦his thteft?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AHD 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) No, Sir.

(b) Does not arise.
(c) About Rs. 1.5 lakhs.

Supply of new Furnace Oil by 
Indian Oil Corporation tor 

Power Generation

6878. SHRI PRABODH CHANDRA: 
SHRI RAM PRAKASH:

Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether new furnace oil supp
lied by Indian Oil Corporation has 
damaged power machinery and conse
quently hit power generation in some 
parts of the country;

(b) if so, the reasons therefor; ana
(c) the remedial measures propos

ed?
THE DEPUTY MINISTER IN a. HE 

MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). The thermal 
power stations had been using LDO/ 
Furnace Oil as secondary fuel for 
start up and flame stabilisation. Fur
nace Oil used for this purpose had a 
viscosity of 500-600 Redwood seconds. 
Due to non-availability of Furnace 
Oil of the required viscostity. 
IOC have been supplying Furnace Oil 
of 1500 Redwood seconds viscosity. 
The use of this higher viscosity Fur
nace Oil requires some adjustments 
and additional handling facilities. 
However, no damage to power gene
rating machinery on this account has 
been reported. This has also not 
affected power generation.
Cancellation of trains doe to disturb

ances in Bihar in March, 1974 
6879. SHRI R V. SWAMINATHAN: 

SHRI TARUN GOGOI:
Will -the Minister of RAILWAYS 

be pleased to state:
(a) whether the Eastern Railways 

cancelled several trains including the
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(b) if so, the time for. which train
services remained s'U6pended; 

(c) whether Goverru:nent h,d de
cided to run the trains with Railway
Poli�, and . Protection .Force Ptl!IOD
nel but in vain; 

(d) the nutnber of trains attacke�
during the disturbances in Bihar; and 

(e) when the normal train service
was resumed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHBI 
MOHD SHAFI QURESHI): (a) and 
(b). In addition to certai'l'l branch 
line trains 7 pairs of Mail/Express 
trains incl�ding 13 Up Upper India 
Express were cancelled on certain 
days from 19-3-1974 to 24-3-1974 on 
Eastern Railway due to disturbances 
in Bihar. 

(c) No. Important services were
maintained and safety ensured by run
ning Patrol Specials with Railway 
Protection Force and by other security 
measures. 

(d) 29 trains.

(e) From 26-3-1974.

Notices issued to the Hindustan Times 
and Times· or India by Monopolies and 
Restrictl\"e Trade Fnetices Commis-

sion 

6880. SHiRI R. V. SW AMINA THAN: 
SHRI NIHAR LASKAR: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether Monopolies and Restric
tive Trade Practices · Commission have 
issued notices.- to the Hindustan Times 
for alleged restrictive ·trade practices; 

(b) if so, whether earlier some other
companies like Times :of' India were 
also served witli such notices: 

(c) if so, the salient teatures thereof:
and 

(d) tlie · action taken in each case?

. • . . . .. ( BEDA 
BRATA BARU.,l\.): (a) and . Cb). A:stateii)e�t is laid on the 'l'able of the
House. 

(b) No, Sir.

(c) Dou not arise.

STATEMENT· 

The Monopolies and Restrictive 
Trade Practices Commission received; 
two separlte "complaints from two of 
the readers ·ot the 'Tunes of India' 
alid 'Hindustan Times. It was men
tioned in the complaint relating to 
the Times · of India; Bombay' that its 
publishers M/s. Bennett' Coleman & 
Com,pany are· indulging in what might 
be . termed . as 'clubbed 'safe' of their 
'Times Weekly' afong with their re
gular · �llt\Jrday 'Times of India'. The
purchaser of the r�' • sa:turday 
Times of India has thus to pay an 
additional 12 paise for the Times 
Weekly. 

Similar complaint was ·· received 
from a ' reader. from Delhi wherein 
it- was stat'ed · that the readers ot 
'Hindustan Times' are also ·required, 
to pay for 'Sunday World Magazine� 
along_ with Sunday editiOii of _.Hindus
tan Times' even though the letter is 
priced separately at 12 paise. 

On receipt of these two complaints, 
letters were issued to M/s. Bennett 
Coleman and• Co. Ltd., Bombay and 
M/s. Hindustan Times Ltd., Delhi 
asking them to give their comments 
regarding the complaints received by 
the Commission. No notices as such 
were issued by the Commission to the 
two companies.

After 'receipt 'of the reply from the 
Times of India, its representatives 
met · the Commission on 28th Karch. 

/ 

-----

..._; 



1974, and admitted that the 'Times of 
India’ and ‘Times Weekly’ were two 
separate papers and their sales could 
not be tied up. fa their view, no 
reader was compelled to buy both.

HtfWever, they agreed to instruct 
their agents all over the country and 
the Association of Newspapers Haw
kers in Bombay not to insist on the 
reader to buy both simultaneously. 
They also agreed to suggest to the 
agents to bill the customers separately 
for these two. It was also agreed 
that in the ‘Times of India* and the 
‘Times Weekly’ an announcement to 
this effect will also be made.

In pursuance of this agreement, 
M/s. Bennet Coleman and Company 
Ltd., have issued a circular to all its 
agents on 1st April, 1974.

The Company has also published in 
the Sunday issue of the Times of 
India, Bombay dated 7th April, 1974 
and Tuesday issue of the ‘Times oi 
India’, New Delhi dated 9th April, 
1974 a declaration.

Whether any declarations have been 
made in the Ahmedabad issue of the 
Times of India and in Times Weekly 
Magazine is not yet known. If similar 
declarations have been made in these 
papers also, then no further action in 
this matter will be necessary from 
the Commission’s side.

The comments of the Hindustan 
Times were received by the Commis
sion on 29th March, 1974. The repre
sentatives of this paper are due to 
meet the Commission on 10th April, 
1974.

Purchasing of drilling rigs by
O and N.G.C.

6881. SHRI R. V. SWAMINATHAN: 
SHRI TUK7N CjO G O T:

Will the WbMar of PETROLEUM 
AND CHEMICAL* be pleased it 
state:

(a) wfce&er O. k  N. G. C. has ap
proached the Rumania Government 
tor buying drilling rigs; and

137 Written A ngers CKA1TRA 26,
(b) whether any agreement has 

been reached; and
(c) if so, the main features there* 

of?
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a). Yes, Sir.

(b) and (c). Orders for purchase of 
6th drilling and 3 workover rigs have 
been placed by the ONGC on Ruma
nian suppliers.

Constitution of Railway Zenes and
Headquarters of Railway Service 

Commission

6882. SHRI CHANDULAL 
CHANDRAKAR:

Will the Minister of RAILWAY?
be pleased to state:

(a) the basis on which the Railway 
Zones were constituted and Head- 
quarters of Railway Service Commis
sions fixed;

(b) names of Railway Zones and 
Railway Service Commissions and 
their Headquarters and the length of 
Railways they look after;

(c) rail kilometerage and Railway 
Service Commission in each Zone, 
separately;

(d) the length of South Eastern 
Railway in Madhya Pradesh; and

(e) the reasons why Madhya Pra
desh has neither a Railway Zone nor 
a Railway Service Commission Head
quarter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
The Railway Zones were constituted 
on the basis of operational require
ments and administrative efiWtency. 
The Headquarters of RUllWky Stttice 
Commissions are fixed taking into 
consideration the Zonal Railways 
which they are required to cater tor.



(b) and (c). The names o! Zonal Railways and their Headquarters are 
given below:—
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Name of the Railway Zone Headquarters Route
Kilometr-

afe

z. Central 3 '! a Bombay 6,013

2. Eastern •1 Pfcnttj 4>*99
3. Northern « New Delhi 10,6S7

4. North Eastern Gorakhpur 4077
5. Northeast Frontier Maligaon/Gauhati 3,6a*
6. Southern Madras 7>45*
7. South Centra] Secunderabad 6,175
8. South Eastern Calcutta 6,842

9. Western <1 Bombay 10,147

The names of Railway Service Commissions look after are given
Commissions, their Headquarters and below in Juxtaposition: —

the length of Railways the various

Location of the Railway Service Commission Railway and Route KUometrage served

x. Allahabad .j .3

a. Bombay

3. Calcutta

4. Madras

Northern and Diesel Locomotive 
Works, Varanasi <j 3

Central, Western and Sholapur 
Division of South Central 
Railway

Eastern, South Eastern and Chit- 
taranjan Locomotive Works,(1 ittaranjin

'1 11 tn.South Central(exdud-
ding bhoiapur Diviaion) and 
Integral Coach Factory, Per- 
ambur (Madras)

j. Muzaffarpur.................................North Eastern

10,687

16,971

«,X4*

12,816

4»977

For the needs of the Northeast 
Frontier Railway, a Recruitment Com
mittee on the lines of a Service 
Commission is functioning at present 
at Gauhatl itself.

A separate Railway Service Com- 
mifsion tor Smith Central Railway 2s 
proposed to be set up at Secunderabad 
during the current financial year.



(d) The length ot South Eastern 
Railway in Madhya Pradesh it 1,993 
route kiloxnerage.

(e) Madhya Pradesh does not have 
a Railway Zone because Railway 
Zones are not formed on the basis of 
State boundaries but to meet the 
administrative and operational requi
rements. Similarly the Railway Ser
vice Commissions cannot be head
quartered in each State. Besides, 
the Railway Service Commissions con
duct written tests and interviews at 
all important centres from where can
didates apply and not only at the 
Headquarters of the Commission.

Representation to students and 
teachers in Divisional, Zonal and 

National Railway Users’ Com
mittees

141 Written Antwer* CHAITRA 28,
There is no proposal to give specific 

representation to the Students and 
Teachers on Railway Users’ Consul
tative Committees/Council.

Alternate Aflgmment for Ka*«x»
Valley Railway between JWati 

and Guler Stations

8884. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state.

(a) whether Railway authorities 
have been requested to expedite the 
construction of alternate alignment for 
Kangra Valley Railway between 
Jwali and Guler Railway Stations; 
and

(b) if so, the likely date by which 
the new alignment would be complet
ed?
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6883. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Government propose 
to give representation to the students 
and the teachers of the Universities 
and the Colleges in the Divisional, 
Zonal and National Railway Usera’ 
'Committees; and

(b) if so, when a decision in this 
regard would be taken?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
and (b). Nomination of non-official 
members on the Railway Users’ 
Consultative Committees/Council is 
based on the principle of securing as 
wide a representation as practicable 
of the various identifiable groups of 
rail users, viz. Chambers of Com
merce, Trade Associations, Industries, 
Agricultural Associations, Passenger 
Associations, State Governments, 
State Legislatures and Members of 
Parliament. Such other interests as 
are not covered under these specific 
provisions are nominated under 
“Special Interests'’ representing diffe
rent shades of public opinion includ
ing educational institutions.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
Yes.

(b) 30th June, 1975

Sanction of Hydel and Power Pro
tects for Punjab and Haryana in 

Fifth Plan
6885. PROF. NARAIN CHAND 

PARASHAR. Will the Minister of 
IRRIGATION AND POWER be pleas
ed to state.

(a) the names of the Hydel and 
other Power Projects which have been 
sanctioned or are under consideration 
of Government for inclusion in the 
5th Five-Year Plan in the States of 
J & K, Himachal Pradesh, Punjab and 
Haryana; and

(b) the estimated cost of each one 
of these projects and the likely sche
dules of their completion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AN© 
POWER (SHRI SIDDHESHWAR 
PRASAD). (a) and (b). A state 
ment giving the requisite information 
is laid on the Table of the House 
[Placed in Library See No. LT-6715/ 
741.
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January. 1974

6889. SHRI BHOGENDRA JHA:
Will the Minister of mRIGATION
AND POWER be pleased to state:
(a) whether the Western K0'3i

Canal had been inaugurated by the
Chief Minister of Bihar on the 30th
January, 1974 at village Khojpur; and,

(b) if so, the total expenditure in-
curred under different heads for this
inauguration including the compensa-
tion paid for crops damaged due to
the inaugural rally?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) Yes, Sir.

(b) The total expenditure incur-
red under different heads including
crop compensation is Rs, 68,012only,

Erosion threat to National HighwaY
Nos. 21 and 31

6890. SHRI BHOGENDRA JBA:
Will the Minister of IRRIGA'NON
AND POWER' be pleased to state:

(a) whether National Highway Nos.
21 and 31 are in danger of being
eroded by river Ganga near Mansl
Junction on the North Eastern Rail-
way remaining only at p distance of
some yards froin the point of erosion;
(b) whether the flood protection

Committee set up by the Government
of Bihar has sent S.O.S. to the Union
Government to take immediate steps
to save the Highways and the railway
junction from getting eroded during
the coming rainy season; and

(c) if so, Government's reaction
thereto?



THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) to (c). The Bihar
Government constituted a Technical 
Committee in October, 1973 to study 
the problem of erosion by the Ganga 
near Mansi and recommend remedial 
tneasures. The Committee, la thriv 
report submitted to the State Govern
ment in December, 1978 have stated 
that the minimum distance of the 
main channel of the Ganga from the 
National Highway No, 31 is about 
125 meters and have recommended 
the immediate implementation of 
protection measures for the safety of 
the National Highway 31 and 
Highway bridge over the Burhi Gan- 
dak river, Railway line and the Kha- 
garia town.

Based on the recommendations of 
the Technical Committee, the State 
Government of Bihar have prepared 
a scheme estimated to cost Rs. 3.52 
crores for protection of the areas 
near Mansi from erosion by the 
'Ganga This has been approved by 
the Technical Advisory Committee 
of the Ganga Flood Control Commis
sion and is now being processed for 
approval of the Planing Commission

The National Highway Department 
have already completed a temporary 
diversion and land acquisition for 
permanent diversion for National 
Highway No. 31 In the reach affected 
by erosion . A retired, alignment 
away from the river, has also been 
-completed by the Railways tor the 
maintenance of vital communications 
in case of need.

J47 Written Answers

There is no National Highway No.
21 near Mansi station.

Setting up of a Power Generating 
PiaUt !* Bihar

6891. SHRI BHOGENDRA JHA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state.

(a) Whether any power generating 
plant is proposed to be set up near

Madhubani to feed the Districts of 
Madhuban̂  Sitamarhi and Dacfehaafa
in Bihar;

(b) if so, the main features thereof?

THE DBPUTir MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR 
PRASAD): (a) No, Sir.

(b) Does not arise.

Inviting Soviet experts for oil explo
ration in India

6892. SHRI SAMAR GUHA- Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Soviet Experts have 
been invited recently for developing 
oil exploration and refinery works in 
India;

(b) if so, the specific objective of 
inviting such experts;

(c) names of the experts and facta 
about their qualification as specialists 
in this matter; and

(d) the terms and conditions of 
their services in India and the ameni
ties and facilities that they will be 
provided in this country?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
NAWAJ KHAN): (a) Yes, Sir.

(b) The services of experts have 
been sought

(i) for assistance in carrying out 
scientific investigation work 
on estimation of the prospec
tive reserves of oil and 
natural gas in various sedl- 
naentary basins of India and 
for drawing up plans for ex
ploration work in those; 
basins; and

u(W  t» stagy the utttttfctidn of 
. cpide qtf and its 

as refinery fuels; looses in 
the process of refining crude
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oil at the Gat»h*ti, Bammi 
and Koyatt reflneriac of the 
Indian OH Corporation.

(c) Of the total of 18 experts, 4 
have ao far arrived in India; their 
particulars are:

S. No. Name and designation Qualifications as specialists

x Air. VJP. Markevich, Conaultant Geologist.

Mr. S.V. Kuznetsov, Consultant Geologist 
on estimation of prospective reserves of oil 
and natural gas.

Mr. L.I. Morozcw, Consultant Hydrogeo- 
lognt.

Mr. U.M. Lvovsky, Consultant Geologist 
m drawing up plans lor exploration work.

He is a doctor of geological and minero- 
logical science having an experience of 
43 years in oil industry.

He has an experience of 13 years in the 
field of oil industry.

He is a highly qualified specialist ia  
the field of oil geology and heyrdo- 
geology with 16 years experience in 
Hydro-geology.

He is a highly qualified specialist with
22 yean experience in the field ot oil 
industry.

Particulars of the remaining 11 ex
perts who are yet to arrive in India 
have not yet been received from the 
Soviet authorities.

(d) Salary per month varying from 
Roubles 391 to 638 is payable to the 
Soviet experts in addition to free fur
nished residential accommodation, 
free to and fro passage, free medical 
facilities etc. The period of assign
ment o f the various experts is to vary 
from 45 days to 2 years.

Conditions for the Reservation of 
Seats for Scheduled Castes and 
Scheduled Tribes in General Elections 

of 1976 and 1977

6893. SHRI SHANKERRAO SA
VANT: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) the conditions for the reserva
tion of seats for Scheduled Castes and 
Scheduled Tribes for elections to the 
I*k  Sabha and to the State Aasem- 
toUes in the general election* of 1976 
and 1977; and

(b) the particular of seats in 
Maharashtra which are likely to be 
reserved and dereeerved for these 
elections in view of these conditions?

THE MINISTER OF LAW, JUS
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHALE): (a) The 
provisions relating to the reservation 
of seats for Scheduled Castes and 
Scheduled Tribes in the Lok Sabha 
and State Legislative Assemblies are 
contained in Articles 330 and 332 of 
the Constitution and section 9(1) (c) 
and (d) of the Delimitation Act, 1972.

(b) The delimitation of parlia
mentary and assembly constituohcies 
in the State of Maharashtra has not 
yet been determined by the Delimi
tation Commission and it is too early 
to say which of the constituencies in 
that State will be reserved for 
scheduled castes or scheduled tribes, 
for the general elections of 1976 and 
1977.

Shortage of Cylinders for Cooking 
Gas

6894. SHRI SHANKERRAO SA
VANT: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to etate:

(a) whether there Is shortage of 
cylinders used for storing cooking 
gas;
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(b) if so, wtyt is t&e> ex^nd of ^  
shortage and thf reasons therefor; 
and

(c) what steps are taken or are 
pioposed to be taken to meet this 
.shortage?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI S#AH- 
NAWAZ KHAN): (a) There has
"been some shortage of cylinders for 
LP. Gas due to the indigenous avail* 
ability of steel for the purpose being 
less than the anticipations. Special 
quality steel bas to be used for the 
manufacture of LPG cylinders.

(b) Availability of steel against 
the anticipated requirements during 

-the last 2 years has been as under:—

Year

197a
*973

Anticipated
requirements A v a i la b i l i t j

12.500 tonnes
12.500 tonnes

9,722 tonnes 
10*933 tonnes

(c) During 1973-74 an import of 
$,000 tonnes steel was permited for 
manufacture of LPG cylinders. In 
1974-75 also, it is proposed to import 
steel to meet the deficit from indigen
ous production.

IN THE 
(SHRI 

(a) and 
and pro- 

is constitu-
(b). The protection at 
perty of the passengers 
tionally $ e  responsibility of the 
Government Railway Police which 
is a part of the State Police. There 
is no proposal under consideration to 
reorganise the Railway Protection 
Fbrce for this purpose.

Railway Wagons and Coaches pro
duced gvrlng 1971-72, 1912-73 and 

m s-74

6896 SHRI SHANKERRAO SA
VANT: Will the Minister of RAIL-
WAYS be pleased to state:

(a) what was the production! of 
Railway coaches and wagons during
1971-72, 1972-73 and 1973-74; and

(b) how many of these were ex
ported and to which countries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MQHD. SHAFI QVRESHI): (a) and 
(b). The information is being collect
ed and will be placed on the table of 
the House.

KMoiftl tw m  Ntaitatry of 
niwillmttiwi

Proposal to reor. -ise Railway 
Protection ffcrce

6895. SHRI SHANKERRAO VA
SA NT: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Government have any 
proposal under consideration to re
organise the Railway Protection Force 
so that it may tedm e an effective 
instrument not '&my for protecting 
life and property of passengers and 
the Railways but also for detecting 
the crimes on Railways; and

(b) whether there are any objec
tions in entrusting these duties to the 
2tFJ\, and if so, the salient features 
thereof?

6897. SHRI A, K. M. ISHAjQU®: 
Will the Minister of RAILWAYS fee 
pleased to stsfte:

(a) whether Railways had received 
any proposal from the Ministry ojf 
Mines not to go in for Dieselisation;

(b) if 80, the salient features of the 
proposal; and

(c) the reaction of the Railways in 
this regard?

TH* DSPUTY MINZSTER IN THE 
MINISTRY Of* RAILWAYS <SMRI 
MOHD. SHAFI QUREftSX); (a) No.

(b) Does not arise.
<c) The Fuel Policy CommUteê 1*a& 

Meatyined the pace of eleptftftyftftja
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on Railways and had considered it 
teim t& m  " M M '  «fcah*t '* #  em
anates 1 drtbtttf However,
the Committee desired that keeping 
in view the raising fuel demands, 
constraints Uke availability 6f trac
tion equipment and power supply 
'would have to be examined in depth 
and to the extent possible, electrifica
tion on trunk routes should be maxi
mised, This recommendation has 
heen accepted by the Government.

(b) The production of diesel loco- 
motires during the last three years 

bfey Diesel Loco Works, Varanasi and 
'Chittaranjan Locomotive Works, 
Chittaranjan is as follows:—

Main Line Diesel 
Eiec. locomotives Diesel locos

Broad Metre Broad Narrow 
Gauge Gaijge Gatige Gaqge 

Dfesd Di<*d

Ex-DLW.
alium Locos. 

Ex-C.L.W.
*971-72 70 35 35
1972-73 60 35 46

Diesel Engines at work and their 
production 1973-74(Provisional) 54 33 SO

T. . SHRI A. K M. ISHAQUE: 
"Will the Minister of RAILWAYS be 
pleased to state:

The production figures include loco
motives manufactured tor Public 
Sector Undertakings.

(a) the number of diesel engines to 
the Railway stock during the last 
three years, yearwise; and

(b) the present production of Diesel 
"Engines in the country?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFT QURESHI): (a) 395 
diesels were added to the Indian Rail
ways during the last three years, 
the details of which are as under:

Disruption of Train services in Sealdab 
Division during the last three months

6899. SHRI A K. M. ISHAQUE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of times train 
services were disrupted in Sealdah 
Division during the last three months;

<b) the number of trains involved 
la this disruption; and

Year Broad
Gauge

Metre Narrow 
Gauge | Gauge

1971-72 84 29 1 0

*972-73 . zot 33

*973-74 • 
upto Tib

I  9 9

• ‘7,4 ’)

39 *•

284 1 0 1 1 0

(c) action taken by Government 
for nomination of train services from 
Sealdah station during this period and 
the results achieved so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 91 
time*

<b) On ao average, 32 pairs el 
trains on cech occasion.

(0) To cfaeek the thefts of Railway 
material for avoiding disruption si
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services, RP.F. pickets and patrol 
were provided at vulnerable place* 
and escorts were provided on the 
trains as far as possible. Night pat
rolling with police is in force. Strik
ing force of GRP/EPF has been 
stationed at Sealdah and a few other 
stations. The matter was taken up 
with the State authorities at a meet
ing with Inspector General Police 
and also with the Chief Secretary, 
West Bengal Government Co-ordi
nated measures adopted have brought 
about some improvements in the 
situation.

Cancellation of Trains due to 
disturbances at Sealdah Station

6900. SHRI A. K. M. ISHAQUE: 
SHRI R. N. BARMAN :

Will the Minister of RAILWAYS be 
pleased to state:

(a) the total loss Railway suffered 
due to the cancellation of trains due 
to disturbances at Sealdah Railway 
Station on 20th March, 1974;

(b) the reasons for disturbances 
and number of persons arrested; and

(c) the results of enquiry if con
ducted?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
Rs. 37,000 approximately.

(b) Due to theft of Signal cables at 
the Dum Dum Junction, train services 
had to be delayed, resulting in dis
location of the normal train services 
and upsetting the schedule between 
Dum Dum and Sealdah Jn. This en
raged the passengers at Sealdah Jn. 
who started agitating and man
handling the Railway staff, also caus
ing -damage to the Railway pro
perty. No person was arrested.

6c) Enquiries are being conducted 
fey Senior Officials of the Railway 
and the results are awaited.

AeddpH m  Nertli M e m  Railway 
4tarfag d « last # awtbs

6901. SHRI A. K. M. ISHAQUE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of accidents which 
occurred on the North Eastern Rail
way during the last six months;

(b) the amount of loss suffered by 
Government as a result of these acci
dents;

(c) the number of persons killed 
and injured; and

(d) the amount given to the injur
ed and families of the deceased as
compensation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
During the period 1-9-1973 to 28-2- 
1974 there were 27 train accidents in 
the categories of collisions, derail
ments, level crossing accidents and 
fires in trains on the North Eastern 
Railway.

(b) The cost of damage to railway 
property was estimated at approxi
mately Rs. 94,000.

(c) In these accidents 3 persons 
were killed and 10 injured.

(d) No compensation has yet been 
paid to the victims of these accidents. 
However, ex-gratia payment amount
ing to Rs. 2,000 has been made to the 
injured persons.

Diversion of main line from Pithapu- 
ram to Rajahmundry via Kakinada in 

Andhra Pradesh

ti902. SHRI B. S. MURTHY: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether there is a proposal to 
divert the main line from Pithapuram 
to Rajahmundry via Kakinada, a sea 
port town in Andhra Pradesh; and

(b) ii so, the action taken in the 
matter so far?
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THE DEPUTY MINISTER IN THE 
Min istry  of  r a il w a y s  (shri
MOHD. SHAFI QURESHI): (a) A 
proposal for diverting the line was 
received by the Ministry of Rai'wa/s 
from the Government of Andhra 
Pradesh.

(b) The proposal was examined 
and was not considered justified.

Names of Areas in Andhra Pradesh
considered backward by Railways
6903. SHRI B. S JVIURTHY' Will the 

Minister of RAILWAYS be pleased to 
state.

(a) what are the areas considered 
backward by the Railways in Andhra 
Pradesh; and

(b) steps taken to put these areas 
on the rail map?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) The 
Ministry of Railways are guided pri
marily by the judgment of the State 
Government concerned in this re
gard.

(b) It is proposed to take up tho 
construction of a Railway line from 
Nadikude to Bibinagar during
1974-75. 

Unmanned Railway crcfl&lngs in Sooth 
Central Railway

6904. SHRI B. S. MURTHY- Will 
the Minister of RAILWAYS be pleased 
to state.

(a) the number of unmanned rail
way crossings in South Central Rail
way; and

(b) the steps taken or proposed to 
be taken to avoid accidents at such 
crossings?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
There are 2051 ‘C’ class unmanned 
level crossings.

(b) To reduce accidents at un
manned level crossings, the follow
ing preventive measures have been 
taken:—

(i) Stop Boards have been pro
minently displayed at the 
approaches to all unmanned 
level crossings within rail
way boundary to warn the 
road-users to cross the rail
way track cautiously,

(ii) Whistle Boards have been 
fixed enjoining upon the 
drivers of the approaching 
trains to whistle as the train 
approaches the unmanned 
level crossings as an addi
tional warning to road users;

(iii) The State Governments 
have also been requested for 
provision of road signs on 
approaches to all unmanned 
level crossings;

(iv) The State Governments 
have also legislated under the 
Motor Vehicle Act requiring 
drivers of passenger buses to 
stop their vehicles short of 
unmanned level crossings and 
then cross the railway line 
with the conductor of bus 
walking ahead;

(v) Educative campaign to spread 
safety consciousness amongst 
the road users is also being 
carried out by way of appeals 
to automobile associations, 
etc.; issue of leaflets in 
regional languages through the 
police authorities to owners/ 
drivers of fast moving vehi
cles; publicity through the 
medium of rural programme of 
All India Radio, cinema-slides, 
etc.

The level crossings where both road 
and rail traffic is heavy and/or visibi
lity is restricted are also being manned 
on the basis of traffic ecnsus or on 
receipt of request from State Govern
ment/Road Authority which is* a 
continuous process.

819 LS—6.
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Increment arrears t» lofgaff partem 
working at Ghastabad Statin (N«r- 

them Hallway)

6905. SHRI MAHADEEPAK SINGH 
SHAKYA: Will the Minister of RAlIy 
WAYS be pleased to state:

(a) whether some Luggage Porters 
working at Ghaziabad station (Nor. 
them Railway) have not been paid 
arrears of increments since the year 
1963;

(b) if so, reasons for such an inoidi- 
nate delay; and

(c) steps taken to remedy the situa
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI); (a) to
(c). The information is being collected 
and wHl be laid on the Table of the 
Sabha.
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4. qffef.*TP*tff%nur
5TtFT(%r t a r  3T| T?T I  f3RT ^ ^Tf^T
•Wctt vf ŝ=r*r v W -fm  ftor r̂r 1

Visit of Officials of O. & N.G.C. to
U.S.A. to purchase Oil Drilling Rigs

6908. SHRI R. S. PANDEY: Will
the Minister of PETROLEUM AND 
•CHEMICALS be pleased to state:

(a) -whether officials of O. & N. G. C. 
-visited U.S.A. for the purchase of oil 
^drilling rigs recently;

(b) whether they have failed to 
make any purchases there; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH
NAWAZ KHAN): (a) to (c). A team 
o f ONGC officials went to the USA 
lor the purpose of purchase of dril
ling rigs and accessories. Alongwith 
.the Chairman, Bharat Heavy Elec
tricals Ltd., the team also discussed 
the possibilities of suitable collabo
ration for manufacture of such rigs 
is India. As a result of the discus
sions -with the manufacturers, sonic 
of them have indicated their willing
ness to submit offers for drilling rigs 
and also for offering terms for suitable 
collaboration agreement for manu
facture in India. Quotations are ex. 
pected in the near future.

JZonal Commission for recruitment to 
Railways

*909. SHRI R. S. PANDEY:
SHRI RAM PRAKASH:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government have 
decided to set up Zonal Commissions 
lor recruitment to Railways in future; 
•and

(b) if ao, the reasons for discarding 
the present single commission?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). In order to provide equal em
ployment opportunities to the youth 
living in remote and backward areas, 
it has been decided that the planning 
should be that the jurisdiction of a 
Railway Service Commission should 
be co-extensive with the territory of 
a Zonal Railway.

* « !  if w w  qr q v
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Proposal to construct over-bridge over 
Sambhal-moxadabad Road

6912. SHRI ISHAQUE SAMBHALI: 
WiU the Minister of RAILWAYS 
be pleased to state:

(a) whether there is any proposal 
to construct an over-bridge over Sam- 
bhal-Moradabad Road; and

(b) if so, the salient features there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). The proposal for construction of 
a road overbridge in replacement of 
level crossing No. 417-Spl. at Mora- 
dabad was received from the State 
Government of Uttar Pradesh in 
June; 1967. The State Government

also desired that a new level cross* 
ing adjacent to the proposed over* 
bridge should also be provided. 
Keeping in view the nature of 41k* 
proposal, the State Government was 
informed that the whole cost of the 
road overbridge has to be borne by 
them according to extent rules. 
Their acceptance to bear the full 
cost is still awaited.

Breaking of Indian Oil Tank at 
Moradabad while under construction*

6913. SHRI ISHAQUE SAMBHALI: 
Will the Minister of PETROLEUM^ 
AND CHEMICALS be pleased to 
state:

(a) whether an Indian Oil tank was. 
broken in Moradabad when it «ta% 
under construction;

(b) if so, the facts thereof;

(c) whether instead of using im
ported sheet in constructing the tank, 
indigenous sheet was used and import
ed sheet was found missing; and

(d) whether any investigation hast 
been made into the matter?

THE MINISTER OF STATE IN’ 
TtfE MINISTRY OF PETROLEUM: 
AND CHEMICALS (SHRI SHAH- 
NAWAZ KHAN); (a) Yes, Sir. Two 
above-ground tanks of IOC were dam
aged while under construction at Mo
radabad on 5-6-7Z.

(b) Due to heavy wind and storm 
011 5-6-72 the plates which were 
tack-welded broke away and got 
damaged. The contractor re-frected 
the damage portion of his own. 
cost using the same sheets.

(c) and (d). Imported sheets were*
used for construction of the tank andr 
these were in the charge of IOC’s
Depot Superintendent at Moradabad. 
No sheets were found missing,.
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Difficulties faced b y  Petro-Chemical 
Units in Calcutta due to increase in 

Price of Naphtha

6914. SHRI NIHAR LASKAR:
SHRI TARUN* GOGOI:

WU1 the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government are aware 
•that Petrochemical units in Calcutta 
are facing difficulties due to increase 
in price of Naphtha;

(b) if so, the facts thereof;

(c) what are the reasons tor the 
•same; and

(d) what steps are being taken 10 
ihelp these industries?

THE MINISTER OF STATE IN 
TllE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAH- 
3NAWAZ KHAN): (a) There are no 
units manufacturing basic petro
chemicals in Calcutta,

ifc) to (d). Do not arise.
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Proposal for establishment of Adminis
trative Bench in each High Coart

6916. SHRI M. SUDARSANAM: 
SHRI RAM PRAKASH;

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Government’s atten
tion has been drawn to the recent 
statement of Additional Solicitor 
General of India suggesting establish
ment of an Administrative Bench in 
each High Court for dealing with ser
vice matters; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) Yes, Sir.

(b) The view expressed by the Ad
ditional Solicitor General was his per* 
sonal view and Government have 
noted it
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Rural Electrification in Kerala In 
Fourth Plan

691 r. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
IRRIGATION AND POWER be pleas
ed to state:

(a) whether rural electrification in 
the State ol Kerala has not been ade
quate during the Fourth Five Year 
Plan; and

(b) if so, the main features of the 
rural electrification schemes to be 
undertaken in that State in the Fifth 
Five Year Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) Therte has been adequate 
rural electrification during the Fourth 
Plan in Kerala State. There are 1578 
villages. 1368 villages have been elec
trified upto 28th February 1974. The 
number of pumpsets energised is 
37,543.

(b) The Fifth Plan proposals have 
not been finalised so far. The State 
Electricity Board, however, proposes 
to cover electrification of all the vil
lages during this Plan.

Irrigation and Power Schemes for 
Kerala during last two Yean

6918. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
IRRIGATION AND POWER be pleas
ed to state:

(a) the number of major and 
medium irrigation schemes and power 
schemes submitted by Kerala Gov
ernment during the last two years to 
the Centre for development of irriga
tion and power in the State;

(b) the particulars of schemes 
sanctioned by the Centre and the 
amount approved therefor; and

(c) how many of these approved 
schemes have been completed during 
the period and the present siage of 
the approved schemes?

THE DEPUTY MINISTER' IN THF 
MINISTRY OF IRRIGATION ANI» 
power (Shri sidpheshwar  p r a -
SAD): (a) to (c). One major irriga*
tion and five power schemes were sub* 
milted by the Government of Kerala 
during the last two years. Of these* 
two power schemes, the particulars of 
which are given below, have so far 
been approved:

Name of Scheme
Installed
capacity

(MW)

Estimated 
cost 

(Rs. Crores)

Silent Valley Hyd
ro-Electric Schcmc 3x40 2488

Idamalayar Hydro- 
Electric Scheme 2X 37 5 18*75

The work on these two power sche
mes is in the initial stages. The first 
unit of the Idamalayar Project is ex
pected to be commissioned by the end 
of the Fifth Plan while the benefits 
from the Silent Valley will start accrur 
ing only in the Sixth Plan.

Amount sanctioned for rural Electrifi
cation In Kerala during last three years.

6919. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
IRRIGATION AND POWER be pleased 
to state:

(a) the total amount sanctioned by 
the Centre for rural electrification in 
Keraka during the last three years, 
year-wise;

Cb) the amount sanctioned for the 
State for 1974-75 and during Fifth. 
Five Year Plan period, year-wise; and

(c) the number of villages which 
will be electrified during the Fifth 
Five Year Plan period, District-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) The programme of ruar) 
electrification is formulated by the 
State Governments and implemented1



169 Written Answers CHAITRA 26, 1896 (SAKA) Written Answers 170

through their State Electricity Beards 
out of their State Plans outlays. An 
outlay of Rs. 4.5 croreg was provided 
for rural electrification in Kerala dur
ing th« Fourth Plan. Additional loan 
assistance has also been provided by 
the Rural Electrification Corpoi ation 
Ltd,—a Public Sector Undertaking set 
up by the Government of India. The 
del ails of amount sanctioned by the 
Corporation of Kerala State Electricity 
Board during the last three years are 
as unde*:—

Rs. in lakhs

1971-72* 203236
1972-73 • 214-640

1973-74 - 139-255

(b) An outlay of Rs. 25 crores has 
been proposed in the State Plan for 
rural electrification in the Draft Fifth 
Five Year Plan. In addition the State 
Government would be able to secure 
loans from the Rural Ele trificatior? 
Corporation. The loan assistance form 
the Corporation during the year 1974-75 
and the Fifth Five Year Pi an period 
will depend upon the number of sche- 
mes sponsored by the Kerala State 
Electricity Board and approved by the 
Corporation in accordance with the 
norms and guidelines prescribed by 
them.

(c) There are 1,573 villages in 
Kerala. Out of these 1,368 villages 
were electrified upto 28th February, 
1974. The Kerala State Electricity 
Board proposes to cover electrification 
of all the remaining villages during 
the Fifth Five Year Plan period.

Constnuottui of Bridges and Over- 
Bridges in Kerala

6920. SHRIMATI BHARGAVI 
THANKAPPAN: Will the Minister of 
RAILWAYS be pleased to state:

(a) the number of new over
bridges constructed by Government in 
Kerala during the financial year 1973- 
74;

(b) the number of over-bridges for 
the construction of which the State 
Government have submitted propos
als to the Central Government; and

(c) expenditure proposed to be in
curred by Government on the con
struction of new bridges and over
bridges m the State during the finan
cial yeai 1974-75?

THE DEPUTY MINISTER IN 7 HE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) Nil.

lb) 19 proposals in replacement of 
existing level crossings—the cost of 
these will be shared by the Railway 
and the State Government/Road 
Authority. Two proposals as “deposit 
works", cost of which will be borne 
fully by the Government/Road Autho
rity.

(c) Railway’s share of expenditure 
on construction of road over-bridges 
in Kerala State durmg 1974-75 is ex
pected to be Rs. 2.60 lakhs.

Irrigation of Land from Kallada Irri
gation Project in Kerala

6921. SHRIMATH BHARGAVI 
THANKAPPAN: Will the Minister of 
IRRIGATION AND POWER be pleas
ed to state:

(a) the further progress made in 
regard to Kallada Irrigation Project 
in the State of Kerala;

(b) the acreage of land in Quilon 
District likely to be irrigated from 
this project; and

(c) the steps taken by Government 
to ensure the completion of this pic- 
ject in time?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) The Government of
Kerala have reported that construe* 
tion of the dam at Parappar is in pro
gress and the construction of a weir
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and right bank canal head regulator 
at Ottakkal is almost completed. They 
have further intimated that detailed 
investigations for canal works have al
most been completed.

(b) An area of 52,600 hectares in 
Quilon district is expected to be bene
fited by this project.

(c) The Government of Kerala have 
intimated that all possible steps are 
being taken by the State Government 
to ensure the completion of this pro* 
Ject in time.
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Completion of Qureshi Committee 
Report for Ton hour-work tor Loco

l^mh>| Sfaff

6923. SHRI M. KALYANASUN- 
DARAM: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether the Qureshi Commit
tee has submitted its report regarding 
implementation of ten-hour work for 
loco-running staff;

(b) if so, the salient features there* 
of;

(c) whether the loco employees 
representatives in Qureshi Committee 
made ary separate submission; and

(d) if 90, the broad outlines there
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) to
(d). The Minister for Railways an* 
nounced *n the Lok Sabha on 29th 
November 1973 that the introduction 
of 10-hour working would be commen
ced on 1st December, 1973 and comp
leted in three years. At its meeting 
of 20th January, 1974 the Qureshi 
Committee had decided to visit select-' 
ed Railway Division in March-April 
as also to examine the plants of Zonal 
Railways in regard to 10-hour working 
so as to see whether the implementa
tion period could be reduced below 3 
years. Unfortunately, the Loco Runn
ing Staff Association has decided to 
launch an all-India agitation on 15th 
April to unilaterally enforce 10-hour 
working. This has prevented the 
Qureshi Committee from implementing 
its decision of 20th January, 1974.

However, introduction of 10-hour 
working was commenced on 1st De> 
cember, 1973, since when all Mail/Ex
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press trains, over 100 passenger trains 
and selected goods trains on 22 sec
tions bave been brought under 10-hour 
working. All passenger trains are 
expected to be covered by the end of 
this year.

SC/ST Holding Class I, H, HI and IV 
Poet in ICF, Madras

6924. SHRI M. KAI^YANASUN- 
DARAM: Will the Minister of RAIL
WAYS be pleased to state:

(a) the number of Scheduled Castes 
and Scheduled Tribes employees 
each in Class I, Class II, Class 111

Class Total

Class I 44
Class II . 37
Class III . 9415
Class IV (excluding Safeiwalas) 3410
Class IV (Safaiwalas) . 162

and Class IV in the Integral Coach 
Factory, Madras; and

(b) what is the percentage of the 
Scheduled Castes and Scheduled 
Tribes employees in each Class 0* the 
employees there?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). The number of Scheduled Castes 
and Scheduled Tribes as on 301h Sep* 
tember, 1973 in the Integral Coach 
Factory, Madras and their percentage 
to the total number of employees m 
each class of service is indicated be
low;

SC % ST

3 8*1 ••
1458 15 5 28 0 3

777 22*8 2 O 'l

144 , 88 9 ,. .,

Target for Cwstrnction of new Rail
way lines In Fourtk Five Year plan ia 

Andhra Pradesh

6925. SHRI M. S. SANJEEVI KAO: 
Will the Minister of RAILWAYS be 
pleased to state;

(a) whether the target of construc
tion of New Railway lines in the 
Fourth Five Year Plan has been fully 
achieved in Andhra Pradesh; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Rail- 
way development is not envisaged on 
any State-wise or region-wise concept, 
but on overall considerations in the 
national interests, and State-wise tar
gets for development of rail facilities 
are not laid down.

(b) Does not arise.

Target of Rural Electrification In 
Andhra Pradeeh for Ffttth Plan

6926. SHRI M. S. SANJEEVI RAO: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether target of Rural Elec
trification during the Fourth Plan 
period for the Andhra Pradesh has 
been fully achieved; and

(b) if not, the reasons for the same?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PR’A- 
SAD): (a) and (b). No targets were
fixed for village electrification in An
dhra Pradesh during the Fourth Plan. 
A target of 50000 had been fixed for 
energisation of pumpsets. Upto Jan
uary 1974, 133583 pumpsets had been 
energised. Thus the target bas been 
over achieved.
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The electrification of villages is in
cidental to energisation of pumpsets. 
4,500 villages were expected to be elec
trified during the Fourth Plan. Upto 
31st January, 1974 however, the num
ber of villages electrified had totalled 
4552.

Target for New Railway Lines In 
Backward Areas of Andhra Pradesh

6927. SHRI M. S. SANJEEVI RAO: 
Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government have 
finalised the targets of construction 
of new Railway lines in Andhra Pra
desh especially in backward areas of 
the State; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (.a) Rail
way development is not envisaged on 
any State-wise or region-wise concept, 
but on overall considerations in the 
national interests and State-wise tar
gets for development of rail facilities 
are not laid down. However, it is 
proposed to take up the construction 
of a railway line from Nadikude to 
Bibinagar during 1974-75.

(b) Does not arise.

Drilling of Oil at Sibsagar with Rigs 
Manufactured by HEC

6928. SHRI RAJDEO SINGH: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to stat#:

(a) whether the first of the three 
giant oil drilling rigs designed and 
fabricated by the Heavy Engineering 
Corporation and supplied to the Oil 
and Natural Gas Commission has 
struck aiS at Sibsagar in a record time 
of 75 days at a depth of 3,314 meters;

(b) whether the production of dril
ling rigs in the country is sufficient 
to meet the country’s requirements; 
and

(c) how do the oil drilling rigs 
designed and fabricated by the Heavy 
Engineering Corporation compare 
with the imported rigs?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The rigs supplied by 
Heavy Engineering Corporation were 
of Russian design and manufacture 
except for some non-mechanical struc
tural assemblies. The well druled 
with one of these rigs in Sibsagar area 
has struck oil though the drilling time 
not a record.

(b) No, Sir.
tc) As the rig in question supplied 

by Heavy Engineering Corporation was 
of Russian design and manufacture, 
the question of comparison dors net 
arise.

India seeking Sanity participation in 
Refineries in OH Producing Countries

6929. SHRI RAJDEO SINGH: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have ex
plored the possibility of arranging 
uninterrupted supplies of crude and 
petroleum products by seeking equity 
participation in refineries in Iran and 
other oil producing countries; and

(b) if so, the facts thereof and 
results obtained therefrom?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Some propo
sals for joint ventures have been con
sidered and they are still at an explo
ratory stage. It would not be in the 
public interest to disclose the details 
of such proposals.
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Baa relaxed on post of Bwtffftlow-peon

6930. SHRI RAJDEO SINGH: WU1 
the Minister o£ RAILWAYS be pleased 
to state;

(a) whether the Railway Board 
have relaxed the ban on the post of 
Bungalow-Peon after the receipt of 
Third Pay Commission Report;

(b) if so, the reasdns why the re
commendations of the Pay Commis
sion for abolition of these posts have 
been reversed or ignored; and

(c) what is the number of 
Bungalow-peons on the Indian Rail
ways and the amount they cost to the 
Railways annually?

THE DEPUTY MINISTER' IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) A
specific ban placed on 7th February,
1973 on creation of new posts of Bun
galow peons, was removed on 3rd No
vember, 1973. However, the general 
ban on cration of posts and filling of 
vacancies placed in the context of eco
nomy in expenditure applies to this 
category also.

(b) Government have not yet taken 
a decision on this recommendation of 
the Third Pay Commission.

(c) The information is being collec
ted and will be laid on the Table of 
the Sabha.

Upholding of Award of Arbitration 
(Miabhoy and other Tribunals)

6931. SHRI RAJDEO SINGH: Will 
the Minister of RAILWAYS be pleased 
to state;

(a) whether Government have con
sidered the recommendations of the 
Third Pay Commission uis a vis the 
awards of Miabhoy and other tribu
nals particularly for the grade of Daf- 
taries and earning of leave for work
shop staff; and

(b) if so, whether Government 
have taken a decision to uphold the 
award of arbitration?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (~HR1 
MOHD. SHAFI QURESHI): (a) and
(b). The Third Pay Commission while 
making their recommendations relat
ing to scales of pay of Daftries and 
leave entitlement of workshop stall 
took1 into consideration the relevant 
award of the Board of Arbitration, 
The recommendation regarding scales 
of pay for Daftries has been accepted 
by Government and their revised sca
les of pay have been notified. The 
recommendation relating to earned 
leave for workshop staff on Railways 
is under consideration.

Demand for diirect train from Ahmeda
bad to Cochin

6932. SHRI C. K. CHANDRAPPAN: 
Will the Minister of RAILWAYS 
be pleased to state:

(a) whether there is a demand 
made by the Keralites living in Guja
rat for the introduction of a direct 
railway train from Ahmedabad to> 
Cochin;

(b) whether he and the Governor 
of Gujarat has received a represen
tation to this effect; and

(c) if so, the decision of Govern
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b). Representations from the Ahme
dabad Kerala Samajam and Nair Wel
fare and Cultural Association, Ahme
dabad have been received for introduc
tion of through service coaches only 
between Ahmedabad and Cochin.

Cc) Introduction of a direct train 
between Ahmedabad and Cochin is 
operationally not feasible for want of 
line capacity on certain sections 
entoure. Introduction of through coa
ches has not been found operationally 
feasible due to shunting difficulties at 
Dadar and non-availability of room hr 
Bombay—Madras trains.
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Shortage of Lubricating Oils for Alu- 
mininm Industry

'6883. SHRI C. K. CHANDRAPFAN: 
SHRI VASANT BATHE;

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether there is a wide spread 
chortage of lubricating oils;

(b) if so, the reasons and facts 
(thereof;

(c) whether due to this, aluminium 
industry has been severely hit; and

(d) if so, the broad outlines there
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). The lubricating 
oils are made out of lube base stocks 
and additives. Most of the require* 
ments are met out of indigenous pro
duction. For some of the deficit gra
des, during the recent oil crisis, there 
occurred a world-wide shortage of 
some of the base stocks and additives 
mainly due to the reduced availability 
of some of the critical chemicals. This 
resulted in the shortage of lubricating 
oils. The Government is aware of 
these shortages and have therefore al
ready taken a number of measures to 
♦ensure continued supply to the various 
industries.

(c) Government have not received 
any complaints from the Aluminium 
producers that the production of the 
metal has been severely hit because 
of the shortage of lubricating oils.

(d) Does not arise.

Accidents to trains running without 
Guards «f brake-va* during the 

Bailway Guards Agitation

<6934. SHRI R. N. BARMAN: Will the 
Minister of RAILWAYS be pleased to 
tate:

(a) whether due to recent Rail
way Guards agitation some trains 
moved without guards of break-van.

(b) whether some of the trains 
running without guards of brake-van 
met with accidents and if so, the par
ticulars of those trains; and

(c) the total loss Government suf
fered as a result thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) No
(c) Does not arise.

Supply of Power to Kashmir Valley

6935. SHRI SYED AHMED AGA: 
Will the Minister of IRRIGATION 
AND POWER be pleased to state:

(a) whether the Jammu and Kash
mir State has requested from imme
diate arrangement for supply of 15 
k.w. of power to meet current power 
crisis in the Kashmir valley; and

(b) if so, the steps taken by Gov
ernment in this regard?

THE MINISTER OF IRRIGATION 
AND POWER (SHRI K. C. PANT):
(a) and (b). The Kashmir Valiey, like 
the rest of the Northern Region has a 
shortage of power. The State Govern* 
ment has made a request for supply 
of additional power for the Kashmir 
Vally, but the absence of a transmis
sion link between Jammu and Kashmir 
Valley made it impossible for any suds 
help to be given. The transmission 
link is under construction. The ques
tion of additional power supplies to the 
Valley can be examined on the comple
tion of the Link, and in the light of 
the power situation and availability 
in the Northern Region.

Nstnpada-Gunupur Narrow Gauge Uae

6936. SHRI GIRIDHAR GOMANGO: 
Will the Minister of RAILWAYS 
be pleased to state:

(a) whether it is proposed to take 
up the Naupada-Gunupur narrow
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gauge railway line to improve the 
existing railway lines and to increase 
the speed of the trains in the Fifth 
Five Year Plan;

(b) if so, the progress of the work 
achieved so far; and

(c) the reasons of delay?
THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) The work of through rail rene
wal of 3.*?.80 Kms., programmed in
1972-73 is m progress and is expected 
to be completed during 1974-75. 
Through sleeper renewal of 56.20 Kms. 
has been programmed for 1974-75 and 
the work will be undertaken on re
ceipt of materials.

(c) Do*s not arise. s
Allocation of Money for Major Irriga

tion Projects In Fifth Plan

8937. SHRI GIRIDHAR GOMANGO: 
WiU the Minister of IRRIGATION 

AND -POWER1 be pleased to state:
(a) the State-wise allocation of 

money for major irrigation projects 
in the Fifth Five Year Plan;

(b) the allocation earmarked for 
projects in the Tribal areas of the 
country; and

(c) the level of irrigation develop
ment in the tribal areas of the States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR' PRA
SAD): (a) to (c). The Fifth Plan pro
posals in respect of d’fferent States 
have yet to be finalised. However, an 
outlay of Rs. 2401 crores is envisaged 
under the irrigation sector in the Plan. 
It is expected that besides taking up 
a number of new schemes, work on 
®4 continuing major schemes (out of 
75) and all the 155 continuing medium 
schemes will be completed.

Priority is proposed to be given in 
the new schemes to those which bene
fit chronically drought affected, tribal 
and backward areas.

Target for additional production uf 
Power during 1974 to 1976

6938. SHRI N. K. SANGHI: Will the 
Minister of IRRIGATION AND POWER 
be pleased to state:

(a) what target has been set for 
additional production of power dut- 
ing 1974, 1975 and 1976;

(b) whether one of the factors 
coming in the way for augmenting 
production of power in the country 
is the shortage of power equipments; 
and

(c) if so, whether nature of shor
tage for this period has been assessed7

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR' PRA
SAD): (a) Tt is expected that an
additional installed generating capacity 
to the extent of 2.37 Million KW may 
be commissioned during 1974-75. While 
no target has been fixed for the years
1975-76 and 1976-77, a preliminary 
assessment indicates that installed ' 
capacities to the extent of 2.76 MW 
and 3.59 MW may be added respective
ly during those years.

(b) and (c). The power generation 
pzojects generally take at least about
5 years for completion. Accordingly, 
for the installed capacity to be added 
in .the year 1974, 1975 and 1976, the 
entire requirements of power equip
ment have been arranged from indi
genous or foreign sources and no 
shortage is anticipated in this respect.
Power shortage ln public sector Units

6939. SHRI MUKHTIAR SINGH 
MALIK- Will the Minister of IRRIGA
TION AND POWER be pleased to 
state:

(a) whether a number of public 
sector units have been hit by the 
power shortage in the country; and

(b) the steps taken or proposed to 
be taken by Government to meet the 
shortage o f power supply to these* 
units?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI SIDDHESHWAR PRA
SAD): (a) It isf true that there is 
shortage of power in the country which 
has affected all sectors of economy in- 
•cludmg the public sector units.

(b) The following steps are being 
.taken to minimise the shortage of 
power supply:—

(i) Maximisation of the availabi
lity of power irom the exist
ing power stations;

(ii) Speeding up of the commis
sioning of new generating 
units and construction of 
tiansmission lines;

<ik) Transfer of power from poc
kets of surplus or relatively 
better availability to the defi
cit areas across State and re
gional boundaries.

Besides these, in order to maximise 
industrial and agricultural output, in
cluding that from the public sector 
units, under the conditions of power 
■shortage a rational scheme of power 
rationing has been drawn up. This 
takes into account the nature of short
age (energy or peaking capacity etc.,) 
in each States the relative importance 
of each industry to the economy, its 
employment potential, export effort 

•etc.

Discovery of Petroleum at Katwal in 
Haryana

6940. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of PET
ROLEUM AND CHEMICALS be pleas
ed to state:

(a) whether sometimes back while 
digging a well at Katwal in District 
Sonepat in Haryana some kind of 
petroleum were observed by the Villa
gers; and

(t>) if so, whether Government 
propose to get that area surveyed by 
the experts of O & N. G. C. and if 
not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) The Government are
not aware of it.

(b) Does not arise.
Manufacture of Brinerdine by M/s.

Sandox
6941. SHRI BHALJTBHAI PAR- 

MAR: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) whether M/s Sandoz have been 
lincehsed to manufacture Brinerdine 
and other formulations;

(b) whether the main content of 
Brinerdine is Di-hydro-ergo-crystine 
and it is meant for hypertension, for 
which several similar drugs are avai
lable in the Indian market;

(c) Whether Government are al
lowing Sandoz to import this drug @ 
over Rs. 3 lacs per kg., whereas other 
similar drugs are available in thfe in
ternational market at about 4000/- 
per kg; and

(d) if so, the reasons for this spe
cial treatment to M's Sandoz?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) M/s. Sandoz India Ltd.. 
are not yet licensed for the manufac
ture of Brinerdin. They are however, 
licensed for the manufacture of va
rious other formulations.

(b) One of the active ingredients for 
the production of Brinerdin ig Dihy- 
roergocri stine Methane Sulphonate. 
This is a new drug stated to have 
been developed by Sandoz for the 
treatment of hypertension. Other 
drugs intended for the treatment of 
hype .tension are also available in the 
Indian market.

(c) The imports) of raw materials for 
the manufacture of Brinerdin will be 
considered only after the firm obtain* 
an Industrial license.

(d) Does not arise.
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ÎTm̂ TT ^ SJTCH’ - *PPT «nft cT̂P T̂T 

|1PT | I
(w) 3fr f l  I 3FHRI *t 1971-72

*?> fwr «ft?T w  «rr i
(*r) 1973 % ?fkR, STRPm

sr^rrSt 734»f.dfr?n: *fti
Effect of cancellation Of trains due t* 

disturbances in Bibar, on Assam
6943 SHRI TARUN GOGOI: Will 

the Minister of RAILWAYS be pleas
ed to state whether cancellation of 
trains due to disturbances m Bihar had 
also affected the Assam State and if 
so, to what extent’

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): No.
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Issue of Licences to Pharmaceutical 
Firms under ‘Key Industry’ Cate

gory
8946. SHRI BIRENDER SINGH

RAO: Will the Minister of PETRO
LEUM AND CHEMICALS be pleased 
to state:

(a) -whether a number of foreign 
pharmaceutical companies have been 
given licences under the category of 
‘key Industry';

(b) if so, the names of such foreign
companies and number of licences
given to them during the last three 
years;

(c) whether Government have re
ceived complaints that these com
panies are manufacturing non-drugs 
items; and

(d) if so, whether Government pro
pose to impose control on these firms 
under the Drugs (Prices and Control) 
Order, 1970 and if not, the reasons 
therefor?

THE MINISTER OF STA TE IN THE 
MINISTRY OF PETROLEUM AND 
CHEM ICALS (SHRI SHAHNAWAZ

KHAN): (a) and (b). Under the 
revised industrial licensing policy 
announced in February, 1970, Drugs 
and Pharmaceutical Industry has been 
classified as ‘key industry* and licen
ces have been issued for the manufac
ture of drugs and pharmaceuticals 
under this policy to both foreign and 
Indian companies. Under the Industrial 
Liecnsing Policy announced in Febru
ary, 1973 also, Drugs and Pharmaceu
ticals Industry is included in the list 
of industries for which foreign com
panies and large houses are eligible. 
A statement giving the names of 
foreign companies and the number of 
licences given to them (other than
o.o.b. licences) druing the las', three 
years is attached.

(c) Some foreign pharmaceutical 
companies are also engaged in other 
manufacturing activities.

(d) Non drug items do not come 
under the purview of the Drugs (Pri
ces Control) Order 1970. However 
that order applies to all drug manu
facturing companies for drug items.

Statement

Number 
of 

licenccs 
issued 
during 

the years
1971-73.
1972-73 

and

I 2 3

1. M/s. Merck Sharp and
Dhome of India Ltd. • I

2. M/s. Glaxo Laboratories
Ltd. . . .  3

3. M/s. Reckitt and
Cbiman of India Ltd. . r

4. M/s. Ciba of India
Limited . . .  2

5. M/s. Cyanamid India
Ltd. . . .  1

6. M/s. Boots Company
(India) Ltd. a

7. M/s. E. Merck Limited . 1
8. M/s. Pfizers Ltd. 1
9. M/s. Burruoghs Well

come -Co. India Pri
vate Ltd. . . .  z

10. M ŝ. Bochringer Knoll

11. M/s Bayer (India) Ltd.. r

Name of foreign company
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Lo* suffered by Railways doe to ean- 

caiution «f fnfM I m  to coal 
. atwrfagf

6947. SHRI BIRENDRA SINGH 
RAO Will the Minister ol RAILWAYS 
be pleased to state the loss suffered 
by the Railways due to the* cancella
tion of trains ** a result of -cod 
shortage during the last one year? ~

THE DEPUTY MINISTER 'IN' THE 
MINISTRY OF RAILWAYS (SHRI 
MOHIA SHAFI QURESHI)1* Thfc in
formation is being collected an? will 
be laid on the Table of the Sabha in 
due course.
Request of Andhra Pradesh Govern

ment' I or new lines
6948. SHRI Y ESWARA REDPY’ 

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the Government of
Andh»a>Pf«dMh had approached the 
Centre»»&HMBy, JOT2 ' with request 
to undertake new railway lines in 
Andhra Pradesh; . * r

(b) H so, which are the lines sug
gested;-and

(c) the decisions taken by the Rail-
m fl  # er8<>n?. ,

THE .DEPUTY MINISTER IN THE 
MINISJERY ,Ofi\ RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a)
Yes

<b) aha (c)v The Andhra Pradesh 
State Government have, for some 
tfrtie past, been represehting for con
struction of ccrtain new lines in the 
State The proposals and their pre
sent portion' is indicated below:

lJUKM&AKA) Written Answers

Native of line Present pdshiotf
1 Ongole to Hyderabad via Nagar- 

junasagat.

2 Btuladilla to 
(Bhadrachalam Road)

Kothegudam

3. Bhadrachalam Road Kovvur

4 Nizamabad-Peddapalli.

Preliminary Engineering cum*> 
Traffic Survey for a new line 
frdife Secunderabad (Bibma- 
gar)j to Nadikude and gauge 
conversion of Guntur-Ma-

' *cherla section which will
sferve Nagarjunasagar- area 
hfaVe1 'been completed. This 
composite project has been 
inchided in the Budget for

Surveys CaMfed out earlier re
vealed that Che line1 would be 
justified'only if large scale 
development of industries in 
the Dandakaranya region is 
taken up, ttf which, there are 
no indications so far. 

Feasibility-cum-cost studies car
ried r out some time ago and 
the recent up-dating thereof, 
faad revealed that this rail 
link would be heavily unre- 

. MuBerative. Therefore,' this 
liî e ,ib not being considered 

Earlier investigations had reveal
ed that this lme would not 
be financially justified. How- 

,,, is proposed to upflitfft.
the earliw, Engineering Sur
vey and also to take up a 

'♦'-'■fresh survey for the line from
- Raragundam-Niramabad. This 

survey has been included in 
the Budget for 1974*75.

319 LS—7
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JM b of Andfe** rm im u

6949. SHRI Y. ESWARA REDDY: 
Will the Minister oi PETROLEUM 
and CHEMICAI^ be pleased to 
state;

(a) whether there is any propcttl 
to undertake ahy oil exploration pro
ject in Krfshna*Godawaxi M b  01  
Andhra Pradesh;

(b) if not, the reasons therefor;

(c) whether a Russian off-shore 
expedition had carried out recon
naissance marine seismic survey in 
this area lew years back; and

(d) if so, the facts thereof and re
sults of this expedition?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) Geological, gravity-
cum-magnetic and seismic surveys for 
oil exploration in the Krishna-Goda- 
vari Basin were stated in 1959-60 
and continued in 1960-61 and 1965-66 
field seasons. Shallow drilling to 
obtain geological information in tae 
area covered by alluvium, has also 
been carried out. The seismic surveys 
are being continued.

(b) Does not arise.

(c) Yes, Sir.

(d) Reconnaissance seismic surveys 
were carried out during May-July,
1966. Results indicate a general gentle 
homoclinal dip of the formations to
wards Southeast. No closed struc
tural features were established by 
these surveys.

sp w gtaf «» of M f i m M J t o w n h  
t ix p r m  * rain

9 m . SHRI Y. ESWARA RfcDDY: 
Will this Minister of RAILWAYS 
U  t© «t*te:

m  49eetot*kei*>4*d re
ceived any representation regarding 
the speeding. up of *fytocbad»H0w- 
rah express trait;

(b) whether thig train nuts at * 
speed which ie far too less than the 
all India averse *eed of express 
trains; and

(c) if ao, the reasons therefor and 
steps taken in this regard?

THE DEPUTY MINISTER IN THE 
JftffltSTRY O t RAILWAYS (SHRI 
MOHD. SHAFI QURfiSftl): (a)
Ye*

(b) and (c). The average speed of 
45-46 Howrah-Hyderabad Expresses, 
like other Express trains, is consis
tent With traffic and operational re
quirements. Further speeding up oi 
these trains is not feasible having re
gard to the large number of stoppages 
enroute and due to the difficulties in 
changing the schedules of those trains 
as they provide convenient day time 
service m Orissa area and overnight 
service in Andhra area.

InsUliatiea pertaining to Signal and 
Telecommunicatiea Department on 

Barmnagar in SeeMah Division 
(Eastern Railway)

6951. SHRI BHOLA MANJHI:
SHRI RAMAVATAR 

SHASTRI:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the installation per
taining to Signal and Telecommuni
cation Department on Baranftgar-GC. 
Link section, both on up and down 
lines, in Sealdah PivisioQ, Eastern 
Railway were not in conformity with 
the approved blue print plan for all 
these years;
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(b) whether old installations are
now in the . pl'C>Ce81 of rectification in 
.order to conform with the plan shown 
in the approved blue l)l'int; 

(c) whether any accident took place
in this section in January, 1973; and 

(d) if so, whether any action has
.been taken against the DSTE and 
other officers responsible for the exe
.cution of the plan at site? 

THE DEPUTY MINISTER IN THE 
.MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) 
Na. The installation pertaining to 
. Signal and Telecommu-nicat'ion Depart 
ment on BARANAGAR-C.C. LINK 
Section have been in conformity with 
.the approved plans. 

(b) In view of (a) above, question
,of rectification does not arise. 

(c) Yes.

(d) The accident was not due to
any defective execution of signalling. 
"Hence no action was required to be 
against the DSTE and other officers. 

<Cost involved in installation of Abso
lute Permissive Block System In 
Sealdah Division (Eastern Railway) 

•6952. SHRl BHOLA MANJHI:
SHRI RAMAVATAR 

SHASTRI: 

Will the Minister of RAILWAYS 
ibe pleased to state: 

·(a) whether the Divisional Signal
and Telecom. Engil'leer and the Divi-
11ional Safety Officer, Sealdah, Eastern 
Railway have recently commissioned 
Absolute Permissive Block System 
(APM System) of working on the 
common line between Kankinara and 
Naihati on the Sealda'h Division in 
Eastern Railway; 

(b) what is the cost involved in
1he installatiom1 in foreign exchange 
and Indian currency, respectively to 
.execute this system? 

(c) whether the Assistant Station
Master• have ·raised Objection against 
implementation of this new system on 
the ground of safety; and 

(d) why the down main line bet
ween Naihati. and K�,inara, is not 
brought . into use to permit flow of 
UP trains on UP line and Down trains 
on· Do.wn line over the said section? 

THE DEPUTY MINISTER IN TH,E 
MINISTRY OF RAU.WAYS (SHIU 
MOHD. SHAFI QURESHI): (a) 
No . 

(b) Estimated cost for the propos
ed work to be commissioned is Rs . 
78000 and no foreign exchang� is 
involved. 

(c) Yes, but unsafe grounds men
tioned are not correct. 

(d) Down Main Line between Naihati
and Kankinara is already in use for 
Down goods traffic only, as there is no 
passenger platform facilities on this 
line. 

Railway Ministry lntroducine cinema 
song recording 

6953. SHRI BHOLA MANJHI: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether any instructions have
been issued by the Railway Min
istry to Divisional Superintendent 
of Zonal Railways for playing cinema 
song recording in DS building thrice 
in a day and if so, what is the utility 
and fund provision for incurring ex
penditure thereon? 

(b) whether any DS office of North
east Frontier Railw:fy has started 
playing such recordings, if so, . the 
names thereof and the source from 
which this expenditure is incurred; 
and 

(c) whether Cinema records are
played at DS building at Katihar 
since the last f.ew months and if so, 
on what .l{rounds and under whose 
permission? 
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THM DEPUTY KW ISTm  IN TP* 
MINISTRY OF RAILWAYS (SHBI 
MOHD. SHAFI QURESHI): (a)
No.

(b) and (c). In only the D.S. Office 
building, Katihar, patriotic songs were 
played for some time during tbs last 
year. The practice has long been dis
continued. No expenditure was Incur
red by the Railway as the records 
were all donated

W U  f&JPf V! Ifff % WFI WN5
^  % v rw
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( s r )  t o t  * r n r  »r<ft t  f a
w T ^ F R ft ? r  m i ^ * t s t  %  rT ^ fto  %  
*tfterr?ro % ufarT̂ nr f t  srcrfaT m
^PT ^ H fl^ 'l '*TT^ ^

^H f * h n ? w  m  ( « f t  < j | u n

5w^f^rft) ( t )  ^  (^ ) .  ^ ^  
s m r p R  sp t  s t ^ t t  s r r  f t f  n r ^ m
5TTRT ?r^V |?TT ^  I

ww w tw  % srrfavrolr (aw ) % mum  
VT5RWI

6956. aft *for*T swnr : t o t ^ t  
»reft ̂  f t  %><n ^ »t fv  tot t o t
«PT f ^ i <  5T^T 81
WFTTFT % MFSff ^TTWf ^
^^T«T 1 "F fe r T T f ^ T  WTFT *T
f l  immfiH % 5-m  *r io  

f t  w r f w n T T ,  i<m  *r 20 w f i p -  
«pnif, #!^rw |sr *r 15 w rfw nrf cr’Tr 
5 f9 T 'J T f « r 5 R | * T %  10 ^ r r f z m t f f  %  a t t s p i  
*p t s r ^ s r  ^  « f t  |  ?

^  ^W W  ^ 9 # f t  (aft 
I * * * )  . < T T M < f W  %  f ? T ^
5 m  |R?r-w*|?wy: %  ir 

^  9 v r T f ? m q ; ,  i « n t  
3m  »f 12 m fw r ?  ^  14
jjftS w k  61 /103  irc,?rcrff!*?r 
sNr airftr«rf % ?ft«t Hf f t  9



fa$rr T̂ vNhff ntW f $  wwrcfcr % 
fw { titi titn

r̂rsrc mi ar§cf qftir | f r̂a% f ^
5.50  wfit wttsrith vftnm  vr w t r  

% u O f ^  jfllr t  \
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wfa '8TT?[TiJ2P?nT ftffar*, 13

*ranf «m w r*  q m  VT%fW^*rtir

6957. •ft wfaw  SWf > f5TT 
*m% ^r w^t f%r.

<*r) vtt *rrafor ^ r* r̂ratos % wsrer 
^ cri 3r »rnr tit I  f% imrw^r,
otits , T̂̂ rfT. ^ r ,  j j w a w  % 

3>t *TSff siraRVr $ fSTTT f w  
snrfr ?r«rr %z *rnr # n̂r*r»r i o— i s «wrf 
% *sflt *pt * |  yn% =nt sre«ft tit 
*tpt, *<&i ^rfwr tit Jr
tf*JT TT *?qftfte-<Fr*?TT *  HTX

m  farcttf'tf)’ vrrfrm | ; wk

(«r) s?r #  srr^n: jrrr f*rr 
*r tft »rf t  ?

fcr ifrnm  («ft
fwft fM ) ; (v) fta («r). r̂r 
v t f  w in ter srrsr j i n t  i 
y w rcfor, sr^tc, fwrr, <r2?rr <ffc
ipWSTV tl$W WfV W¥f*ff *TT
m tf  ^w rf t c  % w r  $r garrr 

% fw* t?rt sro trr ^  vf*r- 
*rrsr *sm  «rar$ i t^rtftrw ^ ««rr-

; t w  ^  ̂  t fe  ̂  ^  r̂r | ^
• <999 iJSffc *rmwr Tt ̂ ‘T̂ fcT VI' 

^IWrrf VT ^T4ni I

urofta W f % Tta w it  f&ra % ***  
q*i 4 m  ZW wm fn m  % ** ifa  

fwpir fJw ft  wwm fWT

6958. wfawi SWTO : fTT
^  3R|7̂  ^  fqT fv  :

(m) vn  ti\ ? f k q T f s r q f f  
% ?rnr % f?r  ̂ «rrr^  fcrf l> jbrt ĉt 

ht?? ??sfH W'T
fa*PT % URT̂ TcT ^  fa*TFT % 3%

wtrt «et% fsnrnr % ?Rr»rcT
^ tstwtr ^r F̂pt r̂r% r̂r f̂rf JT̂ rrar
4 ; «fh:

(«r) *rfe 5f̂ V, ?fr f̂r % sprr sprTor
t  ?

tw *hmw *f spv v ft  (sft
wit : (̂ >) srh: (^). »mf̂ r7 
fivrTf t t  vr jpht fwfv^rrf^rnr 
tit ^ t  wrr sp>f srfcfT̂ f̂ff% 
r̂rnrT fw tw  iftr 'T^snr % f?rrr 

« r ^ r  *rF«n? ^ n rv  | 1

w ^fw rif  »  nn^ift #wpt ?w? mfyrt 
Hfrt ft  RWW

6959. ^  *JW f w n  t ap̂ r 
*T?ft ̂  ̂ TT% tit ̂ TT *rf»rf%:
(v) mt ^<sr<rr<  ̂3fr *rrf̂ t 

*r?rft J ŝnt sfrr tfr irrfYcrt irr  ̂
urnj; *rr w ft^ t  crt ft  orrcft' | ?fk 
*rf? ft, ?ft <rwt #ftrr fsrr f  ;

(^ ) *RT SRTfTT ^  qrarr t  fti 
^  gr<rr F̂rerr 

»rrfinft % wptwt nrf^Rn: i r t  
irr^s in^^irrir ^  ^  $ m fti w  

% *rrarr srjer It ^nf^rf
ftrcti grarrf, mk wnw, Tr?fr wm 

wrstj wwnw amrr fi^T f , «fh: trfhr 
r̂, ?ft^r irrfirTt apr sqlrr wm | ,
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*(m ) m  fiwl*
nrftrzft ^  m m  *vem  m  
wrr| ?

**  *hmm 4 * « 4 &  («ft %p p  
SWft ffc ft) : (v )  «fk (w) : 
fflprawr* ir <ra*i w  w  «rr 
*mft «lT9pr|T *t *T$ <TT *TOF?T

iffefa i 1/2 <fpr<tfVRr—fifN t Sfsr 
%tr* 31/32 *r£TSW *-fa*ft ar^rr 

% wf^rfwr *t *r*r
*rrft*r nwf?[ 3/4 fe ft-w ^ rr^ K  
irw fcrw k 5/6
»nff«rr^niw-*rnsT« w **x  weft 
|  i «T5TT«rr, qfk
MHRTHf̂ T % %*?T 6 5/ 6 6*» ?%-

% t r < ^  #*» «Tt ««Fr% *Ytft far
twrft r  #, *ft qnr̂ rsrgr <tt sW rt tftp

1

(*t) 1

*ncm tHfcarr to p i * x  itfr sto
b m r

6960. *ft 1WT : W
t o  *reftq$5rar^ifr $«<T*^rfa

(* )  wr t o t t  ** fasrrr ^ n r  
Tt^rr «rc ^  £*fta>r ?nrr% 
w?r | mfa anf^ri wfaEta ft $®3T$ 
^ ^ ^ r s r r  , wrc

(w )  tf*tf,tftTO rT*fr< TT*r 
tft **rrw var ?ppvt ^*fr?

* v r * f t  { * W *  
swft $*ft) : (v ) *rrnr w r r  % 
w o t  *n*2T <mr «ft «ft«
<pt *̂p It 'SW<kj I  iW w
*^Rf$iR <rt *$hnr % wnwwr 
iftr lfr»r vtqfag if (  1

(m)  i

« & « ? * * « * %

« * 6 i ,  4 t  f p v  n u r  :

im  * jft ^  w sft

( v )  w  «rrff$f vr s fk r  ct^t 
srwr w r  t  srt its ® sk r*  Tnr~ 
w r  *  vfertr % vrr®r « r t  ^  
*nft v k  *  sRtrtr fas fafa *t w?r 

»r«fr ,

(^ ) w ifcr ifcr wt mTwvr 
^  v ^ f T » « r f a r t ,  srkr

(*r) 5*  ^ ft  wrt 3?r v « j ; w  
«rf?f v t f  sr^rar ^  % ?r> ^ r  % wasr 
*prt»r | ’

tfw m  9 («ft
( v )  #  (»r) ^ ?r r  urgY 

r̂r Tfr |  « k  ^htt >t^t q r  w  *t«rt 
vs ^  r̂rSNt i

Dealership in Fevttlteer Qmtaa to
M/s Krishi Vikas Kendra, Rewart

6962 SHRI PA N N A  L A L  BARTJ- 
PA L  WiU the Minister of P E T K O  
LEUM AND CHEMICALS be pleased 
to state;

<•> TfJietha* M kfW«^)f fertili
zer was granted to M/s. Î ruhi Vikas 
Kendra, Rewfcri by tht lM lS6er 
Corporation of India, N«ya Naasal; 
•M 4.

(1») if so, the q p m M r  a t  the f«rU- 
li*er supplied to them during the last 
three years?

THE M»HST«|t OF STATS H  ̂THK 
MINISTRY OF PfmOLVUM AND 
CHEMICALS (g ^ ll SHAfiCNAWAZ 
KHAN): (a) and (h). the % « * « » - 
tion is betof coUeQMd «•! #fltt be 
laid on the Tsble of 6Te House.
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Penalt7 for; Fa.llare to J'aY .. Calllloaey 
or Jlltertllt to tile Appllcallt. fOI' 

s�� 

6963. PROF. MAOHU DANDAV ATE: 
Will the· Minister of LAW, JUSTICE 
AND COMEANY AFFAIRS be plea� 
to state: 

(a) 'Wbether failure to .pay the call
money within a stipulated period to 
the applicants of shares entails any 
penalty; , , 

(b) whether Government have im
posed any penalty on the companies 
failing to pay interest to the unsuc
cessful applicants for shares if refund 
is not made within the period stipu
lated by law; and 

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTIC E AND 
COMPANY AFFAIRS (SHRI BEDA
BRATA BARUA): (a) to (c). The 
Companies Act does not contain any 
provision in regard t'o these matters 
as the same have been left to be 
covered by the terms of the prospec
tus or articles, of association, as the 
case may be, of the company concern
ed. Hence the question of the Gov
ernment imposing any penalty does 
not arise. 

Prod:uction of Synthetic Fibre in 
Fifth Plan 

6964. PROF. MAOHU DANDAVATE: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether any policy ii.as ibeen
laid down for the production of syn
thetic fibres like Polyester nylon in 
the Fifth Five Year Plan; 

(b) whether there is any demand
for synthetic dyes baaed on· petro· 
chemicals far use in ·the manufacture 
of fancy-coloured cloth; and 

(C) what efforts are being made to
recover more organic <:hemicat. ,from 
coal to substitute naphtha? 

THE MINISTER OF STATE IN THE 
MINI�TRY OF fETROLEUM A.'""CD

. C);IEMICALS (SHRI . SHAHNAWAZ 
KHAN): (a) In the draft Fifth Plan 
document the following capacities and 
prpdµction targets. for Synthetic Fib
res have been laid down:-

Industr y 
Capacity. Production 

(In 'ooo tonnes) 

(i) Nylen filament 23 21 

(ii) Nylon tyre cord
and other industrial
yarn IO 9 

(iii) Polyester filament
year and staple fibr e 59 45 

(iv) Acrylic fibre 16 14 

(b) The manufacture of dyes is so
far largely based on coal tar products. 
A very small pr.oportion of the pro
duction is petroleum based. The lar
gest consumer of dyes is the t'extile 
industry. 

(c) There are yet no firm propo
sals to develop coal-based organic 
chemicals. 

Fertilhier Saving Plan 

6965. PROF. MAOHU DANDA V ATE: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state: 

(a) whether Government have 
adopted a "Fertiliser Saving Plan"; 

(b) if so, what are the main fea-
tures of the plan; and • 

(c) whether Government have 
agreed to the demand of the Fertili
zer industry to import raw material 
on an emergency basis to enable it to 
gear up. production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI. SHAHNAWAZ 
KHAN): (a) and (b). Accordin,! to 
the Ministry of Agricdture a r.en 
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point strategy for the efficient use of 
fertilisers has been evolved. The vali
ent features of the strategy are detail
ed below:—,

(1) Intensive drive lor iheoueef 
fertilisers including micro- 
nutrients, manures, pesticides 
and control of woods in the 
commend area, irrigated areas 
and assured rainfall areas to 
get the maximum returns.

(2) Promotion of balanced use 
of fertilisers i.e., NP & K to 
get the maximum production 
and return per unit area.

(3) Scientific method of applica
tion of urea in order to con
trol loss of nitrogen through 
leaching and denitrification.

(4) Delineation of areas deficient 
and rich in phosphates and 
potash on the basis of soil 
tests so that the distribution 
of these fertilisers is tailored 
to the requirements.

(5) Delineation of areas deficient 
in zinc so that such areas are 
supplied with zinc sulphate 
for increasing agricultural 
production. * * * *

(6)Intensiftca,tion of soil testing 
programme to find out defici
encies of neutrients of .soil 
and use of fertilisers accord
ing to requirements.

(7) Intensification of use of organic 
manure to build up soil ferti
lity, water holding capacity 
and also for supply of the 
micro-nutrients to supplement
chemical fertilizers.i r- *

(8) Control of weeds, which take 
away nearly, 30t4O per cent 
plant nutrients applied to the 
corps.

(9) Training of ̂ farmers on latest 
technology of the use of in
puts.

* tfr fell the- auflto-
JllVfstxtff iiwWUa irifcHrdffltt -radio, 

televist^*4ewspaper*f posters 
leaflets, wall paintings, films, 

! toalltydftfngst festivals etc. 
1 to’bring hom  ̂ to the farmers 

•I 'the'necessity of -efficient use
of fertilizers.

(c) The ra*r materials requirements 
of fertiliser feidustry are, by and large, 
met satisfactorily. The emergent 
requirements ot industry for imported 
equipment and spares are also met 
from a special revolving fund placed 
at the disposal of Ministry of Petroleum 
ahd Chemicals.

Proposal to «et up Petro-Compiexes 
close tq Oil Refineries

6966. SHRI JAGANNATH MISHRA: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Government propose 
to set up petro-complexea near exist
ing or proposed oil refineries; and

(b) whether there was any propo
sal to manufacture 110 different 
items from the by-products of Bara- 
uni Oil , Refinery and if so, how many 
items'are befrig. manufactured at pre-

THE MINISTER OP STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS (SHRI SHAHNA
WAZ KHAN): (a) Yes, it has been pro
posed to set up a 33,000 t/yr. DMT 
and 20,000 jt/yxv polyester staple fibre 
plant at Bangaigaon based on nephtha 
from a i  million tonne refinery at 
thfe same location. A proposal is also 
being formulated for establishing aro- 
matics production facilities near the 
Barauni arjd/or Gauhaii refineries,

’(b)'No. Sit.
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Loss Sustained ky JM |w«j» by run- 
ningXm Pty W M W

* 6967. SHRI B. S. MURTHY: WiU the 
Minister ot RAILWAYS be pleased to 
state; * 1

(a) whether any estimate has been
made as to ti>e loss sustained by the 
Railways in 1&71-72, 1972-73 and
1973-74 by running empty wagons 
from one area to another; and

(b) reasons for the aatme and stops 
taken to avoid *uch uxmeoessary ex-
•penditure?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS „lSHRI 
MOHD. SHAFI QURESHI): (a) No. 
Sir.
, (b) Empty haulage of wagons is 
largly inherent in rail transport. 
Because of umdirectoral nature of the 
traffic, empty wagons have to be 
moved to load coal, ores, mineral oil 
etc. Sometimes empty wagons have 
to be hauled to load essential com
modities like foodgrains, fertilisers 
<and salt. Instructions already exist to 
backload inward released wagons to 
the extent possible.

New Railway Line from Ramnagar to
Katitagodan

6968. SHRI B. S. MURTHY: WiU the 
Minister of RAILWAYS be pleased to 
state:

6a) whether preliminaries have 
been completed for laying new lines 
from Ramnagar to Kothgodam; and

<b) whan will the work be started?

> THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a)
and (b) The work of providing broad 
gauge link to Ramnagar and Kath- 
godam has been included in the Bud
get for 1074-75. Preliminary engi- 

■■^ering-ettfn-traffic surveys to tod out

1988. (SAKA) Sucide by Asstt. 206 
'  ' ' Station Director T.V. (CA)

the best alternative for providing 
broad gauge link to Ramnagar and 
K&thgodam will be taken up shortly. 
Actual construction "will commence 
after the proposed surveys are com
pleted and the project estimates are 
approved.

12.10 hr*.
CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE
•Rt.PORTED SUICIDE BY AN ASSISTANT

Station Director of the Television 
Centre, Delhi

SHRI INDRAJIT GUPTA: (Ali
pore): Sir tI call the attention of the 
Minister of Information and Broad
casting to the following matter of 
urgent public importance and request 
that he may make a statement thereon*

'̂Reported suicide by an Assistant 
Station Director of the Television 
Cenntre on April 11 1974 who jump
ed to death from the fourth floor of 
Akashvani Bhavan, New Delhi."
THE MINISTER OF INFORMATION 

AND BROADCASTING (SHRI I. K. 
GUJRAL): On Thursday, the 11th 
April 1974, at about 11-30 a.m. Shri 
J. N. Gaur, an Assistant Station Di
rector, working in the Television Cen
tre, Delhi, fell from his room (No. 410) 
on the 4th floor of Akashvani Bhavan. 
He was immediately rushed to the 
Emergency Ward of Willingdon Hos
pital where he died soon after. The 
matter is under investigation by the 
Police authorities.

Since the matter is under police 
investigation, it would not be proper 
for me to make any statement about 
the circumstances of his death. But I 
would like to share with the House our 
deep sense of loss at Shri Gaur’s 
death. He was one of the bright officers 
in our TV Centre gr'eafly dedicated to 
his work. His reputation as a pro
gramme organiser and Producer was 
high and We were envisaging a brighter 
future f6r him when the new TV 
Organisation eomeg into existence.
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l*tori 1. K. GujralJ
Shri Gam’s sudden death toss 

caused de«P anguish to aUfeis csttsft* 
gues and co-workers in the TV Ocntre. 
Our hearts go out in sympathy to Mss. 
Gaur who ia also working in AIR. We 
are deeply concerned about the family 
of this dedicated artiste and have de
cided to offer a job in AIR Shri Gaur’s 
son after he completes his studies.

In remembrance of this dedicated 
worker we have decided to institute an 
annual Gaur prize for the best TV 
documentary which was the field in 
which Shri Gaur’s contribution to TV 
programmes was most outstanding.

SHRI INDRAJIT GUPTA: Sir, I 
was just about to say that we have 
not come here to hear an obituary 
reference. After all the anguish which 
Mr. Giajral feels is an anguish which is 
shared by all of us and by the people 
of the country. But,. I think the 
Minister is intelligent enough to know 
that the only thing which could pro
mpt us to bring this subject as a Call
ing Attention Motion was our desire 
to be satisfied that-the circumstances 
leading to this very sad event have 
nothing to do with the conditions of 
work obtaining at the TV Centre in 
general and more particularly the con
ditions in which Mr. Gaur himself was 
working specially with reference to the 
facilities that wore available to him, 
the emoluments which he was drawing, 
the promotional opportunities which 
were or ««re not open to him and to 
other members of the TV Centre staff 
the sort of administrative or personnel 
policies 'Which wens followed at the 
Centre, theftftiare «U *elevebt»- Sir, be
cause this House i» wstt aware of the 
fact!that tfcexv&airc bm» «wae very sad 
incident* i»rthe;*a*t. * Everybody here 
remembers *th* sad . case of Dr. Vkrod 
Shah of-flw JCA» and the fact that 
ultimately, an enquiry committee had 
to be eppotetet tw*o into tike ^*ele 
matter, t t  if not a «uest*on ofpettre 
investiflfttten. 'O iw ow , thfffeia c** 
mpea**"X‘*» not doubt » which the 
PoilwiWwe ta TOiiiradtato, fnifcenw-

(foutse rt'toitm .m tt-'fto  peute 
are surfctyMf, fcyHfcigrt stretch of 
imagination, the best agency or the 
most euitabie agency to judge whether 
talented ,people in IU& country. whether 
they be scientists or technical fWfpie 
or artists and such other, people are 
being made to work under conditions 
which are not conducive to a happy 
state of mind or to a contented state 
of mind. Is the police going to investi
gate into this? No. We are primarily 
interested in that aspect Of course, as 
far as the police , investigation goes, 
certain things have appeared in the 
press. I have no first hand knowledge 
about it and I expect the Minister to 
throw some light on it, if he has the 
requisite information. If he takes 
shelter behind the fact that this is a 
subject mater of police enquiry and, 
therefore, it is better for him not to say 
anything, well, I cannot compel him to 
say that.

For example, in today’s papers it ia 
suggested that some notes which he 
had written are missing.

MR. DEPUTY-SPEAKER: His trou
sers are also missing.

SHRI INDRAJIT GUPTA: Because 
,he.l£ftrth*pe n^tes,& the packet of his 
trousers, which is missing. The 
Minister may perhaps say this is 
something which the police is investi
gating and trying to fttid out; I do not 
know. Naturally, these things are 
worrying us and troubling us.

Moreover, artery hat beenvtmt =out—
I  d o  n o t  I o j o w  w h e t h e r  i n  a  c a l c u l a t e d  
w a y  o r  o v e r  t h e  t a a t f e w  d a y s ,  
s u g g e s t i n g  t h a t  M r .  G a u r  w a s  s o m e  
s o r t  o f  a  m e n t a l  e a s e ,  t t t e t f c e  b a d *  b e e n  
u n d e r  p s y c h i a t r i c  t r e a t m e n t  f o r  s o m e  
t i m e  a n d t f c a t h e  « • »  a  k i n d  o f  c h r o n i c  
e a s e  o f  s a m e  s o f t  mt m m m is  
d i s o r d e r  a n d  « U  t h a t .  I  a m  a f 
r a i d ,  w e  a n e  * o t  v e r y '  m u e h t o q n -  
* i s * f e d  ' A t o m t  i t , ;  j t t r t t e u t e e l a r  i ^ v i e w  
M f f f a t t  t w t  « M t  A f c a r . '  H W ' t s v & w A f d  
t o t  ' t h e *  i i i i j w m w p i  r  t o A r a t  rn  h a jp J w f c < l |e -
t r f e d ' « O d  t h a t o e t h t o g  o £ 4 f c * f c * n < M » s
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ever been there. III  m aj just mention 
the tact as it is quoted hare in the 
newspaper:

‘ (Mrs. Gaur emphatically denied 
that her husband was undergoing 
psychiatric treatment or had attem
pted to commit suicide any time in 
the past.

Mr. Gaur some times look ‘calm- 
pose’ when over worked and tired.

Many people including perhaps many 
Members of Parliament at some time 
or other bad been directed by their 
doctors to take tranquillizers like Calm* 
pose, which is mentioned here, which
is a very mild tranquilizer.

MR. DEPUTY-SPEAKER; The way 
things are going m the House, we have 
to take it some times!

SHRl INDRAJIT GUPTA: Perhaps
the Speaker and the Deputy-Speaker 
have to resort to Calmposg sometimes; 
1 do not know.

Mrs. Gaur has also been quoted as 
saying that something must have hap
pened to provoke him to take 
this drastic step and that was not 
something connected with his family 
life or domestic reasons. She has also 
said that to mak* any such suggestion 
would really amount to vilification of 
the late Mr. Gaur.

It is because of these things that we 
have raised this question. There are 
reports, complaints and allegations that 
all is not well with the set-up of the 
TV Centre and that there is a great 
deal of discontentment among the TV 
staff.

For example, "there is a complaint 
thajt the emoluments of the TV staff 
are perfcapjl IM» than, or at least not 
more than, tfeose of the xa îo staff 
artistes. I presume 1 am ignorant 
about thi* matte? and I would like to 
be eottcMened, it seems fi«m,common- 
« m ,  t$»* tilt TV staff artistes, who 

«h*basi* of a higher ,form-©f

technology, should be expected to get 
better emoluments.

Then there is the question of promo
tional opportunities. There have been 
complaints about lack of equipment and 
lack of other technical facilities. There 
have been complaints about the bure
aucratic attitude of some of the high- 
ups in the TV Centre. I may just 
mention—if you would permit me to 
quote, because this is also a newspaper 
report as We have no other source of 
information, it says;

“It was alleged that the pressure 
of work had resulted many trage
dies for the TV staffers. There was- 
the case of a projectionist who even 
when he was seriously ill did not get 
leave and died after he had a severe 
attack while on duty.”

I do not know whether it is true. The 
hon. Minister can enlighten us. Then 
it says:

“There was a compere who could 
not be given leave to be by the side? 
of her dying daughter and she faced 
the camera minutes after receiving 
the news of her death over the tele
phone. There was a programme ex
ecutive who died because he was not 
given leave to go to doctor and was 
taken to a hospital after having col
lapsed in the office. There was a 
staff car driver who 'burnt himself to 
death because of the treatment met
ed out to him by an officer, it was 
alleged.”

These are all allegations. I do not say 
that they are necessarily inter-con
nected and all that Nothing would be 
farther from my intention than to sug
gest that* But the fact remains, and 
it has come to light as a result of ade 
quate enquiries that there are a num
ber of such institutions and government 
bodies in this country, employing a 
la*ge number of staff, where the ad
ministrative procedure, the personnel 
policy, the attitude of the high-ups to
wards staff* the question of emolu 
mepts, promotional opportunities, 
facilities oc/workload has created such 
«  vicious, atmosphere, Because, there



2 11 Suic^eby APRIL U<}, 1174-' „ Atttt. Station Director 212
T.V. (CA)

[Shri indrajit Gupta} 
seems to be no doubt- that Shri Gaur 
was certainly under some strain and 
heavy pressure of work. There are 
these notes which have been referred 
to not the ones which are missing 
along with his tousers. In one of these 
notes, be Is reported to have' written 
to his immediate superior, Mr. Chawla 
saying, ‘ I am very sorry, Mr. Chawla.
I cannot cope up with the work." What 
tioes it mean? It means he was under 
an extra-ordinary pressure or work 
load which he could not cope with.

These tnings have all disturbed us 
very much. I hag really expected that 
lhe Minister would anticipate the type 
of questions and the type of anxiety 
which is troubling us and that he 
would not come forward only with 
anguish and sorrow. That is not what 
we expected from him.

I would like to know from him whe* 
ther, in view of all these allegations 
.and complaints which are now coming 
to light and which may have a direct 
or an indirect bearing on the immedi
ate tragedy of Mr. Gaur which has 
been brought to the public notice- 
otherwise, it might not have been bro* 
iight to the public notice at all—the 
Government will be agreeable to set up 
some form of Inquiry a Commission 
of Inquiry, with some respected pub
lic persons in charge to go into the 
whole set-up and the working of the 
T.V. Centre, to see whether there are 
any avoidable strains and stresses to 
which the stall are being subjected to 
see whether any injustice is being done 
to them, to see whether there are any 
justifiable causes of discontent which 
■may be there, so that the whole thing 
can be, if necessary, property re-orga
nised and put on a proper, sound and 
healthy footing. Also, we may be able 
to learn from such an Inquiry bettei 
than from a police investigation which 
is going on only in things like, finger
prints, clues, missing trousers, etc 
That is all very well for a criminal 
investigation. But we are more con* 
<emed vith human values, not with

th# fingure*prints on the window sill, 
and we are more concerned with what 
are perhaps the indelible marks on the 
soul and the spirit of the talented peo
ple who work under all sorts of con
straints and pressures in this country.

I want to know from him whether 
he will be far-sighted enough to con
sider the setting up of a proper com
mission of Inquiry to go into entire 
working of the T.V. Centre and to see 
that the staff there and the telented 
people there are given full scope fox 
working according tn their talent and 
are not sujected to avoidable indig- 
rttties or to any form of pressure or 
constraint which may lead to such tra
gedies as that of Mr. Gaur.

SHRI 1. K. GUJRAL: Sir, when I 
made the statement, I was naturally 
handicapped by two things. One was 
that the full facts have not yet' come 
out. That does not mean that I was 
not willing to share with my hon. 
friends here the general situation about 
the working of the T.V. Centre.

One thing my hon. friend wiil parti
cularly agree with me is that the type 
of persons who make a success in a 
medium like T.V. must possess a highly 
sentitive mind and only then the crea
tivity comes. A creative mind which 
Is very sensitive sometimes. Unfor
tunately in sad circumstances can 
over-react. A creative mind also is 
something different that my mind or 
the mind of some of our friends here 
or the mind of a normal person. In 
this particular case, since Mr. Gaur 
was one of the very few persons who 
was a very sucessful creative artiste, 
if Mr. Gaur reacted to certain things 
which a normal person may not react 
to, it is a sad thing for all of us.

So far as the general situation in 
the T.V. Centre is concerned, I can say 
with a degree of satisfaction—I cannot 
say that working conditions anywhere, 
in any set-up, are ideal—that here is 
a new discipline which is coming up, 
a new setup which is fceitig set-up. 
We are trying to chooie people,
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whether from Delhi or Bombay or else
where, who have an extra sense of 
devotion, an extra sens# of dedication 
and extra sensitivity.' These people 
are trying to build a system within 
limitations also. We have got equip
ment which is new* We ace importing 
from time to time from abroad. We 
cannot really make as much invest
ment in the hardware as we would 
like to. But even then it would be 
perhaps, a wrong statement on the part 
of any paper to'say that we are handi
capped for want of equipment. We are 
not; by and large, we are able to meet 
our needs. After all, we are putting 
out programmes only for four hours 
far the time being and the school 
programme. The type of work which 
Mr. Gaur was doing and in which he 
was an extra-specialist was outdoor 
documentaries. Yesterday I had the 
misfortune of participating in the 
condolence meeting where the staff 
members, his friends and admirers 
were there. One after another spoke 
how sensitive he was, how dedicated 
and how much a lover of work he was. 
He was one of those persons who 
would like to do more work; he was 
one of those very unusal type of 
people who would take on himself more 
than what he was called upon to do in 
the normal routine of things. As 1 
said, we were thinking in terms of 
having a new set-up of TV system and 
we were hoping that Mr. Gaur would 
prosper.

Regarding emoluments, I do not say 
that the emoluments in our set-up are 
very ideal; but within the limitations 
that there are, I am told that Mr. 
Gaur’s last emoluments the basic pay 
and allowances, were ot the order of 
about Rs. 1100. Mrs. Gaur is also 
working in All India Radio, on another 
side, and she is drawing approximately 
Rs. 800. So, from that point of view, 
tt is not as if there were some hard 
circumstances. The income of the 
husband and wife, put together, was of 
the order of Rs. 2,000. They have only 
one son. So it is not as if the family 
burden was very heavy on them..

The promotional opportunities for 
Mr. Gaur were not bad. Mr. Gaur was

on the radio side. He flowered more 
when he came on the TV side that is 
why he was promoted to the Assistant 
Director level quickly. And every 
one was happy that a man like him 
was promoted—those who worked un
der him, those who worked with him 
an<j those under whom he was work
ing. Therefore, although we are sad. 
about this, I would not like you to com
pare this with what may or may not 
have happend in I.C.A.R'. This is a 
case entirely different from the other 
cases that have been referred tc. Some 
notes are missing; certain things are 
missing. The police will look into 
those things and will definitely come 
to conclusions, and when they give 
their report, I would be very glad to 
share that with my friends here.

The salaries of people who are work
ing in All India Radio have been a 
subject of discussion of the Pay Com
mission recently. I would not say that 
the recommendations made are very 
ideal; but, to a considerable extent, 
they are being improved. I think, 
now these recommendations are being 
made applicable to this category of 
people also. Therefore the conditions, 
so far as salaries are concerned, will 
be considerably better.

One of the papers, to which Mr. 
Indrajit Gupla has drâ rn my atten
tion, has referred to ealier cases. I 
think, those cases have been quoted 
somewhat out of context. a»nl particu
larly in terms tff time thev are entire
ly out of focus. He referred to the 
case of a "Projectionist who died in
1967. This gentleman, Mr. Sadasivam, 
who died of illness. He was 
admitted in the hospital and he died 
there. No allegation has been made, 
so far as I am aware; I have not been 
able to trace the ftte, but so far aa 1 
am aware.. . .

SHRI INDRAJIT GUPTA: The al
legation is that he was not given leave.

SHRI I. K. GUJRAL: So far as re
cords go, this is not borne out by any 
evidence available to us. There were
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other cases also; for instance, i* Aug- 
1972 we lost a Programme Efcecdtlve 
'by name Shri SafaaL

Mr. Bahai came to office In the 
morning. He was hale and hearty. 
'Bfe worked in tins morning. He had 
Ms lunch ft* the afternoon. After 
lunch he suddenly felt sick. He was 
taken to the hospital. He had 4 mas
sive heart attack and he could not 
survive. These are some of the tra
gedies which overtake human-beings 
whether they are working in th-* All 
India Radio or whither thry are not 
working in the AH India Radio I 
think, from these two, to come to cer
tain conclusions may not be right.

Another case has been reported in 
the Press about a lady who is work
ing in the Radio about the sad incident 
of her daughter’s death. I have 
looked into this this morning after 
seeing the paper. What I am told is 
that she came at 6.30 in the evening 
to the TV studio. She made an open
ing announcement and then she re
ceived to telephone call that her 
daughter was not well. She went 
back but unfortunately, her daughter 
died. But no such case was made 
out that she was not treated well 
and in this particular case, she had 
*8ome difficulties about her oromo- 
tion and she had been submitting 
applications for promotion, etc. But 
never in the last three to four years, 
have I ever come across an applica
tion from her that she was not treat
ed well in the Department as such.

About the driver’s case which has 
been referred to, I have not been 
able to tnace it. I have asked them 
to let me know whether any such 
incident took place.

One thing I can assure tny friend, 
Shri Indrajit Gupta particularly and 
through you the House, that so far as 
I em concerned and so far as we ate 
concerned, our Ministry is a very 
-eftnill Ministry coibpared to other 
HiiHrtrte i which are vait and

1974. AUtt. Statiq/* £fareet«r *i6  
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spra4tii*g. Htere, %e try to wecjc 
In in  atnkjsjtfuhte Vhere wp know 
Mere about «ich either comj^arativer 
ly. %ere. We try to wbrlk in circums
tances, because It is a creative Min
istry, rhtfre cdpgyducive and a more 
famity-Hke afato^here nas to be 
created sp that creativity takes places. 
I can assure him that by and large it 
is a very satisfactory atmosphere. 
Even two days ago I attended a con
ference of t^Ograntme Executives. 
No coprtpkrlnt Of any of this type was 
made. Earlier, last week I attended 
a conference of Staff Artistes. Com
plaints about more salaries etc. were 
there. Hut, by and large, there is a 
feeling of «  family atmosphere, 
friendship and friendliness. Theie- 
fore, the question of there being 
tensions all around is not there. It is 
so, fortunately, unless my friend Shri 
Jyotirjnoy Bosu feels unhappy 
wherever he sees that tensions are 
not there, because he would like ten
sions to be there. But, in this or
ganisation h? cannot find it.

I can only tell Mr. Indrajit Gupta 
that again I will definitely look into 
it further and, if need be, I will go 
into it deeper and if any amendments 
are needed, definitely they will be 
undertaken, becaus we are very keen 
that this organisation should continue 
to serve the public better.

SHRI INDRAJIT GUPTA: Why do 
you think that a person like Mr. 
Gaur jumped out of his window?

SHRI I. K GUJRAL: I cannot
hazard a guess because it may go 
wrong and' it is not fair.

SHRI INDRAJIT GUPTA: Be
cause it #ill lead to the conclusion 
that he could hot have j timped out of 
the window? Something must be
th§re. H » wife, spy* t^at someth
ing mrtfc save provoked him to tafce 
a, step ON that.

SHRI t  K. GITJHAL: So far noth
ing hag com* to eur flottefe.
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SHRI IHmMVT OBPZA: You 
nmat askfet*n inanity.

SHRI I. K. GUJRAL: That is
what I am sagri9S» After tfce Police 
inquiry is over, if a deeper probe is 
seeded, I will definitely consider It.

My friend asked whether lie took 
tranquillizers and whether he was 
mentally ill or not So far as I know 
there is no case history of his hav
ing been mentally ill.

One thing I may say in passing. 
So far as his relationship with his 
superiors is concerned, the confiden
tial reports all along have been very 
good and his superiors even in the 
last report have given him an ex
ceedingly good chit. That shows that 
his relationship with his superiors 
was all the time very good. Even 
last time when he was to be pro
moted to the post of Station Direc
tor, when the panel in which he was 
selected was expiring, because his 
superiors were fond of Mr. Gaur, 
they extended the term of the panel 
so that Mr. Gaur could be promoted.

MR. DEPUTY-SPEAKER: Shri M. 
Kalyanasundram-not here.

Shri Jagannath Mishra.

eft fc v  (m p ft) •
% irrer 'Ti?rr

| Pit *ft m rf; w  vts sft %
«fK wr?mf?Rr farc 
fT  «ft fkm 
^  nm ft *t i
«WFW 1&1 ̂  TO*TT *fft % \ «TTW

£ ift M r  fvyr vr vrw  
I  \ w  ^  fa  *  t o h t
w f »  srrw ft frfcw * *
$  *  fa  t  w m
'•vnwrr fswr tfa  % i
^  vrfr sifk*rr wnrrr f t

v r* r^ T | »  fiito
sfw «r  % W
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m  i t  o r̂o if'^vkTf^v^hr
<n: vw  frr% 1 ij*t Kft aprrrfVfr
!T«nr to  r Srfa* mm  vr ifrf

# «rt*r <i**rr*
1 ffcr vr <wr #

wm  «rrf ?ft aft r e i f a y rf t  *
m w f t  ?rtw?r t t v

fan-T? *ar r a  # m  « f|r*r i
«r$ f̂ rrr

fatft sta % # **s % irnft gtfr 1
3-*%  * r  * 5 *  w r  F?rrf%rarr « rr 1

sfar* ssfft ^  ^rr qft ^r
?p q^r ^  TOf | fa  frrrs-

*ftf*T «ft tfa  iftfsir % 3ft
g- ŝSTftpfnr'V «r # ^  ^
t f t x 3 f t v i h r r f l r ^ r u f f  w p t 3f t  « f t r  

?jft»r *tt ^rf w r ^ r̂r
^ r r  1 w r^ r  ^3 f t

J  f a  ? r ^  v t  i f t  cp f w

*t anr *m,*T qr, #  s q f w  ^ ? 
jrfir *  m wm i m
v t f  f W  «rr 1

^^5Trifafq*r 
«r^r T̂f at it itt fwnr % far^.T %
W  ^  #  v t f  i f ta p r r

«ft, f j w r t :  o r p T ^ t ^ r  a r m  «rr
wk «r *TR|?r ftsr «wmr vrwIt % 
T tv T srrn *rr« rr i t
aqpr 1 ^  w p  sr??r t
aft % * T i T ^ w r  HfTfr Jfr^  |  far
€t*> «ft  ̂nwr ffwr

t ,  ^  I T  f f f t  f t  ^
3*  jfrnr **** iwrarr | wk
aft srcr ^ t ^ n w  v t  *jf*rrawr
^  f p w  t. ^  m* sFft fi^R rr
I  f f t f  f w r t  ?Tft N i f  J ,  f l w  ^  #  
fiwr wk nftwr*
^  fnw Jf....



MB DEPUTY-SPEAKER: You
have put two new questions Let 
him answer.

to ft it #  f w i r  3  wnr$ W ’n fa  ^ rr
irerr *ft * aiŜT t  fa fFWTT t£F VtftiPT 
ftw r  *ftr arf7Tt crtf 

wftfair ^  fa fa* <rf?ft*Tf?rot ^ 
*ft* sn?w *m fern ^  qft sroar 
^  w w  *fs*Ti «ft, wr t^trV
•ft 5ffk ^  g*ft f^r «ft
3TCT % *ft i irgyrfNfriftirprwsr 
I  fa ^  <T̂ T fa*fc *TT$ T̂Tc»T %&n
f t , «p̂ V *rcft ?re$ *ft r̂â rpsft g^or- 
?|% ?ft t̂ V #■ I

MR DEPUTY-SPEAKER. Let 
him answer.

«ft anmrmwteit zm t ^ rr- 
«nTt Tsrr % M  wm rrsnm w  
f̂frnsr r̂t T̂'T̂ T ?r*Wcfr t’ fa sr? *re^

^  ?zrmr «p>, sft sfttft 
^  m m  f r r  *re t f h  u *  «ft s f o r

W T T  fs f f l -  s p r  %  T T
^  ^  *t *rt

MR DEPUTY-SPEAKER- You 
have already put two and this Will 
be your third question You cannot 
go on and on I am not saying that 
it is not a question.

1 am not saying that it is not a ques
tion It is a question.
SHRI JAGANNATH MISHRA: Thank 

you, Sir. I am now concluding.

MR DEPUTY-SPEAKER: Please
conclude now.

lit *m»n«c far* 5* srvft 
tstcT^ #  *reft*$tar

£ aftfa w v f o  s f t r a m v f  stfsrr 
im  *rtT ^ w f  *tt 

r̂sfTw ?«r farcr*
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mr. Let 'tiim
answer that also whether he is a deff!*-' 
cated person or not

mt * r f * ffc gtnurcr arT
*ft viRTpT fa*r tfr % * $ ( ,
m  | ŝfr sft v r f t e  sft *t ^  
*$V qft sft* fspwrr r̂anrs ^  ^
vtftar t *tn% aft zsm r  * ? '
cTtŝ ft % ^cTrf^P «rr 1 *rte *n?5  ^  
cRW t ¥TT 5TRT $ WF* iff pTÔ T

^ n rb R T T  k ,  2 * r ^
1973 I (WfWW) 5TPT ?Ff̂ TT 

n  *  €Vo Sfto ^  1 967
^ ?r^  f1? ^  6 -7  *rraft ^  ^osfrowjt

fR«B ^  SpT̂T
SPTJft ’PTT STT ®FPT ^  ff?PT

% f̂ nr ^  ̂
iw 5trnr ^ ^tftt w r 1 %w *fpt ?r ^  
7flrspt cT̂ ?f=ft «ft aft fa  *  ? m  sq̂ T 

% v(jr ^-?r «r fa ^-pt *5 
STfcT qfP? | I (w?«ww)

«ft 1w«r - w *  ?fttf *r f^m
I

MR DEPUTY-SPEAKER I Shall 
irame the two, three or lour questions 
which he has asked. His Hist ques
tion is whether there were conte
mpts m that meeting that took place 
ju&t before he committed sutcide, 
whether Shri Gaur has submitted a 
scheme which was cold shouldered by 
the T V. Organisation; whether you are 
going to set up a Cell within the TV. 
Organisation to look into the salaries 
and perquisites of workers there and, 
fourthly, whether he has repeated the 
same thing which Shri Gupta asked— 
you are going to set up an inquiry to 
go into the whole question.

These are your questions Please do 
not repeat. You will never be satis
fied. How respectful I am in noting 
down every little thing that you said.
SHRI JAGANNATH MISHRA. Thank 

you, Sir.



SHRI I. K . GUJRAL: So far as the 
meeting was concerned, as far as I 
know, there was no reason for any 
tension being caused. A s a matter of 
fact, the Station Director of the T.V. 
was not present in that meeting. There 
w as nobody superior to him present at 
that meeting. Two persons who were 
semormost to him and another person 
of the same rank who was his close 
friend whom he had promised that he 
would go with him for a cup of coffee 
after the meeting before this unfor
tunate incident took place, were also 
present.

So far as any plan for T.V. was con
cerned, I am not aware of any plan 
having been submitted by him which 
m ight have been accepted or rejected. 
But, I shall again enquire into this. A t 
the moment,' I am not aware of it.

So far as setting up of the Cell is 
.concerned, there is already an inbuilt 
system where all the complaints, diffi
culties etc. are looked into. I have 
not been able to come across even a 
-single note, so far as I have seen the 
papers, where Shri Gaur should have 
said anything concerning his own ser
vice condition and his own difficul
ties. He never made any oral repre
sentation, so far as I know, either to 
me or to his superiors which could 
have been rejected or which could 
’have been accepted.

So far as enquiry is concerned, 1 
tiave to await, before coming to any 
decision, the findings of that inquiry.

gft srttft (srr m * )  *.
sft sfto mr® »rtf 

srfwnft srprrfcw sfct §sr wrr 
| fa*$ sr<ft srrr *r

i ift *rnf
*r*ft * *  flr?fsr m tm
*  TTap * r r ^ r  gr f a

sft Ct t  ^  %?Fr q w
% art *r $t*ft T m  ^ r r r o r

W «n?*T ĉTT epp Wc*TSTRr 5HT
srf̂ r gfrra arr ^  |

^*TTfa«ft ŝrsftrT ^  3ft % v t

’ jsrre ferr £ ^  mtr * jwptt
319 LB-•#.

221 Sucide by CHAITRA 26, 1896 (SAKA) Asstt. Station 222 
Director TV (CA)

*ft 5ft ^  wnr sw r̂ sr^ft 
vfffa «faft ?r y rfcsar 

w  fasrr «rr i
cpp ?{̂ nfft?r w r  1

im t sr%*rr *rr f t  %
*r^rr t  1 fatft ift f t  #

STftfH I VT Vf^FTT ^RHft WTETr̂
srirft |  jsft r*rtft ^  *r$t 

*rm  1 *fhr *rr^r swrV
*r srfw»r t r t t  srft «r 

$  srat q^r v ft fo'sft % fan *frrns£ 
r̂rfgrrnT ^rtt, *112w rr,

*5ft %nr ift stft %
% W  *ttt ^ 1 =r̂ T# farcmr q m  
^  fosft % vrti Srfar qr t

*nr 1 ?ft
fT«F f^prrf  ̂ STTl%?£ ST^
Wf fRTT t  ^ STIR1
t  ^  | ^r f̂t
r̂nrr Tf̂ rr 1

*r. m  ^ m x H w  tishx 
m zr |  fa?3 ?rrf%T ?̂r n ^  f̂r
qf?TSTPft tsTTfq-SfT I  T r̂OTT̂ r WTrt % 
f?T|X t i  1 *rer 5^5
1 1 ip? T̂cr ^  irrft r̂t
<T R T  jg f a  5T % ^ rT
% f  ® | f  9 ^  f̂t |
*r|t ?r̂ r faf^ ^  ^

^  ?T<ft3t qx q r ^  f  fa WT VRT 
m̂riTiTsr %3rr^^ffft^%tfa 

^rffr firm f*̂ r»rr sfa *flr$>rr 
sr̂ rn: ^ f?r?:rw f

t o t  £  fos  sr^r f  1 ^
cr?; fft’ft |

^  sifem ffer t  infr
^  ?srr*r t̂?rr |  1 t  ^

*r «̂?rr m^rr ff 
»ffffa 53% an* Sf ffarpr t t t  t̂crr |  1 
^ * rf5T j  fa  ^ f̂ rqrr—
ftir vt «ft fa to tr  r̂*r̂ t wfer



ftfV w m v  t w  afrtft) 
v t  *? w?r %x $rc*nR % 

tflft?PP 3W <fT PWIT fo*T I WfT 
?rwr m fere «ftt *ram |  *f%  * t  wrwnx 
i * f ? f t f r  w r c r i i W i W f  vnRft |

An artist' will never be Committed.
He will be Committed to hit art only

ar? in^rt vsrr vr v f ^ v r r  * f  
5pnr âr Sptt i w f ^  sxv r  

«RTRT HTfWI J * f  WR ^
q fw r|  fa  * w * t^ rm rr^  
aw | *m  ft&m  v tf *r*
^ fV  *ir«T r̂ n̂? tjset * * %  % «rr* *r *ft 
*R *n r ? rfa * % w m  f^ r R  i 
«ft s*5afta w x  aft ^ sft *m *r s s m  
«n w «ft ^tt sprre f^n w  
far? $  far ^ t̂ tt gf fa w v t  
$ ft  arrar «pt ^  ?rrfa s r p t t  3tai»T s  
•*t rift uw ^ r  *r  ^  ŵ tt * ft  i

•ft f l t l 0 fJ° *TOWI : affaft aft %
St STTrff *?t f^n% q?t *ftftp7T «Ft £—
fa qfe?  VTfe&x x fa  f a r  t o r  *?t 
*ftforr i tr^rr fta r *rrar *rt% 'tx 
T t *nr #  *f*t f*r ^ r v r  3ft ’tftr arnft 
% ^ rr f^ rv  *  « f^  ?rt ?rrsr sr^r $ 8  
sftr t o  % %aY i (w ^shft)

•ft < * r w w  f w  (#*J*TTPT) : %m 
m *  srt fotfsar ®®rfw?r t 1

*ftw rf°  «<>nwcm : fa«rraft$ irft: 
ffir 3 iTy *ftar ̂ rrgft £ fa spt ?> fi fV> 
wife*?: $  f* r  w t  V t ^  f  | 
( a w n * )  Srfa* *rft sft % fa qfe*
snfo? % wt* i f  art w w rr ^  sqpr 
crv sfa % vfffv fvrf^r urfefsr r̂r ^  

fte r  % i $rfa?r st an^f v r sarnr 
w t t ^ t  I f*q f^ » rrfis ? r*t? rc f %
ft?t £  <Tt *  VPT f
3 f f w  f f t  f  V tt  «n% T*Tt t  * 5  

^  TO f I  itt% r̂
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f  5VT fvmw fww?rr $ *nr vftrarr M rtt 
| irRw tffr ?̂ r€t ?r^ vr factor ^

t w  t̂ TT (  •nl^rq^ #  «rr?r 
t t o  % s f t i w  ^ r i w r  f t  « r r f t a r ^ t t %  
•ft wwr ft  I r  ^  w r r  | wk wr 

’^rtt | ?fr f t f  ^rr ftwr 
| i r k f ® ^ f f e r r t  i v f  wft w fr r  
% f i ^ f M p s r i #  j  * f  t fm  w t f  s n t  
j  S w i  art * t t  ^  T f W v x  ^"t 

^ f p f t  ^  «rr% u f k  * #  ^ r  1

•rf *ftn f ^ r  % r̂m t,^r«F* *r$r 
^ r  a r # f  1 i n i  3 5 T * t * F t f  f t r v w c T ^ 'V  

S I 5Tft *T$ ^ r r   ̂ fv 
^ T R f t  f ,  ITT 3 ft 5^«r tnr^TT W M t 5P R  

«PT?r | JT9RT TW ^  f  I ^ T
^ ri?TT ?ngV?r ftsrr r̂f îr 

f v  N q f b T  v >  v I v t  t o  in - j f t  
^ r t  ^ r f s f a r ^ t  ^  « ft*ff % » r ,ir^  m k  v r  t 

aTF2^fe * t  »JW  5TcT 1 1  J to  
^ to  f’ T f^ T  a ft 5WTT ?PTr V R %  ’’T F T T

^tt% ^  wrtfBm  ^  f? * r f  i r ^ t  |  f ^  

W ^ t  v ^ r m r  * r  « t #  i ^ t -  

*fi*W WiT yr̂ T̂ T eft *FCVR % 3f̂ fT ^
i m  t  arw »r f t » r  w r
arar ^jnrar %  w ? ^ t t̂ w  errfe^E  ^fft 
T ^ r r  'T fcfr ^ r? rr

^  I f ®  ^ f®  %tst ?s m  
f t  ^ r  1 1

SHRI VASANT SATHB (Akola): 
The hon. Minister has already clari
fied that Shri Gaur was not a patient 
of any mental disorder either now or 
before----

MR. DEPUTY-SPEAKER: We are
not sure about ‘now*. 1 thin* h» 
meang ‘before his death’.

SHRI VASANT SATHE: By ‘now* X 
meant ‘at the time of the death’.

PROF. MADHU DANDAVATE (Raja- 
pur): Now, he is suffering from noth
ing.



SWBl INDRAJIT GUPTA: Now* *» 
Is at peace.

SHRI V A SA N T  SATHE: I hope so. 
Now, the question that arises is this. 
Why should a creative artiste like him 
be forced to take this extreme step?
I would like to refer to the very touch
ing note which he had sent to his wife 
where he had said ‘Hope, darling if 
summer is so bad for me, how bad 
will winter be for you?’.

Has the hon. Minister tried to find 
out what interpretation ‘Hope’ has to 
give about this note sent to her? Why 
was he feeling that summer was so 
bad? As a creative artiste, I believe Le 
meant this as a poetic reference and 
not a literal reference to the summer 
which we are seeing:

MR. DEPUTY-SPEAKER: It sounds 
very poetic.

SHRI VASANT SATHE: The crea
tive artiste that he was, that is the 
only way in which we can look at it.

MR. DEPUTY-SPEAKER: Could it 
be the other way round as Shelley has 
put it:

“If winter comes, can soring be
far behind?”?

SHRI VASANT SATHE: In that
theme this seems to have been written, 
it shows what concern he must have 
been having for his fam ily also. The 
hon. Minister had said that he was 
getting Rs. 1100 and his wife was 
getting Rs. 800 and that seemed to be 
all right. I feel rorry at that. Here 
was a creative artist doing w ork in 
TV where he had to do films and docu
mentaries; the normal comparison 
should have been with an artist like 
him in other countries or even in the 
film industry. Does the hon. Minister 
think that Rs. 1100 which a senior 
stenographer would draw these days is 
the pay that he should pay to an 
artist, an Assistant Station Director 
who was producing, as the hon. Minis
ter himself had said, such marvellous 
creative documentaries and other 
fftn s__
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SHRI S. M. B A ttfR JE S (Kanpur): 
Even an MP fi«*s more.

SHRI VIKRAM MAHAJAN (Kan- 
gra): An MP gets less.

SHRI VASANT SATHE; I would 
like to know ftfom the hon. Minister 
how he is going to reorganise the TV 
centre which is different from AIR. 
The hon. Minister has stated that he 
has an idea of reorganising it. Is he 
going to have sufficient funds for the 
reorganisation and put it on a proper 
footing?

I am told that the TV equipment is 
not up to date. I am also told that the 
staff is not adequate. Here also there 
is the domination of the bureauciacy. 
There is a report that the hon. Minister 
inaugurated a convention and one of 
the resolutions adopted at the conven
tion had demanded an end to the prac
tice of deputing AIS officers to the 
posts of Deputy Director-General (Ad
ministration) and Director-General. 
This is surprising. Do you have this 
pernicious practice of sending IAS peo
ple even to the Radio and TV? Are 
you going to stop it or not? Please 
intervene and see that at least in this 
sphere we have professional men. Are 
you going to consider this aspect?

These are the basic questions that 
arise in the context of the very tragic 
death of a great artist.

SHRI I. K. GUJRAL: When I men
tioned about the salary, perhaps my 
hon. friend did not get me aright. I 
have not said that this was a very 
satisfactory salary. I only said that 
between husband and wife they v.ere 
earning about Rs. 2,000 and this did 
not seem to be something to cause a 
strain on his mind which could push 
him to this very sad situation.

I do know that the salaries for 
artists working in the governmental 
set-up cannot compare with those of 
people who work outside. But may I 
say this? One of the newspapers has 
written that we pay fabulously to 
those- who come from outside for doing



I. K. Oujrai]
T V  documentaries. This is not correct. 
The amount we pay for a TV docu
mentary varies from Rs. 1,000 to 
Rs. 3,000. So it is not as if the com
parison is that remote, that persons 
working here get far lesser amounts. 
Not that I am pleading that what they 
are getting is all rigEt. I am parti
cularly keen that my hon. colleague, 
the hon. Finance Minister should help 
us in this matter (Interruptions).

SHRI VASANT SATHE: Do you not 
think that there should be some paral
lel between an IAS officer's salary 
and that of an officer of the same rank 
here?

SHRI I. K. GUJRAL: This is a dis
cussion which has to be held with 
.somebody else. I am not the deciding 
authority as to what should be the 
salary.

SHRI VASANT SATHE: Car. you
get more funds so that you can do 
justice to your staff?

SHRI N. K. P. SALVE (Betul). Is 
there resentment against the IAS offi
cer.: in your Ministry?

SHRI I. K. GUJRAL: We have got 
only two IAS officers in the whole AIR 
set-up, the Director General and the 
Deputy Director-General (Administra
tion). So far as TV is concerned, the 
Deputy Director General in charge of 
it is a professional person All the 
professional jobs are oemg held by 
Deputy Director-General who are pro- 
iessionals Only the Deputy-Director 
General. (Administration) is an IAS 
officer He was inducted in very sad 
circumstances, some years? ago. You 
know the AIR has different disciplines, 
engineers, staff artists programme ex
ecutives and so on. Each one of them 
felt that if a Deputy-Director General 
in charge of Administration was ap
pointed from one of these disciplines, 
he would not do justice to the other 
disciplines. It was because of this 
mutual sort of suspicion that way 
back in the 60’s Government decided 
♦o have the Deputy Director General
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(Administration) from service outside. 
That was why he was induced. But 
if  mutual friendliness increases— it 
seems to be increasing— I will je  very 
glad to readjust on that account.

So far as professionalism is con
cerned, I am all for it because I do 
feel that professional services like 
AIR must be definitely and totally 
professionalised. This was the line I 
took when I attended their conference. 
In the presidential address when they 
put across the idea the. we should 
have only professional people and a'so 
the idea that we should have a more 
autonomous set-up, I said they were 
having plagiarist thoughts because I 
was thinking on the same lines. I 
am going to enforce this and push it 
through. I will consider mysell lucky 
if within my tenure in this Ministry 
we are in a position to reorganise the 
Radio and TV both on more autnom- 
ous lines, which I am taking steps 
to do.

SHRI VASANT SATHE- What about 
equipment?

SHRI I. K. GUJRAL: When Shri
Indrajil Gupta was asking about it, I 
had said and I repeat, that I do not 
have reason to feel that the equip
ment we have is in any wav sub
standard. Recently we have imported 
some equipment. Our difficulty is not 
m regard to equipment but in regard 
to studios because w e are working in 
improvised studios. Fortunately, in 
this Plan we have been sanctioned a 
new studio in Mandi House, the design 
for which has already been approved, 
and steps are being taken thereon.

13.59 hrs.

QUESTION OF PRIVILEGE

Alleged Misleading Information 
Given By The Minister

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): I thank you for giv
ing your consent to raise a question 
involving a serious breach of privilege

APRIL 16, 1974



229 Question of Privilege CHAITRA 26,1896 (SAKA) Question of Privilege 230

of the House. The lacts of the case 
are as follows:

Unstarred question No. 2093 reads as 
follows:

“Will the Minister of Home Affairs 
be pleased to state:
(a) Whether the Union Government 

have examined the judgment of 
the Gujarat High Court declar
ing as illegal the order that per
sons violating curfew are liable
1o be shot;

(b) If so, the reaction of the Gov
ernment thereto; and

(c) whether the Union Government 
have issued orders to the State 
Governments not to resort to 
firing during the curfew?”

13.00 hrs.

In reply, Shri F. H. Mohsin, Deputy 
Minister on behalf of his Minister, 
stated:

“ (a) and (b). The Gujarat High 
Court have declared as illegal any 
notification passed under scction 144 
Cr. P.C., announcing that a person 
committing breach of such order 
shall be liable to be shot. No orcter 
was issued by the State Government 
or the Police Commissioner to shoot 
at persons violating the curfew.

(c) No, Sir.”

Now, I have been able to get a true 
copy of the judgment of the Gujarat 
High Court. At page 7 of the judg
ment, it reads:

“The petitioner has alleged.—The 
press and the radio had in the wake 
of the Curfew Order and the Im
portant announcement’ announced 
in their turn to the people that any
one who commits breach of the cur
few order would be liable to be shot 
at.”
Then, the other relevant portion is:

“What, in our opinion, the State 
has done by issuing the executive 
directions to its law and order forces

to act upon i s . . ” “ In our opinion, 
therefore, ...."*

Arising out of what 1 have stated, it 
is not only a question of breach 0f 
privilege, but it is an encroachment 
on human rights, if we claim ourselves 
to be civilised and democratic, passing 
orders to shoot at sight, as they have 
been doing in Bihar, and as they have 
done in Gujarat, which the judges 
had the courage to turn down al
together,—

MR. DEPUTY-SPEAKER: You are 
going out of the written text.

SHRI JYOTIRMOY BOSU: I am
coming to it, Sir. The judgment sa js-

“ In our opinion therefore. the ex
ecutive directions contained in the 
'Important announcement' in so 
far as they hold out to the members 
of the public the threat that a cut' 

few  breaker for a mere breach of 
the curfew order is liable to be shot 
at is ultra vires their powers and 
also ultra vires section 144 of the 
Code Qf Criminal Procedure, Section 
20 and 21 of the Constitution and 
is, therefore, void and of no effect 
whatsoever.”

You will see from the judgment that 
the Mim-t^r and his deputy have 
deliberately misled the House. This 
is a clear case of breach of privilege 
and I trust that you will appreciate 
the seriousness of the matter and send 
this issue to the Privileges Committee.

AN HON. MEMBER; It is a clear 
case of breach of privilege.

THE DEPUTY MINISTER IN THE 
MINISTRY OP HOME AFFAIRS 
(SHRI P. H. MOHSIN): Sir, I have
just received the notice.

SHRI JYOTIRMOY BOSU: Sir,
the question was meant for Shri Uma 
Shankar Dikshit, the Home Minister, 
and Shri Mohsin had replied only on 
his behalf. Therefore, it is essential 
that on a serious matter like this, the 
Minister of Home Affairs himself 
remains present in the House. This
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[Shri Jyotirm oy Bosu] 
is showing disregard to the House 
day in and day o ut Thhe Minister 
him self should have been present in 
the House to reply to this.

MR. DEPUTY-SPEAKER: Your
notice itself mentions the name of 
Shri F. H. Mohsin.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): It must oe just a depart
mental reply. It is deemed to be 
given by the Home Minister himself, 
and so the Minister must be present. 
(Interruptions) :

MR. DEPUTY-SPEAKER: Kindly
listen to me. The notice of Shri 
Jyotirmoy Bosu dees mention the 
name of Shri F. H. Mohsin.

SHRI JYOTIRM OY BOSU: I had
stated—

MR. D EPU TY-SPEAKER: I have
got your notice here.

SHRI JYOTIRMOY BOSU; On 
behalf of the Minister, h i h4d replied 
the other day. I am afraid you have 
not understood my point.

MR. DEPUTY-SPEAKER: I know
that.

SHRI JYOTIRM OY BOSU: You 
have said something which is in
correct. I have said in m y letter, "In 
reply, Shri F. 8 . Ifohsin, Deputy 
Minister on behalf of his Minister, 
stated.”

MR. DEPUTY-SPEAKER: You
have said that the Minister has deli
berately misled the House. Mr. 
Mohsin who replied is alleged to have
misled the House---- (Interruptions).
This is tweedledum and tweedledee.

SHRI F. H. MOHSIN: I have just 
now received a copy of the privilege 
motion and I shall look into the 
papers and I shall b% making a state, 
ment tomorrow.

MR. DEPU TY-SPEAKER: To
morrow he w ill be coming with a 
statement.

SHRI S. M. BANERJEE (Kanpur) : 
There w as some contradiction and 
inaccuracy in the answers of Mr. 
Mirdha about the Lt. Governor and 
the land deals. We have got all the 
facts here.

MR. D EPU TY-SPEA K ER : I shall
give you information about that. 
Yesterday this question was raised. 
Shri Jyotirmoy Bosu has given notice 
of a privilege motion. Shri Vajpayee 
has given notice under direction 115. 
I have admitted this under 115 and 
the Minister w ill be making a state
ment on the 19th. Kindly w a it

SHRI S. M. BANERJEE: We can
wait till 19th May even. But the 
whole question is this. We have got 
these documents here. It is said that 
the Lt. Governor is trying to destroy 
certain documents. The Home 
Minister should ask the Lt. Governor 
not to remain in his office. Let him 
resign.

MR. DEPUTY-SPEAKER: It is a
serious allegation that you are making 
and I shall ask the Minister to look 
into it.

SHRI S. M. BANERJEE: The Lt.
Governor must go.

MR. DEPU TY-SPEAKER: Why
do you not allow me to speak? There 
is  « very  serious allegation made by 
Mr. Banerjee that the Lt. Governor is 
trying to destroy documents. I think 
he has made it w ith all responsibility.

SHRI VIK R AM  M AHAJAN (Kan- 
gra): What ie the penalty if  it is
wrong?

MR. DEPUTY-SPEAKER: I do not 
know. We have freedom of speech. 
The only thing is that the Home 
Minister should look into this because 
of the seriousness of the allegation. 
Papers tb be laid.
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13.08 lira.

PAPERS LAID ON THE TABLE

Notifications under Central Excise 
RuL*, 1944 AND STAttBlttWT Wt. CORWBC- 

tioh o f  Awswbr *TC.

THE MINISTER Or STATE IN THE 
MINISTRY OF FINANCE (SHRI 
K. R. GANESH): I beg to lay on the 
Table—

(1) A copy «ach of the following 
jBTotlfications (Hindi and English 
versions) issued under the Central 
JEkcifte Rules, 1944:—

(i) G.S.R. 321 published in 
Gazette of India dated the 
30th March, 1974, together 
•with an explanatory memo
randum.

<ii) G.S.R. 322 published in 
Gazette of India dated the 
30th March, 1974, together 
with an explanatory memo
randum.

(Placed in Library. See No. LT-6709/ 
74.]
X2) (i) Statement (Hindi and English 

versions) correcting the in
formation given in respect of 
Unstarred Question No. 2765 
dated the 18th August, 1972 
by Shri 6 . C. Dikit regarding 
arrears of Income tax against 
top individuals in Madhya 
Pradesh in statement No. VII 
showing action taken by Gov
ernment on assurances, pro
mises and undertakings given 
by Ministers during the Fifth 
Session of fifth Lek Sftbhfc, 
laid on the Table of the 
House on 87fh July, 1973.

(ii) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the above statement, 

tPlaced in Library. See No. LT-8710/ 
74.]

Gujarat Panckayats (Amdt.) Act,
1974

TM8 MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE 
(SHRI B. P. MAURYA): I beg to
lay oh the Tablfe a copy of the Gujarat 
Panckayats (Amendment) Act, 1974 
(President’s Act No. 8 of 1974) (Hindi 
and English versions) published in 
Gazette of India dated the 31st 
March, 1974, under sub-section (3) 
of section 3 of the Gujarat State 
Legislature (Delegation of Powers) 
Act, 1974. [Placed in Library. See 
No. LT-6711/74.]

13.081/2 hrs.

ESTIMATES COMMITTEE 

Rsports and Minutes

SHRI R. K. SINHA (FaizabadJ: I
beg to present the following Reports 
and Minutes of the Estimates Com
mittee:—

(1) (i) Fiftieth Report on the 
Ministry of Industrial 
Development — Industrial 
Licensing.

(ii) Minutes of the sittings of the 
Committee relating to the 
above Report.

(2) (i) Fifty-second Report on 
the Ministry of Education and 
Scoctel Welfare—Archeolo
gical Survey of India.

(ii) Minutes of the sittings of the 
Committee relating to the 
above Reports.

11*9 hrs.

PUBLIC ACCOUNTS COMMITTEE

Hundred anx> twenty-first Report

SHRI JYOTIRMOY BOSU (Dia
mond Harbour): I beg to present



[Shri Jyotirmoy Bosu] 

the Hundred and twenty-first Report 
ojf the Public Accounts Com m ittee 
on paragraphs contained in the Report 
of the Comptroller and Auditor 
Genera], of India lor the year 1971-72, 
Union Government Defence Services) 
relating to Defence Production.

13.09 hrs.

STATEM ENT RE. DEATH OF 
SEVER A L PATIENTS IN KANPU R 
H O SPITAL DUE TO SPUROUS G LU 

COSE INJECTIONS

THE MINISTER OF HEALTH AND 
FA M IL Y PLANNING (DR. KARAN  
SINGH ): Mr. Spearker, Sir,, the
death of twenty-one persons in Kan
pur hospitals as a result of administra
tion of glucose saline injection is most 
shocking, is  persons died due to the 
administration of glucose injection 
while the xemaining 8, who were also 
given glucose injection, suffered from 
other severe complications. Enquires 
made from the Government of U.P. 
indicate that a specific batch of 5 per 
cent glucose solution manufactured 
by Messrs B. J. Pharma, Kanpur, is 
suspected to have caused the death of 
the patients. On receipt of informa
tion about the deaths, the State G ov
ernment deputed their Joint Director 
of Medical Services and the State 
Drugs Controller to Kanpur for 
making an on-the-spot investigation. 
Officers of the Central Drug Control 
Organisation have also rushed to Kan
pur. A  three-man Committee of 
doctors enquired into the cause of 
deaths and is understood to have sub
mitted its report to the U.P. Govern
ment. f|Wj

The U. P. Government has taken 
immediate action to arrest two part
ners of the firm. The Drug Controller 
o f U.P., Senior Drug Inspector of the 
region and Drug Inspector, Kanpur 
have been suspended. Three more 
persons of the firm who are abscond
ing are being searched by Police. 
Superintendent of hospital has been
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ordered to proceed on leave. The 
State Government have also orderd 
the stocks of incriminating drug to be 
seized from the premises of the firm. 
Samples of glucose solution and 
glucose substance involved are being 
(rushed for test to the Central Drugs 
Laboratory, Calcutta. The stocks of 
the incriminating drug have been 
ordered to be withdrawn from the 
hospitals and the market. Other 
States have also been alerted.

The Central and State Government 
take a very serious view  of the matter. 
Drug adulteration is a criminal acti
vity  and the culprits in this case must 
in our view  be brought to book im
mediately and deterrent punishment 
administered to them. The question 
of spurious drugs was discussed in 
detail at the recent meeting of the 
Central Council of Health which was 
attended by representatives from the 
States and Union Territories. It was 
decided that concerted and co-ord mat
ed efforts must be made to fight the 
menance of drug adulteration on a  
national scale.

SOME HON. MEMBERS rose—

MR. DEPUTY-SPEAKFR: The
matter has been raised under Rule 
'M7 and the Minister has made a 
statement in reply thereto. But, I 
will make it a special case.

SHRI S. M. BANERJEE (Kanpur): 
Sir, you must have read in today’s 
newspapers that the Health Minister 
of U.P., Shri Saligram Jaiswal, wanted 
to resign on this issue. He himself 
is in hospital now.

MR. DEPU TY-SPEAKER: I sup
pose he has not been given glucose.

SHRI S. M. BANERJEE: I would
request you, Sir, not to treat this 
matter very lightly. People have died 
and they are enjoying at their cost.

MR. D EPU TY-SPEA KER: I am
not. Do not take it that way.
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SHRI S. M. BANERJEE; , The 
question is this. I am happy to know 
that at least two partner* o f the firm 
have been arrested. Three more per
sons are absconding. But, I  know for 
certain that in Kanpur, there are 
people who w ill never be arrested 
either by the Central Police or by 
the State and they w ere holding, once 
upon a time, the highest position In 
the public. They were manufactur
ing— I can mention the names, Hind 
Chemicals and others— tincture ginger 
for consumption by the illiterate 
workers who Jhave died and these 
people are still happy and gay in 
Kanpur. Nobody can possibly touch 
them because they come from the 
fam ily qf  Rohatgis. I am sorry to 
mention this. I wanted not to men
tion it, but, I had to mention it. Let 
it go on record. Otherwise, these 
peoplo will not be caught. Sir. one 
person is absconding. The Chief Mini
ster has issued instructions that his 
property should be attached. I am 
happy over this. I congratulate the 
Chief Minister for taking immediate 
action. But, I would request that 
this matter should not be left to the 
State Police and State Intelligence 
I say this without imputing any 
motives. Let the hon. Health Minister 
and the Home Minister sit together 
and decide this. Let them ask the 
CBI to probe into this matter, i t  is 
not only a question of supply of this 
drug by this particular firm. This 
has been supplied b y  many other - 
firms; and who are at the beck of it?
1 have already mentioned this spurious 
drug is a daily routine for the poor 
men. This is going on. I have men
tioned this with full authority and 
with confidence and I would request 
the hon. Minister to refer this matter 
to the CBI to help the local intelli
gence. Compensation should be paid 
to the families o f those who have died. 
In the Ganesh Shankar Vidyarti 
Memorial Hospital and Lain Lajpat 
Rai Hospital, those patients who had 
glucose and saline in the drippers for 
the last two days, took out the 
drippers and said 'we are going to die*.

This had happened in Kanpur. I would 
request that tjhis matter tshould be 
examined by the CBI.

S H R I  V A S A N T  S A T H E  ( A k o t a ) .
Sir, I am thankful to the Minister for 
making a detailed statement. But, 
you have not stated, what steps are 
being taken to prosecute these people 
under the ordinary criminal law and 
not under the Drug Control Order, 
under which, only meagre punish
ments are given. I said yesterday 
that this amounted to a deliberate  
and calculated murder. Now, w ill you 
have them prosecuted under Section 
302 0£ Indian Penal Code for murder?

Secondly, immediate steps must be 
taken to help the families by payment 
of substantial compensation. Tins 
assurance should be given by the 
Minister. Thirdly, I suppojt the 
demand for a CBI probe, because 1 
have a feeling that this was not an 
isolated incident. This is part of a 
racket which is going on in this 
country of spurious drugs. If you 
make an inquiry through the CBI, it is 
possible that you may find a chain 
of this spurious drug racket.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): When was this firm
appointed as supplier?

DR. KARAN  SINGH: Two major
, points have been raised. May I say 

at the outset that I entirely share 
great sense of grief and indignation 
expressed by the hon. Members. This 
is, in my view, nothing short o f 
murder. Whether legally we can 
prosecute them or not is a matter 
upon which I w ill not opine, because 
We w ill have to get legal opinion. 
Unfortunately, under the Drugs and 
Cosmetics Act, the maximum penalty 
is imrisonment upto ten years. We 
intend amending it separately* 
Whether these criminals can be pro
secuted under some other section or 
not is really something for the State 
Government to decide.
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I Dr. Karan Singh)
One point I Would like to make very- 

clear. Shri Banerjee said that there 
are people who cannot be touched. 
There is nobody in this country who 

.is untouchable, who is above the law.
MB. DEPUTY-SPEAKER* We are 

all untouchables.
DE. KARAN  SINGH: You may be 

untouchable inside the House, but not 
outside.

11 any information is given, if any 
proof is given. 2 can assure the House 
that the State Government will take 
very speedy action. 1 have been per
s o n a l l y  in touch with the Chief Minis
ter. I am sure the UP Government is 
quite competent to deal w ith this with 
their police. If  they require any assis
tance, whether from the CBI or fro®1 
any other organisation, that assistance 
will be readily forthcoming from us
I  have been in touch with the Chief 
Minister and I have already spoken to 

.him in the matter.
On the question of compensation, I 

have not got any information. 1 will 
take it up with the Chief Minister. 1 
am sure the UP Government will take 
the necessary steps.

Finally, it is true that these are not 
isolated incidents and there is  a big 
racket going on in this country. We 
have been impressing upon the State 
Governments, in fact we did it  only a 
week ago, to apply the criminal law 
to drug adulteration.

SHRI VASAN T SATHB: It is an 
inter-State racket. So, the State Gov
ernment cannot deal with it. The 
Centre w ill have to intervene.

DR. KARAN  SINGH. We have been 
impressing upon the state  Govern
ments to modernise their drug control 
organisation and put in positions of 
authority under this A ct people who 
really know something about how 
drugs should be handled. As far as 
inter-State matters are concerned, our 
own drugs organisation is seized o f the 

•matter and I can assure you that what
e v e r  is possible w ill be done.

U . l t  tors.

MATTER UNDBR RULE 377

Nxws I m m  ahout P ftn n  MiNisnm'*
VIKWS OM PfUSMTCS OF U.S. TROOPS ttt 

VxsnfAM

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, a  report has appeared 
in a local English daily today under 
the caption “Mrs- Gandhi Favoured US 
troops in Vietnam”. According to that 
report, in 1906 when the Vietnam war 
was at its height and India was vigo
rously protesting in public against the 
US involvement m it, Prime Minister 
Shrimati Indira Gandhi, and her 
Cabinet colleagues privately jp ld  Mr. 
Hubert Humphrey, the then US Vice 
President, that “it was absolutely 
essential that we (meaning the Ameri
can troops) were there”. This claim 
was made by Mr. Humphrey in an in
terview reported in T h e  Ntw York 
T im e s  dated the 15th April, 1974.

This is not the first time we are 
hearing about this. We have also read 
elsewhere that she said that Mr. John
son was a man of peace We are real
ly disturbed to see this news-item and 
we would like her to clarify the posi
tion.

SHRI G. VISWANATHAN (Wandl- 
wash): Is she replying to ft?

THE PRIM S MINISTER, MINISTER 
O r  ATOM IC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE (SHRIMATI INDIRA GAN
DHI): I should certainly like to reply.

Neediest to  say, the statement is 
quite baseless. M y vifevfs on such mat
ters and especially on foreign troops 
in Vietnam have been w ell known. 
Thqr were formed long ago, before I 
became part o f  the Government, and I 
had expressed them in no uncertain 
terms when I went to the United 
States hi 1961 and, later, when I went 
as State gufest in 1M6. I  expressed 
the same views in private as well as in 
public. Either the Vice-President has 
been misquoted or, perhaps, he is con
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fusing me with some on* else whom 
the may hav* m et This is the only 
^conclusion I can draw. My own feel
ings have been very strong on this 
issue. In fact, this was one of the 
major causes tor the irritation of the 
U.S. Administration towards our Gov
ernment. We were often told that we 
expressed ourselves in stronger terms 
than almost any other nation.

SHRI JYOTIRMOY BOSU: They are 
■brought here as State guests— Gen. 
Westmoreland.

RE. PROPOSED STRIKE BY 
RA1LWAYMEN

MR. D EPUTY-SPEAKER: Now, we 
resume further discussion on the De
mands of the Ministry of Steel and 
Mines . . .

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Seven Iranian students have 
been deported------ (Interruptions).

PROF. MADHU DANDAVATE (Raja- 
pur): Sir, the National Coordination 
Committee of Railwaymen have given 
a strike notice. The former President 
of the All-India Railwayman’s Federa
tion, Shri Jayaprakash Narayan, h*5 
appealed to the Railway Ministry, the 
Railway Board and the railwaymen 
that in the interest of national econo
my, a negotiated settlement should be 
arrived at. I have given a notice for 
that. The Railway Minister should say 
-something about it.

MR. DEPUTY-SPEAKER: The Min- 
ter is yet to meet them. That is whal 
I was told.

PROF. MADHU DANDAVATE; We 
■want to know whether the Minister 
wimts to assure this House whether 
they w ill make an utmost efcort to 
bring about a negotiated settlement. 
We want an assurance from the Gov* 
-eminent that a negotiated settlement 
w ill be arrived a t

MR. DE^Ut-Y-SPfeAKER: That may 
%>e passed on to the Minister.

PROF. MADHU DANDAVATE: It is 
such an important thing on which the 
Prime Minister has been expressing 
publicly and the Railway Minister has 
been saying publicly. They should be 
given an opportunity to say something 
and assure the House that a negotiated 
settlement will be arrived at.

MR. D EPU TY-SPEAKER: This
morning, I saw these notices. My own 
immediate reaction was that this is 
an important matter because the news 
has appeared in the press that they 
have threatened to So on strike from 
8th May But then, I was told that 
the Minister has invited them for an
other round of talks and discussions. 
In all fairness, I think, we should wait 
till then. Let the Minister take an
other opportunity and, I think, that 
will be the appropriate time to take 
it up.

PROF. MADHU DANDAVATE; Is it 
your contention that, at a later stage 
after the 18th, we w ill be given an 
opportunity to consider the issue?

MR. DEPU TY-SPEAKER: Let us
come to the bridge. Whether it is 
worth crossing or not, we shall consi
der it later on.

SHRI SHYAMNANDAN MISHRA 
(Begusarai); Have you assured your
self that the Minister is in a  fit state 
of mind to meet them?

MR. DEPUTY-SPEAKER: I do not 
know. How can I go inte the brain 
cells of people?

SHRIMATI PARVATHI KRISHNAN 
(Coim batore): Yesterday, at the nego

tiations, we were told that no demand 
is negotiable. We want the Minister 
to tell us whether on the 18th he is 
going to negotiate with them or n ot

MR. DEPU TY-SPEAKER: How
would I know what he is going to say 
on the 18th. It he does not want to 
negotiate w hy does he invite them?

SHRI tNDftAJTt GUPTA (Alipore): 
I will tell you why. They were invited 
for negotiations and they found that a
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Member of the Railway Board lu- 
charge oi Staff matters, Mr. Warrier, 
only was present. No Minister was 
present and nothing came out of it. 
When they enquired whether this was 
the last word of the Government on 
the subject, they were informed by 
Mr. L. N- Mishra that this was rvot 
the last word on the subject and that, 
if they liked, they could meet him on 
the 18th. We want to know whether 
the Government has decided, as a 
policy, to have negotiations with them.

MR. DEPU TY-SPEAKER: You have 
yourself given an answer when you 
quote the Minister saying, that this 
is not the last word. (Interruptions).

Let us wait till that time.

SHRI JYOTIRM OY BOSU: Parlia
ment is in session. We are anxious to 
know from the horse’s mouth. Why 
should we know from the nress7

MR. DESPUTY-SPEAKER: You want 
it from the horse’s mouth. I assure 
you that, after 18th, the hor^e will 
come and we w ill open his mouth

Now let us go on to the next item.

SHRI S. M BANERJEE; (Kanpur). 
Please give me one minute, Sir. It is 
true that the Railway Minister will 
meet them on the 18th. But already 
work-to-rule is going on m the N F 
Railway and also in Kanpur. We do 
not want the Railways to be paralys
ed. I would, therefore, request you 
to ask the Railway Minister to make 
a statement immediately Otherwise, 
Railways will be paralysed.

SHRI KRISHNA CHANDRA HAL- 
DER (Ausgram): I would like to bring 
to your notice that today a Visitor’s 
Card for the same day has been issued, 
and on the top of that card it is writ
ten, 'To be introduced b y  the Mem
ber’ . . . .

MR. D EPU TY-SPEAKER: You may 
meet me or write to me about this. I 
shall look into it. No Minister can 
reply to this.
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SHRI KRISHNA CHANDRA HAR

DER; How is it possible for the Mem
bers to introduce every t im e ... ,

MR. DEPUTY-SPEAKER: Please lis
ten to me. Here questions are raised 
where Ministers can reply. When a  
matter relates to the responsibility o f 
the Speaker, there is nobody to reply 
here. You write to me or you come 
and see me. If there is anything 
wrong I will look into it and will cor
rect it. I can give you that assurance- 
Please do not raise it here.

w  fa? *Wt :
WETO TO TOTF
t  snft 13 m t®  *pt srfcri % 
rmz % w t  3rsr
<T3FT3 % wm  n  W R  qT

=t£t % ?  fetrc | %
3FTPT WW SrFft T̂RT fA ^

w m i m  f, 
c5flrd' - 'A w  57f t  I ( f t  3 R T f
STR 5TT t  sfft ^

I  ?ft ^  ?

SHRI P. G. M AVALAN KAR (Ahme- 
dabad)- On a point of order Every 
day some of us are bringing notices to 
your attention on matters which we 
think deserve the serious consideration 
of the House, and more particularly 
with regard to those areas where there 
is at present neither popular Govern
ment nor an elected Assembly. Un
fortunately it so happens that Gujarat 
is one of such State today, and where 
there are many important problems 
which face us. Now, it is not for me 
to say that a particular notice or 
motion is less important or urgent than 
the o th e r s ....

MR. DEPUTY-SPEAKER: You may 
feel that you have a grouse. 1 do not 
dispute that. But please understand 
my position also. There are SO or 40 
or SO notices. Out of all these, making 
the best use of my judgment, I have 
to select one, and when we select, two 
things are important. One is  that we 
have discussed Gujarat many times

Railwaymtn from 8th May, 1974 244



, Re strike by CHAITRA 26, 1896 (SAKA) Railwaymen from 8th 346
245 May, 1974
h e r e ;  c e r t a i n  t h i n g s  h a p p e n  i n  o t h e r  

p a r t s  o f  t h e  c o u n t r y  a l s o  w h i c h  h a v e  

n e v e r  f e a t u r e d ;  t h e r e f o r e ,  w e  f e e l  t h a t  

w e  h a v e  t o  . g iv e  a t t e n t i o n  t o  t h o s e  

t h i n g s .  I t  i s  a  q u e s t i o n  o f  r e l a t i v i t y .  

S e c o n d l y ,  t h e r e  a r e  c e r t a i n  t h i n g s  l i k e  

u r g e n c y ;  s o m e t h i n g  t h a t  h a s  j u s t  h a p 

p e n e d ,  s o m e t h i n g  t h a t  i s  n o t  c o n t i n u 

i n g .  I t  i s  a l l  s u b j e c t i v e  j u d g m e n t .  

Y o u  m a y  d i s p u t e ,  b u t  a l l  t h e  s a m e  y o u  

h a v e  t o  u n d e r s t a n d  t h a t  w e  h a v e  t o

p i c k  o n e  o r  t w o .  W e  c a n n o t  p i c k

e v e r y t h i n g .

S H R I  P .  G .  MAVALANKAR: I  a p p r e 

c i a t e  a l l  w h a t  y o u  s a y ,  a n d  I  a g r e e

w i t h  y o u .  B u t ,  I  s u b m i t  f u r t h e r  t h a t

t h e r e  a r e  c e r t a i n  e v e n t s  w h i c h  a r e  

t a k i n g  p l a c e  i n  G u j a r a t  w h i c h  h a v e  

n o t h i n g  t o  d o  w i t h  t h e  e v e n t s  t h a t  le d  

t o  t h e  d i s s o l u t i o n  o f  t h e  G u j a r a t  As
s e m b l y .

M R  D E P U T Y - S P E A K E R ;  I  w i l l  l o o k  

I n t o  t h a t .

5 3TrT r £ 1 43 <ft £fa£
% f a *  TTq? T H i  3TFT ^ 7 $  #  STPT Z ifF t 
S «r# 7 .spr

ffr t

M R . D E P U T Y - S P E A K E R :  Y o u  a r e
r a i s i n g  t h e  s a m e  t h i n g .

TWFRITT Snpft : TTreW ift 
TO TT*q-RTTir

^ ^ rp r  % ? fr^ f sr ___
(w itor) — *r*pr ^
I  ?r> T̂T̂ Tf̂ TT ̂  *3: vtrr #f^T-

% faft strt ^  I

MR. DEPUTY SPEAKER; That will 
he passed on to him.

13.31 hrs.

DEMANDS FOR GRANTS, 1974-75—  
Contd.

M inistry of Steel and Mines— Contd.

*tt w ffxm  v t t v t  ($ f)  : 
3W W  w im , *  ̂  m  «rr fa

«pn̂ rt% % y fe m x w  
% % r̂i%|

afcf?  ^  f  I fa c T C T

»T3T af <r*F*ff vt)r ?r#Tf tk 
*§Hr k  *r*r fa r  *hr #?rr
*T ^*TT tT f7TT * r fa ; r  #  f^R Tr

m  | 1 t  weft «sft ITFT̂ T if)- 
sttstt wrrsrr f  fa  =p ^
®FT ’CF̂TPT *T*ft I

13-31 hrs.

[Shri Dinesh Chandra Goswanh tn 
the Chair]

1973-74
^tir^rjpcfvt 1972- 7 3 #  ffT^rirf^r 
fairr*PT srf^nrrT # cft fa^rr 1
r̂rror «rr fa % ^n^r

wrq- f  *rr *  3 ^
spar f*rerr 1 v *  ^  <ft 

* « r  stpt

apj? jft cre=R *r^rrf zz v f  i
flr strmT sF r̂r ?rrf^ ^  r̂ar
^  % * > r  t t  f^rn; ?ft 3*

STH «PV WTPT fa
% ̂ ’srrfTTf f^r g-nfnrc
fasrrf ^q'^rrWf ^  fnpji
SFTrc* fa^nrr % 1

fa  Tf̂ cT
?̂qr ^rsr, ^ r r f ’T r̂r̂ ft cr̂ r ?rscr

sFjrT «̂r?T£sr w m  % #
?rnFFr5t»Tcr̂ r3trr̂ TrTwr JF^TsrT 1

*rnr ^rfirfjpp $ 1  % ^n?rr^f 
ffVqftr̂ry #wi*fr cr<rr 3r
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w^rntff *«rcr | 1 <rra w s  wfav 
q f i ^ F ^ r  ^

^PFSfRt ^
wfa*> T̂fft f w n  $ 1 
VT<sft ftrirftwT | *% f*r % nfswrfoft 
q7 3** «  3*  * t  H?T
5wr>r 1 w  % ^ n r
% fatr ypTWy V3HT 3̂PTT 3g?T 
*r*rV | I t  ^cTT £ fa *n*Tcrr 
% *TTO WTO *[* 5ft̂ t TOPS t  f^T

*f\ vmsRwrr | 3*  *fa*t 
^  qr fa?N eztt?t fasrT 1 *rra 
f>Tr $ fa *ft ' r̂r?
qr sf>r»r $ ^r % 1 3, *r*t, *Twt,
tSmTR, 5Tt»ft apt ^rVft ir % f w  
t o t  | f̂hc *rt ^  (tsrc^*rc) s ft t  

% qfT^R Jr it*p s?rfar ‘̂t v f t ^ f r  
* f t  flT^fr p f t  $  ^ 3?  fa cT ’TT t f t  

iftwr Rt I

srar $  ftprrf q?t irjp ^  ^ qnfh-
T̂*TWJT apt STR *TFT ®PT ETPT 

=3^1 f  *TT«T ft  ^TTT̂ ft ^ r  f -  
q-fr f*nrT$ <̂ricr *t cwr fipf-
^TR apptf ^<RTT ^PT-ft %
?*TFfta *mT sfft, t o  sr^r % mrrr vt

%  f?5[tT ^ f r p r  g f ^ ^ r

^  35T̂ r grrq<T ?ft fare srfasq % ^r 
#  m v m ; ftqfa s m  |> fc 
sra- *r *rf«rc» yR’TT̂ r *r3r 
% s r ^  famr*F farfa t o  ffr n̂rift
|  I 5STT5T ^ r  t t  <*Wt % ^  ^  wit 
farmT |, irjp £ sftft tft
?«TT#T ?r>q> apt ^  f*T̂ Trft | I *
*rcft *rf^r ^ ^^rr fa # ^
^  *rr»r% «pt ^af ir t r  i

?»t % 4*s*srijH f®  gfrrr f —  
q^rr— <ft*ft % ^r- tNRR

whit w fam f vnm ti % wi f^ jprR  
v fa t i v p m * w erft ifc qrtf 53R 
wt|t tjf«wr iftfeir wtt ^  m  fw r  
11^, f w  € qmwni r r^f a 
ftR r faar % *m  | , v r  

w t *r«rc vn  | ^  «T>*RrT fin % 
t?tt <wt t  i v ft ?m? h 
% m  ^r ^  nr %fbr ^

s ft i t ?: wjtt fsR - ?r ? ^ ft

fa fa?r fâ r ** 
f  m  ^ cf«rr frra vr fyr#^rr ?r?V j itt 
% fâ r snmt £ f  w  1 1  vr*
?>TT ^  t  fa falft aPT WIcTT |
%4wsr fatft m  ffferr | 1 f?r#w?r 
vr qm  ^rr%  % f ^  *ft m it
^ r  qŵ fV t

I ’TTT— facr* ^r>r fqg% 1 0  ^ ff  
% 3FrnwT% ir n

|  ^  irh : fa ?r

^  T * apT '̂ npr |«T (  :̂r ?TWTq5f
% fsrq sp>£ farffHT rrafsrnrrV aptrjV 

*rr fm  <rr *m  vft favgrw §t 
^ w w i  ?TW 5>TT

fa qm gm r̂%»rr fa ^  q  «rfsr̂ rr€t 
*n ■fffar *tt 5%?n: | m  q»rr % *rz 
^faffa^  ̂^   ̂fa srfPF ârrffiTT sjrfiRro
| *t^t ^»rq ^  t s t  *tt 1 f  ®

*&tt* *ft  ̂ fa TPTfft 1965
f a ^ f  sqfaT

1963 ^ swt* *r?rr ^pt ^  Tfrr «rr 1 
wt*r> jpt srW^t fa?n% % f̂ rq;

Ijfaifarc: STFT fa^ 3JT̂  f  1

ffonr— fjr* qfTarRT ^  ^if^r 
F̂TTcT SPPSTT̂  vt n̂ri% % farr 

w t»rf | r̂?T qfa^Rt % wt»fr r̂t srfad  
^  % ?rar € wfsn? sn«rf*RRrr €t sit* i 
*  <*nirerf jf fa  ro* ir^tw  wwr
s m  € ?ft iw  % st*  *  «fr *r<T  ̂?ftf?r
«Ft ^  1
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^Ntt— sftird *  wrst %r f̂ nc wt 
foforc vtf ftm f c 5 so srfavar 

x m  v t v i t  %  srfirfsrfw f t  i

q t« |f— f t R T f  *W F T  V R V F t *  
s ft * fta  m  v t  "FT
Jfartf % ^  | ^  % *re #
«ftr f«PT «F%ITC ^  fa
s r e r f a i w u f r r  s fr f f  v t  s ft*  f ^ r  
« p *w r  ’ i f f  fw c r r  1 <?f% w r^ fh r
r fW f ^  * ft  fJTO T  «TT I *  *F $T te
VfHTT fa  W ft*  v tif «ft ?ftw 
fs R - «F$!P T g f ^ T  s t  5TTO I

ftF T T f V rT V T ^  %  V$T$ rf %
f^rtT *fr * r *  $  s s t  JT ^zrr % 

T O T  I 1 0— 1 5 * rw  vFT ^T
jfljp fV  f t  %r«FT 3FT % <TW
T O  51ft I  I t  'arrfcTT I fa *T5ft 

5*T STTCT q»t vtftm ap̂  fa ^T % 
fair wfepp % *ffa* *r*TR 3RT* OT 
^rfsFT rT^J ^  % JTTFT *  JFTPr 3TPT,
fs rc  % ’prFT-’crrs sr*% ft%  t  ^  *rrc

Jfft TTftp H F ^  <FT *R>T»T *  %% t  eft 
^  spt 3 tft s p fw f  fte ft I  I 'JRT 
’ T^FT ?T&t f r o n  % ’f t  t  *TfT £ *R t 
3 tf*a *ff * t # * T  1, *fa*T 2 Sr WT «F* T f? t 
t  1 S r fa *  * f t  <ft% «rr t r n t  ^  £  
srsjiif 3Ft fT?rer sfer sro* | 1

^  ft% t  fa 3trt *r 
^  fferr | 1 *Rn*nr vt V*
t o ; fa s fa  W PT ^TT ’̂ TffTT ^ f t
vm m  «FT?ft ^rff^ fv vet 3 <rt%
% »TNft ^ t » T ^ T  f t  ^ 5 f? r *?t * ^ « T T  

f t  I

af̂ T VT ?r3FT tvqrf̂ feT
’b r ^  9 rm « rT f 1 1  «Tf^ eft #  ?ft*flf 
^t vnft^r>nft ¥T?r ^  ^  ^  J 
f^RX ir w  h p t % 5 tit  v t  ^ fft lr  

v)f?m wr̂  f  1 vr*r *ft*ft

^ t w f t « R < » f t w t f v ^ F ^ r v t  
wft ^  % wt* f<n% if
M t  «m r f H t  t — ^ n r  ^ r r  ft? rr 
t  1

f F M  *F P W ^  ^  ?ft»ft V t
v rr« r  aRrr^ jf h r f t  ^  f r r  f ^ r r  ^r?rr |  
^r sfTT f r r  ft irr  *r?rr |  1 1  
^Tf?rr g fa  arar farft v t  ?rfatf ^  fs-rrn

?ft !*T  spr JfrrrtJT «ft V * W  aFT^mT 
r̂r$ 1

^ fT  *WT m rrr* xfrr ^
®p t  tsft q n i r  f t g r r  f j  3 *  v t  f a w t 
^  ar^t J ftH H H  fyt?TT t
*r ?rtir ?TTf 5nrf % ^ tft f  t 
t  r̂TfcTT ^ fa TT f̂sfTifT
u i w r  fa tr r  arr^ 1 if\j  ir t  ^ r  ^  irfsrer 
fks % w  «f> rrr irm \

f ^  f * R T f  «W7V T^ % w  5 0 
flTT ^  t  ^  fa
VrcSTHT %3FT 5 f lT ^  i f  ^THT 
|m | vr«fVrr vrfft *rfr j f  t
fa *T  ir  *r$  f^TTT TTjp? q r  ITT?ft«ftTrX3r 
( i n f t l t r d )  rft^T ^ T  (J F 5 3 r r )

^5EHR v>  »T?^ ^TT ?r?r# 
% f^TT ^  ? ?n ^rtff^r ^rt fV ^ t §  
eft ^ r v tx  ^ ft ^ r r f t  ^ tu t  ftr?T 
WP?TT I  1-2  V T t?  TT ?Tr ,tT  f t  

t o * t t  » f f R  iy p f if  ^ft «rrcr- 
| 1

v m  3 r t  f i n  |  3*  Jr «rnft f a ^ f t  
w  i*\ ^ft f t t f r  ^  ^ r fa r

w iw f t  f ®  » fW f % fnsr % ^ rn ft t  1 
wft % wr?ftJT?ft«ff qft *tpt fc fa ar* ct̂f 
f? r 3r*ft?T v t  vn srr%  ^ t  n rv m v c rr ^  
f t  ? w  sj%  ^  fa rr^ r t c  «rr 
ftw ft ? R f % ^rr?r>T «rt»n v t  ^ f t  

% ftn r  ^ t grr^ ? rrfa fa -r v t  1%
^ '3*T*Ft \3W ar#f,*T TT 9RT fTV
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fa  ssr qrato tft ffwwr ar ^  
t̂cfV I  *J?fV *T7% spr wtvr f*FT *T% I

^ r %  ^  t t  ^ fr  * r ? r f t  i n 
i'3̂  ĤTf? ŝn% I  ^
% âRTT % ?ft*ft fol^PTcT £  far f«RT
£ ? t ?  JT’TTtr % fftift #  shr art

T̂Tcft ^ T̂lV̂ T ^TT^PT rft*TT ?̂t *T̂ t 
% \

% ^T t  rT * 4 7 ^  f̂trfr
*re* sr^rr % <fr rr *ft ^ * tio tottt*
*t SWT f^P T F T  SCta 3T# ^nF J^R
w  n ?fajft frgt fa*r ^  p f̂ pqrtr 
^ r q r  3 ftfo f** ftfc?r
*?* fgv fitzv  ^  $r jr^rr | 1 ^rrr
T T ^ t a ft  r r  S H T t a  t  f*F y5T T

r̂r *rr ^  i

*ft suitor m  («[»^r jt ) 
* 139, $  ’SRf srnr *n<r% ^rfr* 

^  it ?TRr ÊTT̂Tr ^
* jh  frrf^R^V % srr* * m  *r, 

5?r fafr*# *»1r ^nffftrarFsrm v  srr*
if xTSrf 9TJ5 ^ ^ r f t 3 T ? ^ ? t  ^ trt

sfr* m > T 5 r ^ -  ^ n f t  im t  1 srrir 
%  ^ ( t e n r  * > r  ? n * r  ^  ^ r r ' -  t? ? p t  
^TT *1 o jr«n^<nH *T ^T fafap^t
#  *  forre  7T@rt «ft m  srf <#sr
%  ^  « tt fa> * r r $ r r ? t  %  s r ?  f ^ s r *  
fa*mft i \ r  <& cnr ^ r  r̂wrr 1 1 ?pti :̂ 
s t  oft f *  | ^TTf -̂ ?rc
f o r r  t  f o  f ^ c T R  S p T g f o l c r  %
*r jPtjtt % srt it §  n*r fiR r irforr i 

*nrr*r ^nr <r?*r q ^ r  ^  
% «pt qftwvz T’j t  «ft ?fr sp r̂
«IT ^  ^rrft ^E lW V  #  rrsp

^  ^  ^  ^  | f*F fff j-
^ t r  xr»r  ^  ? j t  m r  I  1

f r ^ r  20 *rrsrr r̂ ift f  7  |qr

251 D.G, 1974-75

^ r o rv r  a r n :  s n r  ^ r r  s fta T  ^ r
^  ^ f r s r  f t r e r j f t  ^ f  ^ f ) r  y r ? f t
t  t̂t m  ^  m ft  % *r* t
^ T ^ f t  $  f f t  ^  < W  *T T  f t  T?t f® T T ^ r
%  f ^ r r  10 « r f e n r r  ?# V r  a p H Y  |  10 
^ 1%  « g h :  s r r n f t  ^  1 ^  i r n r  ^ p t  
*fr?r %  ^  ^  *rr  v t  |  1

V *t % ^ r r a r  ^  f f r  s n r r e ^  
* p jT ir t f^ T T  t  ^ ^ r r f ^ r r  

g r ^ r  f t ?  w
fw r sV ap ^  ^ w ? r  ^ 7 ? r r  t  

5 q V  ? ^ r  #  ^ r r r ? r  v t  ^ r r ^  ^rr%  *f>  
t  # f® P ? r  ^ p -  3TTC

T F r f t  ^TT%  4 Y  JTT^ft *F> ^  j r<T3T<Tr ?
arF apr ^TRTH gTcTT % I T O 1
?*rr̂  ^r #  ararf̂ wr-ft f  f^ enmsr 
^ f M < F  snrsrtsftgtft t? ?
# S  f t r  |  3 f t  %  f ^ r  q -
g ^ p t  w  ? r g t  *rr
fap g rl m  spmsTT?ft T t  ^ ^ t
w it  ^ r t  * f h r r  ^ t  m%m 1 # r  
? T K  T T  ’T ^ f T  « f t 3 T
f H T  ^ P P t ? f t ^ ^ t ^ T  ? T ^ ? f t « f t f ^  
« ft* r  ^  ? n f %  f t r r f t  * m c t 7
^ T  3 fr  ^ T T ^  4 4 H < i  f - ^  ^ T H t  ’ T fF T ^ft 
%  f ®  %  f ? r q  ^ r
jp t  * p t%  #  v l f i p r  ^  1

q f ^ r y  t r ^ r  J f  ^ t  ^ r r d
3f t  ^
%V3*$ t  fsrr TT %5T sjft ?rrrt rrf^rr^V 

Ptot irH :t i t% ffr ^  writ
^  ^TH T f 5 ^ r i%
f  % f ? R  t f t  5 p d ?  ^t ^ f r r  T fn :  
spTtS" cW  ^  JTTH S ^-TTTsfe % m  
q m r  I  ^  f t n ?  f j ? f f T F f t  %  ^ r f r q
q i r r  $  s f t r  ^  crt%  %  ^ n ? ? r r ^
|  ^  f a - t f t a i T  1 1 t r ^  w *ft i r r r r  t ?  
f i r t f v  ^ r m r  %  ^ ? r r ^  #  f a s t
*T*IcT I  I ? t f R t  «N% T^r % 
^ f t r r  #  s f t fO T  Jr artcr srr^ rr g  P p



f* p  t o  ?TTsr %  i f f  f t s y r  t t -
W  TTHT 5  fr f ife r  *7% *$T 
*T7% TR% t o  T̂ fTt T̂FSPT  ̂*t TT-# 
t f a #  * f  Trnr ^  *\rr t%7tflfT
rr  -3^rr t o  m  ir r̂ t o  *t*rr t* xt 
^ r r f  ^  %  i i r f f t T  T O  f r  f*r* fV  
w&rr *pr *rq-faT ?rr *3? m ?*&; 
r?;it ^pt t̂ sft 6 *r|ft t o t  frfr 
®pt gvprr* ttt ?ft *fT srmrfrr i ,r t t 
m**-* Tf̂ rr fr  srrar q?mr €r 
ir Trqzrr STFT’ t % TFT ffffF 3*% 
*rV fc m r n  % ’tft  # i sot* 7?r 
err=TT #  % w  sp»fr -iq- grr
m m m  * r ^  £ fr  to  firfeftrw stf- 
str; fwr^rrTrn r̂̂ frr
to %  twt f̂rfsTTTfĉ  t o f c  srnfte
# f r  % *pr v*  * t o  ft ŝr*pt 

?mi tora^T fr  srar ^ r  frrfa*£t 
<pr csrrto *r?f % ft *r to »F* 
®Tst ^ ' t  spt ?rr^ irV TOt t o r  w %  
srta *PRT ^  ? t  i ^  %
rr^rr^ *t 5 tft #
f=nn% $ t o  *3*m ^rr % to ,
3ft ?T3% *ps*t ^r¥ fspr^r *r* - 
aRTt ^ T  t W T T  s o w  #  =r̂ r 

i |*rfr ^  ^ ft fTTTnr *r 
T̂-ffr TO. 3T3W fa TTF # fr  ?ft<T 

ir sp;ft f̂t trr *st «nr§ | to ^  f
fr  *f\ flT̂ rft % |

sfil 3?t 'TTPfTT Jr *P*ft *£t trcfT
vttK %ft *nr? It to  t  to*ft spt 
*p*ft i offTT ^  tfh* sot?- g*: ^pt?pr- 
ft«r tft ^ r  -fr rr̂ r ^  w  w  
#t 3rrft i it -tt?t spTf ?̂ 
w ^ cttt r̂r »au*Fr ^
fr- ^srr?cf%^%iT f^T'ftsprjfr^wr 
t o e  T F r | t r T ^ m  t o %
'rn? ¥ 5-T t̂ -i nCr sttV r̂feiT
% t o  *T3T 3 ft f * f f  TT  ^5%  fc #
t  f « p  t o  S f t  s r n ir  i r r ^  ?ra rr r
319 L.S.—9
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ir t o t  5frr TOt ̂ rr ,
s ft tenter % s n ftr  t  t o  t  f?r 
^  ^Frr ^jfr7" ?trr̂
•f t  *#■ =5TT?r # ftr ^ fan? 
cr$r s tp tt ?r ?  I r t o  ^ p t  w  ^t?t 

sr r r Br ^ n r  ^rrFTnr fap fx n r r  ts t  
m r r  w  % m ?  fa s r jt  € r  ^  ^  

faft*zr spT 5T*PTR?njTr t  ^  
?r^r*rr?r f^ r ? ^ t  ^ ft to V  s r fr r

ff̂ TT ?  I TTf̂ rr ^ fpR’̂ rTT ? 
?(TqW #5^T ^r-% tpr JfV ^rf?rr |
^r ?  7 » r# t 'PT jTT fj? T
| TO %̂ -spN5tf»rwf5 &f irnr
t o ^ -  T T tflfr % ^RTTT ^ R T ^ 't^ r ,  
jp f r ^  c^TTT ^fY ?TTn' % m fsp f a 4*  # T  
^TRt y p s fw r  spt TO t g r r  t o r  m  

spfk t o f r  ^r r̂t t o r  ftnr t; ^ ft 
o t  ^r f̂r fâ rr f^rr ^ r  eft 
*€ t*T  f??T W!T ^ t  ^ T  TO t f>TT ^ fN "
^ r  % ftrs r^ t ^ t  ^ ft ap^ft ft  z n * t  ^ r  

^  eft ? ift «p t  f  S r to
sprc^t fc * f  fTSPfft I  t
f̂ FT-ft *fFT ft T | TO ^RT?p-apr^«pt
m  % TFT & T r  arar n  * r  *r*fa *Z F z  
?=nrr ^  ^ rrr ?rt ^ ft ^ r f  ^  ^  ^ t  

cTrw. 5snrr% % *rf?^ 
if t  ^ rn ft Pr ^  « tt «r»^r q r ^

mn tk *r<fa % spt ^  % Htr
^ t  fr fT t  ^ "T rT  %  5 R W  % ^ T  
f ^ f t  ^ t  n » ft t- v f r ^ T ^ -  ? = to  
& i gpffepr, 5trr ?TJn«r f" irr r̂H'r
t o ^ t  ^ T < t  ^  PTnqr # t

^r irfHr? Ktfr ̂ frfor ^V
trTt  ̂ v  vjVit ift ftnr f̂f 

T̂-77f ^ -gtrr̂ t ,r rr i

T*T% TTT? K ‘ ^  n»^ ^  ^ " r
^ r r  ^  i * w w  f f r

^ fau %?rrrraT % frrpfnrppr

1896 (SAKA) D.G., 1974-75 2 ^



255 D G > 19M-75 APRIL 16, 1974 D.G., 1974-75 256

[ * r t  « f o r * « r ]

cRT 4 50 fa^forteT TT^T «RT£ |
crrfa srsrrrftaT m  “sfr xr> t  9? n̂T'T 
<rt ?fr ^  tft
I  Of 40-50 ifto *Ft srr'Tt

jriT^T ?Trfa "3*!% irf^r J7PT 
T't 3fTT 5w HOT 'Tf^r
f̂ srr r̂nt i ^qrr rnp ^  ?fror
fa^ S R fT q r sft? ^ g jr  qgj r̂*r»TT 

^  ^T|TT ;̂Ct £>ft I  ^  fft 

I *T% gTa ift *f1  fa faT
crcf
s r  ^ f t  * f  f t  a w r t  f t  3Tf% I  1

F̂T IPTT rr̂ r spTH 3fT^ ?n% ST ^ T

fa  *?Ar ^  if *ro*r % $4 
^R T WTT SRWr ? ^  "PIT
f a  f a € t  fa « r  % ^  ^ r r ^  20 v *  %
4 % ^tf^rcriftr ^ ^  % ârer̂ T 50^0 

% f^rre % % <ftfsr<r nt 25 ^  *rr?r 
«rrr apt f»r«?r stwht i m ^ r  *rrr 
gsrre | fa  ttsf sr^ t s r  % snrflr
STOT 3 0 ,4 0  JT>f $*t 1*

facft 3RT % *ft STR- OT 3fr?>T
tft ^hrrmrr srV fcFrs>*ir *ft ^ i f t  1

tf*rnr ^ r  *w % 3r?r q w fte  
tip- jfrr sfrcr f. 1 fw * T  if 

Tjjm te 3(fr 5P?r ?P* % farr %t\
p̂g?r t  fa  ^  «fd f ^  n?r *fr?r 

? m  I *TTT trqfT gVT sft̂ T 3JT STf^ 
'ffW  FT 3*T TTSfj 27f ^  % iff*
sssr r̂r 30 spr c *  ?rrsT <rrTr $  1 

fare ? i #  $ fn t£  ^  s r ^
% frrr rr^qrz *rr wrsrr fa îtrr w r

%*rftw *rtr % ^ft m  75 fa f sr?r 
*PW | fa fsFfT I  fa
fra%  't/’ t t  br  ^M^g- ssftr ^rrrrr ^t

W ifrfsri^Jif^r^r ^^TrT^r^r 
^  « s  w ? :  ^  r r  %  %  sr-r ^
^nrrr g*r % r̂ 4J»
^  ^  m  r̂r̂ pr fr # ,
^r% ?rrsq- irt sfr^rr ?rV ^ f i f ^  «rr 
^  5TC7 f im T  f c T  jTR - ^ t  o ft 

^ f  f i?  =r<ft « ft ^ r  7 T iT jT  ^ r  r f  ^  
»T#  Sfrr^nr c r ^ - f  q r  1 rrffr g tp r

*x* ^ i*rf sfr ĵ ^r r̂r jrtarr fatfr fft
f ®  ^ T f h r  ? f r  %  * r r ^
^=nf?TsV 5fT f  3  ĉftT Tfh* ncT 5", »TPT

s r fa f f  ^ r ^ f f  t ? f w r  1 ^  

^sm( %i if, fa r*;\  ^Tf-fT r̂ 
w?r»: «pi ^ r  fa ^z-x&rsi m r $

^ T ^ F T  ^T ?TT% 3^T5ff <rc T̂TPT

^T. fe^rr t o  «rr farwt t r  
fasrr < ^ ^T^Jf f  fa m  w  ^t 
TO fa  fa r  srfsprrd r̂t n̂ rcft ^ ^  
r̂rwr ^  ̂ t prr ^r sarsr ̂  
r̂rq-R ^ ^tpt f f r  mr>z, f^|t *\zj 

^sft f p T ^ n r  %  a f t r  q r  ^ 3r r  * n r r  «rr ^  ^

T̂'FT SR f<Wf > '̂T f̂r
fa - r r  q r  ?r 1

T f  i t  2000  ^ d ? ^0 ^r 

3 *fR T  T»T ^  JT*n f5 iT  4 

? r f  ^ ^ f f ¥  ^ > h  %, ^ f r  y ? ? ff3 T  « r r T ^ f r  

miT? I  •̂t ^t wt̂ t tn  T-C « f f  ^  
sffr ^ t3 t  ^  sfirrfa ^
Vi =n r % ’'$ *  ^?Tf«r?r * T fr  ^»crr |  

^  f a  f r | * ? f  ? t t  ^  i r  j f r

?sr4 OTcrr I, z* m i At
w  -tnyr ar, ^rf^r «  r̂r r̂ ffnr | 
3*t  ^ f r  f a r  s t c f  * n t  r r «  f  nc jt 

^  f«r*r<r t  srlt 
zsfih  1

SHRI C. T. DHANDAPANI ^Dbara- 
puram): We are discussing the De
mands of an important Ministry, the 
Ministry of Steel and Mines. I have 
my own doubt whether the Ministers
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who have adorned this Ministry realise 
the importance of this Ministry. The 
Ministry claim that their performance 
is very good and also encouraging. 
B ut when we see the results, we find 
that the products of the units under 
the control of this Ministry go to bene
fit not the ordinary people but the big 
people. Finished steel aluminium in
gots, stainless steel and other materials 
are being channelised in an improper 
way; only the big people are getting 
these.

Secondly, there are thousands of 
bogus units registered with the Minis
try  getting steel quotas not for their 
own genuine purposes but for getting 
it and selling it at exorbitant prices in 
the black market. The Ministry should 
come forward and take over the dis
tribution system either by themselves, 
that is, the Central Government, or by 

the State Governments, to enable the 
'People to get their requirements.

I have come across a representation 
from re-rollers that they are not get
ting scrap. A t the same time, the big 
billet re-rollers, 116 of them all ovet 
India get all the imported and indi

genous scrap. There are 748 small re- 
xollers registered as small scale units, 
tout they are not able to get it. They 
.say:

“The 123 billet re-rollers members 
*of SRMA are being given the entire 
production of tested billets in the 
country for rolling just the conven
tional items like bars and rods out 
of this scarce raw material at an 
exhorbitant conversion rate of Rs. 311 
per tonne. The irony is that they 
are assured of a minimum of 40 pei 
cent of their requirement of raw 
materials on a two-shift basis. In 
spite of the fact that quite a few 
of them had unlawfully enhanced 
their production capacities, which 
have since been regularised and they 
are being given billets accordingly. 
Even the additional billet production 
is being allotted to the billet rerol
lers, whereas the rerollers, who are 
registered in  the small scale sector 
“with their respective State Direc

tors of Industries, are not getting an 
ounce of billet in spite 0f the fact 
that their plants and machineries are 
equally and in certain cases better 
equipped for rolling any difficult and 
special section”.

So the Ministry should give its atten
tion to the matter.

In regard to the production of ingot 
steel and saleable steel, the perform
ance of all the three major plants, 
Bhilai, Durgapur and Rourkela is very 
much disappointing. According to the 
figures given here, in p. 29, the per
formance of Bhilai is somewhat better 
than that of Durgapur and Rourkela. 

It has been stated in the report that 
disturbed industrial relations aifected 
production in Durgapur and Rourkela. 
When you can have better and sounder 
labour-management relationship in 
Bhilai, why could you not apply your 
mind to bringing about the same state 
of affairs in two steel plants which are 
situated very near?

The late Shri Kuxnaramangalam. 
was a wise trade union leader. The 
present Minister, Shri Malaviya, is a 
staunch socialist and trade union lea
der. I cannot understand why the 
Minister could not solve the problem 
of labour.

There is an infectious disease pre
valent in the country. When they are 
out of office, people talk about the 
need for a happy labour-management 
relationship, the sufferings of labour, 
the question of improving their emo
luments and so on. No sooner they 
get into office, they not only forget all 
these, but— that is the pity— they act 

against their own peachings. Not only 
in Durgapur, but in other ireas also,
1 have been reading about the problem 
of labour relations, for instance, in 
Neyvelli.

1 4 . 0 6  h r s .

A t page 35, they say that “ the year 
has not been entirely free from labour 
trouble. There were bandhs, demons* 
trations, gheraos, etc.”  This has been 
stated here in regard to Neiveli. But
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[Shri C. T. DhandapamJ 
I want to emphasise one thing- Even 
when there was any trouble, the ellort 
on the part of the labourers was very 
good. In the details regarding the 
Demands for Grants, in that book, they 
have said at page 99 as follows. 
“Thermal Power Stations; Mines. In** 
tailed capacity achieved, 94.4 per cent.” 
As far as thermal power stations are 
concerned, only 47 per cent has been 
achieved. It has been stated in the 
remarks column; “For want of ade
quate quantity of lignite from the 
mines.” That is not the fault of the 
labourers. A t the same time, m regard 
to fertilisers, it is mentioned as “bri
quetting and carbonising plant; nine 
per cent.” It is also said that the want 
o f adequate quantity of lignite still 
remains. It has been stated like that 
here. That is why I have been saying 
that the mistake is not on the part of 
the labourers but it is on the part of 
the management.

As far as Neiveli is concerned, there 
is an old agreement between the 
management and the labourers. It had 
lapsed. The labour union and the 
management at present in Neiveli have 
to enter into a new agreement. The 
DM K Union, which is the officially re
cognised union with more than 9,000 
workers as its members, had submitted 
a charter of demands. The demands 
consist of 118 demands covering various 
items including sanitation in the 
workers’ colony, housing, medical faci
lities, schooling, etc Considering the 
financial implications and the strained 
economic conditions of our country, we 
had submitted a very conservative 
proposal to the management. Accord
ing to the A ll India Consumer Price 
Index, it has to be neutralistd at the 
rate o f Re. 1 60 per point every month. 
The present management of Neiveli 
offered on ad hoc payment as basic pay 
in an irrational manner. The manage
ment is very adamant and it deliberate
ly  postponed the talks offered by the 
trade union there. The trade union 
was compelled to give a strike notice 
to the management. According to 
schedule, the strike has to commence

from today. But, in the interests o t 
the nation and o f labour on tbe whole, 
the State Labour Minister, Mr. Raja- 
ram, took so much of pains to settle 
the issue amicably. But, at the same 
time, the management stated that they 
are incurring heavy losses, i  would 
like to say that as far as the perfor
mance of the labour is concerned., there 
has not been any loss. I would like to 
quote that “ from 1972-73, 1973-74, 
etc , the profits made run to Rs. 11283 
lakhs. But as the rules permit, depre
ciation has been allowed to an extent 
of Ks. 2,634.57 lakhs. It means that 
as far as workers are concerned, they 
are making a profit, but this is  shown 
only in the book. You know all the 
industries are doing this. Deprecia
tion is a fraud shown not only in the 
accounts, but, at the same time, in. res
pect of the workers also. The unit is  
making a  profit to an extent of more 
than Rs 12 crores all these years So, 
there is no loss. Therefore, I would 
like the Government to consider this 
very Urgently. This must he s e tt le d  
immediately.

A t the same time, another Important 
matter has to be referred to. It is 
about the installed capacity in respect 
of lingnite and power. In the begin
ning, the w orkers w ere paid daily  
wages even though they were making 
a very good profit. Another Import
ant thing is this Even the woikers 
have themselves put in as one of their 
demands in their charter of demands, 
the point about the second mine cut. 
In the draft fifth five year Plan, there 
is reference to the second mine cvt 
and 1.000 raw, of power for Neiveli, 

for Tam il Nadu The people are very 
greatly agitated and disappointed ever  
this.

Right from the inception of the 
present Neyveli unit the DMK wa<* 
demanding early action on the s e c o n d  

mine-cut which is necessarv in vir>w 
of the continuous power shortage in 
Tamilnadu. The demands of Tamil- 
nadit would be 3 ,6 2 0  MW by the e n d  

of 1 9 7 8 - 7 9  against an effective capa
city of only 1 ,4 3 1  MW at p r e s e n t
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E ven  after the completion of the hydel 
projects and the thermal projects at 
Tuticorin  and Ennore w e would reach 
o n ly  2,200 MWS. There is a large 
gap of 1,400 MWs. The N eyveli 
second mine-cut associated' thermal 
station w ill provide thermal power 
based on fuel at site. The loss of 
power through transmission from far 
aw ay thermal and hydel stations can 
be avoided. For the N eyveli thermal 
plant you utilise m ineral resources 
which would otherwise be unexploit- 
•ed. It w ill take nearly 7 or 8 years 
fo r the mining project and thermal 
station to be completed. A  delay of 
five years for this project w ill mean 
that even in the Sixth Plan Tamilnadu 
w ill suffer serious power famine. If 
“the second mine-cut is not sanctioned 
now the future of industry and agri
culture and general economic growth 
in  Tamilnadu w ill be jeopardised.

Tamilnadu is facing acute shortage 
■of coal. Production in cement fac
tories has come down considerably 
■due to non-availability o f coal and 
furnace oil. Out of seven, four
■cement factories have been closed. 
T h e  monthly requirement of cement 
in  Tamilnadu is 84,900 tonnes while 
•the aveiage for the five month period 
o f  quantities actually supplied comes 
to  45,922. The Government of India 
have been apprised of the situation. 
It  has resulted in the closure of 
cement units and largescale un
employment and it is a setback for 
m ajor development programmes. In 
the same manner small scale indus
tries do not get sufficient quantities. 
TThe demands of small scale industries 
are about 310 wagons per month. It 
had been reduced to 200 wagons by 
th e  transsport authority and that also 
•does not reach them regularly.

Due to non-availability of coal the 
power stations, particularly thos>e at 
Ennore and Basin Bridge, are not able 
to  produce more electricity. The re
quirements of Tamilnadu electricity 

T>oard are 4,800 tonnes but the supply 
is  less than 40 * a  cent. Only 1*0 
tonnes are supplied. Thr position is

'bleak. The standing linkage com
mittee of India is responsible for coal 
supplies from the different areas. The 
stock position is nearly empty. We 
require twenty days of stock to be 
built to maintain power generation. 
Now we had introduced a thirty per 
cent cut in the power position and 
if the required quantity of coal is not 
made available in time a further cut 
in power supply is imminent. From 
figures published in this book it 
appears that the coal production had 

increased to 79 million tonnes. Coal 
is available. When we approach the 
Minister of Steel and Mines, he says 
‘Coal is available, but, there is no 
transport’. When we approach Mr. 
L. N. Mishra. he says ‘Wagons are 
available; where is the coal?’ He 
asks us.

THE MINISTER OF STEEL AND 
MINES (SHRI K . D. M A L A V IY A ): It 
is not said now.

SHRI C. T. DH ANDAPANI: I w ill 
come to that. The Minister of Rail
w ays says ‘Wagons are available, tout, 
where is the coal?; show me the coal 
and I w ill carry the coal to Tamil 
Nadu’. When we ask the Shipping 
Minister he says ‘Where is the coal 
and where are the wagons?; Show me 
both and I w ill carry the coal from 
Calcutta to Tamil Nadu by ship’. This 
is the position. We are disappointed. 
The three Ministers are not at a ll 
working in coordination. Sir, here, 
I would like to quote w hat the Rail
w ay Minister has said during the 
debate on the R ailw ay Budget. He 
said that there is not so much of 
shortage in regard to wagons.

SHRI K. D. M A LA V IY A : Is the 
hon. Member aware that some coal 
has moved to Madras by  ship?

SHRI C. T. DH ANDAPANI: If  it 
has been moved, I am grateful. But, 
w e are expecting more from you.

Mr. Mishra has said:

“the daily' average number of
wagons loaded ^rom different coal
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[Shri C. T. Dhandapani] 
mines during the currant financial 
year up to the end of January 1974 
was 7.450 wagons as compared to 
8.038 wagons---- ”

He has said that the shortfall is very 
small. At the same time, he has said 
‘It is not my responsibility; it is the 
responsibility of the Coal Authorities 
who are dealing with this’ . He said 
this in the very same debate, when he 
w as replying to the discussion on the 
R ailw ay Budget.

Finally, 'before I conclude, I would 
like  to refer to the Salem Steel Plant. 
The amount has been reduced to Rs. 3 
crores. But, aa far as the present 
position in regard to the Salem Steel 
Plant is concerned, 2525.52 acres were 
acquired by the State Government for 
Hindustan Steel Construction Corpo
ration. Bat, due to this reduetion in 
the original allotment, certainly, there 
would be unemployment problem and 
about 7,500 workers would lose 
employment. In the Budget alloca
tion for 1974-75, the amount has been 
reduced from  Rs. 5 to Rs. 3 crores. 
19ie expenditure during 1978-74 is 
expected to be Rs. 3 crores. The allo
cation of Rs. 3 crores lo r 1974-75 
would mean that no further progress 
in regard to the project would be 
possible; no development works w ill 
be taken up and the completion of the 
project w ill get further delayed. 
Doubts have been created in the 
minds of the people whether the 
Central Government would complete 
this project. I want a categorical 
reply from the hon. Minister, whether 
Government have any idea of discon
tinuing the project.

Lastly, I would like to refer to an
other important thing. In this very 
august House, an important and an 
eminent hon. person has made this 
observation. I  quote here—

“ Therefore while w e all should 
try  to press the Ministry to be 
more efficient and to have proper 
coordination in order to make rapid 
Advance w e also have to see that w e 
go the socialist way. We should try

to transfer the entire thinking pro
cess and introduce in the services 
and in the working o f  the produc
tion Units* a new spirit and a new  
dedication in favour of the public 
sector and not in favour of the 
mixed sector. I, therefore, plead fo r  
a bolder plan; I plead for con
verting the whole pattern of our 
production into State control.”

That eminent and important person 
is none else than Shri K . D. Malaviya, 
the hon. Minister of Steel and Mines. 
He said this when he was taking part 
in the discussion on the Demands fo r  
Grants in respect of the Ministry of 
Steel and Mines. He made this 
observation on 4th May 1972. A s he 
pleaded before the then Steel Minis
ter, in the same manner, I now plead 
before him for a bolder plan and I  
plead for converting the w hole 
pattern of our production into State  
control. I want a categorical answer 
from the hon. Minister, whether he is 
going to nationalise the entire steel 
trade.

SHRI P. M. MEHTA (Bhavnagar): 
Mr. Chairman, I w ill first deal w ith  
the coal situation, its production, 
distribution and pricing. The people 
of this country now feel that the basic 
objective o f nationalisation' is defeat
ed by inefficiency, corrupt practices 
and maladministration on the part of 
Government the Ministry of Steel 
and Mines, headed b y  Shri M alaviya, 
in this case.

It is claimed that production has 
increased. In  that case, w hy is i t  that 
coal has become scarce and very  
little o f it id available? In fact, the 
railw ays do not get coal to run' evm  
their own trains. In m y  constituency 
along ,nearty 48 trains have been 
cancelled, four m ail and express 
trains, 22 passenger trains and some 
17 or 16 mixed trains. How has this 
happened, i f  there is no shortage of 
coal?

W henever the G overnm ent find 
themselves in a difficulty, they blame 
the workers. Hr it not the duty of the
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Government to act as a model 
employer? But they do not attend to 
the problems of the workers. On the 
other hand, they blame the workers 
for all the ills, w hich is not fair.

Coming to co-ordination, as m y hon. 
friend has just now rightly stated, the 
railways blame the Steel Ministry and 
the Steel Ministry blame the rail
ways. When we complain in this 
House that there its no proper co
ordination between the different
Ministries, both the Ministers defend 
each other. Unfortunately, they do 
not go into the root of the problem, 
whether there is a fall in production 
or there is  only transport bottleneck. 
They do not put their heads together 
and the result is that consumers and 
the industry suffer.

Coming to the cost of coal, it has 
gone up b y  200 to 300 per cent, not in 
far away places like Bhavnagar, R aj
kot, Bhuj or Ahmedabad but in places 
which are very  near to the coal fields 
like Calcutta and Ranchi.

Because of the shortage of coal 
many industrial units, engineering 
units,'brick manufacturing units and 
textile mills have been compelled to 
lay off their workers. Thousands of 
workers have lost their wages in 
Gujarat as a result of it. Production 
has also been hampered. Yet, G ov
ernment have not taken care to supply 
adequate quantities of coal to the 
industries

When w e w rite to the Ministers in 
the matter, they acknowledge the 
letter sittin g that they w ill look’ into 
the m atter and then write to us again. 
But they never w rite to us again, nor 
do they attend to the problem. So, 
the poor consumers and people be
longing to the low income group 
suffer.

This situation is the direct result 
of two things. One is low produc
tion. It is claimed that production 
has gone up. I aay that it is not ao.

Another thing is want of coordina
tion between the different Ministries.
If the production has gone up, I would 
like to ask the Minister w hy the 
B.C.C.L. and the C.M.A.L. made such 
huge losses of the order of Rs. 30 
crores. W hy is it that the prices rose 
from Rs. 3.50 to R *  18.25 for coking 
coal and to Rs. 12.20 for non-coking 
coal? A fter having raised the prices, 
the economy of this industry, I think, 
is not in proper shape.

I ask as to w hy they have not paid 
Rs. 10— 15 crores to the nationalised 
Banks in spite of court orders. W hy 
they have paid Rs. 2 crores to select
ed foreign dominated companies or 
banks Why they have not paid to 
the nationalised banks when they 
have paid to the foreign dominated 
companies or banks. This is their 
usual method. They always favour 
the foreign-dominated companies. I 
ask whether it does not amount to the 
contempt of the court. If I w ere 
wrong in my say, I challenge the 
Minister to give facta of the ex-mine 
owners, the public limited companies 
having more than 70 lakhs capital and 
the payments made to foreign banks 
and nationalised banks against total 
collections for coking and non-coking 
mines separately.

I would further ask the Ministar 
to furnish information to the House 
about the names of .mining companies 
which have raised more than Rs. 50 
lakhs as share-holding capital since 
the I.B.R.D. loan to the Government 
of India for coal industry, the amount* 
to the credit of the B.C.C.L. and the
C.M.A.L. as on 1st June 1973, as on 
31st August, 1975 and the latest posi
tion and. the amounts paid to the 
nationalised banks as on these dates 
on behalf of those owners and the 
balance of the short-term borrowings 
of the above in respect qf coal mines. 
They have paid more to the foreign 
companies or the banks and they have 
deprived their due^ to the nationalis
ed banks. That is m y charge.

Then, if  they are sure that the pro
duction has not fallen, the Minister 
should furnish six-m onthly production
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figure* for January— June and July—  
Decem ber for the years 1970, 1971, 
1972 and 1973 along w ith investments 
for Chanda coal-field w hich is nearest 
to the Baroda-Bhavnagar-Poonai 
industrial belt. Let him also mention 
the names of the collieries and the 
production of these coal mines.

I would also ask him to give the 
same information in respect o f the 
Sudemdih mines of the Government 
o f India for the same period and the 
investment till today.

Now, I want to bring to the notice 
o f the Minister the problems of re
rolling mills. This is also an example 
o f the non-cooperation between the 
tw o Ministries or indifference of the 
concerned Minister and the Ministry 
to the problems of their own Ministry. 
A s  you know, mostly, the re-rolling 
m ills are the units in the small-scale 
sector. They have one problem re
garding the excise duty.

The re-rolling mills have approach
ed the Finance Ministry, but their 
stand is that, because the m atter has 
now gone to the court, nothing could 
be done. But w hy did the m atter go 
to the Court? It was because the 
local authorities or the subordinate 
authorities never cared to take right 
and logical conclusions. The Cen
tra l Excise Department is allowing 
clearance as exempted goods bars and 
rods produced from ingots purchased 
from  main producers, i.e., the Hindu
stan  Steel Ltd., Tata Iron &  Steel 
Company Ltd., etc. However, if the 
■same bars and rods are manufactured 
from ingots purchased from mini steel 
plants, the Department fa demanding, 
and Insisting on', payment o f excise 
duty. I would like to know from Shri 
M alaviya whether he is aware of this 
problem. W ill it not affect the pro
duction of bars, channels, etc., pro
duced by the re-rolling m ills using 
the ingots from the mini steel plants 
w hich use this scrap? I would re
quest the hon. Minister to take 
initiative and discuss with the Minis

ter o f Finance. The Minister o f 
Finance and the Minister of Steel and 
Mines should put their heads together 
and solve this problem instead of giv
ing a reply that some party is 
aggrieved over the decision of the 
lower authorities of the Excise De
partment and has gone to the court 
and, therefore, they would not look 
into the problem. That should not 
be the attitude; that is not the w ay to 
deal with a problem which directly 
affects production of important 
materials, engineering and building 
materials.

I would now bring to the notice of 
the hon. Minister one very  small 
matter but which is very vital for a 
common man. A n ex-employee has 
been deprived of the pension given 
by the coalmines before nationalisa
tion. I had written to late Shri Mohan 
Kumaramangalam and then to his 
successor, Shri T. A. Pai. Both of 
them acknowledged and said that 
they w ere looking into the matter and 
that they would inform me as soon as 
a firm decision was taken. It is not 
an isolated case. It is a question of 
principle, whether you want to conti
nue the pension given by the private 
sector to its employees after nationali
sation. I have w ritten to the hon. 
Minister giving the reference of the 
communications addressed by late 
Shri Mohan Kumaramangalam and 
also by his predecessor. Shri T . A. 
Pai, and have requested him to look 
into this small matter. It has affected 
and ruined the life of a common man, 
an employee. But it has not yet been 
looked into. I think, he has not even 
acknowledged it. Is this the attitude 
of the Government towarda the 
employees? This reflects on the atti
tude and approach of the Government, 
the labour policy of the Government.

In conclusion 1 would request the 
hon. Minister to give the information 
I have sought and to look into the 
very  small case of that pensioner jarho 
w as getting pension before and who 
has been deprived of it after nationali
sation. I  would also request him to 
discuss the problem of re-rolling mills
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w ith the Finance Minister and solve 
H in the interest o f the country.

Dr. M A H IP A TR A Y M EHTA 
(K utch): I  rise to support the De
mands of this Ministry. I have speci
fic reasons to support these Demands 
because under the dynamic leadership 
o f the late Shri Mohan K um ara- 
mangalam, a new turn was, given to 
the whole aspects of coal, steel and 
other vita l minerals. X am happy that 
this is being followed up by an 
equally dynamic leadership of Mr. K .
D. M alaviya who holds the same 
ideology and w e would like to fee 
more progress made under his leader
ship. i

W e are glad to note that as far as 
m inerals are concerned, the production' 
has jumped from Ks. 466 crores in 
1971 to something like  Rs. 521 crores 
in 1973. Not only that, coal produc
tion also has increased to the m axi
mum this year than the lenear years 
o f 1971-72. Although the production 
has increased, there are many things 
to be attended to. And the main 
thing is the system of distribution. 
Formerly, tw o years ago, the stocks 
at the pit-heads w ere gradually re
duced, but this year it has again 
gone up. Here, I w as told and I heard 
the Deputy Minister saying in reply 
to a  question that due to diesel and 
petrol and other oils getting costlier 
and scarce, the road transport has 
gone less. I would like to ask him 
whether it is not a fact that hundreds 
of trucks are w aiting daily at the pit
heads for the coal to be loaded. They 
are being detained for days and days 
and as you know, if  one truck is de
tained for a day, it w ill have to  be 
paid Rs. 250 more. Now, w hat 
happens? T hey have to pay more for 
the coal and at the same time, they 
have to  pay Rs. 7 or 10 more for the 
coal or to get the truck and sometimes 
they load ten tonnes of coal w hile the 
price of only 5 tonnes is credited to 
the account of the company. Here I 
would quote the Sanskrit saying:

"SFFTT* foron ”

Sim ilarly, from corruption black 
money is generated and from  black 
money price-rise arises and the price- 
rise leads to discontent amongst the 
masses. I am sure under the dynamic 
leadership of the new  Minister, all 
these malpractices w ill be put an end 
to.

Let me tell you one thing most 
seriously. Corruption is not taken 
seriously at all as it ought to have 
been taken b y  the people concerned 
here. That is the w orst luck of the 
people of India to-day because it has 
spread to the remotest corner of the 
countiy and it w ill ruin us all. This 
is the basic task left behind by the 
late Shri Mohan Kumaramangalam 
and I hope it w ill be taken up by his 
successor in all its seriousness. It is 
rightly  said b y  my friend that the 
distribution of coal is very important 
now because at present the only 
source o f energy is coal and after the 
oil crisis, it has assumed a specific 
significance and importance in  the 
country. You should see to it  that it 
reaches the utilisation end, the fa r  end 
just like the western end from  w here 
I come. I am more concerned about 
Gujarat. That is w hy I am referring 
to it. That far end G ujarat requires
19,000 wagons per month. G ujarat 
being the centre of most of the tex
tile mills and Gujarat produces the 
bulk of the textiles ot India. to-day 
it hardly gets 10,000 wagons of coal, 
hardly 60 per cent of its requirements. 
Most of the textile mills are on the 
verge of closure. Our thermal stations 
are starving for coal. Only Dhuvaran 
suppbes power as they depend on 
residual oiL The complaint is that 
coal does not reach them whatever 
be the reason.

What about soft ceke? It hardly 
reaches 25 per cent of the total 
requirements. It is used in small- 
scale Industries for brick-m aking, 
tiles and so on. They are totally 
closed now and thousands of workers 
are without their jobs. That is the 
position. The spiral of prices is rising 
day by  day and it is a vicious circle.
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£Shri M ahipatray M ehtaj 
We have seen the courage and valour 
of G ujarat spreading a ll over India. 
It is tim e w e keep a  hold over 
things and w e should root out corrup
tion from every sphere of life  and we 
should give satisfaction upto the last 
man of the Indian nation. This is 
very necessary, Sir. But w hat hap
pens is that we still go on following 
the old routine system. Labourers 
working in the pit-heads, w orking in 
the mines, are not given any basis 
amenities at all. Take for exam ple 
Poland. Poland is a country where 
you w ill find that to call yourself a 
mionr is a prestige. The whole eco
nomy of Poland is on the mines. 11 
he is a son of a minor he w ill be 
most re s p e c te d . A ll minor families 
are respected there. But i f  you se« 
the condition of the miner over here 
who works in the mine you w ill 
find that he is treated as if  he is tha 
most insignificant person. The man 
who works under th e  mine is paid 
less but the man w h o  just counts the 
head, who just sees how many head
loads a person carries, is paid much 
more. This is the situation. So, the 
condition in our country is the same 
as It existed in the olden times. This 
should b e  changed. What w e need is 
a dynamic leadership to change these 
old systems.

I f  coal is not' being reached to the 
nearest part o f the pitheads, how  can 
it reach the farthest w estern parts of 
India? But there are alternative 
methods which coaid be developed 
over the western parts. A s early as 
in 1952, this was found when Saura- 
shtra w as a separate State; the lig
nite plot of land was taken on lease 
from K ulch State by  Saurashtra 
State to produce electricity. A s early 
as in 1952 it had been found that 
lignite is there and i t  could be exploit
ed. B ut w e  are now in 1974. Nothing 
has been done up till now. ft is be
yond doubt that huge quantities, 100 
million tonnes, of lignite are there 
be exploited the overhead expenses 
here are  much low er than in  Neyveli.

The caloric value o f the lignite in 
Kutch is much more than the lignite 
in Neyveli, it is much superior in qua
lity. For the domestic fu el they can* 
carbonise this lignite and they can 
help afforestation in  these desert 
areas of Rajasthan, North G ujarat and 
Kutch. It* is a very good thing that 
they are developing carbonisation in 
some coalmines of Andhra. This lig 
nite in Kutch, if  it can be carbonised, 
could be used as very rich domestic 
fuel. This is m y respectful submis
sion.

Take aluminium and bauxite. I 
visited Hungary and the conditions 
there are the same as are found in 
Kutch. Our lignite and bauxite de
posits are found side by side as they 
are found in Hungary.

Aluminium, a non-ferrous metal, is 
the most important m etal for a n y 
thing. See what is the production of 
aluminium in this country? To-day 
w e are totally dependent on imports. 
A  project has been set up in Madhya 
Pradesh for the purpose. Another 
one is proposed to be set up in Rat- 
nagiri. But, none of them is produc
ing the required quantity o f alumi
nium. This is the state of affairs to
day in spite o f the fact that there is 
a huge quantity of bauxite deposit 
available side by side w ith lignite in 
Kutch. It has been proved by the 
experts of N eyveli Lignite. We took 
the advice o f the GDR experts and 
they also agreed that best quality 
bauxite could be used as a raw  ma
terial and power can be produced 
very  easily from lignite. I  do not un
derstand w hy, in a developing coun
try  like ours, for setting ut> an in
dustry anywhere only a political de
cision is taken instead o f taking a de
cision based on merits? Here Is a 
most backward area in this country 
which is on border. There is quiet
ness everywh«r#» now  in Guiarat. Let 
me tell you that let us not test the 
iv»tiencp of t *̂* "PODle of Gutarat any 
more. We have come out of that test
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only recently. Here is a most back
ward area which is on the border 
w hich is gallantly facing the calam i
ties that took place continuously in 
the last s ix  years. This backward 
area faced droughts in the last six  
years in spite of the fact that there 
are  potentialities.

Coming to the steel Plants let me 
point out one thing. You take only 
political decisions w herever there are 
agitations for setting up any plant. 
Where there are agitations, Govern
ment has succumbed to them. And 
they have put up plants there. A ll 
your steel plants have not' proved 
successful because of that. Nothing is 
done on merits; everything is done by 
Governm ent at the political level.

I would request the Minister to 
see that the coal that is being sup
plied is absolutely free from  adulte
ration. You just come and see the 
wagons which are carrying coal. There 
arc shells and the coal contains im 
purities. There are impurities in 
coal; till they reach Ahmedabad, 
more than 10 per cent of coal is  lost 
due to pilferage and another 10 per 
cent is lost due to the impurities in 
coal. Apart from price rise or black- 
marketing, the people have to pay 
this extra cess. Apart from this sur
charge, they lose a large quantity of 
coal because of impurities.

Coal industry was nationalised. It 
is worth nothing unless w e are able 
to achieve the desired objectives. See 
the nationalisation of steel plants. It 
is the rich people who get advantage 
of it for their skyscrapers and big in
dustries. A fter nationalisation of steel 
industry, look at the condition o f the 
poor people. They have to pay a 
heavy price for the st'eel to-day. How 
can a poor man getting Rs. 10,000 
per annum afford to get the required 
quantity o f steel either for his house 
or fo r  organising a small-scale Indus
try  from black market? The poor 
man has to get his steel at the black-

market rate. I say that the people 
who have got an income of Rs. 10,000 
a year should be given preference m 
the matter of allotment of steel 
either for construction of their house* 
or for setting up smallscale indus
tries.

But, Sir, unfortunately I come from 
that constituency which has been aifect- 
ed most by the nationalisation of coal. 
Not only coal, but, even in foodgrpins, 
Kutehies have the monoply in Bom
bay— 90 per cent of those are Katchies. 
I do not want to plead any mercy for 
these people. I am not asking for any 
compensation or anything of that sort. 
I would only ask you not to follow the 
dog in the manger policy so far as 
G ujarat is concerned. You do not 
have any minerals to be exported so 
far as Gujarat is concerned because 
it has got the reserves. You can give 
the development o f minerals to these 
people who have been displaced from 
there.

I f  you follow the socialist path, I 
shall be the first person to support 
nationalisation of any industry. Kind
ly  see that our backward area Is deve
loped when the raw  material required 
for setting up an industry is available 
in plenty. Why delay all these things. 
Since 1048 lignite and bauxite have 
been found but they are being ignored.

So, Sir, I request you I, having come 
from the most backward and famine 
stricken State,— to take this into consi
deration.

sft srrmsr <rti (*ftr%rjr): 
rrm fa *ft, % wrnfar & w s
f&FsTto Qf'Hrfko spw

fa  s t r  ftrcr 
f&rwterft t  s?r ffrrr&re t  ft?
W9T W ’T'fcVT % Trnfwfft spt WTWT

t  | ifir
r̂*fhr & cnrrR sffaf*
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mxm «?tt]
*rt srrtf «r?r I  

srk  ^r^pfr srre* f w x  ?wr 11 
^  srjft «rnrr *r*ft ^ 3  fa r  q^ r  

*rc*r r̂nff TTfrt^qrf 
sr?* % 3rTT *  ^ *f̂ r
*tt i*»% '% *” m
fspqrr fa  3f
THrrfr^riT, * tO*wrt srh:
%  5T>ff ®fft 9T5FTT sa|T ^  |  I t  ^Tft
■^nw 'tftt *7ra<fta*r#t s ft  5t% *r*rr 

^qprr *f*% fa** 
«rr «t? t < r t e  |  
a w n  ’Ft fa
| ■sfk fatfSrZ qfr^T I  3*T %
-*r* Jr fa *w  vt %**>

*ft *refon*ft ^ tt | i t  ^  
w m  qnrr ̂pt *pnr far*r

'TTf^ft v t  3T*TRT f ,  
^*r®5r v t f a w  *r?tt | *r 
*rr «p w  f f tfa  «Fr t w
| fapT'PT *rrr% %^qn: ® t? fa n  
t  i srr^r * m  s R r tf  % *ft i j £
TT?rr ?rw  | fa  trrnk  ^

srr wr
I  «crd % ^qr ?rff srrcr 
W fa  ’tpct sftwK *n
m ^W T <pt*pto f̂r $  | ^
%*T %^fcir gtTgT | I *  ^TT 
*rr$ar g  f a  *rr fa*rfar *rf* 

vnr % fat? gwr t  *rfe ^ r  
fa fa r  ^tyrfr^ R  «ftr

% fa ir  |?rr  |  ^ * r r s r  ^ft 
frsrfa  I  3>pr srt f$r it o j h t  <t t it  
fa  «pn^T$rf^Er ^  $r 
%*r i r o r r f t  
Tft | *tt % grrrr

5RTt(T srr $
^ f T  srcsrTftrer f a r  s r #  f t

*̂ tr ^ Um * ?;w<; t^nr-vshfhp 
^ twt w r t j sr?t a^t ?ft^ ^rn| 
^r tj$  | ^  fa  ^rsr % ^
^ f r̂pr-̂ rrT trspTT#N  ̂ ^  5F*r 
*P^ ®Plr JT<F??f ^ I

14.49 hre.
[S h r i Is h a q  ue S a m b h a li in  the Chair]

t  ?rrqr-T ^ fa  ift sr?
| ^ft wi ^ m r  ?r# ^ rn rr  

| ^  t t  ® tr Tsftir 4$  
w ^ t  ?r*n-^T^frir^rT^ 

?ft ^T % faJt fTT" TfT̂ T vftfa | » 
?TT3f SSfPT ^bfl % f ^
srtfo 5tPTirr| n t  t  ^ft*r- ^ f f
% f̂TT?, ?ftftr wmi ?it it i t?V
2 r̂ *5ft??T ? n n :^ f  ^ef^T-^Jfft f^rr
^rmr ?fr % fan w  | 
sflr  rr5p err ^rtsT wte sf# ^ t
^rr^ %faF.fa^r T̂2rrTT. m^T%fafr 
%tm | faq f̂rfa- 
fasTTf̂ cr #  ^nM t i ^r*rr s n ^ n r  
f ^ r r  J r^ t f f t JT?^  SFT
w  t  i ^wr^rr
f  fa  ^  f̂r ?nwi i^r*r | ^r^t
STTT 5 3 ^ 1  ’3TT % rr^qgr 
?rrfa ct6 % k  *rrsr Ffr̂ r
yBTeftn m i vr «ft t f w  fr  i 

r̂rm tr n̂ ^ T  | ^nt ^  
^r w z ir  m ^ rf «rsr 

5*t ^ f a t  w t^ rf^ rrr
=arrf̂ r [ zrnft «ft ?rri *ft ^ n ^ rs r  
l ^ r t ^ n w t  ^ r t  q f r r  i ^  
^to gfto t[o t\o c^tps: %

«Ft ? r r r^ t  w??nrr 
qtrrr i arfe ^  ^??rr w  eft
^  gtr^rsrt ^  i

#5r^r^i?i«T % srr? ^
s f t ^ ^  f*nr f  ^
Sn'T 3  cr> q m  f a  1971-7 2 *f f f k
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f̂T t
^^%3iT«rispf $ 3 *  *rqrrr*w?rr 
foFF*> 5R^rT^cTT
wti% t  stfht i  fa w t ’ aft s?r «pY 

%  3?r *rr*rfr *r 
«TT*fV £ I 3*T <=Fqa 3?n *fr srĝ TT 
cr iTiT %  sR'r 3?qr??r % srtot r̂tr |? 
•wr ^mr P  ^ri ^ >T*r tt*tt m  £ 
f^pr ^  cnr̂  ?t srnr sr?? *r sff3W*T 
«ftT farrnn *  f j t  r CT
*TT £  I v f e t t  %  ?TTvT^r ^  

*t*rr cfr tfr*prr spott R T^rfaf:
fffcrT I

^  tr?T ?rn *?m  t  ^
O T  ^ 1 94 =5 *TPT ^FPTTSahrT ^
«^ -T  5?  * ft °  ST^o Sffto TFT VTS1T «TT I 

rft© ?T IT o?fto  %  g m t  q j f f  ^tTC S**T <F

2 2  f i jp f f  %  * n r ^  spTir 5rr% *

%, *rnr %
^*T ^ r  T T *  5T^t f W  Tf?T |  I 

?T r̂f% 3Tj? 3lrT  ̂ fa ^3
5lWr spt ?TF3f *T 5TT«r̂ T¥rTT
5f *it ^ t % fa", sri*
srrofawr sV *if, tfa^  «fr
^ r a t  ^fi t o t  *r # T *n*f *r

«fr¥  f W r  %  spt̂ r- %  f*r% srr#  |  ?

gt sn̂ r "3̂  '̂r ^pt ?t̂ V
fa*T Tgj # rr  ̂ jffj»r «ft
fa*T **TTC JT̂ n̂r,
froV fa ft*^  ?T1T *TH*ffa 
^fr tfr 5r, w  M r  *i*rr *n 
fa  *ra3*t
j f l f r  %*> 5nq*fV 1 14
197*3 T̂t ?2nff^ ’?

iftrg^T
^T  «U ^  *P> ^ ~3f'T TOTT T̂X̂ rt f  I

“ In view of the realities of the
situation in Eastern UP, as the 
Gohrakhpur Labour Depot has been 
supplying labourers not only to coal 
mines but to other industries also,

it could continue as its special em
ployment exchange. Its continue 
role would be decided upon in due 
course, in consultation with the Gov
ernment of UP and if necessary a 
group or a committee may be set up 
to study and make recommendations 
regarding the matter and the scope 
of the ’Gorakhpur Labour Organisa
tion in the light of the abolition of 
the CRO ”.

S'srrct ^ 1T ^  |tr f  r 
*11^3 T̂ ft 30 ^ ^  srrssri^ 14

197 3 «Ftf<?*TT *111 SnSqnPTJT 
% 313 sn*T ?ro *n  $*u ? snft

& z x  %  ^ rm ^ fr^ i^ r  ^
TfT %j 591%̂ % c
f ^ T f  i r ^ i  ? r ^ T  
m *  f^T|?rr
| I *n«T ZTWfr | 5T̂91
*ra§T vnfc ^  t
%0t Jsr^f q T  *¥?1T
srfspfl

m i* n%t % 1 $ «raV sfY f r ,  
5T?rft ? r  i n q [  % s n ^ r  |  f %  

%w % *r sn?i5R<V $ , «rt 
* s 5 * r  ^  ^ 3 a i^  wj - ? |  £ ?  ^ s r q T
^ q m ^ i  %, ^ z r  |  ^  %

^  ? i r q  ^  ^
? q « 2  a p i  1

* T q  % 3 i > * n 5 w  j j a  |
% f?5!^ ^ l̂l'T *T 85^15 g 1

PROF. MADHU DANDAVATE (R'aj- 
apur)- Mr. Chairman, the success or 
failure on the steel front vitally affects 
all round developmental activities of 
the country. From that point of view, 
as essment of the peformance of the 
Steel Ministry acquires really, great 
assessment of the performance of the 
tain important Issues like restructuring 
the Steel Authority of India, a u g m e n t 

ing production, efficiency of various



[Prof. Madhu Dandavate]
steel plants, pricing policy, co r ru p t io n  
mvolved in the distiibution of steel 
and mishandling of labour disputes 
come into prominence.

V ery often, whenever we try to 
point out certain lacunae and failure 
m  Government policy, we are always 
told that it is, after all, a global pheno
menon. When we speak of rising 
prices, we are immediately provided 
■with statistic of rise in prices in diffe
rent countries* when w e advert to the 
newsprint crisis, we are again told that 
it is a global phenomenon. But 1 would 
like our Government to consider the 
global phenomenon so far as steel pro
duction is concerned. They cannot 
rely on the global phenomenon when it 
•suits their convenience, but reject when 
it is probably inconvenient to them. I 
find the performance of the steel plants 
becomes very  dismal when you take 
the global picture into account. For 
Instance, in the USSR, last year the 
production was 131 million tons; in 
the US it w as 136.5 million tonnes; 
m Germany it wag 49.5 million tonnes 
and in an Asian country like Japan it 
w a s  119.3 million tonnes. The produc
tion in India— I am quoting the figure 
though you m ay think that I am mis
quoting— is only 5 million tonnes. 
When they refer to the world pheno
menon as far as rise in prices is con
cerned, they should also take into ac
count the production in our various 
steel plants public and private, and 
compare it with the world figure. Here 
we find the figure is so dismal, o n l y  5 
million tonnes.

Labour problem and the manner in 
which they are dealt with are vary 
also very  important In this context. 
Efficiency cannot be maintained merely 
by  streamlinging the administration of 
the steel plants. That also is vary im
portant. I am not one of those nut 
responsible persons who w ill claim that 
efficiency depends solely on labour; it 
also depends on the administrative 
pattern; it also depends on the econo
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*The Speakers not having subse 
mission, the photograph was not

mic discipline introduced into the in
dustry, it also rests on healthy indus
trial relations. Our Government al
ways tell the private entrepreneurs 
‘You have to be an ideal employer. But 
what type of ideal employer are our 
Government as far as the steel and 
mining industries are concerned? I 
do not want to dwell on the problem 
at length, but will only give two illus
tration which can generalise the pro
position—1 do not want to spell out 
further details.

The construction engineers o f Bokaro 
steel plant had some grievances. On 
30 March 1500 of them bed a s s e n te d  
to meet the Managing Director in  con
nection with their demands which 
w ere purely economic. There was 
no question of these people act
ing as agents of a foreign 
agency or as the handmaids of 

Right reaction; they w ere trying to 
put forward their economic demands 
related to promotional policy, super- 
anuation contracts, dismissals and, 
most important, recognition o f Hieir 
Union on the basis o f accepted flUfte 
norms.

15.64 h r*

So, these are the legitimate to 
demands which they wanted to discuss 
with the managing director, and when 
they were assembled there and de
manding that they would like to meet 
the managing director, what did they 
get in return? The ideal employer did 
not try to offer the negotiating 
table, but they were lathi-charged, and 
they were arrested. 1 have with me 
here a photograph which indicates that 
700 of the arrested men, out of 1,500 
arrested, were put in truck and they 
were carried to the police station. I 
am prepared to Jay* this photograph 
on the Table of the House. It makes 
very attractive reading as to how even 
the accommodation problem is not 
solved, as far as this truck is concern
ed. The 1,500 construction engineers 
were arrested and they w ere lathi- 
charged instead of being offered tfee 
negotiating table, they w ere treated 
this way.
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accorded the necessary per- 
as laid on the Table.
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THE MINISTER OF STEEL AND 
MINES (SHRI K. D. MALAVIYA;: 
Shall I dare to correct my hon. friend? 
Perhaps 1,500 people were not arrested; 
it was only a couple of hundreds or a 
little more were arrested, and that too 
lor reasons which I w ill state and per
haps he w ill not differ from me about 
the reasonabless of this.

PROF- MADHU DANDAVATE; My 
information is on the basis of news 
papers and various statements issued 
by the unions; they say that 1,500 were 
arrested and out of that, I was told 
that 700 were put in the truck. Now, 
1 do not want to do the exercise of 
making out how many can be seen in 
the photograph. You can very well 
see from the photograph that there are 
definitely- a few  hundreds. But it  is 
Uke this: if you were to say that the 
number of cases where corruption is 
indulged in is not 60 per cent but it is 
t>8.5 per cent if such statistics are 
given, they do not nullify the real pro
position at alL

Another illustration I would like to 
give. It is a question of recognising 
a union also. Since the mines form 
part of the Ministry of Steel and Mines 
— it is part and parcel of the same 
Ministry— I would like to give another 
devastating illustration. On the 9th 
April, 1974, there was an armed attack 
on the Ba Lilia Quarry Mazdoor Sanfih 
office by some INTUC workers. 1 have 
in my possession all the names also of 
those leaders who attacked them. 
One name is Tripura Mishra, who is 
the local zamindar a supporter ot the 
INTUC. Many other trade union
workers were also involved in that
armed attack. 31 trade unionists near* 
about that trade unnion office were in
jured. There were a number of trade 
union organisations affiliated to the 
HMS which has been recognised for 
more than 35 years by democratic
means. T h e y  could not capture the
union. Therefore, they indulged in 
armed attacks on this particular office. 
I had tabled a Calling Atten • 
tion notice. 1 have notice under 
role  377 also. But I was told 
that I could place this parti

cular point during the discussion of 
the Demands for Grants of the Ministry 
of Steel and Mines. Therefore, I am 
bringing it to the notice of the Minis
ter, and I am sure he will take due 
note of this and see to it that such at* 
tacks on trade union office? of demo
cratically accepted and recognised 
unions, will not be indulged in.

MR. CHAIRMAN: The hon. Member’s 
time is up.

PROF. MADHU DANDAVATEJ: Sir, 
please give mo a few minutes more* 
There is the problem of restructuring 
the SAIL, the Steel Authority of India 
Limited The performance In the field 
of production is extremely poor and 
the structure of the SAIL is such that 
they have not been able to deliver the 
goods, they have not been able to aug
ment efficiency and they are not able 
to ensure that the underutilised capa* 
city, is harnessed in a proper way.

The holding companies are develop* 
ed in the most lopsided manner. Like 
some of the modern ladies, fa t ladies 
putting on weight at the wrong place 
some of the holding companies are put
ting on weight at the wrong place, and 
I hope the lopsided development in the 
entire structure of the Steel Authority 
of India Limited and also of the hold* 
ing companies will be ended.

SHRI NAW AL KISHORE SHARMA 
(Dausa): No aspersions tyo ladies 
please.

PROF. MADHU DANDAVATE: What 
is wrong in that?

PROF. MADHU DANDAVATE: 1
have a sense of humour and so I do 
not mind that. While the holding com
pany is major effort to restructure the 
public sector, it must not only process 
all Government shares in Hindustan
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Steel Lim ited and the public sector 
iron ore anf* coking coal mining units 
but also act on behalf of the financial 
institutions in relation to shares held 
by them in private sector steel plants.

A s far as the pricing pelicy is con 
cerned there is potential mischief in 
the dual pricing policy. I concede 
that this potentiality has been reduced 
to some extent, because on the same 
type 0f  item there are no two pi ices 
fortunately, unlike sugar. T h e y  h a v e  
introduced a system b y  which the 
priority sector like the Railways, pub
lic sector undertakings and the core 
sector have been given rather a fair 
price. A t  least to that extent the mis
chief has been minimised. A t the 
same time the operation of the dual 
price also has been taking place in 
such a w ay that there is a lot of cor
ruption.

1 shall quote only one instance. On 
the floor of the Maharashtra Assembly 
in reply to a question, it was admitted 
by the Minister that 3,000 tonnes of 
steel found its way into misuse in 
the period from  August 1972 to March, 
3973. A ll of us are extrem ely sympa
thetic to these small scale industries. 
Unfortunately a number of camouflag
ed small scale industries are coming 
up on paper. Steel quotas are obtain
ed and then those are sold in the black 
market. In my own State of Maha
rashtra, particularly in Bombay, 40 pet 
cent of the steei quota that is received 
by certain Arms ard companies are 
being sold in black market. I try to 
call the attention of the House to these 
malpractices I hope the hon Minis
ter /will take note of thjj. In view 
of all these diff-culties. I hope the Mi
nister would t r y  to e’evote more atten
tion to the restructuring of the Stenl 
Authority, eliminate corrupfon pnd 
lacuna in the dual price system and 
also ensure that there are better re’a- 
tions between the employers and ihe 
employees 0̂ that efficiency ond pro
duction can be stepped up.

THE MINISTER O F PARLIAM ENT
A R Y  A F FA IR S (SHRI K . RAGHU- 
R A M A IA H ): M ay I inform the House 
that the hon. Minister Mr. M alaviya 
w ill reply to the debate at 5.15 P.M.

THE DEPUTY MINISTER IN THE 
M INISTRY OF STEEL AND MINES 
(SHRI SUBODH H ANSDA); A  large 
number of points have been made by 
hon. Members who spoke on the De
mands of the M inistry of Steel and 
Mines. Steel and coal are the two 
basic materials on which the develop
ment of the entire country depei.ds. 
Whether we talk of the green revolu
tion in the agricultural sector or of 
the industrial revolution, it all depends 
upon the performance of this Minis
try I shall not deal with the steel 
part o f it. I  shall deal w ith orJy the 
coal part of it. A ll these mines have 
been nationaiistd and are now under 
the public sector and all these mines 
are now managed by new set of com
panies, CM A and BCCL. The coking 
coal mines were nationalised in the 
year 1972, (1st M ay 1972) and the 
non-coking coal mines were nationalis
ed on 1st M ay 1973. Now, Sir, all 
these mines, as I said, are now under 
the control o f two companies. The 
CMA, which has been formed, is look
ing after more than 341 collieries and 
the B CC L is looking after, I think, 
about 390 collieries. B y this, it is 
possible to re-structure and reorganise 
the overall management pattern of the 
i n d u s t r y  in a very coordinated way.

Many members have spoken or have 
expressed doubts in regard to the in
creased production of coal. Sir, if I 
quote the figures for the preceding 
years, one can easily see that produc
tion has not gone down. Rather, I 
would say that production has gone up 
Production of coal during the calendar 
year 1973 was 77-25 million tonnes, 
showing an increase o f  about 2.4 mil
lion tonnes against the production 
figure of 1972, which was 74.81 million 
tonnes. For the year 1973-74, the last 
target fixed was 79 million tonnes ard 
it is expected that this target of 79
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tpBptff ikUI be fulfilled. For 
1074-75, the target has been fixed at 95 
faillion tonnes. Although it  was pre
viously fixed at 85-90 '  m iliioa tonnes 
because of the price bike, petroleum 
price hike, not in this country, but in 
the international market, it has been 
decided that production of coal should 
be raised to 95 million tonnes. Sir, to 
achieve this target of 95 million tonnes 
in the coming year, a  number of steps 
have been taken both b y  the CM A and 
BCCL, not o n l y  to achieve this target 
for 1974-75, but to achieve the ta rg e t ..

SHRI NAW AL KISHORE SHARMA- 
M ay I put one question to Mr. Hansda, 
on a point of information? Mr. Hansda 
has claimed that production of coal 
has risen by 2 4 million tonnes in 1973- 
O f course, on record, it is so. But, it 
is said that in fact, when the collieries 
were in the hands of private owners, 
production of coal was much more than 
it was shown in the records. B y  not 
showing this in the records, they w ere 
makmg profits out of it. Would he 
able to contradict this fact that pro
duction of coal was much more and it 
was not shown in the record? Pro
duction of coal, as such, has come down 
though it w as much more than what it 
was shown to be.

SHRI SUBODH HANSDA: I am 
giving this information from the re
cords, which I have got. Frobably, 
erstwhile owners have not shown 
the actual production in the records. I 
am quoting the figures, from whatever 
information I have.

During the fifth plan, the target has 
been fixed at 135 million tonnes, to 
be achieved by 1978-79. But because 
of the present oil crisis in the inter
national market, the Planning Com* 
mission has set up a number of study 
groups to review the fifth plan, includ
ing coal production. This working 
group w ill study a number of subjects 
and the findings w ill have a  bearing 
on the programme of coal production 
in the fifth plan The subjects which 
are to be studied by these study groups 
are very important, namely, prim ary 
fuel substitution ir  house boi-
319 LS—10

lers, Secondary fuel substitutional in 
power house boilert,; fuel substitution 
in Industrial boilers; reduction of fuel 
consumption In steel industry; develop
ment of new boilers, coal gasification at 
the existing plants in Calcutta (includ
ing Durgapur) and Bombay; installation 
of LTC  plant at Singarem and Calcutta; 
study of gasification plant; replacement 
of fuel oil by coal as feed stock for 
fertiliser plant; substitution of fuel oil 
in power house boilers as secondary 
fuel by coal gas produced irom captive 
gas plants. This report is still awaited. 
A  final decision will be taken when this 
report has been examined by the Plan
ning Commission. Besides, a number 
of steps have been taken not only to 
achieve the target for the current fin
ancial year but also for the fifth plan. 
If  all these steps are taken— I do not 
want to go into their details now—  
the target for 1974-75 w ill be achieved.

Dr. Mehta said that the trucks aie 
detailed at the pithead. A  number of 
other hon. members also referred to 
corruption. Corruption is such a thing 
which it is very difficult to eliminate 
from this or any other industry. The 
corrupt practices mentioned off and on 
against the officers of the CM AL are 
regarding purchases, issue of permits, 
purchase of stores, employment of 
workers, etc. In a vast organisation 
like this, it cannot be said that such 
things cannot happen at all. But all 
these cases are promptly investigated 
by the CM AL.

PROF. MADHU DANDAVATE: Even 
in the case of public sector steel plants 
where there was accumulation of steel, 
to get the necessary wagons, the 
management has to bribe the railway 
officers!

SHRI SUBODH HANSDA: Whenever 
there is any complaint, we take prompt 
action. A ll the complaints ugainst the 
CM AL and their officers are promptly 
looked into and remedial action taken. 
Even the anonymous and pseudony
mous complaints received either by the 
CM AL or by  the Ministry are always 
looked into in the best sossfble man 
ne-
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[Shri Subodh Han*daj
The CMAL has set up a vigilance 

organisation *or effectively dealing wiw 
cases of reported corruption and mal- 
admiaiatratioin and taking preventive 
action. At the apex lavel the vigilance 
oxganisatton is suparvised tfc* Chair
men, CMAL. At tbe divisional level, 
particularly in the Western and Cent- 
tal level, there is one independent 
officer who is looking after all allega
tions In the eastern division there is 
one officer who is looking into it, and 
very soon a permanent officer will be 
appointed to look into charges of cor
ruption.

SHRI HHOGENDRA JHA (Jainagar)- 
There is no point in beating about the 
bush. What about specific cases of 
corruption mentioned by us? Can you 
say that you ave going to adopt a 
policy that no ex-colliery owner or ex- 
contractor is going to be employed as 
your agent or supplier?

SHRI SUBODH HANSDA. We have 
no information of any case where any 
ex-colliery owner has been employed 
as contractor. If any specific cases 
are brought to our notice, we will cer
tainly look into them and take neces
sary action.

Although the vigilance organisation 
is under the CMAL, it is an indepen
dent organisation. As a result at 
enquiries, a number of officers have 
been punished and some of them 
have been transferred from one place 
to another. They also get the co
operation of the State police in un
earthing cases of corruption. The 
results which we have got are un
doubtedly encouraging. Even though 
the vigilance organisation is an in
dependent one, in order to remove 
all doubts, I desire that it should he 
an independent organisation and not 
under the CMAL-

Some questions have been asked 
about pricing and distribution. After 
the take-over of these mines, parti
cularly the non-coking mines* the 
price of coal has not been increased

so tar. After the take over of the 
mines tarter t&* BCCL, there wtm «  
slight increase fa the prtee of cod 
from lit M«3r XfVI by 9». S JO pet 
ton. That is because the labour 
strength has gone up from 87,941 to 
1,19,504.

The second increase which was 
made by the B&CJu. also U a mar
ginal one, that to, only Rs. 2.75 per 
tome. That is due tn an increase in 
the daarnsas allowance and other 
bonuses pas* to the workers. The 
lack increase which waft saade by the 
B.C.C.L. is charged only from the 
steel plants. It has nothing to do 
with the coal consumed by the pub
lic. Therefore, it has no impact on 
the price of coal consumed by the 
public as said by some of the horn. 
Members. Although the price of 
coal has been increased in the case 
iof steel plants, it has no impact on 
the increase in the cost of production 
of steel.

Since the nationalisation, the wage 
packet of the labourers has also gone 
up The Wage Negotiation Com
mittee which was set up by the Go
vernment has increased the wages of 
the labourers. For the monthly
rated workers, it is Rs. 39/- per 
month and for the daily-rated wor
kers. it is Rs. 1.50 per day. This has 
led to an increase in the cost of 
production. Therefore, an inter- 
Ministeral Committee is going into 
all these details. The report of that 
Committee is still under considera
tion. It is expected that the price of 
coal might go up by Rs. 10-12 per 
tonne. As regards the charge* which 
have been made by some of the hon. 
Members that the coal price has been 
increased because of nationalisation, 
I do not agree on this point because 
some of the traders or the unscrupul
ous businessmen are taking advantage 
of the shortHKtpply of coal to the 
consumers.

Now, something has bean said 
about coordination, that there is no 
coordination between the Railways 
and the Ministry of Steel and Muu*w
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ART HOW. MBMMEKt I* it ft thtof 
«f the P*tt.

SHRI SUBODH HANSDA: It is
not ft thing ofcthe past. Wtm coordi
nation is always maintained, But, 
unfortunately, as the hon. Members 
•ate aware* even today, tills matter 
was discussed the* the Railway em
ployees have threatened to go on 
.strike from a certain date___

SHRI C. T. DHANADAPANI: That
is a separate issue.

SHRI SUBODH HANSDA: It is
not a separate issue. 11 you remem
ber* in August last, some of the Rail
way employees went an strike and 
there was go-slow and worfc-to-rule 
method resorted to. All this had an 
impact and the wagons could not 
move from the pit-heads to the con
suming centres, When the coal could 
net reach the consuming centres, 
oatur&Uy, some of the unscrupulous 
traders took advantage of that and 
they charged higher prices from the 
consumers. It is not that the Coal 

Mining Authority or the B.C.C.L. 
have charged increased prices from 
the consumer*

Then, some of the host Member* 
-expressed a douht whether we will 
be able to reach the target of 135 
million tonnes during the next Fifth 
Plan period. It is true it cannot be 
said now that because of the very 
•quick changes or the price escalation 
that we are watching, with the 
amount that has been set apart in 
the draft Fifth Five-Tear Plan, it 
may not be possible to achieve the 
target. But 1 atm very confident that, 
-with the full cooperation of the coal
mine workers—I must thank the 
workers, particularly the coalmine 
workers, for the full cooperation that 
they are giving to the authorities in 
production—the target fixed for the 
Tifth Vive-Year PJan will bo 
achieved.

Some members mentioned about 
facilities or* amenities to be provided

to the coalmisw wwrfcne* Alter 
nationalisation, we have geft in the 
CMAL about Si lakh* of workers, 
We have not. been able, to provide 
them with quarters or &fajcing water 
facilities or medical facilities or other 
facilities- for the betterment of their 
life. But the CMAL is trying, its best 
to parovide them all these facilities in 
the near future.

There is a fund called the Coal
mines Labour Welfare Fund. Prior 
to nationalisation, there was a huge 
accumulation of'amount* about Rs. 10 
orores, in that Fund; It1 was not 
utilised at that time; and even after 
that, this amount has not been soent 
for housing purposes. Since all the 
mines have now come under the pub
lic sector, it is the duty of- the Go
vernment to see that the coalmine 
workers are provided with quarters, 
Prior to nationalisation, there were 
only 71,947 quarters and most of the 
quarters were also damaged. After 
nationalisation all these quarters have 
been repaired and the CMAL has 
already started constructing about 
7,046 quarters, and much progress 
has been made in this respect. It hat 
been planned in a phased manner 
that, m the coming years* another
9,000 houses will be built up for the 
coalmine workers. But, as I have 
already said, a huge amount is Vzng 
accumulated in the hands of the 
Labour Ministry. That amount has 
npt been spent so far* Now the 
CMAL is trying to get that. amount 
from the Labour Ministry. Since this 
amount is governed by a statute, the 
statute has to be changed to hand
over the amount to the CMAL... .

SHRI C, T. DHANDAPANI: Who 
it to execute the housing scheme— 
your Ministry or the Labour 
Ministry?

SHRI SUBODH HANSDA: Ail
the housing schemes are, usually* 
executed by the Labour Ministry, but 
now since the CMAL hat come into 
existence, it it the duty of the CMAL
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to see that houses are constructed, 
and the CMAL, even without having 
this amount, on its initiative* has 
started construction of quarters.

Regarding medical facilities, al
though there were hospitals, prior to 
nationalisation, these hospitals were 
not fully equipped; there was shor
tage of medicines ahd equipment; 
there was shortage of doctors and 
nurses; but all these hospitals have 
now been provided with doctors and 
other equipment. Even the workers 
attending the central hospital of the 
Coal Mine Welfare Fund organization 
are allowed conveyance or travelling 
expenses for medical treatment.

Now, with regard to water supply, 
to provide water supply to the mine 
workers a number of wells have 
been constructed, pipe-lines have 

•been laid and pressure filters and 
chlorinators are being procured for 
improving the existing water supply 
scheme in the mine areas.

Other sports activities are also 
given all sort of encouragement.

(*tar*PT ):
SFTsrcmlr 3r mm

%fs$ , *TTq
PCTT I  ?

SHRI SUBODH HANSDA: It is 
very difficult to say. It is gigantic 
problem because the Coal Mines 
Authority has been there only for the 
last one year. So the hon. Member 
cannot expect that all the coal-miners 
can be provided with drinking water 
facilities or any other facilities. What
ever is possible is being done. It 
will take a long time and I hope the 
hon. Member will wait for some time 
or give some time to the CMAL to 
provide workers drinking water faci
lities.

Lastly I would like to say, although 
there are a large number of points

but since I have t*ken a lot of time, 
I would like to say about the closed! 
mines.. . .

^  w m  (*lffftT): 

ft* fa*  *r*r f , 3*r
% * tt
sfcft qT* ? iM n p ft  $  vm  

£  fa* m i «w w r | ?
SHRI SUBODH HANSDA: The

last point I would like to mention is 
that a large number of questions are 
usually put on the floor of the House 
as well as discussed at the Consulta
tive Committee meeting, regarding* 
these closed mines. When the coking1 
coal mines were taken over, there 
were 42 closed mines and except 3 
in the Jharia field and one in Bara- 
kar region, all have been amalga
mated with the working mines under 
the re-organization scheme. All the 
four closed mines of Haruldi in the 
Jharia coal field have also been re
opened and the proposal for re-open
ing the other two mines is under 
consideration. At the time of taking 
over the non-coking coal mines, 152 
mines remained closed. Now, out of 
these, 31 were in the area which now 
falls in the BCCL area and the balance 
are under CMAL. Now, the CMAL 
has already re-opened more than Iff 
closed mines giving re-employment 
to more than 1200 people in all these 
closed mines. Now, a matter was 
raised whv the ex-employees have 
not been given employment. The 
CMAL is trying to re-open the other 
mines also which remain still closed 
and the Planning and Development 
Organization is working on all this 
trying to find out whether it is pos
sible to-re-open these mines and we 
are hoping that all these closed mines- 
will be re-opened and those workers 
who were thrown out of employment 
from these mines will be re- 
employed.

With these words, I conclude.
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SHRI JAGANNATH HAO (Chatra- 
pur): While supporting the Demands of 
this Ministry, I would wish *0 make 
a few observations more by way ot 
suggestion rather than by way ol 
criticism.

I am glad my friend, Shri Malaviya 
has come back to this Ministry where 
lie used to be ten years ago where he 
.dealt with the Department of Mines 
and Fuel.

In the field of fuel, which he is not 
now dealing with, he has built up a 
marketing organisation of the IOC 
about which everyone of us should be 
proud of. And I am sure that he will 
bring to bear upon the Ministry the 
impress of his own personality and that 
he will improve the functioning of the 
entire Ministry.

We are in an era of shortages. 
There is shortage everywhere. There 
is shortage of steel, there is shortage 
of power, there is shortage of ooal, 
everything Iu respect ot steel this 
year the demand is expected to be 5.8 
million tonnes. But there is shortage. 
There are two reasons, as have been 
mentioned in the report. One is power- 
shedding, and there is shortage of steel 
m the world itself so that the demand 
cannot be met. If they cannot increase 
production,—whatever be the reasons, 
there may be valid reasons,—at least 
they should see that the demand of 
steel is reduced in the country, and 
not use steel for everything. Even 
that has not been done The capacities 
have to be of the ord«r of 10.6 million 
tonnes by 1978-79. I doubt whether 
this capacity can be built up. Because 
Bhilai expansion is up to 4 million 
tonnes and this was expected to be 
completed by December, 1976. There is 
going to be delay by two years. That 
means, within 4 years, this 2.7 million 
tonnes capacity cannot go up to 4 mil
lion tonnes. For Rourkela there is no 
question of expansion. Only Bokaro Is 
our life-saving' unit. Bokaro’s produc
tion was 1.7 million, then it come<? to 
4 million and when it comes to the 
present figure which I have quoted is

not known. Therefore, how are you 
going to reach 10 million tonnes rated 
capacity? It is a long way oft. There
fore the shortages will continue even 
by the end of the Fifth Plan. This is 
my submission.

Now, what are the reasons for this? 
Bhilai is doing very well. The produc
tion at Bhilai is 77 per cent of rated 
capacity both in regard to ingot steel 
and also in regard to saleable steel. 
Next comes Rourkela, 58 per cent in 
both the categories, and in the private 
sector, TISCO comes next. The other 
units are not doing very well. What 
are the reasons? What the funda
mental defects which stand in the way 
of maximising the production? We 
have not reached the required rated 
capacity. Unless we reach rated 
capacity, unless we go upto at least 35 
per cent of it, it canont be said that all 
units are functioning well. This is the 
position and I am sure the hon. Minis
ter will look into this matter.

It has been stated in the Press that 
the Minister is considering of the res
tructuring of this monolithic holding 
company. It cannot deliver the goods. 
It is a question of autonomy. The 
General Manager or the Plant Mana
ger, whoever it may be,—who may be 
in charge of the unit, should have full 
autonomy, so that the unit can function 
independently and only on fpolicy 
matters could he come to the Ministry 
for sanction. I think this point will be 
looked into by the hon. Minister

We now come to coal Coal is an
other basic raw material antf I wel
come the nationalisation of the coal
mines, both coking and non-coking 
coal. It is the basic raw material vital 
for development and it is in the fltno*# 
of things that it should be in the hands 
of the State so that their exploitation 
and expansion could subserve the 
common good This has been done 2 
years ago and I welcome It and every
one in the House also welcomed it. 
Two years have passed after nationa
lisation. Have we progressed? ft is 
not that the principle of rationalisation
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'flShtt Jagaxoftth fte o j 
I* had, but time ha* been no,protfre*J. 
Hat the BO<X or CMA opeded tfny 
aew mines in these two years? “No. 
For mechanisation of mines it takes a 
minimum of 6 to 7 years.

What has happened to Sudamdih 
Mine which was developed with the 
Polish collaboration? The rated capa
city of this mine is of the order of one 
million tonne. Have we reached even 
one-tenth of its capacity? If not, 
what are the reasons? Xs it possible 
to reach a target of one million tonne 
by 1978-79? The Deputy Minister said 
that we will be able to reach this tar
get. fiome members have expressed 
a doubt about our reaching the target. 
1 have no doubt in mind about it. We 
cannot reach that target. Till to-day, 
two years have passed already. We 
are now in the beginning of the Fifth 
Five Year Plan. It takes tbree years 
for any mine to go in for production. 
So many mines have been closed down. 
We have to open up the closed mines 
or discover some open cast mines so 
that, if you work up those mines, cer
tainly, we may be able to increase our 
capacity so as to reach the target of 
one million tonne from the present
75,000 tonnes. For this there must be 
a proper programme and we must 
have a report month by month. There 
should be a quarterly report about the 
programme. The report does not speak 
about that at all. If there is anything,
I shall be the first person to be happy 
about it. I was dealing with the 
Mines Department some years ago. I 
know much about the mines. The 
Ministry has to apply its mind to see 
that the mines are developed in such 
a way that the target fixed is reached. 
Unless coking coal mines are developed, 
there would be shortage in production 
of steel.

Another point is with regard to the 
CM.A. It has got • enough coal. Pro- 
duction has also increased in this re
gard. I am not going into that aspect 
at all. Private owners managed to 
show more production by .giving wrong 
accounts. The railways say that the

U r tig 'fe is  a * e  « n a d e  a v a iU M e  f e t *  t h e  
X 2 M & .  - m *  ‘ t h a t  w m a m  « * e  « « t  m a d e
available, tlfais <tt thing to pub
lic d o e s  n o t  < « p e a k  well.

Th« target is fixed by the Planning 
Commission which is unrealistic. For 
example, in the 'Third Han, they fixed 
a target of 97 million tonnes whereas 
in the Second Kan it was only «7 
million tonnes—an increase of 30 
million tonnes. The N.CJD.C. 'has a 
capacity of 2.9 million tonnes which 
has been increased to 16 million ton
nes. The demand did ndt go up. Then 
the capital invested became a dead 
capital. Therefore, 1 say let the 
ministry, apart from the targets fixed 
by the Planning Commission, examine 
the question more thoroughly and see 
what could be the policy that should 
be followed so that the investment 
does not become a waste. The N.C.D.C. 
had built up its capacity; but why is 
it incurring losses? These are some of 
the major factors regarding coal.

Now, we are passing through an 
energy crisis. The world is experienc
ing shortage of power. Therefore we 
have to put the coal to several uses* 
Necessity is the mother of invention. 
So, we have to see what other uses the 
coal could be put to. A Committee 
was appointed for enunciating the 
fuel policy in this country. I think it 
was appointed some time in October 
1970. I do not know whether ita 
report is ready The Government 
should also announce a national fuel 
policy so that no resources are wasted. 
There should be proper distribution of 
resources. Resources should be ex
ploited properly.

I come to the non-ferrous metal- 
Aluminium is a very important metal 
We are not self-sufficient. Why should 
it*be in the hands of the private sec
tor? The demand is about 96,800 
tonne*. I «m 'not pleading *or natio
nalisation at * 11. us ««*t wn«o> 
lidate -what we rhave done atoeady. 
Wfeen 'time comes, *re should /nationa
lise tUs also. J&A&. Co. *ad «m - 
ducea a huge quantity of alumina, I
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Went to tasow when i» ttte Smaller 
expected te *om* up? What fcanpe&td 
to Koytim fta fat? &oyoa ia in
the drawing board stage. I do not 
think it will ever corns up at «U. 1 
Would submit one thing. 33** J.Ks. 
were given a licence to set up a
80,000 tonnes aluminium Plant in 
Koratput District of my &ate. So far 
nothing has been done. It the party 
1h not able to start it, why cannot the 
Government do it in callaboiatioa, of 
course, with the Orissa Government? 
Bauxite is available; infra-structure is 
available; power is also available at 
cheap rate. We have only to build up 
the capacity. It is stated that the de
mands will go up by the end of this 
year. How are we going to meet it? 
Aluminium is taking the place of cop
per. And so, we have to produce alu
minium out of bauxite when there is 
enough of bauxite available in this 
country. Therefore, I would request 
the Minister to apply his mind to it.

Now, 1 come to copper which is 
another scarce metal. The demand is 
said to be more than 83,000 MT where
as we are producing only 12,000 MT. 
The report says that the private sec
tor was producing only 10,€00 MT 
whereas we are producing 12,000 MT. 
That is not the way to iook at it. Ihe 
new smelter’s capacity is 20,000 MT. 
So, we Should go up to 17,000 to 18,000 
MT. Then only we can say we have 
done better. I am not satisfied and I 
am not happy. That matter should 
also be looked into.

Now, a word about zinc. Zinc ia 
also a scarce metal. The demand for 
zinc is about 1,31,000 tonnes. It is 
going up to 2,00,000 tonnes by the end 
of 1978-79. We were told that expan
sion of the Hindustan Zinc to 45,000 
tonnes would be done quickly. But 
the last year’s production came down 
to even less than half « f the previous 
year’s production. When is the Vfcag 
Plant coming up? An you to
Increase Ik* capacity of Udaipur Mast 
further?

How, I take up lead. We produce 
only 8*600 MT. Ijsad is a bye-product 
at jeiac. There are good lead deposits 
available in Sargupalli in Orissa. 5.6 
million tonnes of reserves have been 
spotted out which are of high quality 
7A per cent p.b. That could be deve
loped if you produce not less than
1,000 tonnes per month. Again it 
takes time. We have to develop the 
non-ferrfeus tnsrtala so that we do not 
import these metals from foreign 
countries and pay at JLME prices. We 
have got the reserves and we have to 
develop them. The Planning Com
mission should be presuaded to give 
more money to this Ministry because 
these basic raw-materials have to be 
built up to develop the economy of the 
eountry.

*SHRI E. R. KRiSHNAN (Salem): 
Mr. Chairman, Sir, on the Demands 
for Grants of the Ministry of Steel and 
Mines for hte year 1974-75, 1 rise to 
say a few words.

Sir, I reprensent Salem and I am 
sure that you will appreciate my in
terest and anxiety in the expeditious 
implementation of Salem Steel Plant 
Salem Steel Plant has been the dream- 
child ot 44 crores of Tamil people and 
naturally they are all eager to see that 
the Salem Plant is completed an
early as possible. With this objective 
in view, the State Government of 
Tamil Nadu has acquired the required 
land and handed it oveT to the Plant 
authorities. All the preliminary te- 
quirements that are to be done by the 
State Government in connection with 
the Salem Steei Plant have been com
pleted by the State Government. Ac
cording to the target fixed by the for
mer Minister of Steel and Mines, the 
late Shri Mohan Kumaramaragalam, 
the prod action in the Salem Steel 
Plant should -start by the end of 1977- 
78. I wonder whether this target Will 
be fulfilled when 1 look at the manner 
In which the things are done in 
respect df Sates Stefel Plstirt. Thfe 
Detailed Prefect Report if yet to be 
pMfpgsed. The wnrtrudfikm work !•

•The original speech was delivered in Tamil.
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yet to begin. The orders for the machi
nery have not so fat been placed. 
There are only four years left for the 
production to start

As had been earlier pointed out bj 
my hon. friend Shri C. T. Dhandapani 
the allocation of Rs. 15 erores for 1074 
75 lor the Salem Steel Plan has beei 
reduced to Rs. 3 crores. The Minister 
of Industry of Tamil Nadu State has 
pointed out in the Tamil Nadu Legis
lative Assembly that this reduction in 
the allocation for 1974-75 from Rs. 15 
crores to Rs. 3 crores will consequently 
result in the unemployment of about 
7500 workers. The Chief Minister of 
Tamil Nadu, Dr. Kalaignar Karuna- 
nidhi, has also written to the Prime 
Minister in this regard requesting her 
that the allocation of Rs. 15 crores for 
the Salem Steel Plant should be res
tored and the Plant should be com
pleted as per the schedule. He has also 
brought home to her Ihe dangerous 
consequence of this reduction, which 
is likely to throw 7500 workers out of 
employment.

Sir, the former Minister or Steel and 
Mines, the late Shri Mohan Kumara
mangalam, did a yeoman service for 
the establishment of Salem Steel Plant. 
His mantle has now fallen on the broad 
shoulders of Shri K. D. Malviya who 
is capable of meeting the challenge. I 
plead with him that he should exert 
all his energies in completing the 
Salem Steel Plant at the earliest. He 
should also restore the unjustifiable 
reduction of allocation from Rs. 15 
crores to Rs. 3 crores for the Salem 
Steel Plant for 1974-75.

Sir, I regret to point out that the 
Chairman of Steel Authority of India 
Ltd. has not yet visited the Salem 
Steel plant, though this Authority was 
formed about two years ago. Similarly, 
after the sad demise of Sh'i Mohan 
Kumaramangalam, no Minister of 
Steel and Mines has visited the Salem 
Steel Plant. I request that Shri 
K. D, Malaviya, who was responsible 
for putting our country on the oil map

of the world, should visit the Salem 
Steel Plant kind ensure that Salem 
Steel Plant comes on the steel map of 
our country as early os possible.

Many hon. Members have pointed 
out that steel is the basic requirement 
of all economic and industrial activi
ties in the country. But, the Govern
ment of India seem to be having a 
different notion about the steel indus
try. In 1973-74, the budget allocation 
for steel was Rs. 192.92 crores and the 
allocation in the Revised Estimates of 
the same year was only Rs. 100.20 
The Government have explained that 
this saving of Rs. 32.73 crores in this 
vital sector was due to the steps taken 
to control the inflationary pressures. I 
am unable to appreciate this explana
tion. You will also be of the same 
view if you know that the import of 
steel in 1971-72 was Rs. 237 6 crores, 
in 1972-73 Rs. 217.1 crores and from 
April to September 1973 Rs. 104.7 
crores. When we are importing steel 
items worth crores of rupees, during
1973-74 the production was only GO 
per cent of the rated capacity of the 
steel industry. When a demand was 
made in Rajya Sabha that a committee 
should be appointed to go into the 
question of under-utilisation of the 
rated capacity in the steei industry, 
the hon. Minister of Steel and Mines 
did not accept that suggestion. lie 
promised that he would personally 
look into the problem of under-utilisa
tion of the rated capacity and take 
appropriate steps for achieving fuller 
utilisation of the rated capacity. I 
appeal to him that he should take 
concrete steps for fuller utilisation of 
the rated capacity and then only the 
Government will be able to conserve 
our slender foreign exchange resour
ces by reducing the import of steel 
Items.

Sir, if I say that the North, So far 
as steel industry is concerned, is flouri
shing and the South is languishing, my 
statement would be misconstrued. In 
a seminar convened by a Steel factory 
at Bangalore recently, the Minister of 
Industry of Karnataka, Shri S. M'
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Krishna, who belongs to the ruling 
Congress Pafty toeee* has exinewea 
that in the North even without fixing 
the production targets, the steel fac
tories are expanded. It is-the normil 
practice that expansion should be done 
only  after a unit achieves production 
to the full rated capacity. But this is 
not the criterion so far as steel plants 
in the North are concerned. But the 
Central Government neglects the deve
lopment of steel industry in the 
southern StateB. This is the allega
tion made by the Minister of Industry 
of the State of Karnataka ruled by the 
Congress Party. He has bemoaned 
that even the Steel Plants proposed to 
be set up in the Southern States are 
being inordinately delayed. I request 
that the hon. Minister of Steel and 
Mines should personally look into this 
and do the needful at the earliest be
fore the people in the Southern States 
get disenchanted with the Central 
Government.

Sir, before I conclude, I would refer 
to the finding of a vast underground 
source of iron ore in Tiruvannamali 
of North Arcot District in Tamil Nadu. 
In a Press Conference held x ecently in 
Madras, the Director of United Nations 
Development Agency, Mr, A. Hutton, 
has pointed out that Tirvannamalai 
mines might yield about 14 crores 
tonnes of iron ore, out of which 65 
per cent could be utilised for steel pro
duction. The Minister of Industry of 
Tamil Nadu has referred to the finding 
of iron ore m Tiruvannamalai as 
manna from heaven I appeal to the 
Minister of Steel and Mines, Shri 
K. D Mai avia, that he should take 
concrete steps for exploiting the Tiru
vannamalai iron-ore mines and also 
lor setting up a steel plant r.ear the 
mines for assuring pronor and full 
utilisation nf the iron ore

In conclusion, I would in brief <?ay 
that the production of coal in 700 
nationalised coal mines has gone down 
in 1973-74. I am sure that the hon. 
Minister of Steel and Mines would look 
into the reasons for the decline in coal 
production and take appropriate stept

for increasing the coal production in 
the nationalised coal-mine*.

With these words, I conclude.
16 hr».

vft* :
sftr s t r  #grr*rer 

sfft * p f r  *p t sFTcrr g  v frz  w f f a r

$ t o  i

5TFT f t  I  far ft arFTrw 
*»rr ^F=rr j? , a f t  fa r  s r ^ r  ^  |  

*rk sfrr sfNnrr ^
<Hd< | i

«rffcw ^  
s f t f a i  apT STCTT s p r ? f t |

frsffa ^  $ fa 3TST TT
srrarlf *rr<n spr jttot $>rr
«rr ^ r r a n - ^  ^ r r  |  z f a ;

gmr 1 1
m zrvfr^m  | & x*p t  ¥<r

S’T T T R t W f t t  WMT 'Tgt
% i ^  s p t p t t  «rr fa?

^  »»75T % f%r
%  fa (T  5HTPT

w  t| t  w  f  ® §srr
£ i ^  TTsp sth | fa? ^  =̂r
* r t  s t a r  % <ft ? t t o

*r m  % i t  srnr spi
fa ?  STITT T r * r f

^  sfr^ rt %  ?T3T f ®  %

arjf v e  »rf ^ i 
f «  Wt f^rrr «ts i r f  ^

% fn*T sr? r̂rsfy ^  | i 
t fT  TPT̂ V 

^  m r  tq -M  %V1T =TT%ir | q ^ r f  

Tft J7r*T sfn ^ far fm onrr̂ r % ^fa?
3RT 095ft« T̂FTfft

t t t  i f  ar?r t r >  ^ f ? ^ r r



[«f» *Vtof]
*$t >Imtc ^  iwflft w t  
? f t ^ T  * t v m r  % * * * * » $ $  « t , § 9  
*tp tfe n ^ trtt*r r i*w sr t r * |

5 tir w ifv  *n^^?6̂ HW *rif?rFif 
FWWf^ w i %  Ve^Cnln UWWLf <
v fc  f a s t  I r w m  s r t t e r r
< * r a r t  * ¥  ^ n ? * t o * r * r  f a w f t  
% ff^nr % w r  fen  <sn<t n m  o t
*TRT | T* rrV R  ̂  fe^TR *fT?7TT

|

^  for*? -y wTtfie Jr q^r 7 o -eo  

m * z  sr> m *CTf $ trflw «k  *rcft«rcft 
W h r  % t o  ^  ^n% ftn? st 
*Tfts fftarnfetf 'ift ttt
m*\ * $  «r^  $  i *  fa fr o r  % 
w w *  < *v  - % * &  Tsrerr g  far $ m i 
a ft  * § c r  #  S s t a n r n :  f f k  f«ro>-
?rrf^RW qr* 11  aft fa  finft ^rffm «pt % 
^ «ptt «?«*£? | ^ r «Ft «rfad
fasrpft t  ct ^  wrcffusfar -w *
f^ T  3FT V W  f e n  wrcr t ft  «T8»T ^ T T  i 
^ R t a % t t f e r n *  *rt
*f*R W £  %  <Tfs3R» %  «FTO * R ? t  %
fw**jp!r % trfrqrsr fT5W f t *  gt£ $ 
q r HFWW ** «lf»5flF %«F3T  % * m

^ # f ? p w r * 4 t  |  i f h  #  f o n r v
ITfen̂ C 9PFR «** f 1C[ ^ I wf^rr 4$jT<
q v j t a f o a f t  f a o t o r f a r e s *  f n f t s m s r  

^  f ^ ’T V t x tg p T R  fa ^ e r r  
fc t f t a  i r t  w r  w w  * n ^ t  f  s r  
* i t  frfcp&K  w r  « r ^
% f ? n $ *  i « $ f N a r i t f & n i r  «rt 4  
wk^aar vt 2T itfta *  * fr  % forq
fsft swwj I

w  s?
^  «Hpr HTCr a t *  *rr  ( M f t r e  f c w r r t  i 
imr v  £  *?rrfir* * 3  v f n r  s o  

firftom * *  $  *t f ?  iwnrr w r |

303 DG., 1874-75

"mfn m m  w O iWwn <.»| i « n  <r
»ITm iW tTO  VTvnVWPi WJ cfnai 

fw ^ w p rr ^ W %
^ K  v̂T f 5^
w m k  ihrtr * & !& * $  *w & tim r 

w ^ w r  «p cw - 
i95T^t t r r w s v r m  ifVniv ?w w  

98<pdf^prr«nf 5>^*pt^ qrc^wrr 
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SARDAE SWARAN SINGH S0KH1 
(Jamshedpur): Mr. Chairman, 1 vise 
to support the Demands for grants 
and while so doing I shall make some 
suggestions for the active considera
tion of the Steel and Minies Minister 
Shri K. D. Malavia.

While appreciating the restructur
ing of Hindustan Steel Limited so aa 
to make each of its four units an 
autonomous company which is being 
contemplated and which appears to be 
under the active consideration of the 
Ministry of Steel and Mines, I have 
serious objection that it should not 
be under the control of one person, 
the Secretary of the Ministry bf Steel 
and Mines, who is also the Chairman 
of the Steel Authority of India 
Limited. There should be two sepa
rate heads of these departments, 
otherwise it would defeat the very 
purpose of SAIL. It means the 
Secretary who has come and joined 
the Steel Ministry from a private- 
settlor company •wants to retain all 
the powers in his hand* due to certain 
vented interests. Stiuty MJfe in this 
wgmt*&oam tmnm^Ota etitMtedUOm. 
I 'em 'HMtionifeg ibis due to iMrtate



307 DG'> 1874-75 APRIL u , i m & '0„ 1974-75 308

LSardar Swaran Singh Sokhi]
lt would be a misinterpretation and 

misrepresentation of facts that our 
esteemed colleague the late Shri 
Mohan Kumaramangalam never meant 
that what is being misconstrued now. 
No doubt, he was entirely in favour 
of rescuing the management of the 
public sector steel plants from the 
routine bureaucratic petty-fogging, 
tout he never said nor meant that by 
appointing a person like the present 
Secretary of Steel and Mines Ministry, 
from the private sector as the Chair
man of SAIL his decisions and actions 
could not be vetoed or challenged by 
the Ministry.

I have personal knowledge of this 
and I am saying so because the late 
Shri Mohan Kumaramangalam had 
discussed this issue several times with 
me before he died while I was the 
.convener of the Standing Committee 
on Steel and Mines.

SHRI S. M. BANERJEE (Kanpur): 
I rise on a point of order. He is 
quoting, Mr. Mohan Kumaramangalam 
after his death Nobody knows what 
he talked. He might have had this?— 
talk personally, but it is unfair to 
condemn this Ministry in the name of 
Mr. Mohan Kumaramangalam. who 
is dead and who is no more to i?on- 
£rm what he said. It is also in bad 
taste. This hon. Member started 
criticising him when he was alive. 
Even after death he is being criticised.

SARDAR SWARAN SINGH SOKHI:
I am not criticising him.

* rr  f a t f t  * r i ^ r  %  s n t  

I  i
SARDAR SWARAN SINGH SOKHI: 

Regarding SAIL’s subsidiories such as 
Bharat Coking Coal Ltd., I do not 
think that only reorganising and re
grouping as contemplated into sepa
rate companies on the principle of

homogenity would |n any way help. 
This would rather create more pro
blems lad I warn the Ministry in 
advance. The Chairman of the BCCL 
is reported to have said that the daily 
output of coal is 58,000 tonnes, but the 
Railways are able to move only 90,000 
tonnes per day. Mast of the wagons 
supplied at the different collieries are 
returned empty according to the press 
repon from Dhanbad. Sir, the 
details have been given .date-wise. 1 
can place this on the Table of the 
House, if desired.

The hon. Minister of Steel and 
Mines should earnestly apply his mind 
before completely surrendering to his 
bureaucratic officers of his Ministry. 
The Government is blamed for the 
heavy losses and public, in general, 
suffer, but not these bureaucrats. 
What about the continued losses of all 
the Hindustan Steel units How long 
are they going to continue like this? 
Will the Minister throw some light on 
this? Here, I suggest that there 
should be only one labour union, 
elected through ballot, in every public 
sector steel {plant and elections, if 
necessary, could be held every year. 
The Steel and Mines Minister should 
also be careful, in future, in appoint
ing trade union leaders as head of 
public sector steel plants, learning the 
lesson from the previous experience 
at Durgapur.

Now, Sir, I come to Bhilai and 
Bokaro Steel Plants and would 
suggest that expansion of these plants 
should not be delayed at any cost 
because the performance of Bhilai 
Steel plant and its production is quite 
satisfactory and the same expectation 
we have in regard to Bokaro Steel 
Limited. But, I am against the ex
pansion of Rourkela and Durgapur 
Steel Plant at this stage for the follow
ing reasons.

I will first take Rourkela Steel 
plant. The plant was designed and 
supplied by the West German firm 
during 1954 or so and that plant never 
worked to its full capacity and I m a y
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say that the West German Ann cheated 
us. Every aov  u d  then, something 
always happens there, as it would 
appear from its previous performance 
and repeated breakdown thus hamper, 
mg production of steel. There had 
always been defects in the plant, such 
as in coke ovens, gas producers, steel 
melting shop, gas bleeders etc. killing 
several labourers at the site in the 
past.

In regard to Durgapur steel plant, 
this plant was designed and executed 
by a consortium of 13 English com
panies, from UK. The design of the 
plant was quite old when it was in
stalled in the year 1958-60 and the 
machinery supplied were quite old. 
Most probably, they were renovated 
machines. I saw this myself at the 
time of construction of coke over 
battery No. 1 in the year 1958. It 
never worked satisfactorily, and the 
repaired work started from the very 
inception of the plant. Further, Sir, I 
Jiave (a doubt in my mind as to 
whether the blast furnaces and coke 
oven batteries, rolling mills etc. 
supplied by the British consortium 
companies, were of less-producing 
capacities than mentioned in the 
Original Project Report. We have 
been cheated by these British and 
West German companies, because these 
two steel plants, Durgapur and Rour
kela, never produced to their estimat
ed and full capacity. These were the 
first two steel plants erected in public 
sector in the country and our Govern
ment relied too much on the foreign 
companies, perhaps more than they 
deserved. So, until and unless these 
plants produce to their full capacity, 
no expansion should be done and no 
more money should be wasted on 
them.

Import of one million tonne of steel 
at a cost of Rs. 800 crores during
1974-75 by Hindustan Steel is rather 
on the high side, so far as the price 
per tonne is concerned and would have 
an adverse effect on the Indian 
economy and the private indigenous 
manufacturers will also claim such

exhorbitant prices, just as it happened 
in the case of wheat, where the price 
had to be raised ultimately.

Since the Government have taken 
over the Indian Iron and Steel and 
Company Limited, Burnpur, they 
should also take over the Tata Iron 
and Steel Company Limited, Jamshed
pur, which is the only steel plant 
left in the private sector. People 
criticise the Government unnecssarily 
blaming the Congress Government, for 
not taking over. The Government 
have already taken over the TISCO 
Zamidari and township. What is 
the hitch in taking over the TISCO 
Plant when majority of the shares of 
TISCO Ltd., Jamshedpur, belong to 
Government and general public and 
when for expansion, Government is 
giving them loan. Here I may mention 
that. Tatas mortgaged the entire 
plant to the USA, during the last ex
pansion in 1956. I do not know what 
is the present position today, whether 
the steel plant and township are free 
from all encumbrances or not. Here, 
I would also like to mention that the 
machinery imported for TELCO, 
Jamshedpur, which is a sister concern 
of Tatas, have been transferred to 
their Poona factory. I do not know 
whether they took the necessary 
permission from the Government of 
India to shift the machinery there. 
That should be enquired into.

About Ghatsila, Hindustan Copper 
Ltd, which falls under my consti
tuency, I have pucca information that 
their sulphuric acid plant designed 
and supplied by an English firm, M/s. 
Simon Carves Ltd. is not working 
satisfactorily and is not giving full 
production. So, the Hindustan 
Copper Ltd., is put to a heavy loss. 
This should be looked into.

The Steel Minister deserves con
gratulations on the really commend
able step that Government has taken 
to develop and exploit the lead, sine 
and copper ore deposite in Sikkim as 
a joint venture of the Government of 
India and Sikkim.
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. [Sardar Swaran Sinj{h Sokhi]
Concluding, I must say that late

Shri Mohan Kumaramangaiam was a
very far-sighed person and if our
present Steel and Mines MInister,
:Shri Keshav Dev Malaviya would
follow in his foot-steps and implement
his plans successfully. he would be
doing a gl;eat service to the nation.

With these words, I whole-heart.edly
support the Demands of the Steel and
Mines Ministry.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): Sir, I am grateful
·to yOU for giving me this opportunity
to say a few words on this important
and strategic ministry of our Gov-
·crnment. Shri E. R. Krishnan, who
·spoke before me, has talked about the
Salern steel plant and pointed out
how necessary it is that the alloca-
tion to that plant for this year should
be increased from Rs. 3 crores to
·Rs. 15 crores. It is amazing that in
1973-74, Rs. 4 crores had been spent
only for doing the ground-levelling
work and still the ministry has come
to the conclusion that Rs. 3 crores are
·enough to be put into an important
plant like this, which is being looked
.at as important and will change the
face of Tamilnadu. I do not want to
speak only from the point of view of
that State. This plant is extremely
important nationally because it is a
special type of steel that is to be
produced there, which is going to
decrease the drain on our foreign ex-
change.

Apart from wanting to know
whether the minister is going to in-
crease the allocation or not, I would
like to point out that earlier we had
a short notice question and enquired
whether Government has gone into the
fact that if there is going to be a
delay in the commissioning of the
plant, a penalty is going to be imposed
and paid to Dastur & Co. The Minister
asked for time to answer the questtoe.
I ask this because there is the follew_
ing warning in the repOrt at the

Public Undertakings Committee of
LoIc' Sehha in connection with the
Durgapur Alloy Steel Plant. I quote:
"Dastur .& Co., were appointed as
technical consultants· for the A1Ioy
Steel Plant, Durgapur, from the very
beginning with faU responsibihty
including submission of project report,
preparation of' working drawing, pre-
paration of tender document etc. The
consultants were appointed for this
job for a total fee of Rs. 88 lakhs.
The work was to be completed' in 5
years. But during this period, only
25 to ·30per cent of the work was done
and' the balance was done in the next
4 to 5 years. For this delay, Dastur
&: Co., were not penalised. Instead,
they w~re paid an additional amount
of Bs, 60 lakhs."

The committee, therefore, passed a
stricture and said,

"In view of this, Government
should, be cautious in dealing with
this firm. The, committee recom-
mend that Government should
ensure that they do not in future
enter into consultancy agreements
on these terms."

I do not know whether he has had
enough time to tell us today whether
there is a penalty clause. and We are
not going to be asked at a. later stage
to sanction another amount of penalty
because of the cavalier fashion in
which they are dealing with the
Salem steel plant.

For a plant that costs Rs. 120 crores,
if you give only Rs. 3 crores, when
Rs. 4crores have been spent on ground
levelling alone, I do not know what
is going to be done with these Rs. 3
crores. I do not think it will cover
even the travelling allowance ot the
Chairman of SAIL. if he chooses to
visit Salem. Of course, he has not
visited Salem; he is going only to
Bombay probably to purchase cosme-
tics and soaps I would like to know
whether' the Government is going to
give this extra allecation or not. It
is extremely important not only, fot
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the people of Salem, or the people of 
Tamil Nadtt or t&e DSC&but itis  im
portant fdr the national economy as 
a whole. It is no good our Govern
ment talking about self-reltiace or 
building a national economy unless 
-they are serious about every project 
that is there, unless, they; have a 
cohesive pUn to dfevfelop those pro
jects that are important for our in
dustrial development as a whole.

Secondly, I have given a cut motion 
•on the functioning of'SAIL, the need 
to change its headquarters and to 
make It a viable organisation. I may 
also be given the liberty of quoting 
the late Shri Kumaramangalam. 
When he addressed* a meeting in 
.Madras he said:

“At present, unfortunately, these 
is a tendency both in Parliament 
and in the Government *0 get in
volved in checking minor opera
tional decisions that have been 
made, forgetting the real need for 
supervision of policies and results, 
This policy must change. The con
centration both in Government and 
in Parliament must be on the broad 
working of the Company (that is, 
SAIL) and its performance in rela
tion to the targets set by Govern* 
ment. The Government should not 
involve itself m petty minor matters 
like the promotion of this or that 
man, or the appointment or dis
missal of this or that man. or the 
signing of this or that contract. 
This is not the proper way to judge 
the working of this undertaking. We 
should see their performance in 
Delation to their targets. The hold
ing company will report to the 
Government every six months and 
that will provide the proper basis 
for enforcing better supervision 
and ensuring proper accountability/*

-^According to the annual report of 
the Departmen* S M ,  Placed on 
the Table of the douse, S A IL  was to* 
corporated cm the 24th January 1873. 
Parliament has not had the benefit of 
■&> Bix-s*nonthly report from an im

portant organisation Uk# this. We 
would like to know what is their 
report'Ott the working of this organisa
tion, whether the holding company 
scheme is a success* or not, what the 
Chairman of* the holding company is 
doing, how many times he visited the 
various steel‘plants, what is the work 
that1 he did whenr he visited them. 
We know that he has not visited 
Salem. When we have set up a hold
ing company, we would like to know 
whether it is paying dividend or not.

For instance, SAIL has taken the 
stand that in spite of the difficulties 
it was able to achieve 80 per cen: of 
the target this year. Well, statistics 
can be revealing or they may cover 
everything, I do not want to go 
deeper into that. We would like to 
know how much of the installed capa
city has been utilised and, if this is 
80 per cent of the target, whether we 
cannot do better. Unless we have a 
regular report, how are we to know 
whether it is possible? Is Parliament 
not to be taken into confidence? Or, 
are we to take note of only private 
conversations while discussing here 
on the floor of the House? I nm not 
interested in private conversations; I 
am interested in methodical reports 
being given to Parliament, so that 
Parliament will be made wiser as to 

, how this company is working, so 
that Parliament will be in a position 
to lend its mind to that and give 
suggestions «us to how it can be im
proved.

Then there is another point. Our 
Minister, Shri K. D. Malaviya, almost 
fainted when he heard that the Coal 
Mines Authority had its office in a 
five-star hotel in Lucknow. I do nfift 
know whether he is aware that SAIL 
has taken two floors in M h i in a 
building owned by the Hindustan 
Times which is, mind you, a private 
sector building, at a monthly vent of 
Rs. 1 lakh. Simple mathematics shows 
that it comes to Re. 18 lakhs for the 
whole year. in the same building, 
there are a lot of other public sector
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concerns. Can they not all pool their 
resources and have a building ol their 
own instead of pouring money into 
the private sector? I wish the Mini
ster stopped swooning about these 
things. He phould investigate this 
matter more realistically and, as a 
senior Cabinet Minister with vast 
experience, put practical proposals ao 
that they try to save as much money 
as possible and see that the money 
that is spent in public undertakings is 
spent in a sensible manner, goes back 
to them, instead of going into the 
private sector and the monopoly 
sector. I was pleased that he was 
bothered about the rent. I do not see 
any reason why he should be bothered 
about one building. Let him take the 
House into confidence as to what he 
is doing about all the buil dings that 
are being taken by various public 
sector concerns that are under him.

Lastly, I would like to quote from 
the Economic Times of the 4th April,
1974, an article in regard to the 
stagnation in steel production. It 
says:

“The Steel Authority of India is 
reported to have soughfH&helter for 
a shortfall in production under 
power shortage and railway bottle
necks.”
Now, we from the All India Trade 

Union Congress have on more than 
one occasion demanded that the Coal 
Authority, the Steel Authority, the 
railway ministry along with the re
presentatives of the trade unions in 
mines and railways should go into the 
so-called bottlenecks. We form the 
trade unions charge the Railways and 
the Steel and Mines Ministry that if 
there is any bottleneck, it is the doing 
of the Railway Board, the Railway 
Ministry, and the bureaucrats in all 
the Ministries. The workers have 
done their best. They are prepared to 
show it and we are prepared to show 
as to what is happening to wagons. 
I am not going into all that here. This 
is neither the time nor Vbe P'ace to

do so. One Minister after another; 
one officer alter another, says, it is & 
very good idea and then forgets about 
it. They are so busy implementing 
their bad ideas, they do not want to* 
implement good ideas that come from 
the trade unions. The workers, who 
with their sweat and labour are pro
ducing the coal, who have increased 
the production of coal and who are 
trying to fulfil the targets of steel, are 
the victims of complete chaos in inter. 
Ministerial relationships for settling 
the problems that are there between 
various Ministries.

Here is the Minister sitting here 
today; he represents the Government. 
Yesterday, the Railway workers met 
the Member of the Railway Board 
(Staff) on their demands. What 
happened? We wero told that ell 
demands are not negotiable as far as 
the Railway Board is roncerned. 
Then, the only alternative for the 
workers to resort to, the only weapon 
that they have in order to see that 
justice is done to them, is to go on 
strike. We do not want a strike. We 
have said that we want a negotiated 
settlement. The Govern merit’s policy 
decision is necessary in order to 
settle the demands of the Railway 
workers.

We are told that the Political Affairs 
Committee has met. Has a policy 
decision been taken? Unfortunately, 
the bureaucrats who sit in the Rail
way Board today continue to have cld 
British feudal attitude to have old 
labour. So many things have been 
nationalised in this country. Let the 
Government nationalise labour policy 
on the Railways. You will then see 
a totally different turn. You will see 
that coal will be moved, that steel will' 
be moved, that foodgrains will be- 
moved and that there w\ll be a real 
stable economy in this country. That 
c what 1 would lifct to challenge the 
Government and t*ic Minister about. 
I hone, the Minister will be serious 
enough to understand that when we 
say we wa’it discussion between the*
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Steel and Mines Ministry and the
Railways and the worker*, we are 
serious about it. That Is the only way 
these bottlenecks can be dealt with and 
solved.

fWTd ffhc WPT tPIWra 
(«ft §sr*«r star* ) : s-infa

?rrr M N f  ,* *rr
t o  | JTi*r#r wvvft s f  
ft % * f r  y f, srfT
«t.tV frnFtf-r ?:£\ 1 q^r nrCr ett<t

«ft 5Tf STSFFT «ft 1 f ®  ^
3 ?ft sft t o  if %trrzi %fir vr 
* iw r *sr, *̂r *irg % err? r̂r ?rrar 
w i 1 s rrf f v r  *ft ^ r r *  *T5f,* *T(ftesr 
3rT»9f -ifsr f t  qrfsrcft «rr 
"*ti *T5fr ^r-^ar #ft? r ^r*T-^7̂  
# 2:77 % srnt ir f®  $ ^rr
■<»^{ g 1

crar srr^r-^P ®ft |, ŝr 
% «rtf tfr qtfY <»ir **1 | 
fsrcr *rr spt * st?t 1 *rrfrj fo *
jtsst i*rr zm *ft arfor ^t?t srer |  sfrc:
*  T̂TTcT Jr fare *f n̂r
sw  srer | 1 V̂

*ft w?fr $1 ^  |  f t
f r a t  <t sr̂ V % ^r sra a? t srar 
m  spt fnrrre 3S7T3T f f  ?t> s r r jW s ^  
*33% ^nr % w  r̂> ^?t t o t
I ,  crfft ^ ? r  »r f e r  »fr
* ? T  ^  3  T n  5Tt 3  ? r  J T  I  f f r c  %
«n  ̂ it *fteT »rr TT^c^r?FT % n̂rr 1 

ifsp f t  TT̂ frr?r?T r̂; tr̂ tM t, ^  
srra <Tfa % % «rr< r̂rar t .......

qjv w w  : fiw rr^
^f TO I

«ft f«i*S K n* : t  ^  R̂RTTT
, «r>fr »ti ^  1 «r*r stf
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vr T̂TiTT
3ft SFTTCTr ^  ^  ft, ^  ^r % 
fart jpfcfr ?r|f |, ?ftr ^  ?p> ^  

n^#ir?r ^ r̂Nrr f t  f  ® s*r qf^rv 
*f «r?rf5n»r «

^  v ffft  ?nr sft ^faTTf? vfiz  
f^rr # m  srrw  Jr i 
srrsf? 5r f®  ^  | f3pr % 
f t  fsrsr̂ fV % ^ t t  |
*rr f  ̂  «rr̂  ?rpft ?
fTOrr ir m f i «frfr
SffT 5TTrfT fTT $r % <T>r? JT cTRTT^

f i p r  % TT1T|T ^  #^T R  TSt

5ttt fC 1 Srft* ?r 
9ft ?P^ ^
spt cfT ^»r % z ft  it t  ?nq ^  sictht 
r̂r̂ cTT f  f t  ?r  ̂ ^rr^ st?#? ^ r t

if 175,000 5*T ^t ^ET̂ n:
^  7^|, $rf«R-<nr^t arnwt s p r ^  

wz w  % sftr * f  1 si 7 8— 7 y h 
150,00 TO r̂rc ^r^ft »
fpnxr 5fT i m f e »  | w  ^

ftn^; # 5crr f  — ^^r^Rnr 
cpt «1%fe?fr 1973-74 qfr
2^riw 3o^3rr^^|?ft?:f*rrtt^r^n: 
?r̂  5PF ift |  ^
1 ctt«t 50 ^srn: z* % \ %$ ^  ft 
srrr ^7 ^  f t  ’fltt* 70-80 
^  apr «p4t q? T|t I  i ^ ft ^  ft 

197^—79 ^r ?̂r*fT?r p̂rrarr I  
f t  ^  t o  f^rr? 3 i*o
^snr w  p̂t t̂?ft 3 70 ^ ttt
^  sftiOTT fr ^rmT i

«rfK t  f3w % if
^ f t  gRrnrr ^r^rr g i ff
«pm «pt Sett ^ 1 w r  f̂t %m?t 
f?r «Mrgy  fnrrs- |  83 ^r
ijtr^anr^TTl 1 8 ? ^ ^  1 1978-
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79 *  fr t f*  I>*ft 1 *rra 4 fpsfnc w  

sftWR 57,650
I

cFi b  f%* % «rr̂  A *nr ^
SFcTRfF I  I 1 wrtf 31 $*TT $*Tf$ 
w  1973—74 ^  f w *  I  
sftWH 28 I  1 1976-79
ir qpsfftS* fW te 2 ?rrar ^

s fr sw r  1 r̂rsr
65 fSTR I  I . . .

« f t  q ? T o  5 « T o  i q q f f : 7 4  %  s r n ?

f*r?j*r 7 9 * r ^ % 3r r T | f ,
ffrrr ? 75—76 f 3  oVtt 5TT

?

«ft * m  : <T$% ̂ Tf7
zrife* ifft ^ r fore

®ncr « a w * r  1

S n ?  ^ » T  c H J  ^ R t 5 T  ^  I (If

trfefa^y f t W  I  so s^rrc o t  *flr 
sftiw r | 3 p n r  z*r 1 w ft

z ffa  Ir 1978—79 t  $RT$ 
fe*n«r §>ft i , i & 000 

^ r  *ftx 41 ,000  o t  $*nft fcra n :
1 v ft  s ’rrr & fafo?r $  $*r *

4 y r^ fe fit$ g y fg »riig $  %ftx
$ ? r r  s?>ft 3t r  *fr $>ft
swtfa sfa*?w  t  qtfr ^
s^V srror gsrr |  1 a t * *  *fNT m  
f*r 15ft $*rc?t ŝrr *?fter star $ 
fa  $*tttt wt a fa fe v  firm*? t  *TC
5 srrfs $tcf> grr ^  | «ftr
q k  «nsr trt^ ^
4 t tri»fY 1 w  TTtf̂  |f ^  ^
«r% <*rrcsr «prarar *rt £  $ b

sfa if farrc *r< ^  | f ^ r  $*r w rm
f a m  % OT?, m*T v&TT&T VX OT? 
l ik f t r  tit f^TT^ f*T T̂T ^  I

•nKf^pwt fllw  ^ f ^ w r l  wit 
^  w q , t  «mgi<MB 4m  f  %
«i5r <^ i 9 7 g- 7 9  t  5 7 ,«s©  8«r

t t  |«nrr atwwrr ^>rr i 

VEflWV w  ^  Pwff ^ w ? -  
w  tj;% f  vf^i?
^  t c  ^rrO1 f w f  f  1 w r i t  ?rrft 

$mx ?> 1$  |
f*RT?T TTJTOTf̂ R- # ÊR?
^ 5T,TW?r *rr TTTTT |  

s^% 2f» 5Fi> st>t ^  f^nr t  ^  «m? 
t |  |  ?t«it ^Tr(t |  f»r

qf ânffzi zrtsnrr Sr ith iq v*! crfW  

v t  tfr 5fSR % a tw F r  %*rr

^  *r< &i 1

?r̂ » f%̂ » wrr t o w  %  ^TTft 

IjfaftCT ^  | ^  18,000
g r  qft ^ gftfy r̂ ^ r  ^  t

§rf%?r <nn: t^nfr j$ r z k  <ft

5ft 5 *  *rnr 4 5 ,0 0 0  ^

f P̂P spCJfT *rc ^ t  1

«rl sww froftr 9Wf : 4 5

sft ĥt «w ?ra> ?

sht* : 5T5 î rrCt <rMt 
ift^TT *  i t t  m  arr vsi vfam % 
arc** *r ^ t t  i

^ r ctt̂  r̂ arsp «vramC «ct

^nrar |  ^  20  & i  ¥ t t^rni

| f̂ WW> 5|?PR 40 $3TK 2?r
* r ^  ŝrr 1 1 t^fr *rqr % *ft

f̂V srarer |  ^  «rnr 9̂ 1% *>

SFtfW sjrc T | t  mf% fRT<t vV 

f^m>^ ^tt ^  ^  ^
qr? | ^  sr% 1

Irr ^ l t  w v n w  e ip n x  
s»t «pt sforrcpr | ctotSV ^
«fk «rfigfv w ftf tar ^
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tjrcftjF* ^ncr it ^ trt  <npiW 
$ ^  i v ft  iyStr & i>t ftw rt
*P> 4 t  ITP& $ * t  q f t f t m  ? f 1 1

g w r e r  3t *$?r «ft?r

w r  S f t  ^ t f m  i f t  w *  i r w a  
* r f  «flr ^  n< |  faroV tft f  ^n*rr 

*«rnpnr g  i $ »rfr?r * i k  %  * fk  % ^  
%  surt: <mc 3*wr vnSV 

HiangWirT *wr | ,  ^ p fh r *rk  ^rrr

w r c r  $ t  5T57T |  f a  $
iN>TT ^  t| t  > W W  ^Pnr'T 
qfcrr g*rr |  s r ft  s^rie**

3r t^r ^  #  ^ m r  *n^rr g 
*rre*n*r t o t  * t  w r a  ^rr ^rr ^ c r r  

g fa n̂rfV w* ^ t  ?w *ta: «?t 
w w  «rr, 3 *w t 1 9 7 3 -

74 3r w  ire ferr 1 1 %fa* snr 1?*$- 
^^TfFf *> ^  ?fhc ?*rnr 
ssta s W f  w  f*rr 3»rfte vtr 

t o t  *ft ^  *̂rf̂ rtr *̂r f  

fa w r  ^  1 ^ 3% fin? ^  
9 0  i^rn: z *  % \i * *  « ik  <ftt 

9 0  f 5TR 3 »T »ftf**PT ite 3 *R fa i f r t

«pt t*sRnr̂  ^  «»k % ft
|  ifcT arsft |> tt 1

v f t  si«pk ^  *̂r #  * h$  ^  qrc 

fa?r% f w ^ r  fssfcpfar f  ^pp> 

% 1%^ ^httt ^ o t^ o ^ n x w*r^ 

«rr«r «ptrt |  «rk ^

% ^  ^  ir r̂c *r?3r fcsrr % f%
«wf f?nr»̂ rff5T I, sr%
f^vn^T ynrlt^Tn

| «  «fr«rc f*p*(T I  t^wc-^r^r

y qf̂ qre ^ T3ŵ ?r ^g- ^ s ,  Trw^rtT 
fa  ^  W  f ^ ' f e  I  ^  SRT̂ PTT 

|  " f a  S*T T O T  f * T  * f t  %H
^  ?T^t ^  ^ qWfT«T!% | <

q-rl'fl’ ^  tt
ijv ^ t̂ t ssrar «n %̂ tr % *r,

^ ^wft «rj?r m  ^ r̂r̂ rr ^r^rr 
t  f r  $*ro t  *̂T(xr ipritr 
t, ^r?f rr^ f  1 ^

^ a fr  ift̂ T̂T %
*r̂ r f ^ r r  | r̂fv̂ r *r$
T̂FT T̂ f*P ^  #  4 ^[>df ? 2 : . ^
3 v d ?  ^  w  t  f , ?r 15 *rd? f̂t

3 ^r TT«f Jf I  %*T eft
m  *r | fa  ^  % ft-rT <*>5r

w  t̂ t o  ^tfft ^ f t  ^  ^?t
#*?Fr ^  T̂f̂ iT I uf̂ T ?T*P ^  PTcTR- |
fa  %^nr epf sprr f  ^
^  ^  ^d*t §rfa*r 4 ?  T̂ fsrrr 
•FTKTrt, ^ t f* r — ^ r  m  ^*=rt %  
m  ^  3 cp t̂? t̂xf. spt
f o r r  |  q r c  '4V grrft qrtifV 
■3̂ ^  ^  îr \ r̂rr n% ^  $  fa 
xt*  ^  3 ^  Pwr |—
f o w r f r ,  fa w r ? y r r e r w  w k  ch^ncr 
%̂TR % \ (WarW) ^  cflT̂T
5fV f^rcr |  5>  zrc f̂V fa?rrarr-
w r o  ? r k  fa ^ rarr^ T  e ^ t T w r f a  
? U * i  % ^stt |  ^rfaT ^  % f ^ t  
5*r̂  ^  | fa  qf̂ f̂fJT
jftsRT % ?TfcT cT̂r fPR 'f^Tt:
^  r̂r ^  1 ^  W g r if  
'Tmcft f t « ^  ^ ift  fa  s?r%
C5TF5 m £ f  5ft I  I

ar̂ T *R 2T2T % ^^3T<T T̂f qre?T5T 
ŜPTT W  | I TT
r̂awr ^ w in  ^sr vrr 5^c zm . 

% ^ m rr *nrr «n f a  q *  «P ^ t
-̂•PTT I  f5f»T% TTT̂ t fW tf 0\ 

I, »̂T t̂ ^  ^  tttr ^jlbRtT ^VT 
? f k  ^ r %  f^ rr y r w m r

l«TT ^ q - t

^  Tyrssff % itrt t  g- r̂q *tr- 
wztzff *Ff w1% it%t 

tk  f ^  I ,  vnmx x*$z sptct, g  1
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«tT *fTTWRW *fWT (  )  . *TOT-
't ix t i t ,  « f M r  ^ t s r c %
*nc f t p f a  |  1 f t  ^
*F t$  v r r g F r r  * r tft q?t sm f?r’s fa s r
%3?TT ft fcpflT Wrr̂ ft ^ I fnflT

*F*$ 2PR9M ^  | 5ft ft*ft ST^R TT 
f^ n h: ?T T^cfT f t  I StffaTT g f v R  q?t 
SPlfcT ^ T T  3f§cT W W T  |  I 3RT
Hwf<-y *t qpntrr 5f * ft  t p ?  ^ f i ^ R  §srr  
«rr o t  % $  % ^  sprfircfter ta r t S?
sr f*  %  * e * t  *£t s f t r  <t? t  f V t  s t t - t f t *
f*FTW % » T  % fax* f̂T-WT 
^rsrpt f  WT-®Frr f̂rnr 
| 1 «rt ^ r t  ^ c t  fftnT 1 ot% 

T Jf sr̂ T W  Rr̂ ld f  Wf #
srnr w u ^ c r r  | 1 *?$ ?A«rr«r
apt r̂rar | ^  ^ft q ^ t
*f$t % 'FTPT ^ fjRT *t 41 % HT*T
im  5PH *ft | ^t W R R
tflr | 1 HW-OT % srt v^rrtt
?  , 5 j^ f 5r t  Jr t  sE rfw iR T  t
% t^-jw rfcros t  ijfiwr %
^TVT EW 5TRT I  I ^7% ST̂ S
« f k  « ^ f r f t  5 f k  w  f i w rS f e  % 
*PT I  f ^ R V t W R R t  J f^ R T J T ft  

t^g?TfN& «T#T t  f̂̂ FT OT%
<n ^ 5  t̂ft r̂ yw w i vff »np-
t^t t  *i? wr^rr #  t o  t
$sra?t ’src^r t  1

^ t %  ft?  I f  ^ t  f t a n  ^ T
* n f a  mw, % w f t  T R W F T  %  3n^ i t  

<ft t o  *r^rr ^I'^n |( 1

i W H  srfire f o m  % ̂ r  smr |
i f a  3 W  5ETTTT V f^ sq- ST^RT
| I ®TfT qr STgcT ^TRT TTO? ^t 3HRcT 
(  1 ist€t-^t w e t  *t f̂txrCt % 
ftntTnnwR tostc ’ir^ t M r  ^  
ftrnrr «rr 9V9T, srf^r %qtor
t o r  s p t ^ ^ r r ^ r  t r w h t̂

w nw  i w  wd^5t ift impnc fliTOW  
^t w r r  t  f̂ rsr % i t  snr% ft 
?r% i

5[?rd m  *t§ | ft? ? tr  tar ^ fr f- 
wsrttw rft ^ f t  ^ f t  | ft> o t  ?ft 
^  a F t^ ? n r f^ c f
VRft ^ I *fft ®)<fl WTcf ^ ft? 

’TRT T̂HRT f  T f , *RWT *fT ^  
^ ?ftT fRTt

«mr | ftr?: wr mvn tftn r^  
fw a  f»r vt vdii»0 «i? ^  | ?
ftwft %«TT?T % «T?T8|“< *t STTT ^  CJ,f<«ir
+rfd  ̂ 5f̂ t 200 r̂tpt
^ ^ t ¥  % fRTC ^TT^" I f t ^ f t  ITTT 
wt frtetN r =srrf̂  , fticpft 
fw  9RH t̂ S|5t ^rf|t, ÊPPT ^ '^ 3
^ r M  ?«k  ^ t  % «pnwpfi ^t vw 
f,rrftrar v tf^ - f̂tr ftRr *H¥iRici *pt jtft 

ar̂ T % v h c w ^ F w r v t
^r i ^  % îttxt #v«ri s fw  
snrfe sp̂ nnr ?rrtr ^t ^
t^ t 1

C5TT5e?T % ftRt tnp P W T  f|T% 
«TRft | ftr ?trsf»r ^  ?mV 

^t q M  1 w t ^  5 itt-
10 M^d 5g[̂ Tft ^  f  1

r̂ftsT o t  % ^5i% n? wrr ^ r  
fwn& st 7, 10 m <^ ?nft % tn%¥ 

?nft> ^  «prt wtt *̂ r *F*ft
T̂ I ^  flî il̂ l % sî r F̂TT ‘SfT̂ IT, 

OTT 3HR 5RTRT ^ ? n  f
ft*  ta f t  % 3IIMTH % *RT ^»T W T
^ S v ftw  ^  1967 ^
288.13 fk ftm  «W
ft? 1968 415 ftrf^R ^rapt?R?r
^  1 ?rnr qftrsr ft^rrra^t 
W$ WIT t  W  OT Vt ^ft ?T7j5 it 
5TTT fTfW'cT ^  I JTff cR? ft? '3 ^ #
^t-® t€t m&tr % % ftr^
amH ^ 1961 ^ 387 ftrftnH ^?f
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*T fcftfofrWT * *  fa  1962
850 f a f a n m  f c r  ’w  t s f t f t r -  

3 m  fa r  1 w
i  fa  «f3w
vn*t arfr ^  w  Pf s w  «H f

’stpt wt
tf& fo  *r t  W ,  s tp tp t  ^  1 1
•wrr* *r *prc ^  ^

«rc s*rrcr ^ fa r ft e  ^ r  w ?  *r?^ r
|  ?ft I c T T T
«r t o  ^rr4- 1 *ra rcrst £  v c
*vft *rra£ ̂  t ^  ^
$• i{t t s t  t  1 f
■arrf̂ rr fa  ^  «r,-* % rw **t wiPT-

«J<r
srrqr %  't p t  |  ?ft ^  srr s m - s F R r  i r f w  

•srrer 1 fiH^qwiro •ot ^  t o  
wwf vgr JfrrhmfrzFrnFr vtsrzr 
-w* ?

TT^^nr qri n̂r ?t
<ft *rFT ?TII% f  <ffa $r 1 

SrrPsTr  STTf ? =3̂ - «TTT % 9 *T
3 T ? * T 7 ^ T  |  ^ a p t  J 2 K $ t%  S ? T  
f ,  % ?  ^<T W?r?<T <TT ^FTT ^ f r  5 R

t  ? fTTT 6  ^  *PT?T
t  ? ?*t % ?̂r *#wj; f*r*Rrr t
s f l r  3?rr< fT  * f t  ^  f a ^ r r  t  1

srorc: *r$r $R srf> w «rr  < rtot 
^ ft  1 1 v t i t  i r r ^ r  ®Pt fa tT  ?r$r fa*r<rr  
| i 3% ^  *  ?r?r<r-ir5Tif
n » r * %  %  f a s t
^  t  * « f t  ?rc$ %  * f t  m # p r
r̂f ^ f f t s r c  srTWf arra sfr ^t̂ tt

% *rtc * w  tfr, q ^ v r ^  **<r<f *>>
1 mq-^f | fy  z fs w &w 

% 2 0  5 % ^ R : f5qp=fcT» t ,  8 0
fr s r #  f x r ^ r  % aft %  « o t t  ^ r

gr> 5f)?r fn ^ p rr 1 ^  ^r(?T3ff ^rt
W?T S%vT % ?F3X

?r$r ^  1 1 «rrr ^  *fft ^  $f
v t  W 5̂  ^ $’ ?Ttf^n: ^  ^ft tr?iT 

^ft^r ^ 1 W  sftsFR 3̂  »ft^ r̂rsf 
ffTT ^ f l

^r^qrnrf fkf^r v^ rrfv  
tr^artw &  ^rr^rrf^-1  ?rnr ^  f̂ rf r̂ 
i  fa  r w >#r ?r|t f , ^  

t, gsftf w ;  ?r̂ r |, jspfh^r 
* f ® r  ft, ^  ^ T f  v r s B l r  w r f t  |  t ^ ? r  *f  

^  ftor r̂>r f , qfrt ^ r6r 
era ?inf» «p*ft ft 1
sitt w rW  ft
^ f ? n r  w k  <?>rc#*r f^R= 1

?r*ft ^  ?rsrrr V̂
3TTOT i  fa  ir eft ^ n :
r̂rtfiwr ^  ^r^r 11  ^nr

^ fffjf* r  q n r^ T tê j i  000 ^  1 2 0 0 ^ 0  
^ • ^ r r # t 5 T f  | ,  ^ f a ^ r s f r t  30 0 , 400 

f̂ r?=icrr ^ f t f a  =TTf?^
^  wsgff % *rr*r t  r̂ir ^ t t  
^Trr 1 1

«rt JTrfarsrerr* wm ( ^ R ? t )  : 
?T«rrqfcr ^  ?rrr % ^ i r r  ^
3fr?rf®PT^TOrr ^ g rrg  1 
r̂«r> f̂rsprr *r fFrr? sifnr

qp: 8 3 4  a rc t?  m% W  m 1 
zfotff % ®T fa<£ V& *«® CT F̂TTcT 
^r arrl̂ r̂  wrr^r |w ^  fa  iftmw % 

9 0 ^ p ?  ^crrar ^ r  ^ r r s * r  
5> r r  ^ r r f^  «tt i 1 9 6 9 - 7 0  % w&tft
StTf % 2 7  STPsr S-T ^ f  ^ T K ? f  |?TT qT
f̂r fa  ^  t^ q fa  ^  sr^  

st<t «rr ?rh: f a r  ^ pt % grn? jft^Frr 
% *fara ^t * f f  ^ ^ t :  «rfcrf^
^cTR5T 5f j t  »m r ^ r  ^  f i r r
f a  TT5? ^ TT̂rr ? rk  ?fr 834 ^vdir T?qr% 

^ n r  %  » t r  q x  3*P4 vw q r r  ^ ? rw r  
*r£r f a ^ r r  f a  f^rw 1 3 . 8  firfgpre  ??r 
P̂Tfcr ^r ^rr^r ^srTr r̂ firr 1 s?fr
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«nft spr <rfr«rTO | f r  wra fc?r t  ^rd  
ctcp r̂ftsfY ff tr  *$srrfwfa % <re«r 
^  m  x% $ i ?r̂ r sft ^  | f r  *rcter
TF% 8 3 4 qittfX VfcWT
% 3?f  f  *h>t «®ncr ftjqr o t  sffcr qfram
fJT^?rr ^  5TPT % *TFT̂ " ^  I «Ki' ^T  
% qrtf sffaT I  ?

qrrr ^* rr ft f r s f te f tP re r  *nr?jt * t  
«ncwt srwraPw ^  irm r
tiW y Sp}' y r f f i  *re qfi?»rpT | f r  «H ^ rf t  
*fcr if P̂TTcT % ^Tl^T T̂ t ^  |
$srr f*F «n w w rft^ ftir  *ft ^ tt sricrr 
| f r  spf <n^ f t  ^Sfrrfajfr tffafcRt 
vrrf t  f a f f  *f swrer wrrw^fr f t
4,5 fo ft gr** ^r^rT cR^ ^  ?rrw
srarrar vrosnRt % % <pTcrr
«Tf% ^?t ?T JTFJ5T f r *  I  |

17.00 his.

f r  3X-
«ra*r *r SFFFsrre 3cr*ff r̂ft |
fapfr 1 1  *rf̂ *̂7% ^  <r^r#r 
arhnr It grfNrr *t«r? *ftar few
it  ^ * T  ?r|t eft T f r ^ T  5lc*lcr
wr*frr wzm 1 1  f t*  *ft t̂ct fr  
*rcte ^ r  % *rft«r im rfW t n  ?rftRr n
ST%R7 qH Tff sppfajfT H ^PTSJW
frqrr *rpqr f^rr% '7vz: wft f r t f t  <=r?> p̂t 
gifoP^rr fTPT ?r#r $>rr & i m ft  
*ftf?r »r ^  q f a p f a  *  ^  hjt ^  f a t f  
^ ^ r r f r w m -  *ff g^rrt gm fs T rf  
OTTft cftT xfrsnrnsfr ^ t  r m t ^ R  ^ t| rft 
ij^T ^>tt m f^rfip- r n  r̂r •̂ c'tt̂ t 
ietc^rt s > t ?rV o t t  r 
aft ?<tt *frr ?n^rr * c^ft rp?-
t|̂ t i

?T5®r f  !tt f r  n  ' T2% ^fkfrf^T 
«r?sft «ftt €t ir ^f^rr *r̂ *r

r̂wf 1 gv  f f i ir e  ̂ 'y rtwtnlf 
v*i w vfrm w*fa&r m% f w  
^  jV^rw r i f ir  q riftsn -
fiwfrsr « w  fft <rwiwr4>dt 1 1 
^  arft îrT *r$f f%  ̂ rgrT^rr %  ^  *r^T- 
^nr ?ftr ^t f̂ rcrrr s jt r  ferr srnrr 
^Tf^r «rr ^nrr ?r|t ferr «rr ^pt 1 arm- 

^  ft  ?m  ^  1 rw ^  
?r<̂ ft OTffr ^t 95 T*$z ^nr «*# ^ f t ,  
«^r|>T ^ 7 %  sjft ^ r ?̂rtccT ?rr$rr ?r|t fw  

I af>t ^rraPT =rt «n?r
^  ^arr r̂rq; 1 i5^pt ywnw ir w t t  

*rr ?TT«|PTft ?rWt »Nft ^
Tfr ?fk  ft  ^r trfW r ^  t^t 

ffr ^ r f t  %  f̂t «TRerr «ftr ^  #r 
«rfTTFT Jr ir^rfrTi ^tf^r ^
^TPTT ^  ?m  I f^rcft qft aĵ ft ?r
«ft fH fir fr> %  spî V ?pnr f^TT 
|  2̂  | w  f r  o t c t  v r
^R- f^ r %ftr ? 7T% ^Fr# JTaT̂ Tif?T ^ t  
?ftr 150 apr »iJR5r

*f. îr ir??Tr ^ t i «Tft- 
«ft 1 ?ftT eft

*r w ^ fh r «flr ■? jfPffpft 
^t f ® ?nft? t t  afnr ŝr f*r % wrer̂  
^  I ^  f e  f̂ T5% 4—5 W  ^

^  n| tfix r̂sr
^ ? r  3ffr ewn r «ft +Twwrt

^ 1 3r^rt ^1% » ?TryTTft r̂*f r̂ ^
*ify ^  fr t̂ ^  f r  wtr-

«p*t «rr ?r ?t srffcRr wft
■zxmr -m m $ i t  1 ^  fprfir sr*ft ^

I  1 'R  5ETR- f̂ r̂ fsnrr v t i  
wq- *r ^ r r  1

3pnt, 1973 % *£r*f V rtfrft
^rt 1 & : u*<̂  ^rfNf tTT^nf^r^ frr^N t

r ^ t  % I y m  W*TefT |  f r  fs rc r  - j | w

fr T t  ?rrqf^t wnwr f t  «fir ^ r  *r
’̂ c ^ gr ’tTtst^ ^t ?rmw»ct*r % 1 
^rf jqrrfar̂ , t r ^ F ^  it* ?fNfrr»w rr wr
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tfsr infir r̂ĉ fTTr ? * *  «rw r w
5Hsrr f  tffc <OT *rr% ft i 5WT?r 
# & ft% $ s r r * fa w « r  * r # f? r  fa*rr «tt 

tftr s p w  $r n?% ̂ fYfcr fa*rr «rr fa  sft*r 
'Enqfrf)- eft ir*rr ?>rr ^rff^ fa 
f w t  sfa?f jftsRT t t n  rnf
Sfarf f^frsr fWSW FT^T
*frfa-frsrt™r sprsr arraft *t**rr % ^  3r 
*nf froftrer f t  1 ^  ^  f^ rr w r
«IT f a  S R ^ r  cr^f> ( # %  f a  5 ^ T T i' ^  7 T T -  

TTofr sfr̂ RT *qrrer fafsr 'p fa  w r fa r  
% *ft it t o  *Ptir) f«r?g m f a  

g *m '*Trreq; m  v z  w n ,  ^ r r  w m  %, 
iTBfrr 7̂  *htt *ftr ?r«?t *ft wrfNirr 

w r f t  ft I

1 9 7 3 - 7 4  %  tftx
f a w r  ^  3f t  t w ,  ^

%  3TRT ^ R m  *?rnT wt *rraft =Rt g ^ r  
atraT ft I q ^ t  *rc ft f r
P̂#tT xftsHT it fWRT vRSl̂ PT n W * ^  

4WHt| wPoTf vv5! wnm
fcWlfe #  g^Rtl % *PTW *FR’ gw  I
*fer w tfm  vx wm *t m&fo ftfa  w m  
%  v R s n F f t  %  tn f c9r ^ w i w  ^ * t  %  
s f a  f o r  a e  $ * n ;  5 *  *Ft
t w w w i t  1 ^  Jffir fer
3 0  fS J K  z x  aptfa»r ^ T T  ^ t  frc?nrf 

* F t W ? f t  6 5  SffeSRT ^ T T  I
6 ,7  ^ vilR  W  s f a  sPt5P5tT t t ffr fC W  <?T*TM 

^t »rfdPt*k(i 3 5  n fd n fd  ^FTRT «FT y c 'T R ’T  
$  T O T  ft  I < T % f W  6 ,7  ^JTTT 2?T 
V t W  facTCT 3HT ft * f k  S*T t  fa^Ft
^ r t  e i k f f w r  35 vffevwi vrr*r f a t H T  
i i f ^  1 ^ t  m s v i w  1 1 ^ r  
c p c ? ^  1 0 0 in 2 o o «p rtf w n ^ r flR i 
« r  ^  $  m&r %

^ t r t  q r  ^  «rsr ^ t t  
^1%  « n j r t f * r ^ T ^ T ? | c f k ^  
fiwwgreff f ^ t  |  ^ r  f e j W f f  f r

1 1
»

» 4 6  h ». (
tSSKt JagANnaThrao Joshi {ft the CftairJ

^ 1 ^ ,  #  3FT»7 % ^ ^  if)-
WT RT,̂ T ^  IVF* f t
T̂V* f ^ r w  ^ 3ft f r  ^T,

^ft§-r ^ r?r  3TTr?r g Srf-R 
^ r  f̂r ?rrq % ^  in f?  ^  5q-^«rr 
^  ^  1 1 «r? ’rsrrcr nt$~r Tf$zir»rr 

cft̂ r it% qrf srm qr ^  
^  l ^ r  *r ^r>r ?sr^ r | ^*r^ir 
*ft| & ^  ^T, fTTT ŝrraT ?fk

Ŝ RTf ft 1 WteR, 4 ?TT %
% *«ft 3ft % ^  ^*^rr 5 fa  7 ^ » r ^  
Wfrft ?pt cR̂ > *r^t qft tirrr ^Ti 
«fhc ^Rct »n: sfter f^<=Rr

1 ^ n$t ^r ̂ rgcf fort 
% «r6at ̂  w ?m x ft «ftT r̂flwt ift 

»t «T«fr aft * r e #  cn^ »TfT- 
facr ft 1 %rr ir^t oft ^ fa ^ r
ft fa  «rr*> % »r0«r ^ r r r  *ftr « ) ; • #

3FT 3f%«r ^ f t  «rr 5ft^T ^  ^r 
& *m r ^ t n̂tr . . .

?r»rr#T ^ «n«r ^  r̂B*m
PTt «RT fiJTR w ft  % 5ft *nite ^vr

% *rsj ^TRt | g*r apt ‘srarr̂  ft,
^  wit ^(^rr f  i

5nr rr  ̂ ^ fa  ^ r  % rt  ^t Tf^pr 
^  * r  iffa^rr ^  ^r s o t t  ^  »rf 
ft 1 w% Q[ 4  *^q % ?rfsirR ?r n it  sft 
^ T̂JTr ^??rr | fa  ^  «nw % 
*fnr, »tr % fa*ri?T m i  ^rr% 

^  t r̂r  ̂f  ffhc
% 3ft ffa 'T  ^  ?TRWfW#pf^ ft, 

^TJ|fJi%fiFt^^crTH:qT spt S’T^TT
^?r 9fl«ft % f̂ Ttr «t?rt Wlftn: >

w*r<r, «rrq ?t *r  ?r^rar
f^rr,^r%f*P7^R?^ •
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SHRI & L. PEJE JJtatnagiri): Be
fore I support the dtimahds of the 
Ministry of Steel and Mines. I want 
to bring to the notice of the Minister 
the progress made by the Ratnagiri 
Aluminium Plant. In 1965, the Bharat 
Aluminium Company was incorporated 
with the object of setting up one plant 
at Koi'ba and the second plant at 
Ratnagiri. What was the progress and 
achievement made by BALCO? From 
the report, xt is seen that at Korba 
the first stag* had been {completed 
and it was commissioned in April last. 
The second stage is expected to be 
commissioned in 1976.

But what is the progress made at the 
Ratnagiri plant? During the last 8 or
10 years, the Government of Maha
rashtra has kept acquired some 500 
acres of land. That Government has 
come forward to supply electricity 
from the Koyna Hydro-electric Pro
ject at concessional rates. The State 
Government has made provision for 
the supply of water. It has spent 
nearly Rs. 2 crores in completing the 
project.

Having done this, what was the 
amount spent upto 1973 for Ratnagiri 
Plant? It is hardly Rs. 1.40 crores. 
I was surprised when I heard the 
figure given by the Deputy Minister 
about the requirement and projected 
production of aluminium, that we are 
expecting the capacity to be 2,51,000 
tonnes in the coming 3-4 years. But 
looking to the progress made during 
the last 8-9 years, I do not know how 
he is going to fulfil the target.

So far as Korba is concerned, the 
project estimates were submitted to 
the Government in December, 1966, and 
within ten months the Government’s 
approval was given to Korba. What is 
the treatment meted out to the Ratna
giri plant? I am rather distressed to 
see that even the provision made in 
the current year’s budget, which is 
about Rs. 8 crores IS conditional. It is 
going to create difficulties. The banc- 
lion has to be obtained before March,
1974. I do not know whether the 
Ministry has obtained the sanction 
before March, 1974. It is for the

Minister to make a categorical assur
ance whether the Minister has been 
able to obtain the sanction of the 
Government of India. If the Govern
ment do not come forward and accord 
sanction, we fear that the project 
might not even come up as per 
schedule.

1 urge upon the Ministry the need 
to improve thellatnagiri district which 
is a backward district. It has been 
declared by the Government of India 
that it is industrially backward; there 
are no communications; there are no 
industries. That is why this project 
has been taken up. Some hon. Mem
ber—a Member from Gujarat, I think 
—said that if  is a political decision. 
I do not know whether it is a political 
issue or not But it is certainly wrong 
not to develop it. We talk of giving 
weightage so far as industrial develop
ment is concerned, and we say that 
the backward areas should be given 
weightage in the establishment of 
industries. That was the main cri
terion on which we planned this parti
cular project at Ratnagiri, Bauxite is 
available at Udgiri and Dhangarwadi 
in Kolhapur district If "we develop it 
to 50,000 tonnes capactiy per annum, 
it will last 80 years. If we create com
munication facilities, and develop it to 
one lakh tonnes per year, then, it will 
be sufficient for 40 years and more. I 
would urge upon the Ministry to see 
that this project gets the approval of 
the Government and it is commissioned 
as planned.

Secondly, I would request the con
cerned Ministries to realise that so 
far as Maharashtra is concerned, 
Chandrapur and Ratnagiri, are the 
two important districts where minerals 
are found on alarge scale. So far as 
Ratnagiri is concerned, silica, mica, 
bauxite, iron ore, manganese, etc., are 
the main minerals that are found 
there, but they are not exploited for 
the last so many years.

Lastly, I would like to bring to the 
notice of the Minister the availability 
on a large scale, of ilmenite sands in 
Ratnagiri district. It is a precious 
mineral and out of it some plutonium
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is manufactured. 1 request the Minis
try to undertake a geological survey 
>ot Ratnagiri district so that the Ume- 
nite sands and other minerals that 

-are lound in the Ratnagiri district on 
a large scale are exploited so as to give 
employment to the people there. At 
present there is no employment for 
them. Thousands of people from 
Ratnagiri have to go to Poona and 
Bombay. In fact, about five to six 
lakhs of people have come to Bombay 
and Poona from Ratnagiri. district 
simply because there is no employ* 
jnent for them in their district.

Thirdly, there is one point regarding 
the harbour that is to be develops.! 
there at Ratnagiri. Side by side, if 
the plant is not coming up, the develop
ment of the Ratnagiri harbour project 
will also be affected. These two are 
.correlated with each other. If this 
plant is not taken up, the progress of 
the harbour will also be aif&rfed. 
Therefore, I request the Ministry to 
.consider that this plant, particularly, 
is taken up so that other ancillary 
industries in the environment will 
follow in due course.

I thank you once again for giving 
,me the opportunity to say a few words.

w  fa f  * w t Pt
% ssraSr % wrpT *rr 

fsprr $  s r >  far* rs?rr ^rfsrcr i 
t o h t  %  *r S ir  *  aroraw rc 
% faq rrsgrr ?ft snrar ^ i 
% 3rTr*VT % n STft ^feT^Tt P̂T 
?TfjpTf

rsfr ^ vt
^  Tî rr ^rrfftr! jsrfr* ^
a jf u r r *  ^r«r ?r % v r  ^  ^-r^rr v t  g t  
^ t Pft gr r̂nr ttsttc j

‘ q-q-
■ q r  t r m i t  t& ft % f a  f o s r f « p ;  i t  m s

z*  % «(TfT ®pt qr̂ rr f  t
^=r q k  %  %%!fm %

i t  ir k  «rr**r

« r w  ^  r̂sRsr $? *r?arr 1 1 4  
$  frrer w r r  f a  

q f *rtr *t« f*  *r *t f®  tow 3r»

THE MINISTER OP STEEL AND 
MIMES (SHRI K. D. MALAVlYAj: 
Mr. Chairman, I am grateful to the 
House for the very valuable sugges
tions offered to the Government for 
consideration. 1 can assure the hon. 
Members that it will be my sinceie 
effort to consider them all in our 
Ministry and sort them out to do what
ever possible for the Government to 
do within the framework of its policy. 
Even if we have to stretch our policy 
with a view to accomplishing the social 
needs we shall do it and whatever 
we cannot do, we shall let the hon. 
members know those who have made 
the suggestions. My own reaction is 
that during the last years when I had 
the privilege of occupying these ben
ches und haU something to ao wiui 
my Ministry, I did not receive such 
valuable suggestions as I have receiv
ed today and I take some lessons from 
the suggestions I have received.

Obviously I cannot go into all those 
suggestions which have been made 
here, but I should like to talk about 
some of the general problems which 
have been posed or which have flowed 
from the suggestions made. Those 
general problems are, in my own 
opinion, very vital for all of us to 
understand and' then act upon them. 
First of all, I shall refer to the,acci
dents that have occurred in the coal 
mines. It is a matter of extreme re
gret that in the coal mines a number 
of accidents occurred. Our heart goes 
out to all those sincere workers who 
died for the cause of production and 
we feel that it should be the sincere 
effort of the Government to minimise 
the mining accidents and to see that 
they do not occur. But, the back
ground facts are such which cannot he 
ignored by us. The mines have worked 
for a Very long time. Most of the 
mines, unfortunately, were not worked 
scientifically. As a result of long 
neglect of mining techniques, the
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mines got weakened, and the result 
was, one after another many accidents 
took place, which perhaps, with proper 
care at the time when they were un
der the control of [previous owners, 
could have been prevented. In the 
coal mmeb the number of serious acci
dents in 1971 was 1460 in 1872—1540 
and in 1973-74.

PROF. MADHU DANDAVATE: 1,000 
is compulsory.

SHRI K. D. MALAVIYA: 1,000 is 
common. The number of fatal acci
dents were 192, 201 etc.

Therefore, it will be our effort, now 
m cooperation with the Labour Minis
try to see how best we can avoid these 
accidents. There is a sense of ur* 
gency now. Even if some more money 
is needed, to avoid these accidents, 
Government will not hesitate to spend 
money to improve the mining techni
ques and 'to improve the mines where 
such accidents take place and go 
deeper Into the problems, technical and 
otherwise, which cause these accidents.

I will immediately, Mr. Chairman, 
With your permission come down to 
industrial relations, because this in 
my opinion, is the most important 
problem that faces us today. It is 
not an Isolated problem which faces 
us m the Ministry of Steel and Mines. 
It is an overall problem, an overall 
situation which obtains in the country 
today. If I may be allowed to say, 
Sir, all the attack on the Government 
for the deterioration in industrial rela
tions is most unfortunate and not called 
for. There are more t&an three par
ties involved in it, tfie Government, 
the agencies controlling *he private 
sector or the public sector, the trade 
union leaders and the wise earners. 
There are certain political motivations 
also, either of the regional type or of 
the State type or of the Central type. 
Now, unfortunately, there ha«; not been 
helpful or cooperative adjustment bet
ween these four forces that are operat
ing in the places where production is 
going today. My oWn view is, a

•okitioo has to be fcwttd out to draw 
a satisfactory- mean, which would 
ensure, on t l»  m  hand, a rapid rise 
in production and on the other, a dedi
cation of the trade union leaders to 
the cause of production. Government 
has a policy of sympathetic support to 
the cause of wage earners, to improve 
their living conditions and also to see 
that their due wages are given to them. 
But, in regard to all these matters, 
it is not ea-sy for us to find out a 
solution. It is. of course, compara
tively easy for us to receive the attack 
and st certain times to receive serm
ons. There have been criticisms that 
we are trying to throw the blame on 
each other. They *ay ‘when coal is in 
the pit-head s, Railways do not pro
vide wagons and when Railways are 
able to move, coal is not there’. I 
have heard all these criticisms. But 
the real issue today is. are the trade 
union movements agreed on this fact 
that in this vital sector of industry on 
which hinges the etttire future of our 
country and of the national develop
ment programme, some least common 
factor could be agreed upon? Even 
though this Government goes away 
and some other Government of any 
pattern or colour takes Its place to
morrow or a year-hence, they will have 
to face the same problem. If this pro
blem which stares us in the face today 
is not resolved today or tomorrow, I 
am sure no other. Government, 
single-handed or by combinations, can 
ever dare to solve it.

SHRI BHOGENDRA JHA* The hon. 
minister is placing the responsibility 
on the trade unions. Is the- Govern
ment prepared to recognise the unions 
in all the steel industry units on the 
basis of secret ballot and one union?

SHRI K. D. MALAVIYA: I hope he 
will listen with patience. Perhaps I 
may be able to satisfy him.

So far as cooperation from Govern
ment is concerned, we have only to 
go to our steel mills and coal mines 
to see what an amount of cooperation 
we are trying to extend to the trade 
unions which are either recognised or 
have a very important Place in that
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region or field of Activity. It is the 
determined iwtficy 6t the Government 
and instructions have been issued to 
all our units that wherever recognis
ed trade unions exist, we have to give 
them preference and negotiate with 
them and sign agreement* with them 
with regard to the working of that 
particular field of acitivxty. At 
the same time, we have not hesitated to 
say that even in the case of unions 
which have not been recognised rightly 
or wrongly—I do not want to enter 
into that controversy—and which have 
an all-India role, even with them they 
are always prepared to negotiate and 
listen to all reasonable demands. I 
am sorry to say—I am not saying it 
in any partisan spirit—there are trade 
unions and trade unions which if they 
are not recognised will have a diffe
rent pattern of behaviour and which, 
if recognised, will behave like good 
boys. In this way, things cannot 
move properly. We have to remain 
within the framework of a discipline, 
which is to recognise the decisions of 
the Government and trade union 
movement, as reached by the Labour 
Ministry. If a union is not recog
nised and has some influence there, 
we always seek their cooperation.

Hie fact is, along with this com
plication of our not being able to 
reach an amicable pattern of beha
viour within the trade union move
ment due to any mistake—I am not 
going1 into that—the regional tensions 
also exist. They bring down the 
pattern of industrial culture that 
is automatically taking its own shape 
by virtue of the time we are spend
ing Take Durgapur or Bhilai (W 
Rourkela. Everywhere we have a 
different pattern of relationship which 
is complicated by regional tensions. 
It is very difficult for us in our par
liamentary democracy always to talk 
straight things. If I were to talk 
straight things in Parliament, perhaps 
I will be misunderstood. The fact 
is, these regional tensions must be 
suppressed by the trade union 
leadership. Neither Government not 
trade union leadership should encou

rage this tendency of regional parti
sanship, favouritism or whatever you 
may like to call it. If we all agree
that this factor or the weakness of
developing regional tensions is dis
couraged and We try to eliminate it 
by persuasion, strong persuasion or 
persuasive persuasion, if the Gov- 
ernment end the trade union leader
ship agree on this, things can veiy
well improve. If they are not
going to improve, then I am afraid 
that strikes and tensions will con* 
tinue, as they are continuing today 
in the railways, or steel or coal. What 
will happen? The railways will not 
be able to move anything. Everyday 
we read in the newspapers about 
some settlement coming and then 
having not come. I do not know 
what is going to be a strike, the result 
will be disastrous. THiere will be a 
downward trend in production with 
greater complications.

There is also the law and order 
problem, especially In the coal mines, 
lt is the firm intention of the Gov
ernment to meet this challenge of 
law and order. This conies from a 
situation which is politically motivat
ed at times, or it may be due to 
inter-union rivalry. How can a 
good worker, who is supposed to be 
in charge of a small coal mine, go 
out of his house at about 12 O’clock 
in the night, under protest from his 
wife and children, and go miles and 
miles to see whether a mine is work
ing properly, if we cannot maintain 
law and order. He dare ‘not go be
cause he may be shot dead or 
killed. Incidents of that nature‘have 
taken place. There is a general 
tendency of fear created among very 
good workers, and then they are 
blamed. The leadership in the coal
mines in Ranlganj or Jharh are 
blamed for dishonesty or incompet
ence. I am here to repudiate all 
such charges made against them, 
which are not based on any solid in
formation. ft is my duty to protect 
the honour and the working capacity 
of those workers who are giving
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their best to help the production 
trends, whether it is in the coal mines 
Or steel.

1 personally went to a steel mill 
.find I took with me prominent lea- 
,ders of the trade union movement 
belonging to several political parties. 

-We tried for two days to settle the 
issues but all the the trade union 
leaders failed in their effort. It was 
the General Manager who succeeded 
in bringing about a settlement. He 
succeeded because he thought it was 
his duty to enforce discipline and 
discipline wag enforced. It succeeded 
because 90 per cent of the workers 
do not want strikes They are fed up 
with the trade union politics that is 

,going on in the industrial belt, be it 
in the steel factory, coal mines -or 

.the railways They know there are 
some people who are always there 
to create trouble.

It does not mean that I as the 
Minister, or my Ministry, do not 
realise that a lot has to be done. I 
admit that many things have not been 
done. But we can sit round the table 
and see what can be done. I assure 
1̂1 the trade union leaders who are 

really powerful and influential in 
their respective zone, if they come 
and sit down to discuss about the 
welfare of the workers, the Govern
ment will go the longest way to 
placate them, to accommodate them, 
ii there is no political motivation. 
But if there is inter-union rivalry 

jor political motivation, it will not be 
possible for the Government to submit 
fo  that or find any solution, because 
politicalisation of the trade union 
movement is undesirable from every 
point of view.

I will now quickly deal with some 
jot the points made by the members 

jo t  the opposition. Shri P. M. Mehta 
preferred to a case where pension has 
not been granted to an employee of 
jbl nationalised mine. The Coal Mining 
^Authority has decided to pay pen

sions to all such persons upto Rs. 500 
in each case per month. That decision 
has already been taken.

Now, I would like to refer to the 
question of Salem Steel Plant be* 
cause it is an important one and it 
has been mentioned by some of the 
hon. Member opposite and also by 
some Members on this side of the 
House. They have, undoubtedly, ex
pressed their concern over the delay 
in the execution of the steel projects 
and Salem Plant has also figuied m 
the observations made by the hon. 
Members. I would like to assure the 
hon. Members that the Government 
is firmly committed to push ahead 
this project and the Steel Ministiy 
and the Steel Authority are deter
mined to do their best to adhere to 
th e  time-schedule, as far as possible, 
and to fight with the Finance Minis
try to see that th e  schedule of the 
progress is maintained

The hon. Members are, however 
aware of the abnormal situation which 
prevails today in the economic field 
on the national basis Nobody ran 
deny it There is an acute economic 
crisis that faces us today. Neither my 
hon friends facing me opposite can 
deny it nor any Member on this side 
can deny it. There is an acute econo-, 
mic crisis on the food front, on the
oil front and all that We know, it 
is a reality. It cannot be denied.

SHRI C. T. DHANDAPANI; la 
that only in the case of Salem Steel 
Plant? (Interruption).

SHRI K. D. MALAVIYA: Thia
acute economic ensis has, undoubted
ly, resulted in lower allocation of re
sources and that too in the face of 
rising costs. These reductions m 
allocation^ are not only for Salem 
Steel Plant but even for Bokaro and 
other Steel Plants and these reduc
tions appear to me to be inevitable 
today. 1 can assure my hon. friend 
from the D.M.K. party and the lady
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hon. . Member that every effort is 
being made to increase the allocation 
of funds for steel projects, including 
Salem. I am hopeful that we will be 
able to procure some more resources 
for our steel project, including Salem. 
The moment we get all those resour
ces, by our effort and with your co
operation and support, I assure you 
that Salem project will be taken care 
of. We are very seriously looking 
into the problem. No Member in this 
House can look at it more seriously 
than I can look at it. The produc
tion at Salem Plant will be as much 
his as mine. I may inform my hon. 
friend from the D.M.K. party that he 
cannot take greater interest in the 
Salem Steel Plant as I do.

Now, I come to the idea in regard 
to c a n t iv e  D ia n ts . I personally feel 
and the Ministry is strongly con
vinced that both in the coal field as 
well as in' the steel field we must 
have our own captive plants. Ex
perience has taught us that we should 
have our own captive plants which 
should help us substantially to stick 
to our programme of increasing steel 
production. The general situation on 
the power front is known to hon. 
members. In my opinion it is highly 
necessary that we give greater atten
tion to the question of maintenance 
of our power-genera ting units. If 
we maintain them more satisfactorily 
perhaps we will be able to get a 
little more power by this amount of 
investment. There are many schemes 
which are ahead; I am not just now 
elaborating on those schemes, but I 
would only say, in totality, the Irriga
tion and Power Ministry is adding to 
power generating capacity, and we 
are also making supreme effort to 
convince the Planning Commission to 
give us sufficient resources with a view 
to have captive power plants.

Regarding the bottleneck of trans
port for movement of coal and coal 
production my colleague has already 
dealt in some detail. There is no doubt 
that coal production has increased, and

in this context the controversy that 
has been raised today in a most super
ficial and irresponsible manner about 
our going back in the question of coal 
being in the nationalised sector is just 
a thing which I am not able to under
stand. Only politically senile people 
can raise this question----

AN HON. MEMBER: Who raised it?

SHRI K. D. MALAVIYA: Some
leadei in U.P. made a suggestion that 
coalmines should go back to private 
owners. He is an out-dated man; he 
does not understand that several 
lakhs of coalmine workers have been 
liberated. (Interruptions) If our 
policy has given any encouragement 
to you, then my friend is encouraging 
them much more than what I am
encouraging them---- (Interruptions)
You have never extended your hand 
of cooperation; you do not believe in 
nationalisation. I hope my friend 
who has come nearer to us and who 
has tried to appreciate our programme 
will never go to them again.

I was referring to the question of 
transport, movement of coal. We must, 
have a stock of 36,000 tonnes of coal 
per day for maintaining the trend of 
increase in s t e e l  output. If we do not 
have that stock, I want to be very 
candid in my information to the House, 
then steel production will not go up. 
In my personal opinion, our steel pro
duction will go up to 5.466 million 
tonnes by the end of this year a$ 
against a reduced level of production 
because we are afraid that perhaps our 
coal production would not be able to 
reach the steel mills. There is an 
element of risk. If we go on recklessly 
using the coal that is lying there Jn 
stock and produce steel, then the 
result will be that we will put all 
those furnaces to risk. We are not 
prepared to give any more thermal 
stocks to our furnaces, because the 
more we take risk, the greater is the- 
danger to our furnaces. I hope “that 
better senses will prevail on these
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people who are sitting outside, who 
are not realfaftag Hhe dfenger and who 
are giving us sermons trom outage to 
come nearer solution wfth regard to 
wage-eamers. So far ag rail workers 
are concerned, they are already nego
tiating; the Railway Ministry is deal, 
ing with this question. We have never 
tried to blame the other party lor lack 
of performance that faces us today. 1 
am not at all for it, and I never want 
that the Railway Ministry should be 
blamed for their inability to reach 
wagons or that they should, blame us 
foi not producing enougjb coal.

SHRI BHOGENDRA JHA: Coal
ha* to be moved because it is not 
moved.

SHRJ K. D. MALAVIYA: If wa
gons do not move, it is mostly due 
to the fact that there is labour ten
sion and there is regional tension and 
you aU know about it----

SHRI KRISHNA CHANDRA HAL- 
DER; You are responsible for the 
labour trouble.

SHRI K. D. MALAVIYA: If you 
really want, if the Parties really want 
to ameliorate the conditions of the 
wageearners, we are prepared to go
51 per cent towards them. We are pre
pared to negotiate but politics must be 
kept out. If politics is there, if any 
political party or if any leadership sit
ting outside this House thinks that 
they can pressurise the Congress Party 
by politicalisation and thereby they 
can snatch some concession, they 
are utterly wrong. They cannot do it. 
It is an anti-labour policy, it is an 
anti-labour approach if they think by 
political moves they can pressurise. 
That is not right. I have enough coal 
to move and the Railways are pre
vented from moving the coal to the 
steel plants----

SHRI BHAGWAT JHA AZAD 
(Bhagalpur): The Railway Ministry

say that they can carry only 60 mil
lion tonnes instead of 80 million ton-
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nes because there is no coal. The Coal 
Ministry «tys that they hav* 9fr 
lion torine* production in the country. 
Who IS right and who is not right? 
We want an answer to this question, 
because we are getting it at Rs. 14 for 
consumption here.

SHRI K. D. MALAVIYA: I refuse 
to be provoked___

SHRI BHAGWAT JHA AZAD: Per
haps the Deputy-Speaker was right 
when he said that neither coal nor 
steel is responsible. Only the consu- 
mers are responsible.

SHRI YAMUNA PRASAD MAN- 
DAL (Samastipur): The CPM is res
ponsible.

SHRI KRISHNA CHANDRA HAL- 
DER: Your INTUC leaders are res
ponsible for it.

SHRI K. D. MALAVIYA: There is 
an important matter referred to with 
regard to SAIL and some suggestion 
has been made to restructure the 
SAIL or to modify the structure of 
SAIL. In this connection some deci
sion___

SHRI VASANT SATHE (Akola): 
What about the good suggestion that 
was made that you, as a Senior lea
der, sfoouid call a conference of all 
the concerned Ministries including 
the labour people to settle this most 
tragic, too serious a problem of labour 
relations and others which are ham
pering the movement of coal? Why do 
you not take the initiative?

SHRI K. D. MALAVIYA: I accept 
this challenge on one condition----

PROP. MADHU DANDAVATE (Ra-
5 apur): Not challenge, a suggestion.

SHRI K. D. MALAVIYA: . . . .As a 
humble servant of the Parliament, as 
a humble Member of the Parliament 
and not as a Minister, because Minis
ters have different responsibilities, I



34$ D O , m i-1 *  CHAITRA 1QM < 3***) D.C*, **$4-7* 346

.-am ^uite prepared to sit down with 
rail those Members of this Parliament 
and also some representatives of the 
Ministry, if I am asked to do so pro
vided then? Is one thing -which has 
.to be accepted, that only the interests 
<of the workers should be kept in view.

DR. KAILAS (Bombay South): That 
•wiH never come.

SHRI K. D. MALAVIYA: It is only 
the interests of the workers that 
should be kept in view---- (Inter
ruptiona).

*TPT ?fl sftfV* 1 j
array *rrcr | #«rc farfasji

i ,  | «r>T
Wray,- V jf srrrw

sRNT ?TW fT̂ TT ^
*w*r tx*  1 pr 
JMrrfinJi' #  Wffr £  fa  w
f t  sf-ft? fa  ^  ^  qrfjRTPT

I

I was just trying to make out a 
single point and it is this, that if it 
isr the earnest desire of all trade 
union movements

SHRIMATI PARVATH1 KRISH- 
NAN1: I want to just ask on this
•question of movement of coal. I made 
a suggestion that both the Steel and 
Mines Ministry and the Railway Mi
nistry should put their heads together 
and sort out and stop this slinging 
match that is going on between one 
Ministry and another and the Minis
try and the workers. Why not you 
hold a conference exactly xm the spot 
between the employing Ministries and 
the workers and sort it out there be
cause the Railway workers hove 
something to say on it and the coal 
worteers have got to say something 
-on it. Instead we have to see this 
slinging match in the newspapers all 
the time. Why don’t you answer that 
question instead of giving homilies 
how labour should behave, search of 
heart, and all that?

SHRI K. D. MALAVIYA: I am 
afraid the Madam has to receive some 
homilies from me; I will take full ad
vantage of my age and my relation 
with her Mr. Chairman, what I was 
trying to submit was this. We in the 

Railway Ministry and in the Ministry 
of Steel and Mines have be:n regular
ly meeting almost two times a week, 
trying to sort out problems. We have 
made some sort of picture also before 
us. I want to assure the House that 
this picture is a very rosy picture but 
I dare not say anything about it be
cause I am afraid there is too much 
political motive behind all they say.

PROP. MADHU DANDAVATE: If
the Minister describes this as a rosy 
picture then the rose has lost all its 
charm and colour; 1 must say that.

SHRI K. D. MALAVIYA: I violently 
differ from th« approach of Prof. Dan
davate because he has not understood 
these things. He has totally failed to 
understand the issues involved in it. 
I was trying to make it clear that we 
in the Railway Ministry and in the 
Steel Ministry have been regularly sit
ting and trying to sort out matters to 
have some pattern for solution whiefi 
will be considered, provided, I again 
use the word provided, the CITU and 
the AITUC—sometimes they split up, 
the two wings of the AITUC, unfortu
nately under Shri Madhu Dandavate’s 
leadership and his leader Mr. Fernan
des’ leadership—make up their minds. 
(Interruptions) I am not very much 
dissatisfied with the attitude taken by 
the AITUC leadership at the regional 
level. What they do at the all-India 
level I am not able to understand, but 
at the regional level I always get 
cooperation from them. I went to 
IISCO and I found out that the INTUC 
AITUC, HMS, and also the CITU are 
cooperating with me, and as a result 
of that cooperation, we are going to 
take some very expeditious steps 
which will satisfy by and large 
all the workers who are stationed 
there regarding housing, medJral care 
and all that. We are working on that. 
But one thing I must say. Wherever 
there is political motivation like Dur-
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gapur where we have got some of the 
finest technicians of the country, there 
are regional tensions and because of 
factions of the recognised unions— I 
must say so without any hesitation to 
satisfy m y Hon. friend the M arxist 
Member,— we are not able to achieve 
much

SHRI KRISHNA CHANDRA HAL- 
DER. We have got no factions.

SHRI K. D. M A L A V IY A ; Sometimes 
they also quarrel among themselves 
even with their leadership, they don’t 
listen to then leader There was an 
officeis association, there was a small 
strike, and the leaders went to per
suade them, but they did not listen 
Therefore, I say, it is the politicalisa
tion of trade union movement which 
is running the whole atmosphere theie, 
which is ruining the cause of indus
trial production And therefore m y 
appeal to this House is to use its good 
offices and influence on the R ailw ay 
trade union movement as well as coal 
and steel movement so that proper, 
healthy condition m ay be restored by 
which we may be able to move ahead 
for the sake of the millions or so of 
workers who are today ready to work, 
but who are unfortunately prevented 
from working by certain sections of 
elements some of whom. Mr Chair
man. are anti-social in their approach

Now, I want to refer to the Steel 
Authority.

MR. CHAIRMAN: M ay I know how 
much time w ill the hon. Minister take7

SHRI K. D. M A LA V IY A : I shall 
take another ten minutes if  I have 
your permission.

nr wt $ % W  sfifcr ft ?

SHRI K . D. M ALAVIYA:
% f r  Tf^rnr *r?fr 3ffr w
forr w r £ , %ftr h r r ft  % fMr 
wpt i^ r, % nr *r #  rfMV

*rrf *  $  {

Mr. Chairman, I  shall refer to o n e  
point and that is  w ith regard to Steed 
A uthority in  India. T he Hon. House is  
aware of the circumstances in which- 
the Steel A uthority w as created. Also- 
the House is aware of the objectives 
and functions of the Steel Authority. 
It w as only about a year or so or a 
little more than a  year ago that the 
Steel Authority was created. May 1 
have the permission to submit to the 
House that this one year is not wholly 
a sufficient time for giving a trial to 
thib9 It has been thought of and it 
has been concretised that a little more 
time is needed for giving the trial for 
the working of the Steel Authority. 1 
shall have to pay a tribute to the 
manner in which some of the ablest 
technicians concerned with the steel 
have now come to our help,— to the 
help of the government. So far as this 
organisation is concerned, I do not find 
the paucity of talent in this organisa
tion. It may be that the organisation 
needs a little more improvement. We 
are committed; w e are seriously con
sidering in what manner w e can 
further decentralise the entire pattern 
of the functions. Decentralisation is 
the need of the hour, whether it is in 
steel ot  m  iron ore mine. W e want to 
decentralise this power from the Gov
ernment side as much as it is possible 
for us to do it. It  is also m y Intention 
in the ministry, Mr. Chairman, to see 
to what extent w e can send our res
ponsible officers more and more fre
quently to the field of action. It is 
obvious that— I do not feel happy 
about it— many of them have to come 
to Delhi which is not a healthy prac
tice. It w ill be for us to revise the 
modus operandi of the functioning of 
our senior technicians. The Steel 
authority as such has to be given a 
little more time to enable us to find 
out whether any further change or 
modification in a small or a big way 
is necessary. A  point was now raise 1 
as to w hy the report o f the Steel 
Authority w as not placed on the Table 
of the House. According to m e it 
only the annual report which has to
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be kept here. And the same has been 
submitted by the Steel Authority to 
Government and it  is under active con
sideration of the Government. It will 
soon, be placed on the Table of the 
ilouae.

With regard to delay in Bokaro— 1 
think Shrimati Parvati Krishnan men
tioned about it— I would say that the 
delay, primarily, is in regard to the 
supply of equipment by H.E.C. It is 
now gathering momentum. There are 
sub-contractors. We have now to com
plete the construction of the plant in 
an integrated manner upto 4 million 
tonnes stage. A  coordinated con
struction schedule for every stage has 
been prepared.

And lastly, about Bokaro trouble—  
I think Prof. Madhu Dandavate rais
ed this— I have already tried to col
lect some facts. About 1500 of them 
are now trying to orgamsla them
selves to form an Association which 
is done everywhere. Those boys came 
and saw nie. I hope everything has 
been settled. Some of their demands, 
in my opinion, are quite reasonable. 
Government is giving a very serious 
attention to see how this can be settled. 
It is not proper for these boys to 
show force in the manner they have 
done. (Interruptions)

1 8 .0 0  h r s .

PROF. MADHU DANDAVATE: I
have produce^ definite information to 
the effect that they were lathi-charged 
and arrested and they were put in 
trucks and taken away.

SHRI BHAGW AT JHA A ZA D : It
is Mr. Khanna who has shown force 
against the engineers and not the en
gineers. Those engineers w ere called 
to the administrative building and 
were made to w ait for hours and 
hours, and this gentleman Mr. Khanna 
put them in the car or truck and sent 
them to the police lock-up. It was 
shameful on the part of Mr. Khanna 
to have done so. It was a disgraceful 
act on the part of the authorities 
there

PROF. MADHU DAN D AVATE: 1
had produced the photograph also.

MR. CHAIRMAN: Let the hon. Mi
nister clarify the position. Why should 
hon. Members not allow him to do
so?

SHRI BH AG W AT JHA A ZA D : Mr. 
Khanna is such a disgraceful person 
who could insult those young engi
neers. He should be removed from 
there. He is a disgraceful fellow. 
He stin k s.. . .

SHRI RAM A VATA R SHASTRI: On 
this point, he has been misleading the 
House.

They w ere beaten and taken away.

PROF. MADHU DANDAVATE: 1
had produced the photograph showing 
how these arrested people w ere put 
into the truck. I do not know how 
such a documentary evidence could 
be challenged by the hon. Minister.

SHRI S. M- BANERJEE: Mr. Khan
na has done it, and Mr. Wadud Khan 
is supporting Mr. Khanna. Both these 
men should go out.

SHRI RAM AVATAR SHASTRI: He 
is the real villain of the piece.

sr*n* *f*w = ’sr̂ rr % sr*  

t  s f t  f  ®  i ^  s re rr %  s r r *

ir | i sitt
?Teft VX ^  ^  l i f  %

PROF, MADHU DANDAVATE: Why
is he inducting regionalism in this 
controversy?

SHRI K. D. M ALAVIYA: May I 
be allowed to make m y submissions I 
am not able to understand what was 
the provocation caused. I have heard 
enough from all my hon. friends from 
the Opposition and from my side of 
the House. Now, let me be allowed to 
say what I want to say. There is a 
single man who is at the top who has 
to enforce some discipline. Rightly

3 1 9  L S — 1 2
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oi wiongly he tattes a decision Lven 
it the decision is wiong, at that point 
oi time, l i  me decision taking auttio 
n ty  is disiurbed, the enure discipline 
oi uie steel null 01 any other plant 
ii> disturbed

Ihose boys when they carnc to me 
w eie v e iy  w ell behaved, and 1 am 
quite su ie  that theie was nothing 
wrong with them I have also made 
a suggestion that some ot their de 
mands w eie quite reasonable, appear 
ed leasonable to me, and I gave the 
promise that these demands should 
be seriously considered and they are
I einj, seriously considered Now what 
more could I say except one state 
ment which has pro\okccl mj friendb 
iiom  Bihar

SHRI BH AGW AT JHA AZAD Not 
only from Bihdi We are not from 
Bihai we belong to Indii Ih e  Mims 
ter may belong to UP but I belong to 
t us country

SHRI BHOGENDRA JHA He must 
'■erve the interests ot the country 
Whoever m iy  be there he must serve 
the interests of the whole countiy 
We do not demand that there must be 
a Bihan as -i managing director

H c r T R  v g r  (<tN ttot) 
t f  ■»% f  fr  *?r

SHRI K  D M A LA V IY A  Shri Bho 
gendra Jha has failed to appieciate 
why I used the word Bihar’

SHRI BHOGENDRA JH A Your 
colleague has said it

SHRI K  D M A LA V IY A  Kindly 
listen to me now They came to me 
and I had the best rapport with them 
They all said that they were all Bi 
haris that they came from Bihar It 
was legitimate on their part to have 
asked for certain concessions and 
made certain demands It was in that 
context that I used that word, that 
those boys who came fn m  that State 
had some sort of misapprehension It 
waa quite legitim ate for them to have 
expressed that I said to them ‘Lw  k

here, we will consider your demands 
very seriously, with all care that we 
can afpply to it’ Now they are being 
considered I would, appeal to the 
House not to disturb that atmosphere 
(Interruptions)

SHRI MD JAMILURRAHMAN 
(Kishanganj) Do not disturb those 
boys Your policy has been to renew 
their service from year to year so 
that they are not confirmed.

SHRI K  D M A L A V I\A  They wili 
not be disturbed Their future is as
sured

PROF MADHU DANDAVATE You 
h i\ e neithti confirmed nor denied the 
fact that there was a lith i charge on 
the construction engineers and they 
were a rested and put m the truck 
You are not merely to confirm the 
number but you are supposed to con
firm or deny whether rney  were lathi 
charged put in the truck taken to 
the police station and detained there 
for a long time

SHRI K  D M A LA VIYA  Facts are 
lacts If they were lathi charged they 
were lathi-chai ged One leport said 
theie was a lathi charge On both 
sides ihere a:e versions I am not 
heie to judge whether the version as 
g n cn  by a ceitain section is coriect 
or the version as given by the other 
side is coriect What I only said was 
that the demands made by these bovs 
appeared quite genuine to me— some 
of them were genuine and some of 
them w ere not Those boys w ent away 
from there quite satisfied A ll those 
m atteis are w ell-nigh solved so far as 
the consideration part of it is con
cerned Therefore now to take up all 
those things and ask w hether they 
w ere 1500 or 230 or 400 is not relevant 
to the issue In the context of the fact 
that they came from that State na 
turally they would have gone to many 
friends here and some fn e td s  who 
are outside They also came to me 
and explained the wbole story to me 
Therefore this matter w as con fin ed  
to that State It was m that con tex t  
that I used that word which should  
not bp misunderstood
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SHRI VASANT SATHE; I hope this 
gentleman, Mr. Khanna, is an Indian.

SHRI K. I>. MALAVIYA: He is an 
Indian.

PROF. MADHU DANDAVATE: Since 
you are at this point, and you might 
skip over it, I would remind you that 
in the matter of labour relations 1 
had pointed out that in a Bihar dis
trict one of the officers of a trade 
union was attacked with a rifle and
31 trade unionists were injured. You 
have not said a word about that.

SHRI K. D. M ALAVIYA: I could 
not set the name you mentioned.

PROF. MADHU DANDAVATE: The 
Baulia Quarry Mazdoor Sangh Office 
in Bihar.

SHRI K. D. M ALAVIYA: I am not 
aware of any such incident. We will 
make enquiries and let you know.

I have nothing more to say. I have 
covered most of the points. Some 
have been not answered. They w ill 
bo covered later on, because there 
w o r e  .so many points raised.

SHRI C. T. DHANDAPANI: What
about a second mine cut at Neyveli?

SOME HON. MEMBERS rose—

SHRJ JYOTIRM OY BOSU: I came 
limning to put a question.

* r > r  m m  w f *
sft?; r̂=rr ir îcr % tot i

m  wr* t o  & sr?* srk -jrr?

t̂tt Tfr srrr̂ rr «n, ^  snrr ferr | :

Order, please. Please sit down.

There is only one cut motion mov
ed by Mr. S. N. Singh. He is not pre

sent I shall put the motion to the 
vote. The question is:

"That the demand under the head 
Department of Mines be reduced by 
Rs. 100."

[Need for local recruitment in 
Cnandmari project of Hindustan 
Copper project in District Jhun- 
Jhunu of Rajasthan(3)]

The motion was negatived.
MR. CHAIRMAN: The question is:

“That the respective sums not ex
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the fourth column of the Order 
Paper be granted to the President 
to complete the sums necessary to 
defray the charges that will come 
in course of payment during the 
year ending the 31st day ot March,
1975, in respect of the heads of 
demands entered in the second co
lumn thereof against Demands Nos. 
78, 79 and 80 relating to the Minis
try of Steel and Mines.”

The motion was adopted.

[The motiOn for Demands for 
Grants which were adopted by the 
Lok Sabha, are reproduced below—  
Ed.]
D e m a n d  N o .  78— D e p a r t m e n t  o p  

S t e e l

‘•'11131 a sum not exceeding Rs.
20.85.13.000 on Revenue Account and 
not exceeding Rs. 133,90,09,000 on 
Capital Account be granted to' the 
President to complete the sum to de
fray the charges which will come in 
course of payment during the year 
ending the 31st day of March, 1975 
in respect of ‘Department of Steel’.”

D e m a n d  N o .  79— D e p a r t m e n t  or 
M in e s

"That a sum not exceeding Rs.
27.63.000 on Revenue Account be gran
ted to the President, to complete the 
sum to defray the charges which will 
come in course of payment during the 
year ending the 31st day of March,
1975, in respect of ‘Department of 
Mines’.”
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Demand No 80—Mines and Minerals

"That a sum not exceeding Rs
27,73,08,000 on Revenue Account and 
not exceeding Rs 218,98,68,000 on 
Capital Account be granted to the Pre
sident to complete the sum to defray 
the charges which will come in course 
of payment during the year ending

the 3ict day of March, 1975 m respect 
of 'Mines and Minerals'.”

1813 h n

The Lok Sabha then adjdumed till 
Eleven of the Clock on Wednesday, 
Apnl 17, 1974/Cfcattra 27, 1896
(SAKA)
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